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LOK SABHA DEBATES

LOK SABHA
Friday, April 3, 1970/Chaitra 13, 1892
(Saka)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair]

RE: POSITION OF MINISTER WHO
IS NOT A MEMBER OF EITHER
HOUSE

oft aew fagrd wedl (TR ¢
SEAET HEIET, § TF ATedT FT e o1
STEAT § | IHET @vay TwEI § TG 8 |
ST {WT ¥ AT A9 g T AR IEH
oftedt srgremra s fag fraffaa =&
g5 1 g | Y 9T g & A1 Hwedt
Fft ff | FITOE: W9 S aeeadn
guTE &Y wE a1 wfaeg W gEra g s
arfer | § 6 WEYA A% At @ qE g
T g facn ag & f a=lt @9 ¥
fag 9% Mo 1 wog fe F &
AT & FifF I TEEga GATT
& ¥, wifawa Fwrea § @ afs vy
w1 e fpam s & & 9 A1 AT
drdy o Tifge o fee @ WA
dzar =rfen

s @l v (38) : AT F FEE A
AF FEEn § 7 ... (=EEw). ..

= wg fwd (<) : e W,
= w1 R gaEr @ Y o A
HamamFa AR AT FEI R E R
Tt 74 fax & fafree< ammar g2 &
2 AT 5 & | TR AL HAT AT
2 & 7 fa A=ft FTn AR AE
¥ A aw gwar & 1. (TwEEw) L

SHRI SHRICHAND GOYAL (Chan-
digarh) : Mr. Speaker, Sir, can a stran-

ger be permitted to occupy a seat in the.

House 7 Surely she is a stranger to all
intents and purposes ?

ot ofe v : 7g agT AR A
2, g8 g3 o) faoig 31 wfgg

A AR ¢ TAT A AT FIWA
rax FAET L& TE T 1

1 shall examine this. But I cannot

give my ruling off hand.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): You must give
your ruling, For all practical purposes,
she becomes a stranger in the House. I
want your ruling whether Shrimati
Jahanara Jaipal Singh who is not a
Member of either of the Houses can
occupy a seat?

it ofg T : | 9T g wfam Hfaw

SHRI CHENGALRAYA NAIDU
(Chittoor) : The moment she ceased lo
be a member, automatically she ceased
to be a Minister also. If they want her
to be a Minister, she should take the
oath afresh and be reappointed.

MR. SPEAKER : It is the same point
as made by Shri Vajpayee.

SHRI R, D. BHANDARE (Bombay
Central): Let us not raise the point that
she is a stranger, Let it be made grace-
fully.

SHRI SURENDRANATH DWIVE-
DY: I strongly protest aFainst this re-
mark. This is a matter of a grave irre-
gularity which is being raised.

s ofw i : Hewe AT, W sAedr
F1 o & 1 e ogrema ot & wfr
& S0 T A FEAIA & T qE T Ell

U IITAT AT § IEF HEEE FOA,
faam &Y afaar Y @ F Y THE
qom 7g 4 & frogw Iaw wfr A
AGEATT W WA AT FT Q| TR
T AT TEAIA



3 Re. Position of

SHRI SHEO NARAIN (Basti): It is
the duty of the Prime Minister to de-
mand her resignation.

_SHRI K. NARAYANA RAO (Bob-
bili): The point raised is an important
one. It is true she is a stranger, None-
the-less she is a Minister, Under the
Constitution, a Minister once appoint-
ed usually holds office during the plea-
sure of the President. Seécondly, there
is nothing in the Constitution which says
that if a Minister ceases to be an MP,
he or she automatically loses his or her
right to sit in the House or be in Gov-
ernmeat,

So far as the ruling of the Chair is
concerned, you certainly can rule whe-
ther she is a stranger or not. But whe-
ther she can continue as a Minister or
not is not a point falling within the pur-
view of the Chair.

SHRI RANGA (Srikakulam): I do
not want the Chair now to risk a rul-
ing on this matter. We have a lot of
affection for the late Shri Jaipal Singh.
She happens to be his wife. But it is
our unfortunate duty to observe not only
the Constitution but also the rules and
conventions. Such a situation has not
arisen before. I do not know why it is
that the Prime Minister and her advi-
sers have not given thought to this par-
ticular matter and come to some deci-
sion in consultation with the Chair be-
fore they faced us with this difficulty and
contingency.

I would like to advise the Home
Minister to advise his collegue to leave
us now to ourselves sp that the House
need not be forced to make any decision
at all on this vexed question, Later on,
let them take counsel among themselves
to advise you and us as to the kind of
new convention if they so wish to esta-
blish one.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): I
can only give some information. As
far as I know, Shrimati Jahanara imme-
diately she knew she was not going to
continue as a member of the Rajya
Sabha, sent in her resignation to the
Prime Minister, The Prime Minister
advised her to continue as Minister till
the end of the session.

The other question whether she can
attend the session is a new point raised.
We will discuss this matter with you in
:Ihe Chamber and find out what can be

one.

APRIL 3, 1970 Minister who is not a Member of 4
either House

SHRI RANGA: In the meanwhile,
let her leave us,

ot wreew qo (et @2T) @ gy
w9 § F9 e qEarew o s Tifgg
4t ... (saaw) L.

o\ wy forma : cardz o AET ) TN
&t a9 weae F< faar

DR. RAM SUBHAG SINGH
(Buxur) : We have all respect and re-

gard for her. But this is a matter of
Constitution, rules and conventions.

st vy fomg : A Fra T e
ey gfer Tt & w1 & R 9 AR
F ATY ATAT FTH AT T | A IAHT
At & My @A dfqem F qarfaw
& a1 frg gver @gi T WY st
& wifs dfaum & foar g & f o oY
Het grm—rg fdt ot ae &1 ag gy
4 AEY gy wew wWT FT O @ ar
AT A AEA H a3 FHAT § | AfHT gAH
g & fF mam W= ¥ @u IR ag
Fgr s fr awe qa ¥ s aw fafreex
F AT FIH FT gEAT &, F gg d@fqur,
FHE ST ST qOOTEH] & AR
§? @ g F ArAy Ty & grar
gftw F% § 4% o1 awa § @R 7@
miew frar o gFar @ fr g Ak #
gfqu & s feafa ) =& oy &
Tegafd WO W I GHA AL
# TT W a9 § | G P F T
gwré gt =rfen ) Su A=l &Y gaw
TT FA FT FTE AUHI 7Y & | Tegafar
R gim FE & @ AHT # qT FT
gy €|

=it gto Mo famdy (wwrerisr) : weye
wRre, # oo OF & AT FEAT AR
g fr @ amx awenr fage d W
& o | fagr & sft dto dto Avew wifww
qit ¥ AER 6, T & §E 4 AR
agi fafrex gu @ @@t ¥ fedr
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0

is not a_Member
of either House

9 & Ar g 4 A WY § faun @
# §Y SR TA AR 6 WA RAT
aft aEr ¥ g2

SHRI R. D. BHANDARE: Even if
she ceases to be a Member, she con-
tinues to be & member of the Council
of Ministers. That is the position,

oft v feg (dgew) 0 6 wAR
as fedt Wt waw w1 R g e w6t
W@AFN g, 99" § oway F OF oo
T aeg Wl @, faeeT aft o welt @

it srzet fagrd arondd : sremw WEET,
#F Ay qE fwarar, § 38 N @H F@T
g1 ®7¢ qar =fe o fet ot @ew &0
ray A g T HAr S EawaT 8, @ W
aF tht warr ) sfFaga s g
w7 dfeTa W Fafe Ee
arfegd, I8 1 74 g &Y =fgg
T frelr g AT fag A
W w@qu T e gefed smfe
@ & ARFE aw A o}

SHRI Y. B, CHAVAN: The whole
thing has certainly new connotations be-
cause she was continued on the inter-
pretation—and that was our advice—
that she can continue to be a Minister
without being a Member of the House
for six months,

SHRI MADHU LIMAYE: Without
consulting the President?

SHRI Y, B. CHAVAN: You are rais-
ing some new point.

SHRI MADHU LIMAYE: You ans-
wer that point. 7 % g% 9T & Tar

aTar & I5a1 A | w0 TidT A7 ghw
FEF 1F F faar a5 fem 9 awar 2

DR. RAM SUBHAG SINGH: He
may clarify whether it has been done
with the consent of the President or un-
constitutionally.

MR. SPEAKER : I cannot give any
ruling unless I have studied tli whole
constitutional position, whether after

Oral Answers 6

discontinuing as a Member of the Rajya
Sabha, if she wants to continue as a
Minister, she has to take a fresh oath
or not, That is the only question.

SHRI MADHU LIMAYE: Fresh
appointment,

MR, SPEAKER: I will study it.

SHRI SURENDRANATH DWIVE-
DY: Appointment as a non-Member.

MR. SPEAKER : But many things
have happened in this country recently.
In Punjab two Ministers continued,
and one of them fell the day before

. the Ministry fell.

=i} siraig e : faem sgem g o
oy fod ge9 § 98 A6 43 g o
F & welr mAr o oawdt

MR. SPEAKER: Your own Minis-
ter also continued for sometime.

ORAL ANSWERS TO QUESTIONS
Demand for Statehood for Union Terrl

tories
T
*781. SHRI SHARDA NAND:
SHRI BANSH NARAIN
SINGH :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the names of the Union territo-
ries the Eeople of which has demanded

full statehood for their respective Union
territories; and

(b) the reaction of Government
thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
and (b). The demand for statehood has
come from Himachal Pradesh, Manipur,
Tripura and Delhi, Government's reac-
tion to these demands has been made
clear from time to time. So far as
Himachal Pradesh is concerned a study
of its financial viability is in progress
to assess the feasibility of conferring
statehood, Manipur and Tripura have
yet to make considerable lecway to
develop their financial resources. Delhi
has been made a Union territory be-
cause of its special position as the capi-
tal of the country and this considera-
tion will continue to hold good.
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o et AR wEwe wEIEW, ot
W wevea ¥ o e w4 Fe ol qfe
¥ g8 T e gu & @A 9w
Y QX T F1 g1 7€) ey o1 g o
& & quT wgar g 7 ammee e W
R T & AT a1 7 faam o o #Y
ATy A g ¢ R e gfe w o
frowr gar &, @t wforgz & & &
T AHIT FY WA FT ISAT eqTHIfaE
afrans rQruswar gt faer
MAqen Tgn § fFwramw &7 Ak
fagra fraffe g & o & smame o
oY Tew 37 fagral w0 T T IAH
R w1 @i T ? Ak frw s
) anfrs gfie ¥ Rrowr gon @Y & aTaaE
Wt A ¥ R w1 oW
FTRTFCOE !

SHRI Y. B. CHAVAN: Nagaland,
I must say, is a special case. For his-
torical reasons and political considera-
tions, this House had the previlege of
approving Nagaland's Statehood, 1 do

not think that it can be considered as
a precedent for these matters.

SHRI ATAL BIHARI VAJPAYEE:
The hon. Member wanted to know if
you have fixed any definite criteria.

SHRI Y., B. CHAVAN: If the hon.
Member had cared to hear what I said,
I have given financial viability and other
criteria also,

SHRI BAL RAJ MODHOK: Which
State is financially viable? For instance,
is Jammu and Kashmir financially
viable?

SHRI Y. B. CHAVAN: Those States
which are there cannot be changed by
me. When the question of converting
the present Union Territories into full
States comes up, we have to consider
some criteria, That question was rais-
ed and I have indicated the criteria,

s\ s 7R A gE AT 9g ]
fe g delt e Mg fR @
o Tt §Y WY anfas agaar ¥ &
2 & wwTor g so 9A & anfuw
FHATY HT G FT F IT & R T &
Tof A }E?

APRIL 3, 1970
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0 aw ag vgn g g fr dda
Twi ¥ fad ¥ ¥ e ¥ o #fadz
Wl e @ wfed, T a e fase
T & fag & &7

SHRI Y. B, CHAVAN: These are

suggestions; I cannot straightaway ans-
wer them.

s} iy e fag 9T ¥ OR B
T F, A ARHE A AT B QO
2w o faar , AfFR fomaw w2,
AR R feeft | QX wew v @t
€ faar 1 @ sy AT o1 e A
QR qEF FT &AL Y F1 FTO7 qg v fw
I @t & sl fear wefed g T
wr gt frar o, st faeelt, st an
afrge At QX Tow w1 Tt gafaw @
fear mar = fie I=Y & A ot Al
frar, Y€ wrer Tt fear ?

SHRI Y, B. CHAVAN: It is not true;
they have not been given statehood

only because they took tg violent agita-
tions.

st 5 Wz aqf : & gg oA TEAET E
fr fomaa W F @ Tw F7T oEAl
far smw ¥ f@ smw A A dw
AT FR A EfFww oo 3 &L

SHRI Y. B, CHAVAN: There is no
question of having any deadline, That

matter is under active consideration of
the Government.

o) T ¥Ew AR : AWIAAT g w
fr Aol A Tt A & ol £ A
TAT AT IT A & TF ATHIL AT eroar
Farar | aY ;1 faT ol W oA =t
for @ & annfyw s oft ? s AR
g @ feR 3 Fad W § w6 aaw
o 27

@l am sl Sfr { ag xandy fF wa
afrs g AR A s EFAT Y A {
STAAT =TE i | A W g W AT
¢ afer e w1 afqR g BT R
T FT TAT 3 w1 ;4w e {7
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i qEennY W ¢ TEF w6
oY farare 7 gfiewior § 37 &% g A
¥ o faor @ s meefta age AT
W @ @ I ag AW & wam |
FTHTT T A7 AT & I AX 927 & qow
g ama ¥ wfem g

) TRAEE T : WA AERd A W)
a9 Jaw § ariew wuar W oF F1w
qamar § AR ag afus wodT o oA
AT I X AT H F AT eqedEr
R wWrani

WA AEAR : T A FAT fag |

DR. RAM SUBHAG SINGH: Hav-
ing regard to the fact that Manipur and
Tripura are both border States and also
having regard to the fact that there is
an agitation going on in Manipur for
the conferment of Statehood, and hav-
ing also regard to the fact that the Home
Minister himself witnessed that type of
demonstration, may I know whether the
Government is going to take any deci-
sion with regarg to the conferment of
Statehood on Manipur and Tripura
along with Himachal Pradesh—(Infer-
ruption)—and Delhi also?

SHRI Y. B. CHAVAN: I know that
there is certainly a strong feeling in
Manipur and also in Tripura, I do not
deny that particular fact, But there is
no proposal at the moment to confer
any Statehood on these areas yet. At
the present moment, there is no propo-
sal.

=t feret : wreT % fagTer #Y T
wrer # weg @ gf I faEm W@
fame @y oy T Ay qY AW F
wr oY " w5 a1d & fR O R
&9 T & wra Ay gfie & s whitfes
HATAAT FT ST ¥ T F ATNGF & @@
g #§ faefi fed i o) aF W9 o
RT Y AT TG FT AT ZAT AT7 |
wgt aw h AT § @ o A o
ot ¥ g g e ww
Fa ¥ g wafafen g ?

CHAITRA 13, 1892 (SAKA)
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SHRI Y. B. CHAVAN : In this par-
ticular case, I think the hon, Member
has Goa in his mind, I think the -
ple of Goa have taken a decision t
it.

SHRI SHINKRE: My question was
not regarding Goa only. I want to
know whether this linguistic basis will
also be considered.

SHRI Y, B. CHAVAN: It is
merely a question of taking linguistic
unity into consideration. The wishes of
the local people, the administration, etc.,
should also be taken into consideration.

not

SHRI HEM RAJ: The hon. Minister
has told the House that the question of
granting Statehood to Himachal Pra-
desh is under active consideration, He
has alsy told* the House, “If the House
wants it.” So far as the question of
Himachal Pradesh is concerned, this
Hoiise as well as the other House have
unanimously given support for the de-
mand of Himachal Pradesh. So far as
the question of “active consideration™ is
concerned, it has taken two years to
consider this matter, May I know from
him what more time will be taken, be-
cause in the case of Assam and Jammu
and Kashmir, you are giving them some
subvention or grants, and in the case of
Himachal Pradesh you say that there
should be viability, So far as the reve-
nue and establishment charges are con-
cerned, Himachal Pradesh shows a sur-
plus. Now, another hurdle has been
placed and that is the question of non-
Plan expenditure. May I know what is
the criterion for the purpose of decidin
economic viability so far as Himach
Pradesh is concerned?

SHRI Y. B. CHAVAN: As I said,
the case of Himachal Pradesh is under
consideration, I myself have held cer-
tain discussions on the basis of a paper
prepared by the Planning Commission
about the financial aspects of the matter,
I had a couple of discussions with the
Chief Minister himself. I think the
matter is progressing. It is very diffi-
cult for me to indicate any special time-
limit for that.

SHRI HEM RAJ: So far as the aon-
Plan expenditure is concerned—

MR. SPEAKER: Order, order., Shri
S, M. Joshi,
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sl gue gwe Ws : sy WENEY,
¥ Iy & Areaw ¥ A WS ¥ A
sEEfF AN AaTdT F X F A9 F
T #f fadiw ofifeafa 6t s favw
afcfeafa dt ot 3t aOF ¥ wfmge &
X § faviy afdeafa § w6ifs agr ¥ o
¥ 99 F1 QAR F1 qgar § R
Tgt St W § ag o ¥ fa gu &
|t ¥ S s @ S R
3T w1 T8 qaet e Tifgy, @ 3fe
¥ ft g9 99 F1 3 FT AT IF A
IU Uffea Ffastom & &F a1 4@ F?

. SHRI Y. B. CHAVAN: It is a sugges-
tion for action.

SHRI MANUBHAI PATEL: During
the hon, Minister’s visit to Andaman and
Nicobar Islands and during the visit of
MPs in various commitiees, the people
in different institutions there represented
their case for giving them a popular ad-
ministrative council instead of the ad-
ministrative pattern of Chief Commis-
sioner, May I know whether Govern-
ment has taken any decision in regard
to giving a popular administrative coua-
cil to Andaman and Nicobar Islands?

SHRI Y. B. CHAVAN: The ques-
tion has not been considered in that
depth. But there is an advisory coun-
cil which is appointed from amongst
the social workers of Andaman and Ni-
cobar islands, which meets twice in
Delhi and also meets often in Andaman
and Nicobar itself. Therc is an elected
representative of Andaman and Nicobar
Islands sitting in this House. At pre-
sent there are ng proposals of having
any legislative body as such,

SHRI BEDABRATA BARUA: Ia
spite of the reply given by the minister,
may I ask whether the choice between
remaining Union Territory and State-
hood for a small area is not a choice
between the frying pan and the fire, be-
cause while in the Union Territory we
spend most of the money not oa the
welfare of the people but on the
bureaucracy, in a small State, we spend
most of the money on ministers and

assemblies, In view of that, will the
minister consider if it is possible to
devise a small structure of a State where

the powers of the State will be the same

APRIL 3, 1970
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but the expenses on the ministries will
be proportional to the revenue of the
State, thereby allowing small States aad
controlling expenses?

SHRI Y. B. CHAVAN: 1 have not
considered immediately this third alter-
native.

MR SPEAKER: Shri Meghachandra.

o) wae o™ e : faeelt F1 o wETe
& AT AT AT FT WA WYET T 2T 4G
ar #a frfsd JfeT & Fg7 e v g 5
ary qifeefadt s § Y f smfam @
R gHIX ATG ATEATRY |

MR. SPEAKER: In this way, I am
not going to accommodate you, ¥

#Y aref F &Y, f7 A A T 8

SHRI KANWAR LAL GUPTA: 1
do not want any accommodation, T®
qrEf F &Y, & o ®Y Aq W |
Zd ardl 7 o Y o A 2 &) W
e AT TET "w e

MR. SPEAKER: They cannot wait

for a couple of minutes! I am not going
to be forced like this.

SHRI HEM BARUA : The
neglected party is the PSP!

) waT AW qR@ ;T F1E AQH TN
2 | wdEw arew & o e, Sl ot
F1 o fo wfew et & o oY amft
FroaE 78 femy @ om AR @
arr &d @ & Srfre g3 stma wYT A A
S 1T FY T AT &, FI;T FT AL FCE
IR A AAHAE F@ § AFA A
oI HAT & I Ay "y 2 3w ) femT-
oo W2 & 3 vl HY oy w2 famn
gNFT ag & & o W T § 99 W
2R & ot 7 WA § g@ R AR W]
§T T AT FY HT AYET I AT N R
&t #rf a7 aey ag 97 faq T
&1 faeoft & o st &Y oy oy & whwr
& famm

most



13 Oral Answers

MR. SPEAKER: No please. Your
leader asked a question, He interrupt-
ed and two ofhers interrupted.

SHRI KANWAR LAL GUPTA: He
never asked a question on this,

MR. SPEAKER : He intervened. You
can see the record.

SHRI M. MEGHACHANDRA:
From the reply of the hon, minister,
1t appears that the question of the grant
of Statehood to Manipur and other
Union Territories except Himachal Pra-
desh will not be considered so long as
their viability does not improve, In this
connection, the Home Minister is aware
that there has been an agitation and that
agitation has been going on continuously
for the last two years. All the parties in
Manipur are ready to come over o
Delhi and contact the leaders and Mem-
bers of the House. The House also has
already accorded its unanimous support
during the last Manipur Budget discus-
sion for this demand. When such an
agitation is going on, when the people
of Manipur feel that the Union terri-
tory status is a subservient status, when
Manipur is ruled by the Home Ministry
directly as a colony, when the people of
Manipur want equality with people from
the rest of India and remembering also
the Preamble to the Constitution, the
Government of India’s reaction is very
disappointing, Financial viability is
being stressed so much; in 1968-69 also
this particular reply was given in answer
to so many questions. May I know
from the Home Minister whether there
has been any discussion over the issue
of grant of statehood to the Union terri-
tory of Manipur and whether the Gov-
ernment will invite the leaders and re-
preseatatives of all the political parties
in Manipur to discuss this issue?

SHRI Y. B. CHAVAN: The hon.
Me_mber has made certain observations
as if we are trying to treat Manipur as
a colony.

SHRI RANGA: That is the feeling.

SHRI BAL RAJ MADHOK: That is
the feeling in Manipur.

SHRI Y. B. CHAVAN: But some-
times feelings are wrong also., The
point is that the area has its own Legis-
lature and Council of Ministers. Only
when the ministry could not function

CHAITRA 13, 1892 (SAKA)
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there, President’s rule was imposed and
there is President’s rule at the present
moment. " That also means control of
this House; it is not the personal rule
of any individual, I do not want to
deny that there is a strong feeling over
the demand for statehood, All the poli-
tical parties there are supporting it. We
have never said that we will never con-
gider it. We have never taken that posi-
tion. But, at the same time, the criteria
which we have kept before us will hold
good. That is what I have said in the
statement.

SHRI BAL RAJ MADHOK: You
are prepared to consider it.

SHRI Y. B, CHAVAN: No democra-
tic government can say that they will
not consider.

SHRI V. KRISHNAMOORTHI : The
criteria applied for forming a State like
Nagaland hold good for Manipur also
as regards population, area and being a
border area. It is much nearer to Pakis-
tan and China. After we have given
statehood to Nagaland the situation in
Nagaland has been brought under con-
trol, thanks to Government of India’s
policy. Parliament had taken a correct
decision in giving statehood to Nagaland.
1 visited Manipur 1% years ago and the
Chief Commissioner, Shri Baleswar Pra-
sad, who is posted in some outside
country now, told me that unless and
until Parliament and Government of
India came to the decision to give state-
hood to Manipur, the problem of Mani-
pur could not be solved, The Manipur
Nagas are more hostile than the Nagas
of Tuensang as well as other parts of
Nagaland. Unless you concede the de-
mand for statehood to Manipur, it will
be a problem for this country. May I
kaow from the Home Minister whether
he will take intp consideration the senti-
ments and feelings expressed in this
House and come to a decision as far as
grantin"g statehood to Manipur is con-
cerned?

SHRI Y. B, CHAVAN: We are quite

aware of the strong feelings. What
more could I say about it?
SHRI V. KRISHNAMOORTHI:

Then you should announce the decision.
We are ready to pass the Bill.

SHRI HEM BARUA: The people of
Manipur demand a full-fledged State in
Manipur because Manipur is a strategic
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area. We must not forget that, But
instead of trying to meet their demand,
you have thrown 200 satyagrahis into
prison by now. It has been reported that
Pakistan has started a camp in guerilla
warfare training in Chhitagong Hills
area for the rebel elements oF Manipur.
May I know if the Government proposes
to drive the people of Manipur into the
arms of Pakistan since Manipur is a
strategic area or to solve the problem
according to their demands?

SHRI Y. B. CHAVAN: I can under-
stand the way of argument but these
matters cannot be decided like that.
These matters will have to be very care-
fully considered. Financial aspect, ad-
ministrative facilities and other consi-
derations also will have to be taken into
account. I do not say that the consi-
derations you are mentioning are not
relevant. . . (Interruption)

SHRI BISWANARAYAN SHASTRI:
May I know whether Governmeat is
thinking in broad terms of conferring
statehood of the bigger units or of merg-
ing small units with the neighbouring
States in the near future? Also, will
Government give more power to the
Union territory, as has been givea to
Meghalaya which was inaugurated yes-
terday? The Council of Meghalaya and

their Cabinet will enjoy more power
than the Union territories. What is
Government’s thinking on this ques-
tion?

SHRI Y. B. CHAVAN: At the pre-
sent moment there is no proposal of
merging any Union territory with a
State. That is clear. As far as other
Union territories are concerned, I have
explained Government’s position, Me-
ghalaya is a class by itself. I do not
think it can be copied anywhere else.

SHRI SAMAR GUHA: What
Andamans?

about

=t TR N TS : ATTAE 9T
gTe ¥ faeg fasty s & ofv =gi
#Y arret oft F 3  GY feafq § s
F armete 1 ) wfawe 2 f@, 9@ fw
faett o amq 7 Ty T @ falr Y
AN wifesr wiw 57 @ & fr 9w
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] qUr st & srfaw fad @ ) &
FA WTRAT g fFow # @ w6t s
smafa &7

o) wreRC W ;oY et &
g AT A Aara # fowy gd &

SHRI BAL RAJ MODHOK: Delhi is
economically viable; so, the economic
\S:}g!ity criterion does not work against

i,

SHRI Y. B. CHAVAN: As I said in
my statement, Delhi has been made a
Union territory because of its special
position as the capital of the country.
This consideration will continue %o hold
good. This is the reason.

Discrimination against Buddhists in
Ladakh

1.

*782. SHRI JANESHWAR
A

SHRI G. Y. KRISHNAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that over
50,000 Buddhists living in the poverty-
stricken belt of Ladakh are crying
against the communal discrimination by
the Kashmir Government ;

(b) whether their demand for justice
and equality in social and economic
fields will be considered by the Cen-
tral Government; and

(c) if so, what are their demands and
the reaction of Government thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN): (a)
to (¢). The Jammu and Kashmir Gov-
ernment have informed us that no dis-
crimination either on communal consi-
derations or in social and economic
fields is made against the Buddhists of
Ladakh. All the three tehsils of
Ladakh district, namely, Leh, Kargil and
Zanskar, are given adequate attention in
the matters of development and employ-
ment opportunities.

it WATET fw : TETE FT TOHC A
¥ A agT & AW Ay W fEE
st ax A s g AT A ¥,
AT T agT FE T FEETT T 9T W
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N wowr firdt ave it darg T W,
qTE AR & I & My A wreomdt &, @Y 7
T fY T AT § 1 W § SwrRmER
& g firey & o forsa & omd gw &
WO ag 1Y & o gEd g ¥ 99 7Y
AT GO N & 1 g Wi qerd gy AE )
AT 3T & q1a I ¥ g o TwA
5 g avn oF Gar s TmE oY
foswa & &l oz w7 @ ) W@
et dtg et ) ar aowTe A SR
¥ svaTEa & e 99 FW & frsaa &Y
AT FOA A Hiforw FGT Ay I F
fegema #t a Ak T @ TEr
TN AEE w7

SHRI Y. B. CHAVAN : I think, the
other question is a different question.
We cannot undertake such a thing. This
is a question of the development of
Ladakh and the creation of employment
opportunities for the Buddhists there.
They have certain problems which have
been considered from time to time. Last
year, there was some agitation about
their demands, A Minister from Jammu
and Kashmir went there. They had cer-
tain discussions. Only yesterday, the
representative of Ladakh, Shri Kushok
Bakula made some statements here that
in the last year some development has
taken place. Still there are some ques-
tions which have not yet been attended
to, But the development process for
making further progress is in motion.

oft wAmee famy . £RiF sw e B
frdy wfafafe &t ==t v &1 smad
# o & wre ¥ A 97T fam ga¥ iy wEen
fepell & wwend el fay ok &
fie T 3T gor 7Y fen T At faesies
feafa agt Gar @Y snoAfr | o wiafafe se=
IR aTgd & fae s av o fgmgena
o gowT ¥ faw oo o7 99T F@ oaT
fr fegeam P 7 AR ¥ AE 0
qfcrfor airfr sifes &< &1 snvare
fom a1 Afew sw@r ol && g 4@
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fFrrmr &) Amamagm g 5w
fam # fegra fraw AT FTRAE?

SHRI Y. B, CHAVAN: I also made
some reference to certain demands.
Only yesterday, we had a full-fledged
discussion about it. The demand of
the delegation was about treatiag the
eople in Ladakh as Scheduled Tribes.
[l"hat demand could not be conceded be-
cause a Scheduled Tribe has certain spe-
cial features which have been accepted
in the Constitution. We cannot create
a new Scheduled Tribe as such. But
the demand about treating that area as
a backward area and its people as back-
ward people has been conceded by the
State Government. The entire a-
tion in Ladakh will be treated as back-
ward so that they will get better deve-
lopmental facilities and they will also
get more facilities in the matter of Gov-
ernment employment.

st awtrm wetes ¢ SEE & A A
i wer fowrad & Wawra Y| TR O
s ol wrer anfy & o o fafe
T Al @ it IFH FTr A
mifger Wy ooy o SRR ET
ITqT I AR FAET ST &
=T  firey & ot o T AE AR
gfaard € ot § | F AR @ R
afy  franefy ®r o ag @ fomw
#ow &, Jawr St wqm faar amg ?

agi o aga ¥ freaw ¥ wroomdi
sad | sfew fow a@ & T A o
¥ wonfadl ®tfy aF e @ for
sgre, s ae ¥ fosa & sy
wonfaat oy agr awd A faar e
wrg A T I @i afeww
fmw @i TER fem@®
woonfeay ®7  Fgh awrdet @ g
gifer & sfipre f ?

freX gmer wgm 7 ¥ fr e,

amdvw e ohfy @ @& & @ &, sm-
Werw gfie &, drifar gfe &, sewcw
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gfe &, wwr ey qfe & o
W A WA & WY FT F
AT W @ifs 99 da F1 faww AE
IJNXG aF | & o g g fF oA
T AR A F A § owHT T
war g ?

SHRI Y. B. CHAVAN: The official
language of the State is Urdu, It will
continue to be so. But they have cer-
tainly made a demand for having cer-
tain educational facilities in their fangw
age in Ladakh. That is alsg one point
that is before the Government there,

SHRI BAL RAJ MODHOK: But
nothing has been done so far about it.

SHR1 Y. B. CHAVAN: At the pre-
sent moment, T have np information
about that. But I know that matter is
before the Jammu and Kashmir Gov-
ernment.

SHR1 BAL RAJ MODHOK : What
about the refugees? There are about
5000 refugees who are not being settled
there.

SHRI Y. B, CHAVAN: The problem
of refugees from Tibet is there and that
matter is also being very carefully con-
sidered by the State Government.

SHRI R. D. BHANDARE: May 1
know from the hon. Home Minister
whether, instead of treating Ladakhi
Buddhists as backward class people, as
a backward area, would the Govern-
ment treat Ladakh area as a Scheduled
area, not a Scheduled Tribe, under arti-
cle 244(1), in Fifth Schedule and, at
the same time, appoint a Commissioner
;grg ?the Scheduled Area under article

SHRI Y, B. CHAVAN: There is no
such proposal before us, I do not thiak
that is feasible also.

SHRI RANGA: 1 hope, the hon.
Home Minister is conscious of the spe-
cial significance of this particular area
and that all sections in this House are
specially concerned about the welfare of
the people and their progress. May I
know whether he would try and evince
-special Interest in the various points
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made by my hon, friead, Shri Kushok
Bakula, last time as well as this time,
and see that aj rom treating those
people as Scheduled Tribes which some-
how does not appeal to me, in regard
to all the other demands of theirs the
maximum possible and sympathetic con-
sideration is given tp their demands and
a special Minister is appointed from
amongst the Buddhists, especially, of
that area and they are given every possi-
ble assurance that their problems are
being coasidered not only the Kash-
mir Government specially but also by
the Union Government not only sympa-
thetically but in a very very energetic
manner?

SHRI Y. B. CHAVAN: I concede
the point that the area as such requires
special attention because it is a very
strategic area from the point of security
of the country. As far as the people
of that area are concerned, naturally,
they require special attention in diffe-
rent matters, Their economic develop-
meat, their employment facilities and
other eonsidcrations have to be given
priority. 1 have no doubt about
it. 1 concede that there is a special
responsibility on the Central Govern-
ment also in this matter, Therefore, as
1 mentioned, in order to facilitate their
economic development and also to pro-
vide facilities for employment, this area
is being treated as a backward area se
that these people will get special facili-
ties and certain priorities, That is being
done. The only limited question that
was raised was about treating it as a
scheduled area and the people as Sche-
duled Tribes. Sir, the tribal character 1s
something different. Once you intro-
duce these things, possibly it will be
an unending story in the whole of the
country. As far as the point of giving
special attention and priority for the
development of the area and the people
and the territory as such, because it is
a strategic area is concerned, this point
has been very carefully Tonsidered by
Government and has been accepted in
principle.

SHRI ATAL BTHARI VAJPAYEE:
But nothing has been done so far,

st swTET e 9T ¥ O
ot wofra XY Fegw IO F IN ARG
W W ¥ T T A ager
reaw ¥ @ U W & g #



21 Oral Answers

g8 wfsareal @ew & qHA ATE dF A
w4 gefa ¥ agi ag freg gt 6 %
firsz Waw g A FAET FT AT
sA¥ fag arg e g FEiR
g ¥ fadw & wrovr ag fire wew
W@ A ATEFT 1 A AT ATEA
g fown 3l e R T TERE
sfafaa agy @ WY SrAETd A
§ v @y Wi ¥ 9@ wWg oY s
Ffoareat anf ff & sw g faww
A gwiar afg & gFrw H ?

g arg 78 3 s aoEeE Ffw
& Y A & A 7 o1 o qaTa fag
7 4 gaE &y § A& q@qr 9T qny
g%, wEFa" # oY a1 T 9w
aasg et mige fadw g ?

SHRI Y. B. CHAVAN: As far as the
discussion last time was concerned,
when the question of seading some sort
of a parliamentary delegation came up,
that was gonc into and I advised that
we should not insist on such a delega-
tion because, naturally, the State Gov-
ernment raised an objection to it. At
the same time, I had promised to see if
visits of some Members of Parliament
can be arranged. We exteaded certain
invitations to some Members of Parlia-
ment, Though many agreed initially,
ultimately only one member agreed to
go. Therefore, it was given up.

As far as the Gajendragadkar Com-
mission’s recommendations are concern-
ed, this matter was discussed only yes-
terday in this House and I gave certaia
information about it. Certain demands
are being considered, As far as the
representation of that area in the Cabinet
is concerned, a State Minister has been
appointed. But their demand is for a
Cabinet Minister.

=\ wwmEiT el . dEE ohREe
T faar

s gyeeAeTT Wt : qg AT & o
I ag Wit fewiw &)
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In these matters we canmot impose
any decision from here. It ix_c;rtunly
the privilege of the Chief Minister to
decide as to which portfolios should be
with whom, '

SHRI BAL RAJ MODHOK: You can
persuade him.

SHRI Y. B, CHAVAN: It is a diffe-
rent matter., I cannot impose any deci-
sion on this matter,

st et feg : e Wi fagre
¥ w wAE ofar doge W

gameiAT @R qX MR w9, & fE
adt ot WER A wgra?

SHRI Y, B. CHAVAN: I have ans-
wered this question in great detail al-
ready. 1 do not think I need repeat it
once again,

i wgrem fag wiea @ srener wEEw,
# AR T AR I WY W
T agE @ w3 g, 9w fi agt
qT MRS A9 @ AT | F g wel ofr
dag oA Arer g wTefe qoe
A S F S E o Fwelar gan
qr, IR A feadr ad satfa o
o freeft Y ? wm g ww R fr ¥
AR ¥ werw F fag o wwar faar
st §, I@ FTOw aw femmw wefic
& AfgwriE & A 9X o
ST g ? e mgd G R e ¥
W uge & & ag erw war Iy
fear o, ofs 3z @ & SRemdz
Fwm A ag ?
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SHRI Y. B, CHAVAN: It is not
correct that all the money is spent on
travelling etc. certain things which were
agreed to between the leaders there and
the State Government and some of them
have been implemented. Only yester-
day Mr. Bakula said that some of their
demands have beea met by the State
Government, In the last 2 months there
is definitely some progress.

N eweR W AF FToATH fad
Agra & 7Y, afes 9t W ¥ @y
wWI | A T AT qHAT &
AT FET Mo FEIIX A AW F AR
at e Fr wiiar agT s g & oF
adt wERm aE N W dmEdr e
AT G =a &1 wWedFwr w9
fo mgrome # @t at@ # aredfewa
feadua & garar @l glaad s i
afd Afwaql wa & I & glawrd
Sar A FY TEE ? 431 AT TG T HTCA
yaraw ?

SHRI Y, B. CHAVAN: As regards
neo Buddhists, the Government of
India has accepted certain position so
far as educational facilities are concern-
ed., That is being done; and the same
thing was doae in Maharashtra, if I
remember correctly, 10 years before; I
don't know what is the position at the
present moment,

SHRI M. L. SONDHI: I have been
listening to the replies of the Home
Minister with careful attention. I have
a feeling that he is sitting on the top
of a Government vulcano which ma
erupt at any time. Therefore we see
your protection here because we have
to be vigilant about that par of the
country which is far away on our bor-
ders. We cannot afford to be com-
placent about it. Sir, the problem
of Ladakh is .a problem of modernisa-
tion of a traditional society, Agre the
people in Srinagar so far removed from
modern attitude and feeling as to per-
petrate the Ladakh area people to suffer
forcible religious conversion and other
crude methods of coercion which smack
of a medieval era? Do the rulers in
Srinagar understand the problem of
modernising traditional society with all
the finesse and nuances which modern
sociological theory teaches us?
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SHRI Y, B. CHAVAN; I am net
sure about that. Ag far as I know
there are some le in Kashmir Gov-
ernment also who know the technique
and who believe in modernisation of
conventional society. I am afraid there
are some others in Delhi who do not
believe in this.

SHRI M. L, SONDHI:
study been made? Has an expert

SHRI Y. B. CHAVAN: It is not a
question of believing in that, Moderni-
zation of a conventional society is a
real problem not only of Ladakh but
for the whole of India also. And it
is going to take a long time. We have
to go gradually. 1 have no doubt it
will have to be done in all tehsils of
Ladakh,

SHRI 8. KANDAPPAN: Sir, Ladakh
has a much larger area in size than
Jammu and Kashmir put together. As
far as I could understand him, only yes-
terday the representative from Ladakh
made a plea that the infra-structure,
particularly, the communication,

is a
very important asrect for development
of areas in the hilly region. Unless we

develop the communications in the hilly
tracts it would be difficult for us to ex-
pect any development whatsoever, I
would like to know from the hon. Minis-
ter of Home Affairs whether he feels
convinced that it would be possible with-
in the resources available with J. & K.
Government that they can go ahead with
laying of communications or has the
Centre any proposal to do something
with regard to that?

SHRI Y. B. CHAVAN: As far as
communications in Jammu and Kashmir,
particularly Ladakh, are concerned, the
major portions of communications works
have been taken over by the Central
Government and its organization called
‘the Border Roads Development, The
Border Road Development has done
immense work in developing the major
communications, The road that is deve-
loped from Srinagar to Leh is an
achievement and it is a class by itself.

SHRI S. KANDAPPAN: What about
communications in Ladakh region?

SHRI Y. B, CHAVAN: I am com-
ing to that. About Ladakh itself, only
gesterday an hon. Member from Ladakh

hri Khushok Bakula, was pleading for
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the development of Ladakh. Develop-
ment of communication in Ladakh is
being undertaken and it will take some
time. Agency for doing this work and
other facilities are necessary.

SHRI VEERABHADRA SINGH:
One of the representatives, Shri Kushok
Bakula pleaded for creation of a Union
Territory for Ladakh. What is the reac-
tion of the Government of India tg this
effect?

SHRI Y. B. CHAVAN: It
wrong demand.

was a

Gherao of Vice-Chancellor of Delhi
_ University

*783. SHRI HEM BARUA: Will the
Minister of EDUCATION & YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that the Vice-
Chancellor of the Delhi University was
gheraoed recently by some sixty stu-
dents in his office; and

(b) if so, the reasons of this gherao,
and the demands made by the students?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) About 20-30 students
gheraoed the Vice-Chancellor on Febru-
ary 12, 1970 when he was in a meeting
of the Academic Council,

(b) The students wanted immediate
action to be taken against the President
of the Delhi University Students Union,
who it was alleged was guilty of viola-
tion of the constitution of the Union,
upauthorised withdrawal and use of
funds of the Union, improper use of
the Union building, failure to maintain
proper accounts, etc.

SHRI HEM BARUA: Is it not a fact
that a section of students gheraoed the
Vice-Chancellor of Delhi University be-
cause of his indifferent attitude towards
certain students against whom there
were serious allegations of financial irre-
gularities made by some students? If
so, what steps has the Vice-Chancellor
taken to enquire into that particular
aspect of the case?

DR. V. K. R. V. RAO: The answer
to the first part of the question of the
hon. Member is ‘No’. Actually on the
22nd January, certain allegations were
made in writing to the Vice-Chancellor
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by the Secretary and the Joint Secre-
tary and some other members of the
Union saying that there were financial
irregularities or other irregularities and
s0 on. The Secretary and Joint Secre-
ta later withdrew the allegations.
Subsequently, however, their Joint
Secretary re-affirmed this charge. The
Vice-Chancellor called a meeting of all
the students on the 31st Jan and
appointed a fact-finding Committee to
go into the whole question and to sub-
mit a report, The report of the fact-
finding Committee was received on
the 11th February, The Vice-Chancellor
made available the copies of that report
to both the President of the Union as
well as to those who had made allega-
tions against the representatives of the
Union. The Fact-finding Committee’s
Report did not say anything about the
financial irregularities because the ac-
counts had not been produced by the
President of the Union, The Vice-
Chancellor asked the President of the
Union to submit the accounts by the
14th of February, Intimation was sent
to both the parties. All these happened
on 11th and 12th. Thea, on 12th at
about 6-30 P.M. a group of students
made allegations against the President
of the Union and gheraped the Acade-
mic Council as also the Vice-Chancel-
lor and said that he must take imme-
diate action against the President. The
Vice-Chancellor had asked the President
to submit the accounts by the 14th. He
had received the report only on the 11th.
And I think it was rather unreason-
able to ask the Vice-Chancellor to take
immediate action without giving an
opportunity to the persons concerned to
explain their position.

SHRI HEM BARUA: Acts of indis-
cipline are mounting ia Delhi University
today. You find Mao's slogans on the
walls; particularly one “Reading makes
a man dull” finds a ready response.
There are other slogans like ‘Down with
English’. This must be the work of
Hindj zealots raising their slogans in
English. There are slogans written on
the walls of Indraprastha: College where
women are told ‘You are not women;
you are chapati-making machines'.

Day before yesterday, a bomb was
hurled at the Faculty of Arts building
at Delhj University campus.

These acts of indiscipline are growing
in the Unive due to the partisan
attitude of the Vice-Chancellor.
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May 1 know what steps Government
have taken to see that the University is
preserved as a temple of learning free
from all these acts of indiscipiine and
slogan-mongering, slogans of Mao and
other slogans by fanatical elements ?

DR, V. K. R, V., RAO: I must
strongly repudiate the allegation that the
Vice-Chancellor has taken a partisan
attitude. On the contrary, I would take
this opportunity as Education Minister
of giving my compliments to him for
the very firm, effective and at the same
time, constitutional and sympathetic
manner in which he has been handling
the affairs of the University coacerning
students. Regarding the slogans, of
which the hon. member seems to have
made a special study . . .

SHRI HEM BARUA: I have not
made a special study. I noticed the
slogan on the Indraprastha college
building reading ‘You are not women;
you are chapati-making machines’.

DR. V. K. R, V. RAO: I was refer-
ring particularly to that slogan. I am
afraid it would be very difficult for any-
body to prevent writing of slogans in
various places, I would like to assure
him that of the troubled world in which
we are living Delhi University is doing
well.

MR. SPEAKER: Short notice ques-
tion. I am nof going to take notice of
chits which are sent to me asking for
opportunity to put supplementaries.
Just now such a chit has come to me.

SHRI PILOO MODY: Name the
member.

MR, SPEAKER: No.

Abolition of Special Privileges enjoyed
by L.C.S. Officers

T
S.N.Q. 12. SHRI S. KUNDU :
SHRI SAMAR GUHA:
Will the Minster of HOME AFFAIRS
be pleased to state:

(a) whether Government have decided
to amend the Constitution to do away
with the special privileges enjoyed by the
Officers belonging to 1.C.S.; and

(b) if so, when Government proposc
to introduce the B
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THE MINISTER OF HOME AF.
FAIRS (SHRI Y. B. CHAVAN): ?S
and (b). Officers who belonged to the
former Secretary of State Services (L.C.S.
and LP.) have been allowed the protec.
tion of certain conditions of service and
certain rights as respects disciplinary
matters, by virtue of Article 314 of the
COI!stltl.ltlon‘ The question of deleting
Article 314 by amending the Constitu-
tion is under the consideration of Gov-
ernment.

SHRI S. KUNDU : It is indeed un-
fortunate that for the last 2-years the
Indian Civil Service, which was designed
by a colonial Power to rule and govern
at the behest of the Crown and employ-
ed by them to suppress our indepen-
dence movement, was not only allowed
o continue . . .,

SHRI LOBO PRABHU: Question.
Do not make a statement like that. It is
not fair.

MR. SPEAKER: Either act as a Mem-
ber of Parliament or as a retired ICS
Officers.

SHRI LOBO PRABHU: I act as both.

MR. SPEAKER: You are here as Mem-
ber of Parliament and not as their repre-
sentative.

SHRI S. KUNDU: They were not only
continued to continue, but their rights
were codified in the Constitution, where-
as so far as the privileges of the Mem-
bers of Parliament are concerned, they are
not codified. I do not know exactly what
my prwilegc is. It is called a heaven-
born service and its members super
sovereign. | want to know whether it is
a fact that in 1947 when Mr, Henderson
came at the behest of the British Govern-
ment to plead for the protection of this
Civil Service, he said that he did not
insist that the rights of the Indian Civil
Service as such should be codified, he
only wanted that the rights of the ICS
members of British origin should be codi-
fied, and if so, what led the Government
to codify the rights of the Indian mem-
bers also in the Indian Civil Service. Is
it a fact that the Indian members of the
Civil Service also demanded that their
rights should be codified because they
had certain apprehensions and said that
their loyalty to the British crown was
there and should not be tampered with,
that that also should be indirectly main-
tained? .
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SHRI Y. B. CHAVAN: I do not
w all the details c(:hf any discussion that
place e re tativ
the ICS and the then leadg'l;c:fnﬂn ce:u:-{
ty. e fact remains that they had cer-
tain protections under thc old Indepen-
dence Act. Naturally there were some
discussions between the then leaders of
the country and the Services, and there
is no doubt that the leaders accepted the
necessity of guaranteeing it. Whether it
was merely at the bcﬁest of the ICS
officers I cannot say. Sardar Patel has
made mention of these matters in the
Constituent Assembly, when the guaran.
tees were given, they were given after
very carcful consideration, and with the
approval of the Constituent Assembly. |
do not think there is any necessity to
question the dona fides of the then lea.
ders,  Whether these should continue or
not is a different matter which needs to

be considered in all its aspects.

SHRI S, KUNDU: We speak of the
commitment of the Civil Service to
democracy and the needs of the times,
but it is unfortunate that the members ol
the Indian Civil Service, who have had
only some sort of general education, are
still continuing and nothing has been
done to commit them to the needs of the
times. It is an achronism in the context
of the needs of the times and the demo-
cratic system that they are also allowed
to continue the same colonial administra-
tion of the British pattern. May I know
whether it is a fact that in matters of
discipline their cases cannot go to the
Union Public Service Commission, whe-
ther it is a fact that they are allowed w:
cnjoy a free trip to England once in two
or three years, and if so, how many of
these ICS officers have enjoyed it? 1
would like to have a categorical answer.

SHRI LOBO PRABHU: No.

SHRI S. KUNDU: When I mention
_the Indian Civil Service, Mr. Lobo Pra-
bhu should not always interrupt, be-
cause I am not talking about Mr. Loho
Prabhu, but T am talking about the
Indian Civil Service as such. I know
there are very pood persons in that ser-
vice, and they also tell me that thev do
not want these decorations, but Mr. Lobn
Prabhu alwayvs identifices himself with
the ICS. Unfortunately, he cannot get
out of it. How many of these ICS offi-
cers are still in public sector undertakings
and in private firms and also as ambas-
sadors and governors? Will he give us
an assurance that the ICS men would
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not be given any responsibility in any
rivate firm after retirement from service
use . . .

MR. SPEAKER: How does it all arise?

SHRI S. KUNDU-:....we know that
some of them, whether ICS or IAS, wo
out and serve in Private firms in coveted
positions?

SHRI Y. B. CHAVAN: As for as
ICS officers are concerned, they are also
subject to certain conditions about reir-
rence to UPSC. Just as other officers
cannat hbe punished without reference to
the UPSC, so also in the case of ICS
aofficers, they have got different conditions.
As for their scales, leave, disciplinary
matters, ctc. they have certain different
rules. The free passage to England is
no longer allowed.

About employment, there are rules
that within two vears of their retirement
they can seck employment in private
firms only with the permission of the
Government.  In such matters the Gov-
crnment follow a certain policy and they
are permitted to join those companies,
etc. if they had no connection with that
company in their official capacity. We
should not say that after retirement the
person should not seek possibilities of
cmployment.

ol wg fomd : ¥ F AUH s
T fam ? fa2 oA TSI &Y 94 )

SFIRI Y. B. CHAVAN: 1 shall need
notice.

o\ vy fomd : gg ot feae W oW
AR ¥ gomm ar | fEadr dfew TR
=rfge ?

SHRI SAMAR GUHA: We appre-
ciate this belated awakening to a sense
of national dignity. ‘This continuation
of the seal of imperialist legacy on ser-
vices including the TAS and also assign-
ing a second class status to the adminis-
rative officers of India even after 22
years of independence is not very com-
mendable for a free countrv like ours.
Will they consider the question of pen-
sions now drawn by the British ICS ofh-
cers still in England? Will the Govern-
ment consider the abolition of article 314
of the Constitution which applies to ICS
men now residing in Britain ? What is
the time by which Government will come
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to a conclusion on the point whether that
article about annual pensions drawn by
the British ICS men residing in England
should be abolished or not?

SHRI Y. B. CHAVAN: About people
residing in England, I shall have to find

out; at the present moment I do not have
it

As for the time required for consi-
deration of this matter, I should say that
the matter is under consideration and
the Bill moved by Mr. Limaye is before
the House. In the course of discussion
on that Bill, we shall have to give some
final indication of the Government’s view
in this matter.

SHRI LOBO PRABHU: [ am not
holding any briel for the ICS; generaily
I hold a brief for anyone who is net
present in this House. I am concerned
with something quite different. There
must be some clear thinking on this sub-
ject, namely, whether you are going to
engage yoursell in the costly and cum-
bersome  procedure of amending the
Constitution in respect of 85 officers who
will be wasted up by 1979 when there
are ample provisions in the Constitution
itsell? T should refer the hon. Minister
to article 314 which I hope all the other
Members have also read. It provides:

*...and the same rights as respects
disciplinary matters or rights as simi-
lar thereto as changed circumstances
may permit..."”

Now, if there are changed circumstances,
you are competent to alter the rights of
the civil servants. My first question is,
whether in the changed circumstances
vou found it necessary to alter the rights
of the ICS as vou were competent to do
under article 314,  (Interruption) My
friends have an objection to excellence
by calling it imperialist. They make a
slight confusion. he ICS—I may re-
mind Mr. Kundu—did not come here
by the courtesy of anyone. They came
in by the stiffest examination in the
world. (Interruption)

SHRI SAMAR GUHA: The seal, the
fivery, of the British imperialism.

SHRI LOBO PRABHU: I am coming
to my second question. It is this. There
is a lot of talk about the rights of the
1CS. Would the Government please
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specify what rights the ICS people enjoy

which are not enjoyed by every other
civil servant? It is a very specific ques-
tion, because it is no g saying the

ICS have a right. They have a right
no doubt if they were recruited before
1926: they had a special right to go to
England and a right to draw their pen-
sion in sterling. Otherwise, the only
right they have is to retire in advance
of their terms of service. If that be the
right, it need not be exercised by the
existing officers. I hope the Minister is
noting my questions carefully. My third
question is, has any ICS officers exercised
any right which has not been exercised
hy other officers or other employees of
the Government? [ repeat my three
questions : first, whether—

MR, SPEAKER: That is all
They need not be repeated.

SHRI Y. B. CHAVAN: Sir, the hon.
Member wanted to know specifically
what is the special right. I can illustrate.
There are some special rights that they
have. I can mention them.

SHRI LOBO PRABHU: Please men-
tion them.

right.

SHRI Y. B. CHAVAN: I thought the
hon. Member knows it because he was
a member of the ICS. (Interruption) For
example, the Government cannot com-
pulsorily retire any ICS officers. Only
in the case of other officers (Interrup-
tion) the government can. (Interruption)

SHRI LOBO PRABHU: You cannot
retire anybody compulsorily.

SHRI Y. B. CHAVAN: You do not
know: it is one of the punishments; we
cannot do that in the LC.S. officers. In
the case of others we can do that. (Inter-
ruption).

SHRI LOBO PRABHU : My second
and third questions. What right these
people exercised that has not been exer-
cised by other employees? (Interruption)

SHRI Y. B. CHAVAN: You are now
asking me certain interpretations on the
matter. We will discuss them when Shri
Madhu Limaye's Bill comes up
again.

=\ wy foreed : arser e At & AT
& i ot Y. <. Amrd QTR ST@ AYAT W
g FRATE HY AN AR E @ IR
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™ SR F fox fFarar R sgrar e
™ W W Frafr e e
¥ from @t wm owd wE@ew s
AR & faw o @ @gw 419 @
aTl, SRS A9 q@ qgw, T
F@g A FOR fEET wT a—ateR
agm 7 W I fam ggr @—ar TR
o fraefeET § SERr ar o
Fr THedt FE awr W osen fafaw
Adew § ITH AT TR FT O
vaR /vl g w9 @ aifE s
FfgaAr§ W awfor aww W9 w7

SHRI Y. B. CHAVAN: I cannot say
about the old contracts and agreements,
etc. I would not be able to make a state-
ment, But as far as the differences, etc.,

are concerned, whatever information [
have, I am prepared to give.

| wy fomg : T @A F e H ?
T vy WY 3T SR FY, TRy ArfaEi
W asal #1 S oy v d¥w e
o

SHRI Y. B. CHAVAN: Whatever in-

formation can be given, I will give.

= Ho fe agw : nme WEIET,

# ATIFT AW IW ATE WA FAT
sz g 5 Fwar snardh ¥ qgd aga
¥ 3mEo Yo wHo wifpad O WY FTH FT
w g faasr @ara o A sTomEy
qTH 9T, WTE FL WA GIM F FOT
ag o onfr & AR § oF @saw
WA E I &1 @ gwET w@w
%Gﬁmﬁmﬁ aﬂfom'o[l:ﬂ'o afrad
F g fem a1 SaF fae @ wesTc AT
foredarty Yot 2 5 1979 aF 3@y
ST 3| 99 GEANT FT o aurs
B F 1T N A FAATEr I qwH
FLEFT £ AT I9 a4 Y drew
W g F afg #r aredY O Adf
grft
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SHRI Y. B. CHAVAN: As long as the
article continues, it is the intention of
the Government to observe the rules un-
der that article. But the question whe-
ther that article should continue or not
is a different matter. I want to make it
clear that we do not want to condemn
the ICS class as a whole. Certainly some
of them have done the greatest service
to the country. By merely raising this
question, I do not think even the other
members who are pressing for it are con-
demning the entire class. The question
is only about certain privileges they are
enjoving. It is my duty to admit that
there are a large number of ICS officers
who have done the greatest service to
the country and we cannot forget them.

SHRI S. M. BANERJEE: In reply to
a question, the hon. min#ster said that the
amendment of that particular article in
the Constitution is under active consi-
deration or under consideration of the
Government. We have been hearing it
since long. I think now the total num-
ber of serving ICS officers would be
68; they are less than 70. Will the hon.
minister wait till the last man retires
and then amend the Constitution or will
he amend the Constitution before the
serving ICS officers retire?  Secondly,
may | know whether he is aware of a
question put by Mr. Kundu about re-
tired ICS officers accepting jobs in pri-
vate firms? [ want to know whether it
has been brought to his notice that Mr.
Bhide, Chairman of the LIC, just after
his retirement, immediately in the month
of February, took a job in Voltas on
Rs. 7,000 per mensem; with all the
amenities combined together, he is get-
ting Rs. 30,000 per month.

SHRI LOBO PRABHU: How valua-
ble he is!

SHRI S. M. BANERIJEE : Your value
may be Rs. 50,000; I do not bother. I
want to know whether the hon. Minis-
ter will make an enquiry into this, whe-
ther Mr. Bhide has been offered that job
because as Chairman of the LIC, he has
done service to Voltas many times? (In-
terruptions).

SHRI LOBO PRABHU: Under rule
353, you cannot make such references.

SHRI S. M. BANERJEE: After re-
tirement from the ICS, what is he? He
iIsC gl{so in the Indian Cooking Service—
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SHRI RANGA: I do not think that

is an honourable reference to Mr. Lo
Prabhu. " bo

SHRI S. M. BANER]JEE: On a per-
sonal explanation, Sir.

MR. SPEAKER: Don't worsen it by

your personal explanation. (Interrup-
tions).

SHRI S. M. BANERJEE: I meant
no offence to Mr. Lobo Prabhu, After
his retirement, he is an ICS. My wife
is in the Indian Cooking Service. Shc
is also an ICS. What is the difference ?

MR. SPEAKER: I do not think she
enjoys the privileges which he enjoys.
Mr. Sheo Narain.

SHRI S. M. BANERJEE: What abou
the reply to my question?

SHRI Y. B. CHAVAN: As far as
the amendment of the Constitution is
concerned, as I said, this matter is under
the consideration of the Government.
One Bill is before the House which is
being decbated. Government will give
their views in the course of the debare.
We have taken the position that it will
have to be considered.

As far as Shri Bhide's appointment is
concerned, Shri Limaye just now asked
a question and I asked for notice. In
the meanwhile, I have got certain infor-
mation which | will give to the House.
Firstly, there is no question of my ap-
proving the commercial employment of
Shri Bhide. The technical position is
that when he went to the LIC he was
no longer in the ICS. He had resigned
from that. When he retired from the
LIC, the two-year rule was not made
applicable to him and he was free io
take employment.

SHRI SHEO NARAIN : This arlicle
speaks of the Secretary of State in Coun-
cil and the Crown. Today India is not
under the Crown. India is a socialist
country. In view of the changed cir-
cumstances, are the government ready to
abolish these amenities?

SHRI Y. B. CHAVAN: As I said, this

matter is under the consideration of the
Government.

off roehie feg ¢ wfm & faens
mgam 7z fasgw wdfr g e agg
A deg weETe My fag wEw A wg
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fFag A sheefrtem &, & stsciom
e & wrq drar e O s
aX A WA @ I8 ¥ fawmw
gg At gt &1 wfed S~e wd-
AT H ag frw Mor drd Fqew
argar g f5 sw & s ft Fraqas g

Y ey ¥ e T g fFan
WAy TaEfF amfode wao ¥
fora e &t aww & RS H, g
afses  afaw FHAmw & 3gc@iT #, grd
FEF aaw & fog & Far R
Fm‘rwg? FqT Ao To THo I
@ifge W ot g & AraE A
g27? = oo@ 1€ atgF iy ey
g a@RT f5 a@ry afr sfadw &
frr amde e wo & FR AFR 9T
famad s & aog @ god afadw
Hfazwin @t & sufed § qeAr
aga § 5 & fafery aea weR
ey TT F WA HR AT Ao o THo
A #rgad fraves € 97 % 98
g EIAFT FOOW FE ?

SHRI Y. B. CHAVAN : As fas as
the other appointments, to the Public
Service Commission and posts of Gover-
nors are conccrned, they are not the
privilege of the ICS and there are no
quotas fixed for them. These are politi-
cal decisions and are based on the
merits of the individual and the merits
of the situation.

SHRI SHRI CHAND GOYAL: There
seems to be a misunderstanding about
the ICS officers. As far as I remember,
there used to be an All India cxamina-
tion up to 1946 and the top three or four
students in the country used to get into
the ICS because of their merit. Now an
important point has been raised by Shri
Sheo Narain whether they fit in with
the socialist pattern of the government.
I want to know from the Home Minister
whether the ICS officers have been able
to discharge their duties efficiently, whe-
ther they are implementing the socialist
policies of the government or whether
they are proving a hurdle. If the Gov-
emment come to the conclusion that
they have not adjusted themselves, they
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have not reorinented themselves to the
new conditions, then there will be the
question of depriving them of their
privileges or special advantages which
they have been enjoying up till now.

SHRI Y. B. CHAVAN: At the pre-
sent moment we are discussing and ex-
pressing our views about the privileges
under the Constitution. It would be un-
fair for me to give a general asessment
condemning class as a whole. The
assessment of performance etc. will have
to be done in individual cases. In some
cases they are good and in some cases
they may be indifferent.

WRITTEN ANSWERS TO QUES-
TIONS

Appointment of Judges for Heading
Commissions of Inquiry

*784. SHRI YASHPAIL SINGH :
Will the Minister of HOME AFFAIRS
be pleased to state :

(_a) whether any difficulty is being ex-
Dcnenc‘cd to find Judges for the various
Commissions of Inquiry;

(b) if so, the reasons therefor; and

(c) whether Government are prepared
to give an undertaking to them that their
recommendations would be accepted in
toto so that the help of judiciary be
ensured?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRT VIDYA CHARAN
SHUKLA) : (a) to (c). No difficulty is
being experienced in getting Judges to
head the Commissions of Inquiry. A
Commission of Inquiry set up under
the Commissions of Inquiry Act 1952 can
investigate into and record its findings on
a definite matter of public importance
referred to it but has no powers of adju-
dication. Requirements of law or statu-
tory rules have to be kept in view in
deciding on the course of further action
in pursuance of the recommendations of
a Commission. Each case will have to
be considered on its own merits.
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*¥785. i gon wx woAwm :
sit wrwTe e ot
o st Ty
it Ao dlo T :
sl wrea fag wtgr @
T Qe A Iy q@H ¥ F9
A fE
(%) ®1 7g g9 ¢ fx vamwarfe
q ATToE  @AT 9T AUAT UF K
oafes &< faam @
(&) #ar g@x &1 uiwaT § fF
T F7 F1 wiehw @y g
e qar fagmi ¥ ¥9 weE g gEAr
T
(w) w1 g iy dwa EfE S
TEAE W A ¥ afd R A
AT ¥ WEA AT FT §FA g; A

(n) afcgr, argq AL H qCOICH
T mdard FW Er fae &7
Tg-w1d WA (s qaEwRATE W)
(%) & (9). §FTT A AT AT
ar gwafedi gro oF ¥ warfua el
AT A H &1 gEar A & waly
FTF A T ad wr wrAwrd § 5
senw ® gwarfeat #v g A
Fardr Fem ® fifr we s M-
areg Wrd g & | Sgariedi #v afa-
fafeei ox F<r @Y W T

International Gang of Idol Lifters
*786. SHRI CHENGALRAYA
NAIDU :
SHRI DHANDAPANI

SHRI N. R. LASKAR
SHRI SAMINATHAN

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether it is a fact that an inter-
national gang of idol lifters is very active
in India for the last three months;

(b) whether it is also a fact that 13
valuable bronze statues of Buddha were
stolen from the Prince of Wales Museum
recently;

(c) whether there have been thetts of
idols by this international gang in
Madhya Pradesh and other States also;

(d) whether any arrests have been

made in this regard; and

(e) the steps being taken by the Cen-
tre to help in unearthing this gang?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a), (c¢) and (e). The requisite in-
formation is being obtained from the
concerned State Governments and will
be laid on the Table of the Sabha on
receipt.

(b) Yes. 13 Buddha bronze statues
were stolen from the Prince of Wales
Museum on the night of 27-28 February,
1970.

Declaration of Mizo Hills as a ‘Disturb-

ed Area’
*787. SHRI BENI SHANKER
SHARMA :
SHRI BISWANARAYAN
SHASTRI:

SHRI S. S. KOTHARI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Mizo Hills District
has been declared as ‘disturbed area’ for
one more year;

(b} whether it is a fact that this Dis-
mct was first declared a ‘disturbed area’
in March, 1966 after the first Mizo up-

rising;

(c) whether it is also a fact that the
unlawful pangs are moving about in
the District to create disorder and dis-
turb the peace and tranquility there: and

(d) if so, the reaction of Government
thereto and the steps taken or proposed
to be taken to bring peace and order in
the area?
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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Yes, Sir.

(c) No, Sir.
{d) Does_not arise.

Schemes for Promotion of Tourism and
Development of Wild Life Centres

*788, SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI ], PATEL:

SHRI §. K. TAPURIAH:

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether schemes for the promo-
tion of tourism with the aim of provi-
ding greater attraction and amenities and
preventing the exploitation of tourists are
under consideration of Government;

(b) if so, the details thereof; and

(c¢) whether the services of experls
have been requisitioned to suggest practi-
cal ways of developing the country's wild
life centres in order to attract more
tourists?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). A state-
ment indicating the steps taken or pro-
posed to be taken by Government to
attract an increasingly larger number of
tourists and to provide facilities for them
is laid on the Table of the House.

(¢) For promoting wild life tourism,
a scparate Cell has been created in the
Department of Tourism under the charge
of an officer of the Indian Forest Ser-
VICE.

Statement

The following steps have been taken
by Government to attract more tourists:—

1. Intensive publicity programmes in
India and abroad with improved
quality of literature.

2. Provision of more hotel beds in
public sector hotels and incentives
to the private sector.

3. Opening of more promotional
units abroad and intensification of
publicity campaigns in existing
units.
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4. Liberalisation of policy regarding
charter flights,

5. Abolition of visa fees with a num.
ber of countries on a reciprocal
518,

6. Bilateral apgreements have been
made with West Germany and the
Nordic countries for the abolition
ot visas for stays upto 90 days.

7. Extension of the period of visa
free entry on the basis of a Tem-
porary Landing Permit from 7 to
21 dayvs.

8. Improvement of facilitation proce
dures at airports.

9. Creation of holiday resorts at Gul-
marg, Kovalam and Goa for des-
tinational traffic.

10. Efforts are being made to elimi-
nate the nuisance of beggars and
touts.

11. Major improvements are
made to our four
airports,

being
internationzal

12. Arranping more satisfactory and
adequate transport  facilities for
overland journcys in the country.

13. Developing wild-life shikar
tourism.

and

14, Assistance to voluntary organisa-
tions, institutions and the private
sector through grants and loans
for improving and augmenting
tourist facilities.

15, lmprovement of existing facilities
at tourist centres where possible.

16. Better maintenance of places of
tourist interest including archaeolo-
gical monuments.

17. Developing a training programme
for building up a cadre of trained
and qualified personnel for man-
ning tourist services,

aftss aqaeurmatel ) wreda wife-
¥z ¥ wgd d¥ § qiwfagt
*789. ot WEg SR : AT TEAT
Het ag T A g w6 f
(%) 7r agaa g fr afee om-
THHAT AqAT IA® qOACF AT F
F4 F@  ar FHard, faEilr o
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fewme, 1966 F FoA-awd dT ¥ =X
a6t &Y Far gt w7 o off, wredta
aifearsra Far agd 72 & fawreftg qdafa
¥ fau 37 Awem grar awrd o
gFfqq w97 gt ¥ afenfae fed o
u;

(@) #=nag + aa g fe smgfew
wiftdi & 3o afes smEmnawaf, oY
a§ 19627 &Y H1F ¥t NG F WTEAR
q frgsa e 4 ok fa=iy 31
feame, 1966 &1 1T Al & &7 Qi
FYA A, Toqe g §  wfewfaw @
/g A s

() =fz &,
g7

A T@F |mT I

TE-H1d AT |/ 39 7 (50 Fo gAO
TrareETdRl) ¢ (%) Sy gh,  sfrae

(@) aewaa: Jam & w@d dT H
wdrafy g3 faae fFd WA & a7
afamrfedt &t 3@ g1 &1 Ieora frar
T IET ST 9gA A FY T v ) 3f
g, @1 #Atfersdr fawmr & &1 1962
¥ fagwm frd @ 5 afie sEeae-
Fabit =, fww&%aﬂwmqﬁramfa
g wagd ¥ afmfaa 7 fen
T AT

(7) & 5 afcss sFpFeaTARat g Ww
¥ar v ¥ WA ¥ wAT fRd @
G 1 1962 F fafww arda =t
fraas e ™ @ amfy, 3 Faw
FFA, 1963 ¥ Az § Frafaa fefeai
¥ gavatfaa 64 o1 &F | TE TR A9
#rF ¥aT amawr F goAw & afaw &
fed m  fagri ¥ sgar I =T A
safe fraai & fraifea 4 af o &=
¥ww qr 7| Im: 9% o fewfay
# gt & wferfaa 7 fwar ma
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famn weav § gl w o aferm

*790. 5t www T :
ot fragam wen

w1 gwd WA Ay Faw A oI
Far fF

(7) mragas ¢fF faam o= &
TG #d ¥ Wi #@em § gfeadio
1 far§  awar T g

(@) 7 ag W wa. §fF weaw
F 1105 gfeam afa@a i § & 15 ofe
ardt #1 fqr§ T W qF L,

(7) Far =g o == & fF wvdtaan
yuzy gEae faw & w15 f snfer dard
T8 a1, W)

(a) =fegl, @ #=r aeFr w1 fF91¢
g dara 9 giewdi &1 fd a9 O
7o wfraw TR w1 8, o k-
afeads fafwm s & w&vw 37
o ww FE aQs ¥ fEar g7

TEHE HAWA § Toa "A (s faa-
aw Ae) : (F) 7 (7). oA 7§
gt 7@ g ey T s d oaw
araw ol w1 W@ &

(w) ®@fqum & wwaeai & snfiw
ot saferdi  ®1,  ATEwiAw SR,
Afgran oaT TATRE #T WA & AT @A
g0, WAL FA FAGAAT q4T A
TEF  g¥ 1 AHA, MACT FIH q4T
T FTT T gETT & 1 Wed wIw
HLHT A, TANT IHT  HqTT SU-GAHFT
FT  FATEF  GOORIAAT AT oA
Y FATH gU HEd WRW U @maeq
wfufqama, 1968 sfufmfas fEar g

Infiltration of Pakistani Muslims into
Assam

*791. SHRT RAM KISHAN GUPTAE
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether it is a fact that a larpe
number of Muslims from East Pakistan
have infiltrated into Assam and some of
them have settled there permanently;

(b) if so, the steps taken or proposed
to be taken to turn them out; and

(c) the result thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c). The infiltration of Pakistani Mus-
lims into Assam has been substantially
controlled as a result of constant vigilance
bv the State Police and the Border Secu.
rity Force.

Intensive measures have been adopted
for the detection of the infiltrants and
after careful investigation the cases are
referred to, and are decided under the
orders of the Tribunals set up under the
Foreigners (Tribunals) Order, 1964, Pe-
sides, various preventive measures have
also been taken including strengthening
of the Border Security Force and setting
up of a network of police watch posts
along the border as well as in depth with
particular attention to such areas as are

affected by and are prone 1o Pakistani
infiltration.

Age Concession to Candidates belonging
to Scheduled Castes/Scheduled Tribes

*972. SHRI SURAJ BHAN: Will the

Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the Sche-
duled Castes and Scheduled Tribes can-
didates are given five years’ age conces-
sion at the time of recruitment;

(h) whether it is also a fact that the
five years’ age concession is not given to
the Scheduled Castes and Scheduled
Tribes employees at the time they are
considered for prometion;

(c) if so, whether Government pro-
pose to pive the age concession to the
Scheduled Castes and Scheduled Tribes

cmployees at the time of promotion also;
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) Yes,
Sir.
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(b) No relaxation in the upper age-
limit is being pranted to Scheduled
Castes and Scheduled Tribes employees
in promotion to services where any
maximum age limit is prescribed.

(c) and (d). The question whether the
upper age limit  should be relaxed in
favour of Scheduled Castes and Sche-
duled Tribes employees in promotion to
services/ posts where the maximum age
lunit prescribed for such promotion is
below 50 years, is under consideration
of the Government.

Introduction by Tamil Nadu Govern-
ment of ‘Tamil Anthem’ for Ceremonial
Functions in Tamil Nadu

*793, SHRI SAMAR GUHA: Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a Fact that the
D.M.K. Conference presided over by the
Chief Minister of Tamil Nadu, decided
to introduce ‘Tamil Anthem’ in all off-
cial and non-official ceremonial functions
to be sung hefore the National Anthem:

{b) whether the attention of the State
Government has been drawn to the fact
that such a decision runs counter to the
sovereign congept of the Indian nation:

(c) if so, the reply received {rom the
State Cmwernment; and

(d) if no reply has been received in
the mutter. the reaction of the Central
Government to the decision referred to
in part (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(d). According to the information fur-
nishe:d by the  State Government, the
Chief Minister of Tamil Nadu had stated
at a function held on §th March 1970 for
giving away State Filin Awards for 1963
that six lines from the Tamil classical
poemt Manonmanceyam® written by Shri
Sundzram Pillai would be sung as praver
sonz at the commencement of all func-
tions organised by the State Government
or attended by State Ministers.  In such
cases the normal practice is to sing or
play the National Anthem at the close
of the function and the singing of anv
song before the Wational Anthem is
neither prohibited nor does it run coun-
ter to the sovereign concept of the Indian
nation.
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Demands from Universities for their
Conversion Into Central Universities

*794, SHRI SHRI CHAND GOYAL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether there are pressing‘qc-
mands from a number of Universities
for converting them into Central Univer-
sities and if so, their names;

(b) the criteria for conversion;

(c) the names of Universities which
arc likely to be converted into Central
Universities during the Fourth Five
Year Plan; and

(d) whether the case of the Punjab
University at Chandigarh is a deserving
case’

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) No, Sir but requests
had been made by the Governor of Pun-
jub und the Government of Mysore for
the conversion of Punjab University and
Bangalore University respectively into
Central Universities, as also by the Vnge-
Chancellor of Ranchi University for its
conversion into a Central University.

(b) No specific criteria have been
laid down. Fach case, when taken up,
will be considered on its own merits.

(c) No such proposal is under consi-
deratian.

(d) The proposal to convert the Pun-
jab University, Chandigarh into a Cen-
wral University was considered by Gov-
ernment, but it was not agreed to.

Participation by Al India Defence Em-
ployees' Federation in Joint Consulative
Machinery

#7905, SHRI §. M. BANERJEE: Wiil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the All India  Defence
Emplovees’ Federation has not joined the
Joint Consultative Machinerv only be-
cause there is a2 ban on strike and the
outsiders including the victimised Cen-
tral  Covernment employees, are not
allowed to be members of the Joint Con-
sultative Machinery; and

(b) if so, the steps taken by Govern-
ment 1o remove such restrictions?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.

(b) Does not arise.

Directive to States for curbing Activi-
ties of Naxalites
*796. SHRI SITA RAM KESRI:
SHRI K. P. SINGH DEO:
SHRI R. BARUA:

Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether it is a fact that in view
of the large scale activities of Naxalites
in different parts of the country, the
Centre has issued some directives to the
States to curb their activities;

(b) if so, the details thereof: and
(c) the reaction of the State Govern-
ments thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (¢). While the Central Government
had not issued any directives to the
States, they keep in close touch with the
State Governments and provide such
reasonable assistance as may be sought
by the State Governments to deal with
the activities of extremists.

wted W *} gear & X H wTF A@w
& gfdea

*797. *it ®A AR QA : FAT TZH
ot ag FaTA & FUr w9 fE o

(%) @r ag ==  fi vandie F32
¥ o wgror dt & ger ¥ ATAA ¥
FAFT @ G AT qiAEET qEHC D
wega #1 faar @

(@) afz g, & aFr = AR

() a1 ag Wt @< & f =TT $I
¥ aqy sfraew & ez €T A Fer R
wgre Wy # g § AT -
Aaw W FTAE gE W
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(=) =fz g, @ Igar wWEr =T
=y

() 71 HawE @ faET qEEE
Harrg &y Qar fadw ¥ T g fr =
™ ¥ F AT afgaey dar afew
F w5 o=y frofra dare & ama
Hfem w1 g dzm g ® fafaw
HaTeal qqr gEAg wAWdl H O
F R FAEst qar fgfr wgmawi w1
smafawar & i

(v) azfe &, oY 77 & wearfaq &=
o IUiEA wHarral & fag g0 wfaera
wafa &1 @t i +@ #1 far
g7

fore aqr gaw A HAq W uva
Rt (s oW W) o (F) S (|).
"TEA §ORTT Wi dfgarai, fraw qfe-
F1371, &l Far fafus foow & aem
frmifafus arfgr & smame & fam,
I Hamwg & et srates, Fag =y
frwes #ow smae wEE aga @
Fard ax T T oaTd A1 AN A
FAF fom, orF W w3 F@ A
oF sere fawrodt & @ s
T Wt o g fearada 2 fr
UFF & 09 ¥ § #T4 FAT A0 |

(7) 3 (=), dar N weary za
qAT F hwrra"m e

Connecting Paradeep Port with Natio-
nal Highway No. 5

*800. SHRI RABI RAY:
SHRI D. AMAT:
SHRI SRINIBAS MISRA:

Will the Minister of SHIPPING A
TRANSPORT be pleased to state:

(a) whether the Government ‘of Orissa
have moved the Government of India to
take over the lower reach of Express

AND
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Highway by which Paradeep Port will
be connected with National Hihgway
No. 5; and

(b) if so, Government's decision in the
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RA-
MAIAH): (a) Yes, Sir.

(b) The question of expanding the
existing National Highway System is
still under consideration and the clam
of this road will be considered along with
the other roads in the context of the
availability of funds and the criteria for
selection of roads for inclusion in the
National Highway system.

Central University in the South

*801. SHRI S. A, AGADI: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether there is any demand from
the Southern States to have Central Uni-
versities;

(b) if so, from what States and since
when ;

(c) the number of Central Universities
existing with location;

(d) whether a decision is pending for
starting Central Universities in the South;
and

(e) if so, how the matter stands at
present?

THE MINISTER OF EDUCATION
& YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) and (b). In February,
1968, a proposal for conversion of Banga-
lore University into a Central University
was received from the Chief Minister,
Mysore, but the same was not agreed to.
No such proposal has been received from
any other Southern State.

(c) There are at present five Central
Universities at Aligarh, Varanasi, Santi-

niketan, Delhi and New Delhi.
(d) No, Sir.
(e) Does not arise.

Air Service between Keshod and
Ahmedabad
*802. SHRI VIRENDRAKUMAR

SHAH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:
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(a) whether Government are consi-
dering the possibilities of starting direct
Em;h:‘;nrlce between Keshod and Ahme-

(b) if so, the date by which this
route would be opened; and

(c) if not, the reasons for the same?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) Indian Airlines have no
such plans at present.

(b) Does not arise.

(c¢) The Corporation have stated that
sufficient air trafic does not exist at
present between Keshod and Ahmedabad

to justify an air link.

Grants to Jammu and Kashmir State

*803. SHRI JAI SINGH: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) how much Central grants were
given to the State of Jammu and Kash-
mir under differegt heads during the last
three years;

(b) what are their details, year-wise
and head-wise; and

(¢) how much share of these Central
grants was spent in Kashmir and Jammu
regions, separately, each vyear by the
State Government?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
to (c¢). The information is being collect-
ed and will be laid on the Table of the
House.

Withdrawing of Fifth Freedom Right
of Air India by Lebanon

*804. SHRI RAM AVTAR SHAR-
MA :

SHRI R. K. BIRLA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc:

(a) whether Government's attention
has been drawn to the reported decision
of Lebanon to withdraw the ‘fifth free-
dom right’ a facility at present enjoyed
by the Air India;

(b) whether Government are aware
that Beirut (Lebanon) is an important
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stop-over in the Middle East and India
would lose coasiderable revenue if this
facility is denied; and

(e¢) if so, Government's reaction
thereto and the steps Government pro-
pose to take in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir. Fifth
freedom traffic rights of Air India to
and from points beyond Beirut have
been withdrawn with effect from 1st
April 1970 as also sixth freedom rights
of Middle East Airlines (Lebanese)
from India. M. E, A. are, however,

not operating to India since November
last.

(b) Yes, Sir.

{c) The matter is
tion.

under examina-
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Tl wEr WA
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(&) afx g, @ = g fa
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Setting up of a Commission to Study
Problems of Youth

*808, SHRI MUHAMMAD SHE-
RIFF: Will the Minister of EDUCA-
TION AND YOUTH SERVICES he
pleased to state:

(a) whether Government are consi-
dering to have a Youth Commission to
make a thorough study of the pro-
blems of the youth in India; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) This Ministry has no
such proposal.

(b) Does not arise,

Free Sale of Bombs in Calcutta

*809, SHRI D. N, PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn to the news-item appear-
ing in the Hindustan Times dated the
7th March, 1970 that bombs are on
free sale in Calcutta and in its Suburbs;

(b) whether Government have tried
to find out how the costly ingredients
necessary for the manufacture of bombs
could be available in such huge quanti-
ties;

(c) whether the supplies are channe-
lised through Naga rebels and pro-Pak.
elements in the country; and

(d) whether Government have taken
any step in this connection and, if so,
the details thereof?

THE MINISTER OF HOME AF-
FAIRSS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) Facts are being ascertained from
the State Government,
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(c) The Central Government have in-
formation that a small number of
Chinese arms and ammunition has been
received the extremists in Assam
from the Naga underground and that
links exist between the extremists in
Assam and West Bengal.

C](d) Strict vigilance is being maintain-
ed.
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Anti-lndian Literature from China

4966. SHRI S. M. SOLANKI : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government of India
are aware ol the fact that the anti-
Indian Literature from China is regu-

larly circulated in the India-China
border; and

(b) if so, the steps taken to check
its circulation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The Government have
no such information.

(b) Does not arise.

AT W@ AW § giww g
el WA e

4967. | e WX TR : FAT qR0TR
WAt ag aA FY FAT w46 fr

(F) Frag a= g % 25 %@, 1970
T ATEIRI 1AW & F AT g
AT & &9 g99 ¥ gaw feafy 97 fagean
O & tag qfem Y Ml sey o o ;

(@) ofm g aefr sem S
¥ ofomaeaey fraw afas o=
#X A% m™; T



59 Written Answers

(w) =@ wmmw afewi T qq
wfedl & afard st ®f spaman
T g w0 fawre &7

TEATA WATRG § v WA (st fae.
wor TeA) : (F) % (@), AW
FER ¥ W FIAT F AR 25 FL-
T, 1970 F AEAEE  FT FATAT
Froar @@ H G4 F  FHART T AT
s gner gun | feafy &1 fedao 7 @13
Ffag gfm #t Mt Fard g faas
weaEd OF sgfEr WTIr v )

() wsa  s&TC ¥ gFA wmE
o R

Rationalisation of Pay Scales of Central
and State Governments

4968. SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be plcas-
ed to state:

(a) whether it is a fact that a Study
Team of the Administrative Reforms
Commission has suggested rationaliza-
tion of all pay scales of the Central and
State Governments into 12 Standard
Grades and submitted its recommenda-
tions to Government during December,
1967;

(b) whether Government have agreed
in principle to the suggestions made
therein and, if so, the details thereof;

(c) if not, the reasons therefor; and

(d) whether Government have pro-
posed to include the said recommenda-
tion to be reconsidered by the proposed
Third Pay Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes; but the Study
Team had sent its recommendations to
the Administrative Reforms Commission
which had set up that Study Team.

(b) to (d). The Report of the Ad-
ministrative Reforms Commission on
Personnel Administration which has
taken into consideration the above rte-
commendation of the Study Team is still
under the consideration of the Govern-

ment.
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Scale of Pay recommended by U.G.C.

4970. SHRI SHEO NARAIN: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether all the State Govern-
ments have accepted the U.G.C. scale
of pay for the teaching staff of the
Technical, Science and Arts courses, and
if so, the details thereof;

(b) the names of the States which
have accepted the recommendations (i)

in full (ii) in part; if in part, the
details thereof;
(¢} the steps taken by the Union

qucrnmel)l to enforce the scales of pay
uniformly in all the States;

(d) the details of the amounts to be
spent by the U.G.C. and the State Gov-
crnments, separately, to meet the expen-
diture incurred for the payment of the
scale of pay of the teaching staff;

(e) whether the U.G.C. makes unila-
teral payment of its share of this ex-
penditure; and

(f) the steps taken by the U.G.C. and
the Union Government to examine the
enforcement of its grants by the State?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (f). A statement
is laid on the Table of the House. [Plac-
ed in Library. See No. LT-3079/70]

Communal Disturbances

4971. SHRI ~ BHARAT
CHAUHAN :

SHRI NATHU RAM AHIR-
WAR:

SINGH

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the details of communal distur-
bances that took place during the last
year, Statewise;

(b) the extent of loss suffered by the
State Governments and the public, se-
parately;

(¢) in how many cases commissions
have been appointed to enquire into the
causes of disturbances;

(d) the number of persons convicted
by the law courts for creating commu-
nal disturbances; and

(e) the political partics involved in
these disturbances?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Statewise
number of communal incidents in the
country in the first ten months of 1969
and the value of property lost in those
incideats were furnished in answer to
the Lok Sabha unstarred question No.
929, dated November 21, 1969. Accor-
ding to information received from state
governments/union territory administra-
tions, no communal incidents took place
in November and December 1969 in
Jammu & Kashmir, Mysore, Nagaland,
Punjab, Haryana, Delhi, Himachal Pra-
desh, Goa, Daman and Diu, Manipur,
Laccadive Minicoy and Amindivi Is-
lands, Andaman and Nicobar Islands,
Dadra and Nagar Haveli, Pondicherry,
NEFA and Chandigarh, In Andhra Pra-
desh one incident took place in these
two months. Information in respect of
the remaining States and Union terri-
tories is awaited. The value of Govern-
ment property lost in the communal in-
cidents in 1969 is also being ascertained.

(c) The Governmeat of Madhya
Pradesh and Gujarat have appointed
Commissions to inquire into the Indore
and Gujarat disturbances.
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_(d) and (e). Facts are being ascer-
tained from the state governments.

Direct D.T.U. Bus Service between
Tikri Klan Border and Central Secre-
tariat

4972. SHRI P. M. SAYEED: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether represeatations have
been received for starting a direct
D.T.U. bus sérvice between Tikri Klan
border and The Central Secretariat New
Delhi; and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRA?ISPORT (SHRI IQBAL SINGH) ;
(a) Yes.

(b) The Delhi Transport Undertak-
ing is already operating three services
between Bahadurgarh and Central Secre-
tariat via Tikri Klan border. Loading
survey at Tikri Klan border carried out
by the Undertaking does not indicate
the need for any direct service between
Tikri Klan border and Central Secre-
tariat.

Air India’s Proposal for Six-Week Pack-
age Tour for M.Ps. and their Wives to
Japan

4973. SHRI BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that for
Expo '70 of Japan, the Air India pro-
poses to arrange for Members of Par-
Jiament and their wives a six-week
package tour inclusive of hotel and other
incidental transport expenses at special
concessional rates and, if so, when the
proposal is likely to be finalised;

(b) whether it is also a fact thgt
many air companies other than the Air
India are quietly offering as much as
40 per cent discount in air fare on re-
turn tickets to Japan with a week’s
lodging at concessional rates in Osaka;

(c) whether the Air India.would
consider offering 40 per cent discount
on return fares to Members of Parlia-
ment and their wives for a trip to Japan
and, if not, the reasons therefor;



63 Written Answers

(d) whether the Air India has aay
reasonably cheap lodging arrangements
in Japan and if so, particulars of the
same ; and

(e) if not, whether the Air India
would make some such arrangements
for its patrons?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) No, Sir.

(b) Government have no such infor-
mation.

(c) Air India are precluded from
offering any such discount under the
regulations of IATA (International Air
Transport Association) of which they
are a member.

(d) No, Sir.

(e) Air India will be happy to assist
in making lodging arrangements in
Japan at the prevailing rates provided
adequate notice is given.

Foreign Scholarships

4974, SHRI BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the number and nature of Scho-
larships offered by the foreign Govern-
ments and institutions to the Govern-
ment of India during 1968-69;

(b) the total value of these Scholar-
ships;

(c) the names of countries that have
offered the Scholarships; and

(d) the number of Scholarships ua-
utilized by Government and the reasons
for not utilizing them in time?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-3080/
70]

Engineers and Technologists Engaged in
Design Activity

4975. SHRI BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:
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(a) the total number of Engineers
and Technologists enrolled in the Na-
tional Register of Scientific and Techni-
cal Personnel during 1967-69 and the
actual number engaged in design acti-
vity; and

(b) the reasons for the paucity of
Research Design Engineers?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V., K.
R. V. RAO): (a) 20,984 degree level
cngineers and technologists were enrol-
led in the National Register of Scientific
and Technical Personnel during 1967-69.
Of them 4124 were reported to be en-
gaged in design activity.

(b) A copy of November, 1969
Technical Manpower Bulletin containing
‘a Study on the utilisation of Design
Engineers’ is available in the Library of
Parliament., The study shows that
though there are enough design engi-
neers, full utilisation of their expertise
has not been made use of.
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Daily Wages for Casual Workers in
Indian cal Garden, Calcutia

4977. SHRI GANESH GHOSH:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the rate
of daily wages for the casual workers
employed in the Indian Botanical Gar-
den, Calcutta, has been recently raised
from Rs, 2.50 to Rs. 3.54;

(b) whether it is also a fact that for
the same category of workers, the sche-
duled rate of the West Bengal Govern-
ment is Rs, 4.57 and of the Geological
Survey of India (Calcutta) is Rs. 4 and
Rs. 4.30;

(c) in view of the reply given to Un-
starred Question No, 5275 on the 29th
August, 1969 that Government were
considering a proposal for revising the
rates of daily wages of the casual
labourers, working in the Indian Botani-
cal Garden, Calcutta, on the basis of
the Schedules of rates maintained by the
C. P. W, D, and the Government of
West Bengal, the reasons why the daily
wage at the Indian Botanical Garden,
Calcutta, has been fixed at a lower rate
and on what basis this has been fixed;
and

(d) the action being contemplated to
bring the same at par with the West
Bengal Government rate?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
minimum daily wages of the casual
workers employed in the Mdian Botani-
cal Garden, Calcutta have been revised
with effect from Ist December, 1969
from Rs. 2.50 to Rs. 3.54 per day. The



67 Written Answers

revised rates are the same as those pre-
scribed by the Goverament of West Ben-
1 (Labour Department) for the wor-
ers engaged in agricultural operations,
which are similar in nature to the work
of the casual labourers of the Indian
Botanical Garden.

The rates of Rs. 4,57 in Government
of West Bengal and Rs, 4.00 and
Rs. 4.30 in the Geological Survey of
India are for other types of labourers,
whose duties are not similar to the duties
of the casual labourers of the Indian
Botanical Garden,

The minimum rate fixed CPWD
and the State PWD for Mazdoors/Bel-
dars/Khalasis is only Rs. 3.50 which is
lower than that sanctioned for the
labourers of the Botanical Garden,

(d) Does not arise.

Casual Workers in Indian Botanical
Garden, Calcutta

4978. SHRI GANESH GHOSH :
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the total number of casual Wor-
kers in the Indian Botanical Garden,
Calcutta, on the 1st September, 1969;

(b) how many of them have been
absorbed as regular temporary workers
between the 1Ist September, 1969 and
28th February, 1970; and

(¢) how many of them have been
discharged from their jobs for one or
two days only to break the continuity
of their services during the said period?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) 133.

(b) None.

(c) None of the casual labourers was
discharged. Their services were, how-
ever, not utilized for three days from
the 17th October, 1969 to the 19th
QOctober, 1969.

Private Airlines Operating in India

4979, SHRI N. R, DEOGHARE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether some private airlines
operate in the country at present;

(b) if so, the names of these airlines;
and

(c) what is the criteria adopted in
gran%mg permission to operate the air-
lines

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) The following private airlines
have been granted permits to operate
aon-scheduled air transport services:—

Air Survey Co. of India.
Airways India.

Bharat Commerce & Industries.
Cambata Aviation.

Jamair Company.

NS e

Kalinga Airlines.
7. Kasturi & Sons.

(c) Private airlines may be given per-
mission to operale on sectors, not serv-
ed by the national carrier, if they fulfil
the conditions laid down in the Aircraft
Rules.

Disappearance of Question Papers for
Delhi Middle School Examination
(March, 1970)

4980. SHRI N. R. DEOGHARE.
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that question
papers for the Delhi Middle School exa-
mination were stolen from a local school
on the 10th March, 1970;

(b) if so, the circumstances leading
to it;

(c) whether some gangsters are sus-
pected behind the theft; and

(d) if so, the action proposed to be
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b). It
is reported by the Delhi Administration
that oaly one bundle of question papers
relating to Social Studies was stolen.
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The Superintendent of the Examination
Centre was taking the question papers
from the Education Directorate, Delhi
in the School Bus. On the way, a bun-
dle of question papers was stolen, when
he :f:nt to an office for some official
work,

(¢) No, Sir.

(d) The question does not arise.
However, the case is under investiga-
tion,

Forwarding of Applications

4981. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
HOME AFFAIRS be pleased to refer to
the reply given to unstarred Question
No. 1808 on the 6th March, 1970 re-
garding the retention of lien of perma-
nent Government employees transferred
to other departments and state:

(a) whether the procedure prescrib-
ed for forwarding of applications from
the permanent Government servants for
posts in other Central Government Offi-
ces after taking a written undertaking
from them to resign/revert from/to the
parent offices is in consonance with the
statutory provisions of F. R. 14-A;

(b) if not, the reasons for prescribing
such a procedure;

(c) whether it is also a fact that
F. R. 14-A specifically lays down that
a Government servant’s lien on a post
may in no circumstances be terminated,
even with his consent if the result will
be to leave him without a lien or with
a ag.lspended lien upon a permanent post;
an

(d) the difference between ‘giving
consent to the termination of lien’ and
‘conveying one's intention to resign’
when one is officiating in a higher post
in another office while holding a lien
on a lower post in the parent office?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Does not arise.
(c) Yes, Sir.

(d) Giving consent to the termina-
tion of lien implies only the surréndering
of the title of a Government servant to
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hold substantively a permanent post
whereas conveying one's intention to
resign followed by its acceptance by
the competent authority would result in
the Government servant ceasing to have
any connection with the service or post
the resignation from which is accepted.

Baroda Civil Airport

4982. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) the total length of Runway at
Baroda civil airport;

(b) the number of flights that are
taking place, i.e. landing and departure
and average number of daily passengers;

(c) the total revenue earned since
the re-commencement of air service till
the end of 1969 from this airport from
passengers and cargo;

(d) what
passengers;

amenities are offered to

(e) the reason why Caravelle flight
is not introduced when there is so much
rush" of passengers for Bombay and
Delhi; and

(f) the amount spent for the new
building of the airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) 6000 feet.

(b) Indian Airlines operate daily one
flight 1C-141/142 ex-Baroda to Bombay
and Ahmedabad, involving two landings
and two take-offs every day, The ave-
rage number of passengers carried on
the Bombay/Baroda/Bombay sector was
32 per day; and on the Baroda/Ahme-
dabad/Baroda sector, 1 per day.

(¢) Rs, 5.46 lakhs from passengers
and Rs. 0.55 lakhs from cargo during
the period 14-7-1969 to 31-12-1969.

(d) The terminal building which was
commissioned in 1962 provides passen-
ger amenities such as a lounge, toilets
etc. There is also a separate reserved
lounge.

(¢) The airfield cannot take Cara-
velle- aircraft at this stage.w .

f) The terminal building was con-
nlrﬁcled at a cost of Rs. 33,169.
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Development of ‘Pavagadh’ Hill i
Gujarat as a TourtE: Resort -

4983. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that the
‘pavagadh’ Hill situated near Baroda in
the District of Panchamahals in Gujarat
State is a renowned religious and histo-
rical place;

(b) whether it is also a fac{ that the
fame of the said Hill has been referred
In several historical publications:

. (c_} whg:they it is a fact that lakhs of
pilgrims, inspired by their religious
feelings, visit the said place every year;

(d) if so, whether Government pro-

po;e to develop it into a tourist resort;
an

(e) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) to (e). The Depart-
ment of Tourism is aware of the reli-
gious and historical importance of
‘Pavagadh’ hills and of the pilgrim tra-
flic there, The Government of India
have, however, np scheme for its deve-
lopment as a tourist resort due to limit-
ed resources which dictate a strict order
of priorities.

Recall of Lt. Governor of Goa

4984, SHRI MOHAN SWARUP:
SHRI P, VISWAMBHARAN:
SHRI SRINIBAS MISRA:
SHRI JYOTIRMOY BASU:
SHRI VISWANATHA

MENON :

SHRI GANESH GHOSH:
SHRI UMANATH:
SHRI C. K, CHAKRAPANI:

SHRIMATI SHARDA MU-
KHERJEE:

Will the Minister of HOME AF-
FAIRS be pleased to statc:

(a) whether it is a fact that the
Chief ‘Minister of Goa has written to
the Central Government to recall Shri
Nakul Sen, Lt, Governor of Goa, imme-
diately;
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(b) if so, whether Government have
considered the request of the Chief
Minister; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). The matter was dis-
cussed with the Lt. Governor and the
Chief Minister and it has been allowed
to rest there.

Memorandum from MHaryana Govern-
ment regarding Transfer of Fazilka and:
Abohar to Haryana

4985. SHRI RAM KISHAN
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister has
received any memorandum from the
Haryana Government regarding the
transfer of Fazilka and Abohar to
Haryana;

(b) if so, the main demands made
in the memorandum; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (¢). While no me-
morandum as such has been received
from the Haryvana Government, the
Chief Minister, Haryana in a communi-
cation addressed to the Prime Minister
referred to the decision announced by
Government in the press communique
issued on the 29th January, 1970 that
the transfer to Haryana of a part of
Fazilka tehsil would be effected simul-
taneously with the transfers of other
areag decided upon on the recommenda-
tions of the Commission which would
be appointed to look into the claims and
counter-claims for readjustment of the
existing  inter-Stale  boundaries. The
Chief Minister, Haryana urged that the
transfer to Haryana of a part of Fazilka
Tehsil should be effected immediately
and should not be linked up with the
other areas to be transferred on the re-
cominendations of the proposed Com-
mission, Government does not propose
to make any change in the decision
announced by it on the 29th January,
1970.
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Enquiry to Probe into Cause of Death
of Netaji Subhash Chandra Bose

4986. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report pub-
lished in the ‘Blitz’ Weekly of last week
of January, 1970, in which it has been
stated that Netaji Subhash Chandra
Bose had been killed by the American
Military in 1945; and

(b) if so, whether any Steps have
been taken by Government to ascertain
the veracity of such report?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The Government have decided
to appoint a Commission to inquire in-
to the circumstances leading to the dis-
appearance of Netaji Subash Chandra
Bosc and the Commission will, in due
course. examine the veracity of such
allegations also.
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Seizure of Antiques from Smugglers on
Delhi-up Border

4988. SHRI A. SREEDHARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether antiques worth Rs. 30
lakhs have been recovered from a
smuggling party on the U.P.-Delhi bor-
er;

(b) whether it is also a fact that one
of the smugglers is involved in many
such smuggling cases; and

(c) the steps taken by Government
to investigate the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to the in-
formation furnished by the Dethi Police
no case of recovery of antiques wortl
Rs. 30 lakhs has come to their notice.
However, on 4-1-1970, idols woyth
Rs, 4650 were seized from a car at Ring
Road near the Electric Crematorium and
three persons were apprehended,

(h) No such disclosure was made by
any accused persons.

(c¢) The police are taking vigorous
steps to investigate the case and has
given wide publicity to the matter to
locate the claimant of these idols.
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Complaint regarding undue favour
shown to Hony. Library Adviser by
Education Ministry

4992, DR. P. MANDAL:
SHRI S. C. SAMANTA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to slate:

(a) whether the Prime Minister has
received any complaint from the Cen-
tral Bureau of Investigation and other
persons about undue favours shown to
the Hony. Library Adviser by the
Ministry of Education ignoring the
advice of the Finance Ministry and other
bodies; and

(b) whether Government are aware
that the Ministers and Advisers in the
Education Ministry are keen to send a
retired officer for the U.N.E.S.C.O.
assignment by withdrawing a case from
the Central Bureau of Investigation?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO) : (a) and (b). No, Sir.

Celebration of Birthday Centenary of
Deshbandhu Chittaranjan Das

4993, SHRI SAMAR GUHA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the Prime Minister's
attention has been drawn by leaders of
different Groups in Parliament for ob-
serving the birthday centenary of Desh-
bandhu Chittaranjan Das on the 5th
November, this year;

(b) whether Government will take
befitting steps to 0bserv= the Deshban-
dhu Centenary; and

(c) if so, the detalls of the pro-
gramme drawn up for the occasion?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (c). Yes, Sir.
Government of India has decided to
celebrate the birth centepary of Desh-
bandhu C. R. Das which falls on
November 5, 1970 in a befitting manner,
The details of the various programmes
in this connection are being formulated.
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§ W T N T
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Seizure of U.S. Made Weapons from

Mizo Hostiles

4995. SHRI KIRT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that US.
made weapons including live rockets
had been-seized from Mizo hostiles in
Tripura or seen being used by them
some time ago;
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(b) if so, the nature of weapons
seized from them during the last one
year;

(c) whether the matter has been
taken up with the U.S.A. or Pakistan
from where the Mizos, apparently ob-
tained these weapons, since these arms
have been supplied by Pakistan to the
Mizos in violation of the condition laid
down by the United States of America
that they would not be used against
India and, if so, at what level; and

(d) the number of occasions when

the matters as so taken up and the result
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). A few safety
clips of 3.5” rockets with marking to
show U.S. origin were recovered along
with pins in the area where the MNF
hostiles raided a CRP post at Chau-
manu on 30-10-1968.

(c) No, Sir.
(d) Does not arise.

Inquiry against a former Librarian of
National Library

4996. DR. P. MANDAL:
SHRI S. C. SAMANTA :

Will the Minister of EDUCATION
QND YOUTH SERVICES be pleased
n state:

(a) when his Ministry requested the
Central Bureau of Investigation to re-
gister a case and conduct an inquiry
into certain allegations of corruption etc,
against a former Librarian of the Na-
tional Library;

(b) what are the principal charges
against the said officer now serving as
the Hony. Library Adviser to the Union
Government as enlisted in the P. E. No.
6 of the 3rd February, 1969;

(c) whether the case has now been
withdrawn in favour of a departmental
inquiry; and

(d) if so, whether this is due to the

inefficiency and failure of the Central

" Bureau of Investigation to proceed with
the enguiry?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (d). On receipt of
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certain allegations against the former
Librarian of the National Library, this
Ministry on 22nd January, 1969, re-
quested the Central Bureau of Investiga-
tion to enguire into the matter. On
further examination of his case, it was
found that the reference to the Central
Bureau of Investigation was premature
because certain standing instructions in
regard to dealing with the disposal of
such cases had not been followed. The
Central Bureau of Investigation was,
therefore, rcquested to treat this Minis-
try’s request for holding an inquiry as
cancelled. Thereafter the complaint
was scrutinised in detail in accordance
with the standing instructions and in
consultation with the Central Vigilance
Commission the matter was dropped.

The question of indicating the princi-
pa! charges does not arise as no charges
were framed against the Officer.

Justice Khosla’s report on personnel
Management of Natlonal Library,
Calcutta

4997. DR. P. MANDAL.:
SHRI S. C. SAMANTA :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased
to state:

{a) whether Justice Khosla has sub-
mitted his report on the Personnel
Management of the National Library,
Calcutta;

(b) if so, the details thereof; and

(c) whether the report presented by
the Chicf Labour Commissioner on the
staff relations in the National Librarv
was made available to Justice Khosla
for his enquiry?

THE DEPUTY MINISTER OF
EDUCATION AND YOUTH SER-
VICES (SHRIMATI JAHANARA JAI-
PAL SINGH): (a) Yes, Sir.

(b) The report is under examination
and it will not be in the public interest
to give its details at this stage.

{c) Yes, Sir,

Luxury Hotels in Calcutta
4998. SHRI BHAGABAN DAS:

SHRI JYOTIRMOY BASU:
SHRI BADRUDDUIJA :

Will the Minister of TOURISM AND.
CIVIL AVIATION be pleased to state:
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(a) whether Government have any
proposal to set up luxury hotels in Cal-
cutta;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the number of hotels in the pub-
lic sector in each principal city as on
the 31st January, 19707

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). The India
Tourism Development Corporation pro-
poses to construct a 100-room transit
hotel at Calcutta Airport.

(c) Does not arise,

(d) The India Tourism Development
Corporation Limited has four Hotels in
Delhi and one at Udaipur. The Railway
Board has a Hotel each at Puri, Ranchi
and Aurangabad.

Complaints by Directors of CSIR against
the unfair treatment meted out to them
by CSIR

4999, SHRI R. V. NAIK :
SHRI D. AMAT :
SHRI D. N. DEB :
SHRI NANJA GOWDER :
SHRI J. MOHAMED IMAM :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
1o state:

(a) whether there have been com-
plaints from several Directors against
the unfair treatment meted out to them
in the Council of Scientific and Indus-
trial Research;

(b) whether Government have made
an investigation in this regard; and

(c) if so, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Some problems relat-
ing to administrative and financial mat-
ters and scientific projects are received
from the national laboratories/institutes,
These are dealt with on merits without
any discrimination.

(b)Y All employees of the CSIR in-
cludipg the Directors had been given an
op ity t¢ represent to the Com-
‘mittee of Inquiry presided over by
Justice Shri A. K. Sarkar,
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(c) The first part of the Report of
the Inquiry Committee has already been
submitted and laid on the Table of the
House. The Committee is expected to
submit another report dealing with the
overall functioning of the CSIR and to
sugglest ways and means of improve-
ment,

Police Interference in Chandigarh in
Landiord Tenant Dispute

5000. SHRI RAM KISHAN
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the news-item
in the Tribune dated the 28th Decem-
ber, 1969 regarding the alleged police
interference in Chandigarh in a land-
lord-tenant dispute to favour the land-
lord due to which dealers closed their
shop;

(b) whether the matter has been en-
quired into; and

(c) if so, the result thereof and the
action taken or proposed to be taken
against the police authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.,

(b) Yes, Sir.

(c) The police official concerned has
been censured.

Editor-in-Chief of Thagafat-ul-Hind

5001. SHRIMATI TARKESHWARI
SINHA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether Government are aware
that the Editor-in-Chief of the “Thaga-
fat-Ul-Hind”, an Arabic magazine issu-
ed by the Indian Council for Cultural
Relations, does not know the Arabic
language much;

b) if so, the reasons for keeping
such a man as Chief Editor for this
magazine;

(c) what emoluments are being paid
to him monthly;

(d) whether it is a fact that he is

allowed .to take up another private job
and, if so, the reasons therefor; and
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(e) whether_ it is a fact that there is
seldom an editorial or any article by
this  Editor-in-Chief in this magazine
and if so, the reasons therefor?

THE DEPUTY MINISTER IN E
_MINISTRY OF EDUCATION ITI;‘ID
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a)
and (b)._The Editor of the Arabic jour-
nal published by the Council has the
necessary knowledge of the Arabic
language.

. (c) He is being paid a fixed honora-
rium of Rs. 350 per month for this
work by the Council.

. (d) His appointment in the Council
15 on a part-time basis and therefore he
has been allowed to hold another job
by his parent office.

(e) The primary responsibility of the
Editor is to invite ‘and select articles for
the journal, to translate or arrange
translation of the selected articles which
are in languages other than Arabic, to
scrutinise proofs and exercise general
supervision over the publication of the
journal.

Setting up of Business in little Andaman
Island

5002. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the licy of Government in
allowing small traders like barbers, dho-
bies, tailors, goldsmiths, pan-shopkeepers
to set up their business in Little Anda-
man Island;

(b) the measures taken by Govern-
ment to ensure that the consumer goods
are made available at all times of the
year without any break at Little Anda-
man Island;

(c) the measures taken for ensuring
regular shipping service at least twice
in a week from Port Blair to Little
Andaman and back; and

(d) the progress made in the working
of the branch of the Consumer Coopera.
tive Store at Little Andaman Island?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CBARA].NI
SHUKLA) : (a) to (d). A statement is
laid, on the Table of the, House.
%}a&ed in Library. See No. LT-3082/

]
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Removal of Boundary Pillars by Pakis-
tan on Sylhet Border

5004. SHRI BISWANARAYAN
SHASTRI :

SHRI D. N. PATODIA :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the boun-
dary pillars on K & N J Hills, Sylhet
border fixed after joint survey have been
removed by the Pakistan security force;

(b) whether Government consider it
as an act of violation of agreement of
joint survey for demarcation of boun-
dary; and

(c) if so, how Government propose
to resist the recurrence of such viola-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (¢). It is not a fact
that some boundary pillars along the
United Khagi and Jsiantia Hills iSylhet
border were removed the personnel
of the East Pakistan Rifles.
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However, as a result of the blasting
and digging carried out in the area by
the East Pakistan Industrial Develop-
ment Corporation during August-No-
vember 1969 some boundary pillars
were damaged and displaced protests
were lodged at appropriate_ levels with
the Pakistani authorities. In a subse-
quent meeting of the sector comman-
ders, the Pak sector commander agreed
to have blasting, digging etc. stopped in
the area, till the pillars were restored to
their original position. Agreement has
also been reached between respective
Directors of Land Records of Assam
and East Pakistan to take up the restora-
tion of pillars during the current field
season,

The Border Security Force is con-
tinuing to maintain the necessary vigi-
lance in the area.

Construction of Lateral Roadway Pro-
ject

5005. SHRI N, K. DEOGUHARE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made so far in the
construction of lateral roadway from
Amingaon in Assam to Bareilly in Uttar
Pradesh;

(b) whether it is a fact that this pro-
ject was given priority in 1963 and in
1966 the work on this project was
abruptly suspended and as a result
machinery and equipment of the value
of about Rs, 282 lakhs was rendered
surplus;

(c¢) if so, the reasons therefor; and

(d) the manner in which the surplus
machinery equipment has been/is being
used?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) to (d).’ work on the Lateral
Road is in various st of progress
in the four concerned States in the re-
duced length of 873 miles, Road work
has been completed in 183 miles, is in
advanced stage of progress in 268 miles
and is in various stages of progress in
the remaining miles. Out of 23 major
bridges, 129 medium bridges and 153
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minor bridges required to be construct-
ed,, 16 major bridges, medium
bridges 47 minor bridges have been
completed. The work on the remaining
bridges is in various stages of progress.
The Lateral Road was initially accorded
very high priority. However, due to
-ﬁnancml constraints and the downgrad-
ing of priority for this road later, work
on the Project, which had gained mo-
mentum by 1966-67, had to be slowed
down. This necessarily had an impact
on the utilisation of machinery, all of
which could not, in the altered situa-
tion, be used to their optimum capacity.

It has since been programmed to com-
plete the Project, with reduced scope
and specifications, at a total cost of
Rs. 73.3 crores by the end of 1970-71.
Consequently some “machinery, which
had earlier been found surplus, is now
being utilised. Some of the machinery
had also been transferred to other
States/ projects.

A high-level Committee was also set
up to review the surplus stocks of
machinery and suggest measures for its
optimum utilisation. The report of this
Committee has just been received and
is being examined.

Appointment of a Stenographer as Cir-
cle Rationing Officer and Later as Assis-
tant Conmissioner Sales Tax in Delhi

5006. SHRIMATI SUCHETA KRI-
PALANI :
SHRI RAJASEKHARAN:

Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether it is a fact that in
1965-66, the Delhi Administration
appointed a Stenographer of the Central
Secretariat as Circle Rationing Officer in
the scale of Rs. 425—680 even though
the UPSC did not concur in the matter;

(b) whether it is a fact that without
consulting the UPSC he was posted as
0. S. D, under the Deputy Commis-
sioner, Delhi, in the grade of Rs. 590—
900 and later conferred powers of a
1st Class Magistrate and confirmed in
the permanent post of General Assis-
tant;

(¢) whether it is further a fact that
subsequently a post of Assistant Com-
missioner Sales Tax was created in
another Union Territory and he was
promoted to the grade of Rs. 900—1250
(Class I)?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) A Stenographer of the
Central Stenographer Service who was
drawing pay Rs, 620 p.m, plus spe-
cial pay of Rs. 75 p.m., was appointed
on deputation basis as District Ration-
ing Officer in terms of the recruitment
rules for the postt The Union Public
Service Commission when informed of
it, stated that the requisition for filling
in the post by open competitive selec-
tion may be forwarded to them, in case
the post was to be filled by competitive
selection through the Commission,

(b) The Officer in question was
appointed as O. S. D. in the scale of
Rs. 620—900 on ad-hoc basis in the
Office of the Deputy Commissioner,
Delhi. His continuance in the post was
subsequently approved by the Union
Public Service Commission. Later, the
post of O. S, D, was redesignated as
General Assistant to the Deputy Com-
missioner in the same scale of pay and
the Officer in question confirmed against
it. The powers of 1st Class Magistrats
were also conferred on the Officer on
the advice of the Delhi High Court in
view of the nature of duties required
to be performed by him.

(c) He has been appointed as Assis-
tant Commissioner Sales Tax at Delhi
in the DHANI scale of Rs. 400—900
plus Rs, 100 as special pay purely as a
stop-gap arrangement. Delhi Adminis-
tration have been informed that this
‘appointment is not in confirmity with the
recruitment rules and the position may
be rectified.

Recovery Proceeding
Dr. Dharma Teja

5007. SHRI R. R, SINGH DEO:
SHRI N, SHIVAPPA:
SHRI K. P. SINGH DEO:
SHRI K. M. KOUSHIK:
SHRI N. K. SOMANI:
SHRI V. NARASIMHA
RAO:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Govern-
ment have initiated recovery proceedings
against the former Chairman of the
Jayanti Shipping Company, Dr, Dharma
Te(ila, for payment of Rs. One crore;
an
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(b) if so, whether the attention of
Government has been drawn to a news
item in the Indian Monitor of the 14th
February 1970 (Page 4) and, if so, the
reaction of Government in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The suit in question is a suit filed
in Delhi High Court on 29-1-70 by the
new management of Jayanti Shipping
Company against Dr. Teja and one Mr.
Kulukundis for the recovery of
Rs. 96,32,696 of which they had de-
frauded the company in connection with
the purchase of the company’s shares by
them and the acquisition of 7 Liberty
ships on behalf of the company. The
total claim, including interest upto the
date of filing the suit, 1s for
Rs. 1,39,64,198.

(b) The news item quoted on page 4
of the Indian Monitor dated the I14th
February, 1970 viz. that the “Ministry
of Commerce and Company Affairs” has
filed a suit against Dr, Jayanti Dharma
Teja for the recovery of rupees one
crore which (to continue the report
quoted), according to the suit, was
advanced by Government to him for
setting up Jayanti Shipping Company,
1s Incorrect,

Amendment of Constitution Providing

for Election of Governor or making

Executive Independent of Legislative
Assembly

5008. SHRI JAI SINGH :
SHI&A]& YAINA DATT SHAR-

SHRI HARDAYAL DEV-
GUN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether in view of the unstable
character of the Governments in the
States as evinced after the last General
elections, Government propose to amend
the Constitution with a view to make
the office of the Governor elective or
make the Execuive independent of, and
not responsible to, the Legislative
Assembly as in Switzerland;

(b) 1f so, when; and
(c) if not, the reasons therefor?
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THE' MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (c). Government
have no such proposal.

(b) Does not arise.
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Misuse of Diplomatic Bag

501t. SHRI BENI SHANKEFR
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Mr.
Igbal, an accused in the Chandigarh Spy
Ring case, has stated in his statement
that he used to get hig letters from

. Pakistan via Pakistan Embassy ;
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(b) whether it is consistent with the

accepted norms to use the diplomatic
bag, which is immune from inspection,
for such purpose; and

(c) if so, the steps Government are
taking to stop such malpractices adopt-
ed by the Embassies of hostile coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) It is not in the public
interest to divulge any information at
this stage since investigations are in pro-
gress,

(b) The diplomatic bag is meant to
be used only for the official correspon-
dence of the mission.

(c) The question is premature at this
stage.
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Recruitment of Indian Teachers for

Ethiopia

5014. SHRI BEDABRATA BARUA:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether the Government of
India have stopped the recruitment of
teachers in India by the Government of
Ethiopia;

(b) if so, what alternative arrange-
ments have been made to provide tea-
chers to Ethiopia; and

(c) whether it is a fact that no tea-
chers have been selected for service in
Ethiopia due to lack of agreement with
the Government of Ethiopia?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
Government of India have not slo&%ed
the recruitment of teachers by the -
ernment of Ethiopia; but with a view
to ensuring selection of suitable persons,
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it has been suggested to the Govern-
ment of Ethiopia that an arrangement
requiring active con:»ﬁeration by the
Indian authorities in the process of re-
cruitment may be made. The matter is
still under consideration of the two
Governments.

Intrusion by Pakistani Steam Boats in
Indian Waters in Kutch

5015. SHR1 BAL RAJ MADHOK:
SHRI CHENGALRAYA
NAIDU:
SHRI DHANDAPANI:
SHRI N, R, LASKAR:
SHRI SAMINATHAN:

Will the Minister of HOME AT-
FAIRS be pleased to state:

(a) whether it is a fact that a num-
ber of Pakistani Steam Boats have made
renewed intrusions into our territorial
waters in Kutch region recently;

(b) whether it is a fact that some
of the Pakistani crafts were intercepted
and captured by the Indian Border
Police; and

(¢) if so, what are the details of these
intrusions and the steps taken to pre-
vent their recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). During the
month of January, 1970, two Pakistani
fishing boats with their crew numbering
24 were seized by the State Police in
our territorial waters off the Kutch
coast.

In February, 1970, a Pakistani yacht
was seized by the State Police in our
territorial waters off the Kutch coast.
The crew ran away, but subsequently
five members thereof were apprehended.

Necessary action under the law is

being taken,

Preventive measures, including inten-
sive patrolling of the concermed bor-
der/coastal areas, have been strengthen-
ed
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Natiopal Committee for
tenary

5018. SHRI BHAJAHARI MAHA-
TO:

Gandhi Cen-

SHRI S, C. SAMANTA:
DR. P. MANDAL:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state.

(a) whether Government have de-
puted Accounts and Audit Officers 10
the National Committe¢ for Gandhi
Centenary ;

(b) what are thc terms and condi-
tions of the agreement, if any, betwecn
the National Committee for Gandhi
Centenary and the Gandhi Darshan
Sub-Committee and the Citizen's Com-
mittee for Gandhi Darshan;

(c) whether the said Citizens' Com-
mittee is an official body or a registered
society; and

(d) whether any fund was advanced
from the N.C.G.C's. accounts to lhe
Citizens’ Committee?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO): (a) The National Com-
mittec for Gandhi Centenary asked for
the srevices of one Accountant, two In-
ternal Auditors and four Accounts
Assistants, The services of these offi-
cers have been placed at the disposal
of the National Committee for Gandhi
Centenary.
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(b) The Citizens Committee was
established as an independent body with
the object of raising funds, through the
publication of a souvenir, to meet the
expenditure oa account of the publicity
and cultural programmes of the Gandhi
Darshan for which there was no provi-
sion in the budget estimates of the
N.C.G.C. The surplus funds, if any,
of the Citizens Committee were also to
be credited to the Gandhi Darshan
Committee.

(¢) It is a non-official body. It has
not been registered as a society because
the idea was that it will be wound up
as soon as its objective is fulfilled.

(d) The Sub-Committec for Gandhi
Darshan advaticed Rs, 52,702.20 (o the
Citizens Committee.

Manufacture of Foamed Concrete

5019. SHRI VALMIKI CHOU-
DHARY :

SHRI S. K. TAPURIAH:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
10 state:

(a) whether the Central Building Re-
search Institute has perfected a tech-
nique to use only lime and flyash as
raw material in the manufacture of
foamed concrete which will replace port-
land cement and ground sillica used till
now;

(b) whether it is a fact that this
technique slash the cost coasiderably;
and

(¢) if so. to what extent?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) A process of making
foam concrete using lime and flyash has
been developed.

(b) and (¢). The technique may
result in the saving of about 40 per
cent in the cost of raw materials.

Former Punjab Chief Minister’s State-
ment Re. Hindus

5020. SHRI RAM AVTAR SHAR-
MA: Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether Government's attention
has been drawn to the reported remarks
of the former Chief Minister of Punjab,
Shri Gurnam Singh, to the effect that
Hindus can become Punjabis if they
choose;

(b) if so, Government’s reaction in
this regard; and

(c) the steps Government are taking
to check such communal activities on
the part of powers that be?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) The Government are
not aware of any such remarks.

(b) and (c). Do not arise.

Connecting Villages in Delhi to National
Highways

5021. SHRI KANWAR LAL
GUPTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the naumber of villages in the
Dclhi State which have been provided
by the Delhi Administration with me-
talled link roads connecting 10 National
Highways during the last three ycars:

(b) the number of villages in the
Delhi State which have been connected
to the National Highways in the last
three years; and

(c) how much amount has been spent
on it?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI1 IQBAL SINGH):
(a) to (c). The information is being
collected from the various road authori-
ties in Delhi and will be laid on the
Table of the Sabha as soon as possible.

Amendment of Constitution to make
“Public Order” A Union/Concurrent
Subject

5022. SHgI HARDAYAL DEV-
UN :
SHRI YAJNA DATT SHAR-

MA:
SHRI JAI SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether, in view of the increas-
ing incidence of violence in various parts
of the country especially after the
Fourth General Elections as exemplified
by the deteriorating law and order situa-
tion in West Bengal, Government pro-
pose to make public order a Union sub-
ject or a Concurrent subject ;

(b) if so, when a Constitution
Amending Bill is proposed to be intro-
duced in Parliament in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
such proposal.

(b) Does not arise.

(c) The Central Government trust
that the State Governments would make
full usc of the provisions of law to put
down violence,

Custody of 350 Railway Wagons with
Port Trust of Bombay

5023, SHRI K. M, KOUSHIK:

SHRI V. NARASIMHA
RAO:

SHRI N. SHIVAPPA:

SHRI K. P. SINGH DEO:

SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

fa) whether it is a fact that 350 Rail-
way wagons are kept under the custody
of the Port Trust of Bombay;

(b) the reasons for kecping the
wagons and the present condition of each
wagon; and

(c) the reaction of Government in
this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Bombay
Port Trust Railway owns 628 wagons
and not 350.

(b) All the wagons are over 50 years
old. However, 444 wagons are in fairly
good shape and they are being utilised
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by the Port Trust for movement of
manganese ore for shipment and for the
transport of uncleared cargo from the
docks to the dump sites on Port Trust
Estate and also for other warehousing
and local movement purposes. The re-
maining 184 wagons are lying unused
and are not fit for any traffic service.
Progressive disposal of these wagons will
be taken up by stages after taking into
consideration the possibility of convert-
ing certain wagons into hopper wagons
required by the Food Corporation of
India and of certain others as flats for
the anticipated container traffic. These
wagons could not be disposed of earlier
for the following reasons:—

(i) Most of the serviceable compou-
ents were sought to be salvaged.

The requirement of the Food
Corporation of India fofr conver-
sion of certain wagons into hon-
per wagons was not clearly avail-
able,

(ii)

(iii) The picture of anticipated con-
tainer traffic in the port was not
clearly available earlier,

(iv) The steady decline of manganese
ore export over the Jlast few
years, for which local movement
these wagons used to be mostly
utilised, had to be carefully
watched for a long period for
ascertaining the requirements.

(c) The unserviceable wagons have
been stabled at isolated and unused
points on the Port Railway. They do
not interfere in any way with the avail-
able Rail capacity for loading and un-
loading of cargoes. No difficulty in this
regard has been brought to the notict
of Government,

Reservations for Scheduled Castes and
Scheduled Tribes in Public Services

5024. SHRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Govern-
ment have received complaints that ros-
ters for giving effect to reservations pro-
vided for the Scheduled Castes and
Scheduled Tribes in public services were
not being maintained properly; and

(b) whether the Department of Social
Welfare has approached the Home
Ministry to evolve a procedure for perio-
dical inspection of such rosters?
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THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. S. RAMASWAMY):
(a) A few complaints were received re-
garding incorrect maintenance ot rosters
prescribed for implementation of the
reservations for Scheduled Castes and
Scheduled Tribes in recruitment to cer-
tain services/posts under the Goverh-
ment.

(b) Ministry of Home Affairs was
consulted by the Department of Social
Welfare regarding creation of Inspection
Units in the Office of the Commissioner
for Scheduled Castes and Scheduled
Tribes for inspecting the special rosters
elc.

Acquisition of Books and Portraits
from India Office Library, London

5025. SHRT BABURAO PATEL:
Will the Minister of EDUCATION
AND YOUTM SERVICES be pleased
10 state:

(a) whether a deputation of the Re-
scarch Institute of the Varanasi Sanskrit
University submitted a memorandum to
the Prime Minister recently saying that
more than 250,000 books and 30,000
portraits taken to the India Officer Libr-
ary, l.ondon during the British rule, had
not been returned to India;

{b) the estimated price of thesc

books;

(c) in view of the assurance given by
the Prime Minister on 13th January,
1970, what steps have been taken to get
back these valuable and ancient books
which rightly belonged to India; and

(d) if np action has been taken in
the matter, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH) : (a) to
(d). In reply to the memorandum re-
ceived by the Prime Minister from the
Research Institute of the Varanasi Sans-
krit University the Institute was inform-
ed that the Government was fully aware
of the need for making this material
available to libraries in India and that
concerted steps were being taken in the
matter.

Efforts have been continuously made
by the Govérnment of India with the
Gyovernmcrit of UK. for acquiring the
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contents of the India Office Library. A
draft agreement for arbitration is under
discussion with that Government. The
cost of the articles in the Library that
were taken from India is not known.

Reorganization of Council of Scientific
and Industrial Research

5026. SHRI SAMINATHAN:
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI1 CHENGALRAYA
NAIDU:

SHRI N, R. LASKAR:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal for
a drastic reorganization of the Council
of Scientific and Industrial Research;

(b) if so, what are the main propo-
sals under examination;

(c) when the final decisions are likely
1o be taken; and

(d) whether Government have also
cxamined the question whether the
existing system of having all National
laboratories under the administrative
control of C.S.LLR. is conducive tg effi-
cicnt and effective utilization of their
services?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO): (a) No such concrete
proposal is under consideration,

(b) to (d). Do not arise.

Infiltration of Pakistanis into West Ben-
gal and Tripura

5027. SHRI D. AMAT: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

infil-
ripura

(a) whether there has been an
tration into West Bengal and
from Pakistan; and

(b) if so, the extent of infiltration
during the past six months and the latest
figures of illegal infiltrants in each area
al:id !Phe steps being taken to deport
them
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THE MINISTER OF STATE
THE MINISTRY OF HOBAJE AIIE
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). There have
hcmj some cases of infiltration from
Pukistan into West Bengal and Tripuia,

Wriiten Answers

The Government of West Bengal
arrange deportation of the Pzk infiltrants
after serving them with necessary orders
upder the Foreigners Act, 1946. The
Government of Tripura have set up a
Tribunal to whom cases of suspected
Pak infiltrants are referred, after investi-
gation. Due to the constant vigilance
of the Border Security Force at the bor-
der and the intensive measures adopted
for the detection of infiltrants, the pro-
blem of infiltration has been substan-
tially controlled.

Exact figures regarding the number of
infiltrants detected is being collected
from the Governments of West Bengal
and Tripura and will be laid on the
Table of the House on receip.

Union Education Minister’s Letter to
Prime Minister Re. Mysore-Maharash-
tra Border Dispute

5028. SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a facl that the
Union Education Minister in a letter to
the Prime Minister has made a plea that
the Mahajan Commission’s recommenda-
tions on the Mysore Maharashtra border
dispute should not be wvaried by the
Central Government;

(b} whether it is also a fact that he
has also requested her to invite him to
all the meetings of the Internal Affairs
Committee: and

(c) if so, the steps taken on his letter
and the details thereof?

THE MINISTER OF STATE IN

THE -MINISTRY OF HOME AF-

+ FAIRS (SHRI VIDYA CHARAN

SHUKLA) : (a}to (c). The House will

- appreciate that it is not possible to dis-

close information about letters exchang-

ed between the Prime Minister and her
Cabinet colleagues.
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Expenditure on Gl:I::hi Darshan Com-

5029. SHR}‘ YAINA DATT SHAR-
MA :

SHRI JAI SINGH:

SHRI HARDAYAL DEV-
GUN:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) the total expenditure incurred on
the Gandhi Darshan Complex construct-
ed at Rajghat as part of the Gandhi
Centenary celebrations;

(b) the area of land purchased for
the purpose and the cost thereof;

(c) the total amount of expenditure
incurred on the T. A. and D. A, of
members of the Gandhi Darshan Sub-
Committee;

(d) the broad details of the audit
objections raised by the Auditors in res-
pect of the accounts and expenditure of
the Gandhi Darshan Complex;

(e) whether any final decision has
been taken as to what should be done
with respect to the Complex and, if
s0. the nature thereof: and

(f)y if no decision has been taken so
far, the reasons for the delay and when
a final decision is likely to be taken in
the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) The information is
being collected and will be laid on the
Table of the House.

(b) No land was purchused.

(c) and (d). Same as under (a)
above.
(e) and (f). The question is still

under examination. It last came up for
consideration at the General Body meet-
ing of the National Committee for
Gandhi Centenary held on the 30th
March, 1970. Its recommendations are
awaited.

Setting up of a Committee for Ananda

Coomargswamy Centenary
5030. SHR1 M. L. SONDHI: Will
the Minister of EDUCATION AND

YOUTH SERVICES be pleased to
state:
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(a) whether any Committee is pro-
posed to be set up in connection with
the forthcoming centenary of Ananda
Coomaraswamy; and

(b) if so, when and what will be its
composition and the scope of its work?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir.

(b) Does not arise,

Untraced Foreigners im India

5031. SHRI N. R. DEOGHARE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of foreigners coun-
try-wise, who had entered India during
the last three years on visas and have
become untraceable ; and

(b) the action taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The informa-
tion is being collected and will be laid
down on the Table of the House,

Untraced Pak Nationals entering India
on Visas

5032, SHRI N. R. DEOGHARE :
SHRI RAM AVTAR SHAR-
MA:

SHRI D. N. PATODIA:
SHRI S. K. TAPURIAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that about
4,000 Pakistani nationals who had en-
tered India on visas, have become un-
traceable; and

(b) if so, the action Government are
taking in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir, including
those belonging to minority communities
in Pakistan,

(b) Besides issuing look-out notices,
vigorous e are being made to trace
and deal with them according to law.
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Statement Shri S. A. Dange regard-
ing Form:z'n of Mini-Front Govern-

5033. SHRI MADHU LIMAYE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the statement of
Shri S. A. Dange in the Indian Express
dated the 3rd February, 1970 in which
he has said that mini-fronts and mini-
front Governments depend upon the
meé-cies of the Governors and President;
an

(b) whether the initial formation of
the mini-front Government in Kerala
was due to the mercy shown to the
C.P.I. led mini-front in Kerala by the
Governor or the President?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes Sir,

(b) No Sir.

Unfurling of National Flag at Rashtra-
pati Bhawan

5034. SHRI R. K. BIRLA: Will the
Minister of HOME AFFAIRS be pleas-
cd to state:

(a) whether it js a fact that national
flag is not unfurled at the Rashtrapati
Bhavan, even on natignal occasions like
the Independence Day and Republic
Day:

(b) if so, the reasons therefor; and

(c) whether any proposal is under
consideration of Government that the
national flag be unfurled at the Rashtra-
pati Bhavan and, if so, by when a deci-
sion will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) and
(b). According to the present practice
the personal standard of the President
is flown at the Rashtrapati Bhavan when
he is present and no other flag is flown
there.

(c) The question of flying the Na-
tional Flag at the Rashtrapati Bhavan
on National Days is under consideration
and a decision in the matter is likely to
be taken shortly.
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Cases of Assanit Tami-Speaking
Peoplello;mgllon

5035, SHRI MURASOLI MARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of the incidents at
Bangalore during the first week of
February, 1970, which resulted in arson,
stone-throwing and assault on the local
Tamil-speaking population and an
attempt to set fire to a bus full of
;a:;il-speaking travellers from Tamil

adu,;

(b) whether  any precautionary
measures have been taken to prevent the
recurrence of the same in Mysore State;
and

(c) whether Government are aware
of the possible repercussion of these
incidents in Tamil Nadu on the Kanna-
da-speaking people and, if so, the action
taken in thc matter.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA)Y: (a) The Government of
Mysore have reported that as a sequel
to the arrest of Shri Vatal Nagaraj,
M.L.A. in Tamil Nadu, there were a
few incidents of stone throwing in
Bangalore during the first week of
February 1970, but these were of gene-
ral nature and not directed against any
particular group of persgns, On 3lst
January, 1970 some miscreants pelted
stones at a tourist bus causing injurics
to three persons,

(b) Necessary preventive —mecasures
have been initiated and police pickets
posted.

(c) The State Government would no
doubt maintain vigilance and take sui-
table action to provide protection tg all
communities,

Organisation of Parallel Police Force by
Shiv Sena Chief

5036. SHRI MURASOLI MARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

({a) whether Government are aware
of the recent statement of Shri Bal
Thackeray, Shiv Sena Chief, that he is
going to organise a parallel police force
to combat what he calls “goondaism
and lawlessness’ in Bombay ; and

(b) if so, the reaction of Government
thereto?
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THE MINISTER OF STATE IN
[HE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Govern-
ment of Maharashtra have reported that
Shri Bal Thakre had stated tﬁat he had
formed a squad to assist the police in
tracing missing children, catching child-
lifters and in dealing with anti-social
elements and the State Government have
stated that they will not allow the squad
to take over or interfere with the func-
tions and duties of the police,

Disparity in Grades and Allowances of
Employees of Chandigarh Union Terri-
tory

5037. SHRI SHRI CHAND GO-
YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have recejv-
cd representations  in the months of
November and Dccember, 1969 f{rom
the Unallocated Employees of the Union
Territory of Chandigarh to remove the
disparity in grades and allowances of
employees who joined the service of the
Union Territory before Ist November,
1966 and those who joined after the st
November, 1966; and

(b) if so, the reaction of Government
to the demand?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS  (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The unalloca-
ted employees of the Chandigarh Ad-
ministration had alrcady been allowed
Punjab pay scales as it was held that
in terms of Section 82(i) of the Punjub
Reorganisation Act, 1966 they are deem-
ed to be employees of the State of Pun-
jab but serving on deputation to
Chandigarh Administration, As regards
those employees who were allocated to
Chandigath Administration and those
who joined service on or after 1Ist
November, 1966, it has been decided to
give them Central scales of pay in per-
suance of uniform policy for employees
of all the Union Territories; '

Explosio hwﬁnumln
.Blws-l.De

5038. SHRI RAJ DEO SINGH : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 3169 on the
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T4th March, 1969 regarding explosion
in Cartridge factory in Bhogal,pDelhi
and state;

(a) the progress made in the case
registered by the police about the ex-
plosion in the factory ; and

(b) whether Government are consi-
dering to shift the factory that is still
existing in the residential area and poses
a continued danger to the residents
there?

___THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Investigation made by
the police reveal that the explosion was
due to accidental sparks within the
steel filling machine and that no rash-
ness or negligence could be apportioned
to any body.

(b) The factory authorities have
been asked to shift their factory from
the residential arca.

Fixation of Seniority of Government
Employees

5039, SHR1 RA)J DEO SINGH: Wili
the Minister of HOME AFFAIRS be
pleased 1o refer to the reply given to
Unstarred Question No. 3636 on the 6th
December, 1968 and state:

(a) whether the information relating
to Supreme Court and High Courts
judgments in the matter of fixation of
seniority in a particular service or post
under the Central Government has since
been collected;

(b) if so, the details thereof; and

(¢) if not, the steps taken to collect
the information and the reasons for the
delay?

THE MINISTER OF STATE IN
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lating to Supreme Court and High Court
judgments in the matter of fixation of
seniority for the period 1960 to Decem-
ber 1968 has been collected. Only in
one case (Writ Petition No. 384 of 1963
in the High Court of Judicature for
Rajasthan at Jodhpur Anil Kumar Vs,
Union of India and others), the Single
Bench of the High Court held that the
action of the General Manager, Nor-
thern Railway, in the matter of assign-
ing seniority to the petitioner was arbi-
trary. Shri Anil Kumar, was appointed
as Chargeman prior to the appointment
of one Shri Chain Singh to that grade,
but the latter was shown senior 1o the
former. The Single Bench considered
this action as arbitrary and therefore
allowed the Writ Petition of Shri Anil
Kumar, However, an arpeal has, been
filed by thce Railway Administration in
the Division Bench against the judge-
ment of the Single Bench of the High
Court,

Dues from Caterer at
alam  Airport

5040. SHRI RAJ DEO SINGH: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 9134 on the 9th May, 1969
and state the latest position about the
recovery of dues from the caterer at
Palam Airport?

Recovery of
P

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : The total dues outstan-
ding for various periods ending
78.2-1970 amount to Rs, 4,01,181.70
after deducting a sum of Rs, 17,500 to-
wards arrears received through the
caterer’s advocate in response to the

THE MINISTRY OF HOME AF- High Court’s order earlier. The latest
FAIRS (SHRI VIDYA CHARAN position of the dues is as indicated
SHUKLA) : (a) to (c¢) Information re- below:—

Remarks

Period

Outstanding dues

1. 1-3-67t031-7-67 )

Rs.
1,60,133-28

The caterer has filed appeals
in the court of the Additional

1-1-68 to 30-6-68
1-9-69 to 30-11-69 District Judge, Delhi under
Section 9 of the Public
2. 1-8-67t0-31-12-67 57,732.82 Premises (Eviction of Un-
. 1-7-69t0:31-8-69 . authorised Occupants) Act,
1958, against the Estate
3. 1-7-68 to 30-9-68 34,886. 50 Officers orders for payment,
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Period Outstanding dues Remarks
Rs.
4. 1-10-68 10 31-12-68 33,847-80)
and he obtained stay
1-1-69 to 31-3-69 34,718 80 ordcrg. fTheh cases are
poste or hearing on
6. 1-4-69 to 30-6-69 34,498.00 10-4-1970. Action by the
Estate Officer under the
7. 1-12-69 to 31-12-69 11,275-96 aforesaid Act in progress.
8. 1-1-70 to 31-1-70 11,394 60 [
9. 1-2-70to 28-2-70 11,313-58
10. 1-4-61 to 30-6-65 2.295:00
(Electric charges)
11.  Various periods from 9,085-36
October, 64 to Fe- .
bruary, 67 towards

balance of rent, ele-
ctric, water charges
and deterrent interest
on delayed payments.

Demand for Imposition of President’s
Rule in Rajasthan

5041. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased o state:

_ (a) whether some Members of Par-
liament have urged the Central Govern-
ment to consider if, in view of the con-
tinued agitation in Ganganagar in
Rajasthan and the firing by Police on
peaceful demonstrators without warn-
ing, conditions were ripc for the imposi-
tion of President’s rule in Rajasthan;

(b) it so, the precise

substance of
their request; and

(c) Government’s rcaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). It was sug-
gested that Central Government should
order a judicial probe into the incidents
of police firings.

(c) The State Government have al-
ready instituted a judicial inquiry into
the incidents of police firings. The
matters connected with the recent agita-
tion are also receiving the earnest con-
sideration of the State Government.

Attack by Mizo Hostiles

5042, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a group
of Mizo National Front hostiles attack-
ed the Laljuri Bazar (225 Km. from
Agartala) on the January 27, 1970 with
deadly weapons and lonted it, killing at
least one person:

(b) if so, the details of the incident,
number of persons killed, injured and
loss of property involved therein; and

(c} Governmenl's reaction 1o the con-
tinued hostilities of Mizos in Tripura
and the areas frequently subjected tor
Mizo-hostilities in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKILA) : (a) and (b). On the morn-
ing of 28th January, 1970 a group of
six Mizos, suspected to be hostiles loot-
ed shops, and took away cash, goods
and ornaments worth Rs. 778 in Lal-
juri Bazar. The raiders who were
chased by the local people opened fire
on them as a result of which one person
was killed and four others injured.

(c) One police post has been opened
in the area and police arrangements have
been strengthened.

Pay Structure of Tripura Government
Employees

5043, SHRT KHRIT *BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether during his visit to Agar-
tala, he discussed the future pay struc-
ture of the Tripura Government em-
ployees in the light of the recommenda-
tions of the West Bengal Pay Commis-
sion;

(b) if so, what specific proposals and
demands were made by the Tripura
Government and employees' representa-
tives in this connection; and

(c¢) Government’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). The Home
Minister or the Minister in the Ministry
of Home Affairs did not recently visit

Agartala, The question of discussing
the pay structure therefore, does not
arise.

Dacoities in West Bengal Collieries

5044. DR, KARNI SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
of the news items published in the
Hindustan Times dated the 26th Decem-
ber, 1969 entitled “Dacoities on the risc
in Bengal Collieries”;

(h) whether it is a fact that this rise
is due to political incitement; and

(c) if so, what preventive steps have
been taken to educe this menace?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). Government are awarc
that violent clashes have taken place in
collieries in Asansol, due 10 inter-union
rivalries. According to information
received from the Statc Government,
cases have been registered by the police
in respect of the three specific incidents
mentioned in the news report and are
being investigated according to law. The
police in the colliery area are maintain-
ing vigilance.

T T W qEnged daTe &R
& g e dfre  wTHem @
sfre  oftey & gem
 5p45. o frgre fep @ wT e
n que dar e ag wa g oA

fr
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(%) wn ag o § e g dfES
sEeT qar wfowwr  afeeg 7 {96
9T AW qrEw e dare ¥ ad AT
I AT FAAFAE; AR

(@) afz g, & @ AT § AW
TmTFEAE AT R ?

mmwhl walt (30 o ®o
HTTo Fo m)*(i?)al'r((*!)m
forerr e 3T gfwror ofteg @@
sEdY, 1970 ¥ srdfaa feq o7 afaw
wrlr  qregEas w@eeew A fawrfon
#t ft fir Tty afeag Y Tow AT N
dfaw  afel & b agm ¥ ol
st fawai # arqui epw @ & faa
wF Ay K aegwat & faww &
g1 %aw ser wifgd | afwz g fed
w7 feama  arzg=aiEi e sremmw
F fawrgor & qar s § fr fafow o
F1 qrzmEAiEi §oagd g A% @HTA
ad &1

qftag fafws  TwdT &7 sTavaFaTa
F1 AT ¥ TEA gu ANN A qragarg
qar qrEm aradY JATT FT G g1 aEE
forerr sFEmaT qar sferor ofewz g
dare #Y ¢ qrzagEasi & AT 9 fame
FeFAT Fr oF aEifs af@ear afes
wwdta  w@T 9T 1970-71 ¥ qF AT
sradft |

AFATEAFT H FIHAT K FH FIAT
Wt To fire srgEuT afewz & araw
TG FWEATCER |
Delay in Flights of Domestic Planes

5046. SHRI BENI SHANKER
SHARMA: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that &uoring
t::l months of December and January
last, the domestic planes were ddlayed
in their flights for one reasons or the
other;
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(b) if so, the number of fiights so
<delayed during this period; and

(c) whether the passengers were in-
formed in all cases where the flights
‘were delayed by more than an hour?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH) : (a) and (b). The num-
ber of flights operating domestic ser-
vices, delayed beyond 20 minules, was
1278 in December 1969 and 2049 in
January, 1970, againsy 8169 and 8179
take-offs respectively.

(c) ANl passengers whose ¢contact
telephone addresses were available with
Indian Airlines Booking Office were
suitably informed in all cases where
delay was anticipated in advance. In
cases where delays took place ul the
last moment duc to engineering snags,
etc., passengers could not be adviscd
due 1o short notice.

& g 9 & s ferframal
w g | A

5047. #ft qA fag AHgraw : 9T
fowr amt 3w dar A A AR AN
FI1 FE fF ¢

(%) #11 5g 77 & & 3=m a@
§ weaw Tvg & vF favafaaea sqd
g ¥ & A7 FY AwAr gq1€ § A afg
g, @ I HFAT T £ % FFarfEm
FIA FT TG &,

(@) #arag W 59 § i ¥ qam
wey waw & AR favafaa=y 71 59y
g ¥ ¥ A sAifF  ag Tew w1 @4y
grrar  favafaarem § o @ gaw
FE T ATAWFATY; AT

(W)i; 1 @2z A 73 § f5 gawaw
& 17w ag favafaurea o & @1
§ ok afegr, o sar ETHIT i gAR
v & ford sraardy w3t ?

fowr aar ww g s (w0 W
o Ao Mo Tr) @ (F) o, iy
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(@) Tar #¥  wearw -
LS A

(7) s f&  weq wAw FTEIT A
gfaa frar g, fash go awt gt afm
frqarall, wagfae aqz qar =17 @
o & stna & Freow 1 7€, 19699
UL faex faerers a7 wor F20,54.221
a9 | faeafaarea £ afers feufs
¥ gUITATY F A3 71w ATFITH 1969~
70 ¥ 713 & favafagrem w1 sqvaw
YR 10 AT %o ¥ AF(HT 16 AT
g FfEar g 1 1974-75 & uftsigq
13 gz onr Evr 1 favafaaem w2 T
9T 7% F TA e A QU KW A (A7
1969-70 ¥ A 36,618, 50 ¥4
F1nE fasa wqzra ot wga fmar @

21

fafeafammea 2\ arfas feafa & ga=
19 F A3 Tivy AT IO AEE
T @ ATTE R |

WTafas TEA & AAQAY F FAARTH

5048. 5t SETEAT Wreat : 97 e
aa qaw Jar A ag QX F7 FAT FGA
e -

(%) 71 3w § safas  =F&0 F
qeqraal F FqAATA H AT T &
fad  sqrmdy  d9adtr dear § asg
Tl 3o wfform agaar =@
F FTHE weary fraradia g,

(@) #11 FTET §Y TowaEwi #
srafad Rl F HeIAH F FFAAAL
¥ gfz #7% nx g esnfea w4
E 1

(7) &1 7g ww § fs go vl
¥ srafas stewras F T qTATH mﬁrﬁ
& FaAATl & Hiawg?
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frer T qwe d WA ® T
waly (off wew agw): (%) o, &

() &= a4 & syswi & I99-
At ¥ 49T gAY 4T GET qgN & &F
faar amaT &)

(w) @ga & oAt & WA g SIS
¥ oar swar @ fF g ueEt # grafaw
ALTIFT F FaA-urA AerfEdt F F59-
At & w7 AL

I & gug ¥ wfedl & g s
wfgar
5049. St SEWEAT wWIEA ;W NE-
w7 FoAT g TMA F 1 FT K (F

(%) 71 za & s=e & (@9 fafww
715 & 2V & @ § FEo qfagi ok
fawase  wg= 9540 F @G 18 940w
dfgm amEai g ; aiiv

(=) =fzagr, @vswFraraary ?

TEETE HATRT § Jewar(H o gHo
Tmrend) ¢ (F) o1 (@), A g
14 & araey ¥ fod) Tsq 1T FTIF
# amfe, afz gzard R F ag-am
Fer wraed) 13 WY g § ST AT &7
T graed) w14 fazid & fao #1€ sfafm
TTAT FTT 9T § AGAT ST FT AL
faq qut &9 & 1A & Y F 37 qrAr SrapEr
far & fom, ot o feafa &Y, £1€ s
i & geare Ag g aafz wE &
quigaT g ®14 & fau fean smar g
AT qarifas wa e amar w9 F
rEgFa

Wt e, A fredt & @ g
oz grarama famaa st qaa oewg

5050. s sfriaIR §W : w@T AE-
wTd §A) g FAY Y FIT FG 0%
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(%) war ag &= & f§ wvdY wreAY,
7€ foeelt ¥ B1d dag T svecanfent
FT FTH JTOETT EaT & ;

(@) w7 ag +ft &= § f& a8 @ex
I8 FEE & fiT § § A s &
T & FOA TH AT JOATT AT
fae swass FraeFETITATR ;

(1) mrag i aa & fs ww waw
9 FrEmmne fere st G qreay
7g & fomd s aw=i, afgars, i
I3 St F1 FT FFEATE ®7 FTHAT WTAT
gEar g ; W

() =1 gTRTT F7 fa=IX 50 wew
gy, faiewr aw ww § fawe, gramw
Tl HgaT GaF Qo FAA FT &
e afz g, ot 7= 59 7

ngwd Hama § g wat (s faer
ww waw) ¢ (F) S “wrd gaeg”
AT wEEr B oas owr-fawr de
¥ gd feag 8, wafow syemaw awa,
¥ XA @ g 3w wfus w@Er
&, gafy ag swraror g &)

(@) ag gew wierdt & wsw ¥ §
famy a3 Qe T ¥ 71 sfzars mggw
AT

() s (). a=e & g “wrd
637" g daw qreqq g1 far mr &
gratara & gfesm & agi fage fome
F) SHIEAT FTAT HTIWF AET THRAT T47

g1

Removal/Reinstatement of Constables
in Delhi Armed Police and Delhi Police

5051. SHRT RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the defihition of tem
ernment servant under the
Temporary Rules, 1965;

rary Gov-
ivil Service
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(b) whether it is a fact that the ser-
vices of a temporary Government ser-
vant can be terminated under Rule 5(i)
of the Civil Service Temporary Rules,

1965, if the employee has rendered
more than three years service; and

(c) if so, how many Scheduled Caste

constables in the Delhi Armed Police:

and Delhi Police have been removed
from service since January, 1969, and
how many of them have been reinstated
in appeal?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) All persons who hold
a civil post including civiliun post in
the Defence Services under the Govern-
ment of India and who are under the
rude-making control of the President,
but who do not hold a lien or a sus-
pended lien on any post under the Gov-
ernment of India or any State Govern-
ment are regarded as temporary Gov-
ernment servants under the C.C.S. (T.
S.) Rules, 1965, The categories ol
Government servants mentioned in Sub-
qule (4) of rule 1 of the aforesaid rules
are excluded from this definition. A
statement containing these  excluded
«categories of Government scrvants is
attached.

(b) The services of a temporary
\Government servant who is not in quasi-
-permanent service can be terminated by
ahe appointing authority under rule 5(1)
of the C.C.S.(T.S.) Rules, 1965, irrcs-
pective of the length of his service.

(c) 23. None has been reinstated en
appeal

Statement

(a) railway servants:

{b) government servants  not in
whole time cmployment;

(c) government servants engaged on
contracts;

(d) government servanis paid out of
contingencics:

{e) persons employed in cxtra-tem-
porary establishments or in work-
charged establishments;

{f) non-departmental telegraphists
and ticlegraphmen employed in
the Posts and Velegraph Depart-

ment;
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(g) such other categories of em-
ployees as may be specified by
the Central Government by noti-
fication published in the official
gazette,

Termination of Services of Temporary
Government Servants

5052. SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the appointing authortty
can terminate the services of a tem-
porary Government Servant, at his/her
sweet will under Rule 5(1) of the Tem-
porary Civil Service Rules, 1965:

(b) if so, what is the protection for
lhpse emplovees whose services are ter-
minated on fabricated grounds;

(¢) whether Sub-rule 2 of Rule 7 of
the Temporary Civil Service Rules, 1963
gives any protection 1o temporary
Scheduled Caste emplovees; and '

(d) if not, the reasons therefor

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR! VIDYA CHARAN
SHUKLA) : (a) and (b). The appoint-
ing authority is expected to exercise the
powers vested in it under Rule 5(1) of
the Central Civil Services (Temporary
Service) Rules, 1965, objectively taking
all relevant factors into  consideration.
Accordingly, the question of terminating
the services of a temporary Government
servant on fabricated grounds or at the
sweet will of the appointing authorry
does not arise. Il any person is aggriev-
ed by the termination of his services
under Rule 5(1), he can represent 1o
the Central Goverament or any other
authority specified by the Central Gov-
ernment in this behulf under Rule 5(2)
of the aforesuid rules for redressal of
his grievance.

(c¢) and (d). Sub-Rule (2) of Rule 7
of Central Civil Service (Temprary
Service) Rules, 1965, applics only to
quasi-permanent Government  servants
belonging to Scheduled Castes and Sche-
duled Tribes, Separate instructions have
been issued vide Ministry of Home
Affairs O. M. No, 54/6/53-CS(C),
dated S5th September, 1958, protecting
the interests of Scheduled Castes and
Scheduled Tribes employees if rever-
sion /discharge becomes necessary either
because of a reduction in the number
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-of posts or for other reasons, A copy
of the said O. M. is laid on the Table
of the House. [Placed in Library. See
No. LT-3083/70.]

Action against Nagas, Mizos and Naxa-
lites after the Lapse of Preventive
Detention Act

5053. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have re-
viewed the situation arising from the
lapse of Preventive Detention Act, par-
ticularly in relation tp the hostilities by
the Nagas, Mizos and Naxalities; and

(b) if so, the decision taken hy Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FHOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKIA) : (a) and (b). On a review
of the problems likely to arisc on the
lapse of the Preventive Delention Act,
Governments  of  Andhra  Pradesh.
Madhya Pradesh and Orissa have en-
acted laws providing for Preventive
Detention. The Maharashtra Govern-
ment and Assam Government are taking
action to replace the Ordinance provid-
ing for Preventive Detention by an Act.
The Orissa Jegislation has been extended
1o the Union Territories of Manipur and
Tripura, Wherever scparate legislation
providing for Preventive Detention has
not hecn enacted, action under ordinary
laws like LP.C., Criminal and Elections
Law Amendment Act, 1969. Unlawful
Activities (Prevention) Act, 1961, Offi-
cial Secrets Act ete. will require to he
initiated.

Inclusion of Manipuri Language in 8th
Schedule of the Constitution

5054, SHRIMATI JYOTSNA
CHANDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have receiv-
¢d any representation from the peopic
of Manipur and the Manipuri speaking
people of Assam and Tripura for inclu-
sion of the Manipuri language in the
English Schedule to the Constitution:
and

(b} if so, what action has been taken
or is proposed to be taken in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Government are not in favour of
any further enlargement of the list of
languages included in the Eighth Sche-
dule to the Constitution.

Facility to Passengers at Dum Dum
Airport to Walk Straight from Air-
Conditioned Gallery to Aircraft

5055. SHRI V. NARASIMHA
RAO: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether any provision has been
made for the international passengers
at Dum Dum Airport to walk straight
from an air-conditioned gallery into the
arcraft:

fh) if so, the total amount of moncy
spent on this provision;

(¢) whether similar facilities will ve
provided at other airports as well; and

(d) if so, the names of those air-
ports?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Aero-bridges will
be provided 1o give passengers direct
access from the gallery to the aircrafi.
There is, ut present, no proposal to air-
condition the gallery,

(b) The estimated cost of six aero-
bridges is Rs, 70 lakhs, Action is being
taken to procure the equipment.

~te) and (d). The question of provi-
ding similar facilities at the threc other
international airports at Delhi, Bombay

and Madras will be considered when the

new terminal complexes at these airporis
are developed.

Black-Marketing in Cinema Tickets in
Delhi

5056. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of HOME
AFFAIRS be pleased 1o state:

(a) whether Government are aware
of the fact that the managements of
Filmistan and Alpana Cinemas arc in-
volved in black-marketing of the cinem:-
tickets whenever a new picture is re-
leased in these theatres;
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(b) if so, the number of times, police
officials have raided these cinemas in
this regard during 1969 and in January-
February 1970;

(c) the number of times, the Delhi
Administration inspected, raided and
challenged the managements of the
cinema houses for violating various

cinema rules; and
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(d) the action taken by Government
against the above cinema houses so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Government have no
such information.

. (b) The lgcal police organised raids
sIX times at ‘Alpana’ during 1969 and
January-February, 1970. No raids were
organised at ‘Filmistan',

()
Period Name No. of No. of Challans
general sudaen
inspec- inspec-
tions tions/
raids
Year 1969 and *Filmistan 597 9 —_
Jan and Feb., Cinema
1970
Alpana 155 ? —_—
Cinema

*Figures for ‘Filmistan aie upto February 23, 1970.

(d) ‘Filmistan’ cinema was warned
for supplying information of sale of
tickets late by a day for the week ending
4th December, 1969, The management
of this cinema was instructed to strictly
abide by instructions regarding playing
of National Anthem.

Court proceeding is continuing against
‘Alpana’ cinema for tax evasion. A
warning letter was also issued to this
Cinema for violating the Delhi Film
Rules,

faseit § wiw fnt oitr ggw WA W
adw fewdl &t wv | afy

5057. s\ 347 ¥ : Fur fwawr aa
Taw AT HAT ag FATH 7 I w4 F

(%) mrag ma g f& s 13
fewrae, 1969 & faeeft # Fga AT
R @i {6 F waw q5F 71 20 9§
§ AT FT 50 T qF F faary ;

(m) afzgi, @Y ead wIFTOE
=

(7) 77 ag A @w & fF A
fawmr & T9%F warera w1 ggF A F
saw wEw ¥ 5 G% #7 7 FW® 71 w0
ay, TTg WA & IwH 30 d¥ Ay #fy
FTfE?

far aav qaw v gamu 7 IadA
(st omgrrsniTr srwam feg) : (5) St
g

(=) s3w weF & afy v e sfaw
e sfet T F7 gfer w Ay af &

() v 78

fussit & am fomr, Fga dor @k
fafmamt & adwfe gloei
s

5058 =\ ¥&% &7 : T fewr aar
qa® da 7oA 7g FEI FN TI0F G O

() =1 ag v & f5  faoely & w1ew
femr, gga dwiae o fafemr &
F1A i faReft &ar A7 adz=w w1 ATE-
sfas  gfond, ¥ siw snfe & sorer
¥ w0 Ffearg swawe g & o
AT 9T AT I SATATATE

(=) afz g, @ f=1 qeFT 97 wf5
ATEAT FY G G0 ; AR

(w) sTwIT T =TT Tl A oafaw

arFdw I F e T sar Fwrdardr
wry?
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frm am qaxw ¥ar AWMy F Jwa
(il ogimarer waw fag) :(F) 3%
(@). fafegree & s & gt
gfaure  qiw eqTAl 97 Ioway § a4
¥7 S UF AT Y FIC AT § IIAQY
g gt aF o fwaAT qar Tga M
FT A43g &, TAF TAH 9T TF-UA AT
F1 A9 747  AFTAT § | TAF AATIT
FFIT A Y F fae wefr &1 327 0T
a7 4 wfa fema & fgaa & 37 &
afeem fear gar &\ @g s1qwWa fFar
i wr & fe ara fad qar $aE AT
& qreft #1 qia & fagara waw vafer ad
g | T vl 9T ger qrdr framer 8
#faw 1970-71 & T f=a Faw
IIT FIOT |
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(1) @@= fFwar  qar gq3 AW
& ix-fr2 & qguadm a7 51 I
=t qar garal @ @ fawfrg w7 faar
T 2 gaEA-rfa & arEt F o«
fadeit & aar w97 3w & qaHEt F) Af
@ifegr s wF fafggrae @ &l
qAF  AIFAF FAH F adr gueA fFw
A TEE

Railway Concession for Dependent
Parents of Government Employces

5059. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the Cen-
tral Government employees are not per-
mitted to take their dependent parents
under the Railway concessions that are
given to them by means of the Privilege
Ticket order;

(b) whether it is also a fact that for
other facilities like the Central Govern-
ment Health Scheme, the dependent
parents arc given the facility; and

(c) if so, whether Government pro-
pose to permit the parents of their em-
ployees to be covered by the travel
concessions that the Central Govern-
ment employees are enjoying at pre-
sent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K, S, RAMASWAMY): (a)
Under the Leave travel concession ad-
missible to Central Government em-
ployees (other than those belonging to
the Railways), and their families, the
term “family” does not include depen-
dent parents.

(b) Yes Sir, in so far as
facilities are concerned.

(c) No, Sir. The applicability of
the lcave travel concession to the fami-
lies of Government servants is based on
the rules applicable for the grant of
travelling allowance to Government ser-
vanls and the members of their family,
in the case of transfers from one station
to another,

medical

Uncarthing of Concealed Arms in
Kerala

5060. SHRIMATI SHARDA MU-
KERIJEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Kerala Police have unearthed a big
collection of concealed arms and
atamunition in the Districts of Kotta-
yam, Palghat, Kozhikode, Malappuram
and Cannanore;

(b) if so, whether the Kerala Home
Minister, Shri Mohammed Koya, has
said thar he was not averse to the use
of the Central Reserve Police or even
the Army if it was warranted; and

(c) whether the culprits who have
stored these weapons have any political
afiliations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to informa-
tion received from the Government of
Kerala, considerable quantities of arms
and ammunition were recovered from a
number of places in Kozikode, Kotta-
yam, Palghat, Cannanore, Mallapuram,
Alleppey and Ernakulam districts, as a
result of searches made by the police
from November 1, 1969 to February
14, 1970.

(b) Yes, Sir.

(¢) According to information receiv-
ed from the State Government, the
offenders were mostly extremists or
workers of the C.P.M.
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Roads Declared as National Highways

5061. SHRI  NITIRAJ SINGH
CHAUDHURY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the details of roads declared as
National Highways from the 1st April,
1968 to date; and

(b) the programme so far finalised
for their improvement ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 1QBAL
SINGH): (a) No road has been de-
clared as National Highway since 1st
April, 1968.

(b) Does not arise.

veage famfagmas & fod fasw
HAAA

5062. 5t IET AR AFA : FTT

T aay qaw a5+ ag T3 1 FOr
w4 fF :

(7) sarawr v@qR fawafaarm
¥ AGTAT T AYAT AAG ;AT
@ * fad g &Y ¥ f57 o us wrfeama
TR F1 6419 ¥ W@ §¢ 39 Favafaama
& fad uw fadiv stqgA 3 @1 fawe
FTWE

(@) afe afY &t g7 I § aw=we
FTT S #AT FIEATE FTTE §
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() Far Trew gTHTT AT ET A F
T® FET AT 3 FT FeqTRA faar
g, arfs 9w fawafarem Y o
feaf Y qure ar &% ?

fow @ gaw = Sa@t (w10 Wto
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wft | fawafeaem & wfesifel &
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AT Sewq  favafwarer & frgor
s gror feg g wrfRger e &
favafaarag £ faefta feafa & A1 daw
& |

() fawafaaem & agay,
arfas afqg a2 1 favafaamg
#F JravEwaEl F T F A5 FFHR
F gar augdm & st ek ST
} wafgg oy gToet oL orgd)  grAe
i faure famdt & wifeg faoa faan
AT |

(7) fradl | 9% q=raT U AT
F gfm fem & f& sgms-saEE &
aftn ag favafaamm #1 ar=fas fagm
ATAGFAHT F7 BT F N QU FT TGS
2

sirofre gren = & Wit & fad Far-
qw W wAm e dfre sifu-
wifeal WY mrafasan

5063. =t wfw waw : Far Ag-w
/Y ag F9TY A F97 F490 F

(%) srenfrs grar == ¥ fagfs
FE F AT ¥ HIT AT AT FHAT
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T F I FG ; AT

(@) FATATHT AR Fr FraT
FTAT @ ; X

(m) afz g, @ =% A @@
s afz adl, &t sad sar FTO & 7

g Harew 7 vow wat (s faen-
Teage) : (F) & (7)) AW F
ot fafvw sieifos sowat & g
fawmr § & §T a1 qqTEENE vy
Jeqe  qEETT TAT-RET Sl oWy
i Afm g = § i o
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t 1 aft arge ¥ weft 5% w1 W araEx
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meat zstw wesER,  faeeht

5064. it wfr wuw : sq1 firenr am
uw ¥an 731 g8 F1 A FO FG 0 ¢

(%) faesht & aiefd =ofq  srEwEY
& AT 0T o fawar sua gan s
IaH  FET qewre F fewar ow aga
fegr aar wa oy fFT qra=t § sndy

(@) v%7 92! ¥« 97 @ q9T
T FEE qIE T A fwAAr wm fwan
¥ 3 frerd qx famar s g

() =7 wawHr ¥ A9 qE, AT &
qeq foqar & &t ord mr & S A
et wte § Y v w5 g Far

(a) #91 gewre g wfw #@v fFdr
ITF T 9 UF At At g
wRIHT  TIfgd F49 F fr swm #
FET AT FAFAT AT ;AR

(¥) afe &, d w@ at ¥ A
v Far afqfrar & ?

fim mar qaw Jur war(we o
®o Ao Ao W) ¢ (F) FIAT UFA
AT W g S AW 9Ew X @ &
AT |

(@) ¥ woere § @re & famior
qr arE @« A fRar & ey wETEEr
% fag Wi &R g fau T aEr
# 8, 31 S, 1970 aF FFET qqT
wquggi & frafor oz, Aty 7@ A I
gfafg 7 1,00,710 TTT %1 =i fFar
ar 1 9 aFrar faei w1 ot faoera
feqr smaT @ 1 ¥ W 9T Y e
forar o <@ & fF &1 &= @Y fra A
arfgn st GaT ol wew At & o aad
firrd q wr€ i fat s o

CHAITRA 13, 1892 (SAKA)

Writien Answers

() € wroTT ek o gerr § 7

(7) Rk (¥). st & zo Wit
w1 eqrft sTaTT 9T @y w1 frac g

Schedule for f Man
TR, o, M

5065. SHRI LOBO PRABHU: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) what was the original schedule
for dredging of the Mangalore Harbour
P‘;uifect and what dredgers were assign-
[ or it;

130

(b) what is the corresponding sche-
dule and how much does it delay the
completion of the Project;

(c) what is the total estimated cost
of dredging; and

(d) if the Project is completed except
for dredging by the original date, what
will be the annual interest on the in-
vestment on the Port and Hasan Rail-
way and how far short will this be of
:jhli ggst of dredging as originally sche-

uled?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) to (d).
A total quantity of about 11.6 million
cu. metres has to be dredged at the
Mangalore Harbour Project. Out of
this about 9.05 million cu. metres will
be in-shore dredging and the balance
sea-dredging. The work of capital
dredging is proposed to be taken rel:lp
from April. 1970 with one of the dred-
gers belonging to Government. In addi-
tion, twg more dredgers have been
ordered and they are expected to be de-
livered in 1971, Further dredging at
Mangalore will be carried out by these
dredgers, Based on the delivery sche-
dule of the dredgers ordered now, it is
envisaged that the dredging will be com-
pleted by 1972-73. The cost of dredg-
ing at the Mangalore Harbour Project
is estimated at Rs, 498.85 lakhs.

As the work on the Mangalore Har-
bour Project is being progressed on the
basis of allocations made on a year-fo-
year basis, the question of computing
interest on investment on the port vis-a-
vis cost of dredging etc., does not arise.
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Increase in Road Accidents in the
Country

5066. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
slate:

(a) whether it is a fact that road
accidents in India increased from 72,000
in 1965 to 1,07,000 in 1968, and deaths
due to these accidents from 8,392 in
1965 to 12,255 in 1968 and the num-
ber of injured from 42,698 in 1965 to
61,105 in 1968;

(b) if so, what was the number of
road accidents during the calendar year
1969 and the number of deaths and
injured as a result thereof;

(c) the names of towns which stood
first, second, third, fourth and fifth in
the matter of road accidenls and deaths
and injured as a result thereof; and

(d) the steps taken to check these
accidents?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI IQBAL SINGH): (a) to
(d). The informalion required is being
collected from the State Governments
and Union Administrations and will be
laid on the table of the Sabha, when
received,

Submission of Report by Study Group
on Road Safety

5067. SHRIMATI ILA PALCHOU-
DHURI* Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether the Study Group ap-
pointed by Government to go into the
question of road safety in June, 1969
has submitted its report;

(b) if so. the main recommendations
thereof; and

(c) if not, when the Study Greup is
likely to submit its report?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
{a) No.

() Does not arise,
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(c) It is not possible at this stage
to indicate when the report will be sub-
mitted by the Study Group.

g gow, 7% feet § wentw afufa
& ngra w1 frafe
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(@) TwEeT g & FweT 20 edaar
form @ (7w ¥ wAE foT 3w
el ¥ TR ¥ At § gun faeay e
13-8-1969 #1 Ifew aefrew A gfaa
forar mat i 9o dedr & FOETH GRTIEHT-
fat g 15-3—69 FY FrAfHT FATAY
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Y #r¢ a7 7 femn wm av 1 ey ofew
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12-1=1970 1 gfqw & *gr w1 fF
dear ¥ PRTERATG F1 O W F AU
gear & weifamfeai &1 e gl
# wrg | 39 A F fAarfaat 1 9w
FLA BT FE  TLET &Y 97 |

(7) =@ WaATEA F 13 A, 1969,
24 WAFA, 1969 4T 12 4L, 1970
#F oot %y wfafafear qar =a 97 @@
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(9) wodmm (@) F IOT #1 @
gU N7 A IIA1

Special Pay to Teachers in Andaman
Adinistration

5069, SHRI K. R, GANESH: Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to re-
fer to the reply given to Unstarred
Question No, 9167 on the 9th May,
1969 regarding special pay in Andaman
Administration and state :

(a) whether it is a fact that all the
cight teachers recruited from the main-
land on terms “admissible to local re-
cruits” were allowed free sea passage
and joining time during leave/vacations;

(b) if so, whether 5. R. 294-A per-
mits the grant of these benefits to
sons recruited /fappointed “on terms ad-
missible to local recruits”;
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(c) the reasons and the circumstances
because of which the one teacher, out
of the eight recruited from the mainland
on terms admissible to local recruits
was subsequently allowed Andaman
Special Pay; and
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(d) whether it is a fact that he was
allowed the Andaman Special Pay with
retrospective effect?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) All the
cight teachers were recruited from the
mainland on terms “admissible to local
recruits” with the exception of free
passage for joining duty in A, & N.
Islands, No joining time during leave
was indicated in the appointment order.

(b) S. R. 109 (Not S.R. 294-4) em-
powers the Chief Commissioner to grant
free passage for joining posts from the
mainland.

(c) All the cight teachers, except
one, left the Andaman and Nicobar Is-
lands. His case, on representation, was
reviewed by the Chief Commissioner
and terms admissible to the mainland
recruits were offered to him.

(d) No, Sir; he was allowed Andn-
man Special Pay with effect from April,
1962

Recruitment of Persons in Andaman

5070. SHRI K. R. GANESH: Will
the Minister of HOME AFFAIRS be
pleased to refer to the statement laid
on the Table of the House on the 30th
August, 1968 in fulfilment of the assu-
rance given in reply to Unstarred Ques-
tion No, 10482 on the 10th May, 1968
regarding the recruitment of persons in
Andaman and state :

(a) the names of persons of Anda-
man domicile recruited from the main-
land with the date and place of their
first appointment and the name of the
appointing authority of each, who have
ever been or are bemg treated as ‘local
recruits’;

(b) a full text of the terms and con-
ditions of service as mentioned in their
respeclive appointment orders; and '

(c) the points of difference in the
terms and conditions of service of

sons of Andaman domicile recruited
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from the mainland and those of the
persons domiciled in and recruited
from the mainland?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Information is
being collected and will be laid on the
Table of the House.

Inquiry into the Death of Mr. J. B. X.
D’Cruz

5071. SHRI GEORGE FERNAN-
DES : Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No, 862
on the 21st November, 1969 regarding
the inquiry into the death of Mr. J. B, X.
D’Cruz and state:

(a) whether Government have since
received a copy of the investigation re-
port on the death of the Goan labour
leader, J. B. X. D’Cruz in March last
year;

(b) if so, what are the findings of
the investigation report;

(c) if not, whether Government are
aware of the allegation that the Goa
Administration is trying to supress the
report ; and

(d) whether Government would im-
mediately secure a copy of the report
and place it on the Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) to (d). As already stated, while
fulfilling the assurance given in answet
to Lok Sabha unstarred question No.
862 of 21st November, 1969, the Com-
mission have held that the death of
Shri D’Cruz was caused, though not
deliberately, by the driver of the jeep,
who had knocked him down. There
was negligence, though minor, on the
part of the Medical Officer who attend-
ed on Shri D'Cruz after his being in-
jured and the policemen who were en-
trusted with his custody. The report of
the Commission has been accepted by
the Goverament of Goa, Daman & Diu
and action is being taken against the
Medical Officer and the policemen con-
cerned, A case under Section 304-A of
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the Indian Penal Code is also being.
filed against the driver. The Govern-
ment of the Union Territory have also
placed a copy of the report of the Com-
mission on lhe table of the Legislative
Assembly of the Territory on 13th
March, 1970. The findings of the Com-
mission have been reported in the local
press,

Application of Indian Court Fees Act
and Indian Stamps Act to Tripura

5072. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Assam Court Fees Act and Assam
Stamps Act had been extended to the
Union Territory of Tripura to replace
the Indian Court Fees Act and the
Indian Stamps Act, respectively, which
had hithertofore been applicable to that
territory and the replacement had re-
sulted in the increase in the Court Fees
and stamp charges for conveyance-deeds
in Tripura by about 40 per cent;

(b) the reasons why the Central Acts
were replaced by the said State Acts;
and

(c) wheher in view of the prevailing
economic backwardness of the people of
Tripura, Government are considering
the reimposition of the said Central Acts.
in place of the Assam Acts?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S, RAMASWAMY): (a)
and (b). The Indian Court Fees Act,
1870 and the Indian Stamp Act, 1889
were extended to Tripura in 1950. With
the introduction of the system of deci-
mal coinage the rates of court fees and
stamp duty had to be suitably convert-
ed, It was also thought that there
should be uniformity in these rates as
between Assam and Tripura. These
two Act, as amended by the Assam
Legislature and in force in that State,
were, therefore, extended to Tripura as
from 15th July, 1963. The Assam rates
were higher than the earlier rates.

(¢) No, Sir.

Implementation of Road Transport
Schemes in Tripura

5073. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:
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(a) the details of the road transport
schemes implemented in Tripura during
1969-70 and the progress made in res-
pect of each scheme;

(b) the expenditure incurred on each
of them, and how far the outlay of
Rs. 20 lakhs provided for such schemes
in the public sector has been used
thereon; and

(c) the details of other road trans-
port development schemes for Tripura
to be taken up for implementation dur-
ing the Fourth Five Year Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) and (b). A Road Transport Corpo-
ration has been set up in Tripura to
operate passenger and goods road trans-
port services in the Union Territory.
The Central Government have recently
communicated their approval to the
Government of Tripura for incurring an
expenditure of Rs. 10 lakhs during
1969-70 for the purchase of vehicles etc.
for the Corporation. The provision in-
cluded in the Reviscd Estimates for
1969-70 is also Rs. 10 lakhs.

(c) No other road transport develop-
ment scheme for Tripura is at present
under the consideration of the Govern-
ment of India.

FIR { GENGEE T W1
5074. ®t q@wA wAE @ FT TE-
€1 T g TATY &Y FAT w4
(F) 1 G & &9 7 F@Q,
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(&) Tvg qeRT & @ o N
o A ¥ fr v ¥ armard aw
(vreiardy) wfesw ofvr o grar ¥
areRTfaE  E WEFTH #T GTq FT @I
g
L:v:ercmeAll-pou flct:: over an Hour

5075. SHRI M. H. GOWDA:

SHRI S. KUNDU:
SHRI HEM BARUA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that I. A.
Caravelle flight from Bombay to Delhi
on the morning of the 11th January,
1970, continued to remain circling over
Palam Airport, Delhi for over more than
an hour;

(b) if so, the reasons thereof; and

(c) whether the airport authorities at
Palam were responsible for this delayed
encircling?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) There was some difficulty in
lowering the under-carriage, and the
Commander of the aircraft therefore de-
cided to hold overhead and carry out
the various alternate procedures for
lowering it tefore effecting a  normal
landing.

(e) No, Sir.

woeTd  wH ATl W gwe-qd AWt

frafa
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Recruitment of Sub-Inspectors in Delhi
Police

5078. SHRI JUGAL MONDAL:
SHRI K. N. PANDEY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether applications were invited
by the Delhi Police for direct recruit-
ment to the posts of Sub-Inspector of
Police during the last three months;

(b) if so, the number of applications
received;

(c) whether a written test was held
on the 25th and 26th February, 1970
and the papers in  Mathematics and
General knowledge were very stiff and
beﬁond the capacity of the candidates;
an

(d) if so, whether Government pro-
pose lo re-examine the students in these
two subjects?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) 1770.

(c) The written test was held on 13th
and 14th February, 1970 and not on
25th and 26th February, 1970. The
paper in Arithmatic was of middle
school standard and that in General
Knowledge according to the standards
laid down by the Union Public Service
Commission for recruitment to the rank
of Assistants in the Secretariat,

(d) The question does not arise.
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5079. SHRI DHIRESWAR
KALITA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
Lo state :

(a) whether it is a fact that private
shipping companies have suspended
coastal passenger services along the
Konkan coast;

(b) if so, the reasons thercfor;

(c) whether it is also a fact that the
people have been put to great difficul-
ties by this sudden suspension of passen-
ger services; and

(d) if so, the remedial measures being
taken in this behalf?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The Konkan coastal passenger ser-
vice is still operating. Only the passen-
ger service operated by Scindia Steam
Navigation Company from Bombay to
Mangalorc calling at Mormugag and
Karwar on the Konkan coast has stop-
ped service since May, 1969,

(b) The service had become unecono-
mic due to reduction in the traffic due
to competition from road transport and
the old age of the ships.

(¢) and (d). A representation was
received from the Government of My-
sore requesting the public sector Ship-
ping Corporation to operate this service.
The Corporation have examined the
question, and have reported that the
service would entail substantial losses,
and cannot be operated economically.
However, the traffic potentialities are
being explored further.
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Consultant Engineers for Onter Harbour
Scheme at Visakhapatnam

5080. SHRI TENNETI VISWANA-
THAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the terms on which the Howe
(India) Ltd. were chosen as the Con-
sultant Engineers for the Outer Harbour
scheme at Visakhapatnam;

(b) whether negotiatiors were held
with other firms also before selecting
the Howe (India) Ltd.;

(c) what are the other concerns with
which the Howe (India) Ltd. are con-
nected by way of having common direc-
tors or share holdings;

(d) what are the other projects for
which the Howe (India) Ltd. are being
considered and on what terms; and

(e) whether Government have consi-
dered any Indian firms in this connec-
tion?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
(a) The scope of the services to he pro-
vided by M/s, Howe (India) Private
Ltd, as Consulting Engineers for the
Visakhapatnam Outer Harbour Project
comprises provision of complete design
services, expediting fabrication, inspec-
tion, complete works management and
construction supervision. The remune-
ration payable to the Consulting Engi-
neers for the performance of their ser-
vices will be regulated as follows:—

i)} For complete design scrvices on the Outer Hartcur design in-)
( cluding hydraulic studies and lay-out, dredging, rcclamatlon,.j 4%, of the cost

protective works, breakwaters navigational aids, harbour craft

but not mmeluding the berth.

and equipment and associated civil engincering shiteiures end

of the works

of tke weils

{ii) For complete design services on the ore berth, ore handling plmr} €9 of 1he cest

buildings

(ii.i) PFor expediting and fabrication inspection.

1% of the cost
of the equirmeni

(iv) For complete works management and construction sugervision. } 2% of the cost

the works
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. The fees calculated on the above basis
is subject to a minimum fee of Rs. 77.25
lakhs and a maximum fee of Rs, 116.25
lakhs, In addition to this, a fee of 3.25
lakhs Canadian Dollarg is payable to the
Consulting Engineer's Associates, M/s.
Howe International Ltd.,, Canada for
work to be performed in their office and
elsewhere, for the provision of technical
know-how and for the provision of
foreign technicians to be deputed to
work in India,

(b) No. M/s. Howe (India) Private
Ltd, were appointed as Consulting
Engineers for the Visakhapatnam Outer
Harbour Project as they had conducted
earlier a feasibility study for the Pro-
ject. Appointment of the Consulting
Engineers is not made on the basis of
competitive tenders as in the case of
supply of equipment. Selection of Con-
sultants is governed solely by considera-
tions of their technical competence and
their ability to render proper technical
consultancy  services. This principle
was followed in the case of M/s. Howe
(India) Private Ltd.

(c¢) 60% of the shares of M/s. Hows:
(India) Private Ltd, are held by various
private individuals while the remaining
40% are held by M/s. Howe Interna-
tional Lid. of Canada who are the prin-
cipal collaborators in the establishment
of this Consulting Engineering Com-
pany. There are six directors in the
Company of whom four are full time
working Directors and engincers em-
ployed by the Company, Two Directors
out of six are outside Direclors who
appear only at Board meetings and do
not  participate in the day-to-day
affairs of the Company. Of these last
two Directors, only one is a Director on
two other firms. Thus, five out of the
six Directors of the Company are not
Directors of any Company other than
M/s. Howe (India) Private Ltd,

(d) M/s. Howe (India) Private Ltd.
have also been appointed as Consulting
Engineers for the Mormugao Port De-
velopment Project and the Madras Iron
Ore Handling Project. The scope of
their services in relation to the two pro-
jects is similar to those relating to the
Visakhapatnam Outer Harbour Project.
The remuneration is payable on the basis
of a percentage of the cost of the works
or equipment as the case may be. In
the case of Madras, the fees payable are
subject to a minimum of Rs. 35 lakbs
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plus 1.72 lakhs Canadian Dollars and
a maximum of Rs. 38.50 lakhs plus 1.72
lakhs Canadian Dollars, In the case of
Mormugao, the fees are subject to a
minimum fee of Rs 55 lakhs plus
Canadian Dollars 2 lakhs and a maxi-
mum fee of Rs. 70 lakhs plus 2 lakhs.
Canadian Dollars,

(e) Does not arise, as M/s. Howe
(India) Private Ltd. is an Indian firm
registered in India.
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w1 qg-ed Wt ag T A Far
9 fF

(%) #=1 gTHre 7 ofeaw e &
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(&) v7a safy ¥ 39 wow ¥ feaw
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Decision of Eighteenth meeting of Na-
tional Harbour Board on Modernisation
of Indian Ports

5084, SHRI RABI RAY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

_(a) whether it is a fact that the
eighteenth meeting of the National Har-
bour Board took place at Bhubaneswar
on the 24th January, 1970; and

(b) if so, the details of the decisions
taken in this meeting as regards moder-
pisation of Indian Ports?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Yes.

(b) The Fourth Plan programme for
the development and modernisation of
major ports was noted by the Board. As
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regards minor and intermediate ports,
the respective points of view were ex-
plained by the representatives of diffe-
rent maritime States, It was agreed
that the details and the outstanding
points would be discussed by the Minis-
try of Shipping and Transport with
different maritime States individually.
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Class 1V Employees in Schools of Hima-
chal Pradesh Education Department

5087. SHRI P. C. ADICHAN::

SHRI VALMIKI CHOU-
DHARY :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
1o refer 1o the statement laid on the
Table of the House on the 21st Novem-
ber, 1969 in implementation of the
assurance given in reply to Unstarred
Question No. 2744 on the 29th Novem-
ber, 1968 regarding Class IV employees
in schools of Himachal Pradesh Educa-
tion Department and state:

(a) whether any requests have since
been received from some Members of
Parliament regarding some Class IV 2m-
ployees in the schools of Himachal Pra-
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desh Education Department who, having
been relieved of their job on such
grounds as mentioned in part (a) of that
question, had been reinstated on com-
plaints from Members;

(b) if so, the precise nature of these
requests; and

(c) the reaction of Central Govern-
ment and Himachal Pridesh Govern-
ment in the matter?

THE MINISTER OF STATE |IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) to (c). The
requisiie information is being collected
and will be laid on the Table of the
Sabha as soon as possible.

Places of Tourist Interest in Mysore
State

S0RR. SHRI G. Y, KRISHNAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the places which have heen
selected as Tourist Centres in the My-
sore State;

(h) whether the transport facilities
and necessarv arrancements  have also
been provided in all the Tourists Cen-
tres; and

(¢} if so, the amount allocated for
the development of these places?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Tourist facili-
ties have been provided in Mysore State
by the Central Government or iointly
with the State Government at Hassan,
Bijapur, Hampi, Jog Falls, Brindaban,
Aiholi, Badami. Somnathpur, Mangalore
and Tungabhadra. The India Tourism
Development Corporation is also cons-
tructing a Hotel in Bangalore.

(b) The India Tourism Development
Corporation propose to establish a
Transport Unit at Bangalore durin
1970-71. Imported cars are also avail-
able from the State Trading Corporation
to car operators on the approved list
of the Department of Tourism.

(¢} Np specific amounts have been
allocated.
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Raids by Naxalities on Cinemas In Cal-
cutta

5089. SHRI G. Y. KRISHNAN:
SHRI CHENGALRAYA
NAIDU :

SHRI N, R. LASKAR:
SHRI HIMATSINGKA:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI RAM GOPAL SHAL-
WALE:

Will the Minister of
FAIRS be pleased to state:

HOME AF-

(a) whether it is a fact that the
Naxalites raided about 20 cinema houses
and burnt them in Calcutta on the 3rd
March, 1970 resulting in a heavy dam-
age;

(b) whether it is also a fact that
two Hindi Films “Prem Pujari” and
“Dharti” which show the scenes of
Chinese aggression, are not liked by
Naxalites: and

(c) if so, the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). According to
information received from the statc
government, some extremists with the
assistance of some anti-social elements,
on March 3, 1970, organised attacks on
seven cinema houses in Calcutta, which
had been screening a Hindi film ‘Prem
Pujari’. In the attacks bombs and
crackers and other incendiary substances
were reported to have been used. There
was damage to property and three per-
sons received minor injuries. The policc
had to use teargas in order to control
the disturbances outside one cinema

house, There is no information of such
attacks on cinema houses screening
‘Dharti’.

(c) The Government condemn such
acts of lawlessness. The police have e-
gistered cases in respect of the incidents
and have arrested ten persons. The
jnvestigation of the cases is in progress.

Security of Life and Pmpeﬁof Kan-
nada Speaking People in Bombay

5090. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state:
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. (a) whether it is a fact that the
lives and properties of the Kannada-
speaking residents in Bombay are not
safe; and

(b) if so, the measures Government
propose to take to protect them, keep-
ing in view the Bombay Bandh reoem?y
and the hardship suffered by the Kan-
nada sEeakmg people in Bombay last
year when anti social elements took the
law into their hands?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No Sir,

(b) Does not arise.

Separation of Judiciary from Executive
in Nagaland

5091. SHRI YASHPAL SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government of Na-
galand have expressed their inability to
effect separation of the Judiciary from
the Executive;

(b) if so, the reasons therefor; and

(c) whether the Centre agrees with
thg view of the State Government in
this regard.

= s e
THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). The Code of Criminal
Procedure is not in force in Nagaland
but certain rules made under Section 6
of the Scheduled Districts Act, 1874
govern the trial of offenders in the State.
All criminal cases, except heinous crimes
are settled according to customary laws
of both the parties, The State Gov-
ernment in the circumstances, do not
consider it necessary to separate Judici-
ary from the Executive.

The subject *‘Administration of Jus-
tice' falls in the State’s sphere. It is
primarily the responsibility of the State
Government to take action for separa-
tion of the Judiciary from the Executive.
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Increase in to Scheduled
Castes and Scheduled Tribes in Govern-
ment Service

5092. SHRI YASHPAL SINGH:
SHRI G. Y. KRISHNAN :
SHRI RAGHUVIR SINGH
SHASTRI:

SHRI RABI RAY:

SHRI YASHWANT SINGH
KUSHWAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have agre-
ed to increasc the representation of the
Scheduled Castes and Scheduled Tribes
in Government services;

(b) if so, when the orders would be
issued; and

(¢) whether a copy thereof would be
laid on the Table of the Housc?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a) to
(¢). The Government of India have de-
cided to increase thc percentages of
reservation for Scheduled Castes and
Scheduled Tribes in recruitment to posts
and services under them. A copy of the
orders already issued in the Ministry of
Home Affairs Resolution No. 27 /25/68-
Est (SCT), dated the 25th March, 1970
is laid on thc Table of the House.
[Placed in Library. See No. LT—3085/

70.)

Provision of facilities to Chief Whips of
Opposition Parties and Groups in Par-
liament

5093. SHRI YASHPAL SINGH:
Will the Minister of PARLIAMEN-

TARY AFFAIRS be pleased to state:

(a) whether Government have made
any proviston in the 1970-71 budget for
allowing certain facilities to the Chief
Whips of the Opposition Parties and
Groups in Parliament;

(b) if so, the amount budgeted for
‘this;

(¢) the manner in which this is pro-
posed to be utilized; and

(d) when the scheme is likely to be
put into operation?
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMA_IAH): (a) Provision has been
made in the Budget for the grant of
certain facilities to Government Regional
Whips and Chief Whips of the Opposi-
tion Groups,

(b) Rs. 1,57,900.

(¢) and (d). The question of allowing
the facilities is under consideration of
Government,

Incentives to Private Sector to set up
New Hotels

5094. SHRI YASHPAL SINGH:
SHRI CHENGALRAYA
NAIDU:

SHRI DHANDAPANI:
SHRI N. R, LASKAR:
SHRI SAMINATHAN:
SHRI K. P. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
slate:

(a) whether it is proposed to offer
new incentives g privale scetor to build
new hotels so as to meet the new rush
to tourists following the introduction of
Jumbo jets;

(b) if so, what are thosc incentives;

(c) whether in  terms of world
tourism, India’s share of total world
earning from tourism is only 0.2 per
cent;

(d) if so, the main reasons for this;
and

(e) the action being taken to im-

prove the position?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Gov-
ernment have already announced
substantial incentives to the hotel in-
dustry, These include income-tax relief;
liberal depreciation rates; grant of deve-
lopment rebate; priority  consideration
for nceds of the hotel industry; sale of
Government owned land in the Delhi
arca at concessional rates, and financial
assistance under the Hotel Development
Loans Scheme.

(¢) India’s share in the total world
earning from tourism was 0.24% in
1967 and 0.25% in 1968, The figures
for 1969 are not yet available.
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(d) The main reasons for thig are
ithe high cost of transportation to India
from the potential tourist markets, and
the present inadequacy of our tourist
infra-structure,

(e) A statement indicating various
steps being taken by Government to im-
prove the position is laid on the Table
of the House. [Placed in Library. See
No. LT—3086/70]

waage 7 arfesach wfes

5095. St gOR ¥ FBAW : FATE-
s Wt Jawgx § arfeen wiewt
F art 7 5 fawaw, 1969 ¥ arafra
ST @&T 2849 F I & g9W { g
A & FN F E

(%) @1 Qa0 W ® wiqy
yafia IEFN @ AT THF FT o
g

(@) afzgf, & gas7 @R ¢ ;
£ iEa

(w) afe 7€, @ IF wFa FF H
ffaaT ofx gag AT 9T IY FA aF
wFd F fagr amm i g 9ew 9
™ fear @ ?

Tg-FR waraw ¥ Teq war (> faen.
wer qw) © (¥) (@), g
oF faaeor g9 ga 9 <@r ArEr & |
[wamm & @ fomoman ) dfed =
LT—3087/701]

() wwT 7 9zaT |

wuyv dugrea | W@ gf wegs ®
aTway

5096. | FER WA WGATW : FT
T WA WEITAT AT F HwgE
¥ o glaegell Mawmefh Fat &
feam 5 faamT, 1969 & awifea &
HEIT 442 % IAC ¥ HoU ¥ O q@
& v w761

Wrien Answers CHAITRA 13, 1892 (SAKA)

Written Answers 154

(%) gz & ofr @'arw fog & w2 &
TIwE @ arr 2008 faal a9 229
TR WY qfedi a9r A age #1 &N
@ e ;

(@) w7 s o= ot 7€ oiw ¥ srax
93 78 fav=a farar s s & fF a2 @
TR ST T 97 ; R

(w) wifaw =fedt & faeg
TR G T AT FEay Ay gy ?

g Harea W vn wa (s fen-
M gR) : (F) g fad @ 13
fa=t & weg@a &1 F14 910w FT faar
T g | 9 foat & ar | ot weaiEa
7t foFar ar 1 wfaal & arw § gEAr
ST §OF & TFfad #1971 WY § g4
T EI 9 AT F gWT 92 9T @
&t s

(&) TT AL H, WifF W oAEy
H oo w3 @, g "wwrg wE  aq|v
T g1 9T G F gET 939 9T 1@ &Y
Ty |

(w) wrael #7 oWy SE-ggAT™ &Y
WY § 91 SrF-asaE O &W a7 afa-
Twl & faeg @ F swT FEETE
Y AT |
FHTT HTHIT FITT IAL TAW HTEIT 6
qicafRe TE® ASATTR €O § ST
e w71 & fad srfafowr agram

5097 st apTw fag wedr o Far

T FAT ¥ g g
gar T2 g w7 feadr sfaforr
grafe ¥ ?
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Commlsiontol?nquinlltothel)elth

of Netajl Subhash Chandra Bose

5099. SHRI CHENGALRAYA

NAIDU :

SHRI DHANDAPANI:
SHRI DEVEN SEN:

SHRI N. R. LASKAR:
SHRI D, N, PATODIA:
SHRI SAMINATHAN:

SHRI PRAKASH VIR
SHASTRI :
SHRI YASHWANT SINGH
KUSHWAH:
Will the Minister of HOME AF-
FAIRS be pleased to state:
(a) whether it is a fact that the

Union Government have taken a final
decision to set up a Commission of In-
quiry to finally settle whether Netaji
Subhash Chandra Bose is dead or alive ;

(b) if so, whether Government have
decided about the personnel of the
Commission; and .
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(c) if so, when it is likely to be
announced and what will be the terms
of reference of the said Commission ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c). Yes, Sir. The
Government have decided to appoint a
one-man Commission of Enquiry. The
constitution of the Commission and its
terms ol reference are under considera-
tion,

Appointment of Chief Justice of
Calcutta High Court

5100. SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI:
SHRI N. R. LASKAR:
SHRI SAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the for-
mer United Front Government in West
Bengal had suggested a name for the
post of Chief Justice of the Calcutta
Hizh Court 1o the Centre; and

(h) if so, the details thereof and the
decision tuken by Government thercon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The matter is under considera-
tion of Government. Recommendations
for appointment to the High Court are
confidential and it will not be in the
public interest tp disclose the details
thereof.

Attacks on Tamiiians in Bombay by
Shiv Sena

5101. SHRI CHENGALRAYA
NAIDU :

SHRI DHANDAPANI:
SHRI SAMINATHAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact thay Tami-
lians in Bombay are being frequently
attacked by the Shiv Sena;

(b) if so, whether this tendency will
harm the country to the greatest ex-
tent;
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(c) whether the Centre has asked the
State Government to take strong action
aggmsl the persons held responsible;
an

(d) whether the Tamil Nadu Chief
Minister had written in that regard to
the Chief Minister of Maharashtra and
also to the Centre?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). Facts are
being ascertained from Government of
Maharashtra,

(c) The State Government have been
requested to ensure that minority
groups arc given the fullest protection
and complete sense of security and that
those who seck to spread enmity or ill-

will between communities are firmly
dealt with,
(d) The Chief Minister of Tamil

Nadu has written to the Chief Minister
of Maharashtra and a copy of his letter
was obtained from Government of Ta-
mil Nadu,

Enquiry into Fire in Jamia Millla,
New Delhi

$102. SHRI CHENGALRAYA
NAIDU :

SHRI N. R. LASKAR:

Will the Minister of HOME AF-
I-AIRS be pleased to state:

(a) whether it is a fact that the De-
puty Inspector-General of Police in his
report to the Centre has stated that the
fire in Jamia Millia, New Delhi on the
night of 20th October, 1969 was the
work of a Lecturer of the institution
and some pro-Pakistani elements;

(b) if so, what are the other points
mentioned in the report; and

(c) the action taken against the per-
sons concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAM

SHUKLA): (a) No, Sir.
(b) and (c). Do not arise.
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Unearthing of a Bomb-Manufacturing
Factory in Wes¢ Bengal
5103. SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:

SHRI DHANDAPANI:
SHRI SAMINATHAN:
SHRI R, BARUA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a fac-
tory manufacturing Bombs was unecartii-
ed in West Bengal rccently;

(b) whether any foreign material
was used in the factory ;
(c) if so, the names of countries

whose material was used there;

(d) whether any foreigners were also
arrested; and

(e) if so, the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a) to
(e). Facts are being ascertained from
the State Government,

Post-Harappan Finds in Eastern Broach

5104. SHRI BENI SHANKER
SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES he
pleased to state:

(a) whether some finds have been
discovered in Eastern Broach which be-
long to the post-Harappan period;

(b) if so, the details thereof; and

(c) the prospects of the

finding
there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) and
(b). Yes, Sir. A few potsherds, belong-
ing to the Late Harappan period ond
one baked brick of possibly Harappan
affiliation has been discovered by Dr.
S. C. Malik of the M, S. University,
Baroda,

(c) The University is contemplating
to undertake further work at the site.
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S. S. Bhatnagar Awards for Scientists
5105. SHRI BENI SHANKER

SHARMA: Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the
S. S. Bhatnagar Annual Awards, institut-
ed as a mark of recognition of the work
done by our scientists, have not been
made after 1965;

(b) if so, the reasons ov the part of
Council of Scientific and Industrial Re-
search for not doing the same for such
a long period;

(c) whether the age barrier of 45 for
the Bhatnagar Awards is pointless and,
il so, whether its abolition has been
given a consideration ; and

(d) the outcome thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R, V. RAO): (a) The position relating
to S. S. Bhatnagar Annual Awards s
as under:—

(i) Awards for the years 1966 and

1967 are under consideration;
(ii) Nominations for the Award for
the year 1968 have been receiv-
ed and are being processed; and
(iii) Last date for receipt of nomina-
tions for the year 1969 has been
laid down as 31st March, 1970
by the Judging Committee,

(b) The reasons for not processing
the nominations received for the Awards
were due to the fact that the term of
the Judging Committee which consisted
of Scientists members of the Governing
Body of the C.S.I.R. expired with that
of the Governing Body on 31st March,
1968 and it was reconstituted on 17th
June, 1969,

(c) and (d). The new Judging Com-
mittee which met on 14th July, 1969
and 15th November, 1969 has suggest-
ed certain amendments to the Regula-
tions governing the Award which are
awaiting the approval of the Governing
Body. The question of age has also
been raised.
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Provision of AmenMies for Leader of
Opposition in Parliament

5110. SHR1 RAM KISHAN
GUPTA:
SHRI SHRI CHAND
GOYAL :

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state :

(a) th: steps taken or proposed to
be taken to provide certain facilities and
amenities to the Leader of Opposition
in Parliament; and

(b) what will be his privileges, rights
and responsibilities?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI
RAGHU RAMAIAH) : (a) and (b).
‘The matter is under consideration.

Reservations for Scheduled Caste/Sche-
duled Tribe Candidates

5111. SHRI KIKAR SINGH : Wil
the Minister of HOME AFFAIRS be

please to state:

(a) the minimum qualifying (not
selection) marks for the Scheduled
Casies/Scheduled Tribes and Non-Sche-
duled Castes/Scheduled Tribes candi-
dates and the minimum margin in quali-
fying standards for the ‘reserved’ and
‘unreserved’ vacancies;

(b) upto what minimum percentage
of marks, the candidates belonging to
the Scheduled Castes/Scheduled Tribes,
separately were included in each ‘Select
List’ drawn to date since 1955 examina-

tion;
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(c) the Supreme Court decision in
‘T. Devadason Vs. Union of India; 1963
and Government orders in ‘Executive
Instructions of the 4th December, 1963°
about the limit for filling reserved vacan-
cies,

(d) whether non-Scheduled Castes;
Scheduled Tribes of the 1960-Examina-
tion and Scheduled Castes/Scheduled
Tribes of 1963 Examination were given
17 future vacancies as relief and 4
vacancies as reserved, respectively; and

(e) whether relief was provided out
of the vacancies earmarked for 1963
Examination and; if not, wherefrom
these “vacancies were provided and in
case promotions against them were given
retrospective effect, what was the total
expenditure towards arrears?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) (a) The fixation of the
minimum qualifying marks wherever
necessary is entirely within the discre-
tion of the Union Public Service Com-
mission, who do not disclose the same.
Similarly, the minimum margin in
qualifying standards for ‘reserved’ and
‘unreserved’ vacancies is also entirely
within the dlscretion of the Union Pub-
lic Service Comnfission and is not dis-
closed by them.

(b) The percentage of marks secured
by the last Scheduled Castes/Scheduled
Tribes candidates recommended by the
Union Public Service Commission and
included in the Select Lists on the re-
sults of the examinations for the years
1955 to 1963 for which reservation
orders for Scheduled Castes/Scheduled
Tribes candidates were applicable is
shown below:

Percentage of marks secured by the last

Year of

L Scheduled Caste candidate Scheduled Tribe Candidate
1955 45.0 None recommended.
1957 36.8 Do.

1958 35.0 41.8

1959 35.2 5.0

1a§o 3.0 i 31.6

1963 ‘ 30 i'} ’ UAE ?Zlage rdcommended.
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(c) The Supreme Court in its Judge-
ment (T. D. Devadasan Vs. Union of
lnd'm—-Wrile Petition No. 87 of 1963)
delivered on 29th August, 1963 declar-
ed that the carry forward rule in respect

of reservations as modified in 1955 was
invalid.

Consequent upon this judgement,
Government issued revised instructions
on 4th December, 1963, specifying that
on no occasion shall the number of
normal rescrved vacancies and the carry
forward reserved vacancies together
exceed 45% of the total number of
vacancies.

(d) Yes, Sir,

(e) The 17 candidales recommended
by the U.P.S.C. for uppointment as
Section Officers in pursuance of the
orders of the Supreme Court dated 8th
Seplember, 1964 were absorbed (i)
against the then cxisting/anticipated
vacancies in the Ministries /Departments
where those officers were working at
that time and (ii) by reverting officers
promoted as Section Officers from the
Assistants’ Grade under Rule 13(2) of
the CSS Rules, 1962, who had not been
included in the Sclect List for Section
Officers’ Grade. In accordance with
the Order of the Supreme Court dated
the 8th Scptember, 1964, the 17 officers
were not entitled to claim pay or emolu-
ments for any period prior to the date
of their actual appointment as Section
Officers. There was therefore no eox-
penditure towards arrears.

Promotions in Engineering Departments

5112, SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the fact that Technicians and Engi-
neers play as much role in improving
the conditions in the country as the
Officers in the Administrative Grades;

(b) whether Government are also
aware that while the Administrators get
accelerated promotions, there is a lot
of frustration in the Engineering De-
partments of the Central Government
like Railways, Posts & Telegraphs and
Central P.W.D.,, as the promotion
chances for Officers in these Depart-
ments have become very bleak;

(c) whether to avoid frustration
among Engineers, Government are
thinking of evolving a telescopic time
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Pay Scale of Rs. 400—1800 for the
Enginecring Cadres on the same lines as
for the I.A.S., Cadre; and

(d) if so, when a decision is expect-
ed in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) Opportunities for promotion vary
from service tp service and even within
the same service from time to time. It
is understood from the Ministries/De-
partments ¢mploying a large number of
Engincering personnel like the Railways,
Posts & Telegraphs, C.P.W.D, etc. that
the recruits to the Engincering services
have so far been receiving promotions
within a rcasonable time and therc is
no room for frustration amongst them.

(c) No, Sir.

(d) Does noy arise.

Report of  Staft  Inspection  Unit of
Finance Ministry on LC.C.R.

5113, SHRI BHARAT SINGH
CHAUHAN: Will the Minister of EDU-
CATION AND YOUTH SERVICES
be pleased to refer to the reply given
to Unstarred Question No, 2848 on the
5th December, 1969 regarding the Em-
ployces working in I.C.C.R. and state :

(a) whether the Indian Council for
Cultural Relations has taken a decision
on the report of the staff Inspection
Unit of the Ministry of Finance;

(b) if so, the details thereof; and

(c) whether any reduction will be
made in the existing stafl and, if so, how
the retrenched staff will be absorbed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) to
(c). The report of the Staff Inspection
Unit was considered by the Governing
Body of the Council and it has set up
s Committe¢ to examine the implica-
tions of the recommendations contained
in the Report. . Further action will be
taken by the L.C.C.R. after the recom-
mendations of ¢his Committee - are
received.
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Chandigarh Local Advisory Committee

5114. SHRI SHRI CHAND GO-
YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Chandigarh  Local
Advisory Committee has been reconsti-
tuted for the year 1970 and if so, its
strength;

(nt the criteria for the  selection of

members;

ic) the representation that has been
given to various political parties;

(d) whether the political parties arc
dissutisfied  with  the representations
given to them; and

{ct whether  Government  will re-
adjust the committee giving adequale re-
preseniation to the political parties?

THE MINISTER O STATE IN
THE MINISTRY OF HOME AFl-
FAIRS (SHR1 VIDYA CHARAN

SHUKLA)Y: (a) Yes, Sir, it consists of
41 membery (6 ofticial and 35 non-offi-
cialy.

ih) In order to constitute a broad-
kised  Advisory Commiittee effarts are
made to give representation to various
interests.

{v}  Jan Sangh Three
Congress (R) Three
Congress (O Two
C.P.I.(R) One
Akali Dal Tw

(d) and (e). Almost all the political
parties have cxpressed  dissatisfaction
with the representation given to them
but the Chief Commissioner, Chandigarh
had to balance the claim of diverse
interests political, trade, commerce, in-
dustry. scheduled castes, university, pro-
fessions, press, rural areas, social orga-
nisations etc. Government do not pro-
pose to interfere in the matter.

Benefits of Punjab Pay Scales to Em-
ployees in Chandigarh

5115. SHRI SHRI CHAND GO-
YAL: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of employees serving
the Union Territory of Chandigarh who
have not been given the benefit of Pun-
jab pay scales;
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(b) the reasons for not granting them
those benefits;

(c) whether in view of the decision
of Government to merge Chandigarh
with Punjab within five years, Govern-
ment are contemplating to grant the
Munjab pay scales to all employees of
the Union Territory;

(d) the number of employees who
have joined the Union Territory after
Ist November, 1966 and whether Gov-
crnment are contemplating to grant them
the Punjab pay scales also;

(e) the number of employees who
have been provisionally allocated to the
Union Territory; and

(f) the reasons and circumstances in
which they were provisionally allocated;
and whether their views were obtained
before the provisional allocation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
IFAIRS  (SHRI VIDYA CHARAN
SHUKLA): (a) 3,872,

(b) These employees were not given
Punjub pay scales in pursuance of uni-
form policy of the Government to give
Central scules to employees of all Union
Territories,

(c) No Sir,

(d) 1928; Government do not pro-
pose to give them Punjab pay scules in
view of reply to (b) above.

(e) 1,530,

(f) Provisional allocations of staff to
the successor units at the time of re-
organisation of the former State of Pun-
jab were made in the exigencies of pub-
lic service, having regard to all relevant
fuctors and administrative neceds of the
new umts, No options were invited for
making provisional allocations.

Staffl Declared Surplus on Winding up
of N.F.C. Organisation

5116. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased (o state:

(a) whether it was decided in 1965
to wind up the Central National Fitaess
C:.;l_'ps Organisation dud to change in
policy;
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(b) whether all the Administrative,
Supervisory, Ministerial and Class 1V
Staff of the National Fitness Corps
Directorate have been declared surplus
since the 12th December, 1969;

(c) if so, the number of personnel
aflected and absorbed in other Depart-
mieats so far; and

(d) the steps taken (o safeguard the
services rights/seniority/ promotion/con-
firmation and the absorption ot the con-
cerned staff. elsewhere, as the delay in
their transfer would cause them the due
loss in seniority in other Departments?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V, K.
R. V. RAQ) : (a) to (d). Following the
decision taken at the Conference of the
Education Secrctaries in 1965, it was
decided to decentralise the control of
the National Discipling Scheme Instruc-
tors to State Governments, After the
Instructors were absorbed in the States,
it was anticipated that the N.F.C.
Directorate would be wound up. Since
the absorption of the Instructors has not
so far been effected. the existing staff
working in the Directorate are continu-
ing. The question of finding alterna-
tive employment for the existing staff
with protection of their service condi-
tions to the extent the rules permit is
receiving the attention of the Govern-
ment.

Transfer of N.F.C. Scheme to States

5117. SHRI S. M. BANERIJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased fo
state:

(a) how the Central Government
have concluded that the National Fit-
ness Corps Programme is a State sub-
ject when the States have never ap-
proached the Central Government for
the transfer of this scheme to them;

(b) whether any State Government
have approached the Central Govern-
ment for the transfer of National Fit-
ness Corps Scheme on this plea; and

(¢) if not, the reason why the Cen-
t.al Government are persistent in decen-
tralising the Scheme especially when the
States wagt this Scheme to be run under
the Centre for reasons of maintenance
of higher standard and national inte-
gration? :
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) to (¢). In pursuance
of the recommendations of the Kunzru
Committee, an integrated programme of
Physical Education, known as National '
Fitness Corps was evolved in 1959,
Following the recommendation made by
the Central Advisory Board of Educa-
tion held in 1964, approving the inte-
grated programme of Physical Educa-
tion and its implementation in consulta-
tion with the State Governments, the
matter was discussed at the meetings of
the State Education Secretaries and
Directors of Public Instruction/Direc-
tors of Education in February, 1965 and
April, 1965, when i was decided that
the integrated programme should be in-
troduced as part of school education
and thay the National Discipline
Scheme Instructors who were under the
control of the Centre should be trans-
ferred to the States.  As Educarion is a
State subject, it follows ipso facto that
the new integrated programme of Physi-
cal Education, which is an integral part
of general education, is also a State
subject, As thc representatives of the
State Governmenls had agreed to the
proposal at the two meetings the ques-
tion of State Governments' approaching
the Central Government for the transfer
did not arise. There was also no ques-
tion of transferring the NFC Scheme 1o
the State Governments because it was
alreadv being implemented in the States
as a Programme of Physical education.
Following the recommendation made at
the Conference of the Education Secre-
taries to decentralise the control of the
NDS Instructors to the States, Govern-
ment is pursuing the absorption of NDS
Instructors in the State Services.

WY KN H I §T AAE FHA
Lact)

5118, it awaa ey !-_'tma 1w
nEwT TE qg T F1 g w4 fw

(%) #a1ag @ § 5 wea 3w TORTT
FTEHTFT ATEw FLFA F forg wmafee
FIFO FY ATAFRAT § AT T LI
¥ grag ¥ T G ¥ "ErAT
Wxfag w1 g; aX

(=) afe =, a‘r;ﬁtﬁﬁm
T ¥y Fr sfafwar g ?
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Tg-wTd wWarera W T way (s fawn-
wT ) : (F) o &, s )
srgfEn F fag sy Faw STEHl
F o w1 gL F 1 gfez & & A
sfeg gfers #1 awea wfafafear & F@r
FH-guIET WA g AW faw §

(@) gferm =<t & srgfriar &
fauw wmew wzw A<ETT T 3,75 ATE
TE ¥ UF KW a4T 1.25 A1g TH
F A3 a1 igfa & T o
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Attack on Dum Dum Police Stations

5119. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
plcased to sfate:

(a) whether the attention of Govera-
menl has been drawn to the attack on
the Dum Dum Police Station by some
miscreants resulting in the death of a
Poctlice Officer on the 10th March, 1970;
an

(b) if so, the steps Government pro-
pose to take to curb the activities of
unsocial elements in different parts of
1h?.’country and especially in West Ben-
gal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY) : (a)
and (b). Facts are being ascertained
from the state government,

Use of Hindi in Delhi High Court
5120. SHRI1 KANWAR LAL
GUPTA :

SHRI BANSH NARAIN
SINGH :

Will the Minister of HOME AF-
TAIRS be pleased to state:

(a) whether Government propose to
permit Hindi to be used in the Delhi
High Court; and

(b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS' (SHRI
SHUKLA) : (a) and (b). No such pro-
posal is at present under consideration.
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According to the legal opinion it will
be necessary to have a Parliamentary
Legislation before Hindi can be permit-
ted to be used for proceedings in Delhi
High Court.

Expenditure Incurred in Connection
with P. M.'s Tour during the last Mid-
Term Elections

5121. SHRI KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
4571 on the 19th December, 1969 re-
garding the expenditure incurred in
connection with the Prime Minister’s
tours during the last Mid-term Elections
and state:

{a) whether Government have since
collected the required information; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
and (b). A statement based on the in-
formation received from the State Gov-
ernmenis is laid on the Table of the
House. [Placed in Library. See No. LT-
3088/70.]

Arrest of Pakistani Saboteurs in Jammu
and Kashmir

5122. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of the Pakistani sabo-
teurs who were arrested recently on the
border arca of Ramgarh in the Jammu-
Sialkot sector and the nature of mate-
rial seized from them;

(b) whether it is a fact that some
of the material was given to them by
the “Kashmir Staff” officials and one
Bashir Ahmed and, if so, the names of
suspected officials who were accom-
plices:

(c) the reasons why “Kashmir Staff”,
the agency set up by Pakistan, is allow-
ed to operate in Jammu and Kashmir
without let or hindrance; and

(d) whether it is a fact that Bashir
Ahmed escaped from the custody of
Jammu Police seven years ago?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF--
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) According to te infor-
mation received from the Government
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of Jammu and Kashmir, Bashir A

and Shahid Manzoor, l‘;:hiul'ra;tm:llim::?:E
tionals, were apprehended on 6th De-
cember, 1969, A camera, some explo-
sives, a few propaganda posters, a task
paper for gathering information and
some Indian currency were recovered
from them,

(b) to (d). The matter is under in-

vestigation and it will not be in the pub-
lic interest to disclose details. Govern-
ment are vigilant in checking activities

directed against the security of the
State.

WA 7 fardw w17 asy <o stratfea
A

5123. WY@ A7: 1 fos @M

qAF AT HA 77 IATX FF FO F6

(%) =1 92 79 & 5 w7 fyd
fazZsr # 1< swgrery % mifas @18 weeee
a5 =T X et W v F
721 fF afe v qoe qur o dme
TH AT H Agraar 7% aY 1973 ¥ WA
HUF FE fawst #wr¢ 378 W s
T AT FEA Y AR

() afz &, & 9@ at § g
ot F91 wiafwar & ?

fre aar quw ¥w1 Wama @ o
wat (st W@ i) o (%) 7 oav faen
TGT g% FAT HATAT F O AT ALY
A qt aftwgd TAr97 F qrH G wE
g £

(&) s i 9zar

Amfe aqr as waEEA s
H andam wfaert g asw
s
5124. st yraraww faed :
it s moan fag
w1 fown war gy A ol dwb
T oy waEreey A & AT #
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feris 7 W, 1969 ¥ sar<ifed T
HEAT 2100 ¥ 9O & "oy ¥ 78 s
#T Fq1T 6 fF

(%) =ar drfaw aur qEaT wa=@T-
aeft ITvT F SO AT ¥ A T
arw afes s sfawrfell aar
FFAAT  FAGCET T ACawAET w18
¥ g2 F7 aFAFT &9 aT q faar aaw
g

(@) afz 7gt, & 7@ & ¥4r *1E0

; ET

() 9F 9% ATHA F14 T F9 qF
" F+% fam @ 7

fret aar qaw ¥a1 wawa A TQ
walt (i wem 25W) ¢ (%) A (@), A
TE | FTT AT ATATFAT F F, OF
afs ammma afasTd & & awr
FEITFT FT A FARA qArAfw FreAt
¥ gerAT AT g g A § )

(7) swmaw & 19 F1 gEAfed  FW
F1 g9 faaraedig & 1 g e #§ faom
WA, s W A e
FF F wwA g7 =TT fem srwr o

Fifr® aaqr AsAEY WA F@
AT ¥l fgrdt  Frdmea & Frafeai

5125. it TrEawy fagdt :
it g AT g

11 foett aan qaw ¥r WA ag FAT
#r 7T 57 ¥

(7) dafrw aaT qEAET wEETEE
wdm 3R FAa e fmem § o
T % g we frodt & forw & and
arare 9T fraferat # o AR fo #
fe dw 9% Far smiw g Frfert
Y AT oF;
. Aw) amiw ¥ ma ady ww 3
T WK AT & T wTOT W
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(M =mragas g v
ad are X frgwe safedl @ omd
@ & fod @9 o 3 A # o a
T FEgT T E ;M

() w7 @i a¢ frafae fgfe &<
& fra 9w &F a0 ymanr #7137 0@ f
F AR H &9 aw F37 o e ?

farem aan qaw & AAem | 09g WA
(st wRr EsW) : (%) 31

(@) & (=). aiq 931 w faafas fag-
ferar #7% ¥ fau @9 % &av snaw &
Fgl AT ¢ 1 g 931 9% frafua frgfeaar
T F JICH, WY AF HAT ATANT BT
sfugfad a 737 1 ;w0 a8 ¢ fr oo
¥ afuwinn oz gTow ¥ yeAam ¥ fag
FT gU g | dAfAE auT aEerEy
wRIFAT AMAN H1T T fgey fagmima
F1 gl 77 &1 U wend fa=n
T | Gfad #7 & wEava 1 afeaw
& fr srq aun 9t F1 feawrfaT s
9T HIFT fFU a9 9, H @F da
g & Ararfor Wi eee F g
9T fa=re fFar siom

qarfam aqr awAEY @ g §
Rywaw agael vt frafeai

5126. =t TRy fagdf :
ot &m aroe fag ¢

F7 v &ar gaw ¥ St gg @A
N T w4 fe

(%) #n ag a9 ¢ f& dmfrs qur
TEATRT  WERTAS] AT TUT (G
fehr  frRwmem  #§ smeam agraw
& fafww odi quagd smaTe 9x fagfear
H € g W s I & gt
hﬂhm%m‘h#mﬁ
wfed *

L
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(&) w7 9% w&i o frafr fag-
feat #0t & fag @9 &% ¥ e
T FG WL ; IR

(w) afs adf, @t z@ & T HXO
g ¥ Tw a9 § &9 WiF §ar s
¥ Fa g #Y e § gw 9 93
w9 A1F FAT AW & WA § FA IF
fafrat & &1 a@ &1 faaE g ?

fareny aay qas Fan Wanwa W Trow Wl
(v Twia) ¢ (F) STE

(&) @ (7). z9% & 3 &1 7
w9 W% ar wram gra ggw & famrfea
¥ fqar mar & 1 o7 95t & faafaa smare
93 ®rEa g ) fagfes 1 oA
HF T Aranr w1 g1 fegr sroem )
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g wama A fged &1 saw

5127. WY umaawy faarst :
w1 TRYET =Y -

T NE-wTG WA a7 AT FT gAT FI
fa .

(F) aF 1968 ¥ IAE ¥ 7 &
wareg g sww,  fodfta, qdfm oqar
g9 =it F TGl & avafad fee
srkw, ofw, @few sfa ardr fed
R 9 # F feaw et W ey few
T

(@) 37 safa & sw ATl
¥ fro  smagew, artfasd Tarfx
et & sy g€ ot fopa® wrel § 99 92
feg mr it #t g ey & & o

() w7 & wareg A af 1968 ¥
gag ¥ 3w fear wm flr ¥ W
(A
e .. (N) ITH ¥ fra vy Ier filt

* & fol v Pl ¥ oo
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(%) #ar 37 & dawg ¥ sfgwifi
& fedr a0y @d ¥ oo Rl W
s qdi wifg #1 5=y § guw =9 faar
™ R

(%) ot feedt qai & 9a< ey ®
X aqr avr Figtag sEe anfr &1 o
foedt Hagar T Tgad 2 ?

TR a4 | ey wa (N fwan
woaA) (7)) T (w). frafy a
Faawor &vr qe= g rET STAT A [wearem
# vy fevman « 2fam gen LT-3089/70]

(%) v 7@ oftws

() T fraa & sgdw A wigE
g s fodY ® wrea ofi & 3o 3y W
# fao i wrfge &t mArT smaw fa=ay
W HaA AT 7 0T R Jx wifzom
3T wRW ¥ FatEaT ¥ auaw swfa
g @ &1 femmv, 1969 71 FAT @9
et famdy & F37 16 f=t vl ¥ 39%
st § faw w@, wafs 2433 = a4
& 3 ferdt & @ fam w0 =@ ey
¥ ¥F99 UF WWIeg snIw daw sma
¥ @ fwar man, wafe 71 g aizw
fet T st a1 7 Jrd frg g

fam qim 71 & woa-fomsl & ==y
& fad gadwfoe (zafaw) sod

5128. it am Frevge fag :
st TrRereq faaidt :

w fren agr gae &m0 A 1069
# g€ ¥y gsam  weafwsw &€ Ay
Thar F ofoma § 20 s, 1969
¥ wardifed ww S@9OT 819 & I
T A ¥ gg aaA Ay gar o R

(%) wrag o= g & Qe & o=
gl ¥ wa9 qur fedra e g
3 & N Wreuw ¥ T 9@ 4 A
qrner o & swifa wew ofend
Fowg,;

APRIL 3, 1970

Written Answers 180

(@) =1 g&r F1 famz foe ama
& F wiar-fmed F =41 § foF omw-
qag froes Sudtefirs Famd T@m F;
g ofs g o< & a==i &1 o7 Y
arFa & sfas s 7 faw | o)

(w) afz &, @ Sod=a F47C F7 7F
a9 F oFad W) afz g, & 3Ew
F T F 7

famatt 231 qaw a1 wATHT |/ o HAY
(st waw WA) @ (F) Fer aw faee
¥ et & fao srdfar g== wreafas
gier & qform @ Aay g, 93 A9 A9
21 fe=z A 9t afas v wresfas
qer & qforre & qar weA @ fR oo
W fgdrg w37 faenfmat & g
frm 4 foegl st wemw F oA
H sromm fer g1

(@) #fr (w). faesit swvaw & g
a THGETE ﬁrm TqT AT FR
s faqr & wige s o
&wnﬁﬁaﬁuﬂ*ﬁm&mﬁﬂ
grawa g |

FE AF AT g 9FT & quTIeE
foreror werrd =y afeadl,  amior e,
aifas &7 & foed &ai a1 =3 oF
gai ¥ rafm frw wo & s@i & o
& afoma =6 78 |y

Wgr T Af@w WA 3= Tetaw
TOAT F1 HIW g, TH T ¥ U amy
e favie e &, 9 AR 9T sifae
wIdAg  ATavEwATHT F1 QU T & |
o faviw el WY AW gEA F oy forer
Arg T F afewrEsi F g q== &
I FET T X EF ¥ Y oF U
ST dVoA0 TR FT R | T, A
swr & wir (@) % ghwfar feer A
¥ T ﬁﬁimﬁaa‘{?ti
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sifadt & am qv-fael - edwrfedl oo
®33 wm fawroar

5129. s\ @ Tierger fsg -
i Tmegew faond’ :

FAT G-HTT WAl g awiT &1 F91 FGO0
fr:

(%) w1 wopre #1 9ar g f& wfagi
& feft wd=d 3@ 9 § fF A o
arzd &, wak fafws feen & smfam &
FETT ¥ F1F AT E; A

(=) afz adf, &1 7 avw &7 faam
THALH AT AT FAFE 7

- wATAR | Tew s (7 fawr-
q0 [AR) o (F) GE KT AHAT A
RART F eqrT F @ anwm & |

(@) z@ faaz ¥ &rf fafems sim
& WWE ¥ 99 FUAT TIT 981§ | AL
g fafoee @ww s § @i @i At
IAET JIT FY AT wFAT E |

= fart mar afusriedt & fieg frnd

5130. »ft &m Frevge fag ¢
=it Tisiey fyardf :

T E-ETH KT U4 aWT 4 3 F
fe :

(%) wav ag &= & fx aowre 7 wfaqi
aur sfusfat & favg fam e =
forraat &Y s T A w7 famr §
i fom fopraat & arw 7 0F o7 @
& o8 ft 3= sfowfei & a8 W
wrar & fom% favg & forprad g1l §

(@) afz g, @ =1 7@ ¥ TE
gfafisa 3w & fac £ aacd 1 ¢
W & waw # fawmgal 9T awm
am 7 qar ¥ A Y e A fauy
Jr; @R
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(r) afe g, & JwwT =R w7 2
#1T gfe 7d), &t 3o ;T FTw § 7

TE-wTd WATHA W v war(sh faen-
qT07 HR) ¢ (F) FEIT A andw wdy
77 § f& A svar sfeqm amr &
fogradt ox s@adr 7 #F aw ) afy-
wifwi & fang fuwrgal 1 qravega:
I8 Agt worr war & faarg sty fed
TE O IJAH FAF ferT g

(=) oz (7). 79w 9T ¥ fawr-
for #r dt f5 srafas forrraeeats
FT qUATHr FFAT I F TG AT
arfer | a3wT # fagra w1 ¥ 5 fewfon
i1 wfiF F¢ faar #iT oy dameat
aar faamrt #1 qega sfam sem F#
& fam srEw oy fg

TR Aar § afgani & faee
(A1%<i) & &t ® wwmafre guie
Fran o fawrfon

5131. s &q AT fag :
oft TrRerew faand

FAT NE-HTE FeAT Ig T 1 FA F47
¥ :

() ¥ 75 a9 & f& wwrEfAw
g s & fawfor & & f& fom
gfgmmat & aofs qur fam g S0
X § T AT A faar e
=nfey ;

(w) afz g, &1 WAL & TR
Fr w=n sfafer 3 ;

(7) 7 s w qar & fF ofw
aur gt X foar qar q@ & T
¥ar § 9 9 A # wiww v ot
¥ o 7 wfged o qoerh s
(wgéw) * s & & mff fwr
ardt & ; W
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(o) #ar FASATE A T w7 AW
gu AR T FE A guedr S
& fau gt w1 fawe wfesy ¥ oy
Afgrel ®1 EFTY AT W T @ #T R
foma faar egar oft §@T A 9T

2t ?

qg-wd Hama F uew qar (s fean-

we N ¢ () SEfTs gur A
¥ waard wwnge fawaw aw fod ®
Faw g fawfar e 9 & g
Farei & fag uF ofme 7 o ¥ afaw
geai g grafent @amAr sitfaeger
g T® wawe & fag afare w1 s
Faw qfy T o=t @ & gmr =vfeg
o & §g 9T 9fd ¥R ot AT FETT
¥ anfi AQ O% A g1 Ff

(&) & (7). = fawfor oft a7
F fasrodm 20

=t 727 AT P H ARSA T GEFIE
am faorm & fowrE ®Y wrA wen

5132. st win wuw @ 71 fen
T a1 A TR A A1 T F AT
¥ fomiw 6 fawsag, 1967 ¥ ardfea
I 84T 3209 ¥ I & WA F 43
T FY FAT w4

(%) = FTETT X e AT
st waw A gvra fE 1908-09 W
o= B 9T Feiw faer F gar F e
¥ e zve fear v ¥ favg a@m &
TR A AT SETHAT FTAATEY, AT
faoig @aT 9= FRTES TETEST # OF
sfrm@ AT s AR ;

(@) afx g, @ FwM@ FE W
mg‘mmmmaﬂ‘rqwmﬁﬁ
AT 9 9% @A ; HT

() afx w, @@ FFAR ?
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v war quw {1 Harww 7 FeHA
(siwat g T waem feg) 0 (F)
THIH F AT Y AEHAEHR 19V forer-
frar & ofss fee gt ¥ s
FLAAE Y ) A A= wfewa & fau
g

(@) aremifden widt W & T
afverame ¥ grefas g e
& faarcfamst & faw guesy 21 z®
sfa & sfafafrwr £33 07 qadt 2

() % g gzar

Filling up of Posts after Imposition of
Ban on Promotion in National Fitness
Corps Directorate

5133, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the
vacant posts in the National Fitness
Corps Directorate were surrendered and
not filled up on the plea that a ban for
further promotion had been imposed;

(b) whether it is also a fact that
after the imposition of the ban, five
gazetted posts of Senior Supervisors
were filled up;

(c) if so, the reasons why this dis-
criminatory policy was adopted thus
causing suffering to the non-gazetted
staff?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V., K.
R. V. RAO): (a) Yes, Sir. The Gov-
ernment has decided not to fill uF any
vacant post, because the National Dis-
cipline Scheme will be decentralised.

(b) No, Sir.
(c) Does not arise.

Recognition to N.F.C. Employees’
Association

5134, SHRI ABDUL GHANI DAR:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether it is a fact that the Na-
tional Fitness Corps Employees’ Asso
ciation has been given recognition un-
der the Joint Consultative Machinery;
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(b) whether it is alsp a fact that
according to the agreement under the
Joint Consultative Machinery Govern-
ment have assured non-victimisation and
pon-harassment of the staff/Office
bearers and this is also the policy of
Government;

(c) whether it is further a fact that
several complaints have been lodged by
the Association about allegations of
victimisation/harassment of the office
bearers by the Headquarters and its Re-
gional Offices; and

(d) if so, the action taken on these
allegations and also against those Offi-
cers responsible for victimisation and
harassment?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO) : (a) and (b). Yes, Sir.

(c) A few complaints of minor na-
ture were made by the NFC Employees
Association from time to time, but on
careful examination of the complaints, it
was found that no victimisation or
harassment of office bearers of the
Association was made,

(d) Question does not arise,

AT ETHTCY FHUTEr TIRTEAN GERIH
vy, «f faest

5136. =t sfH1T AW Wgn Ty
TEHTE Welt A FATH AT F@ FG

(F) ¥ a@rd FHad o
agFTd wWee W fat ox e gATer
T d;

(@) v wex & W @7 AgEl
¥ smarfoa wegsl & fear fafr gg
I HH MW T A AR 9 9}
sforea FTEr gon

(7) #n '@ A W WET T
FA A T AT T wferwaar faifa
FLE;
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2 IRaxg AT ET AT g ;
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(g)ﬁmrﬁafmﬁzrmﬂi’r

Tg-wTE w‘um  Iuwa (st ¥o gwo
T ) (F)  woersy -
aﬁf’raﬁmﬁﬁfﬂw e fag
T WATE &7 S semr-srenr aegat
TSI | Tt Y fafuw et
T HT ®Y ¥ fod w@ qAre w1 afwa
TH T -

1. UMEFrIEy 2 ¥ 3 wfqwd aw

2. fa=mr 3% 10 ufawa aw

3. MW ¥ 2 ¥ 8 wfawg aw
(Sawitar)

4. TH . 14 % 18 yfawg a=

5. W@ . 15 sfawg

6. wa@fFarmr 109 20 wfEe
(faermer weqe)

(=)
srafe fast ATIT TATE &1

sfawa

fewwas, 1969 1.34 1.12 19.6
¥ EEd, A wE i
1970 @ ®% w3

Sufraatl & s firar smar &1

(¥) 7 @7 s (feawaz, 1969
¥ @d, 1970 aF) ¥ 1.34 ww
o w5 &9 fafr F ¥ 2,000 WF akx
2,600 W (TTWT) ¥ g o Ay
W wETl & sfawmfa st s
Y adr wf ot )
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TG FEQ AT ITRTEN AR
wuiy, 78 forsi T anan fam w@ W
fas

5137. st stwz @M a‘la'rl‘: 1
qge WA gg q@H AW FA T

(%) =r 7 &= & fF Fha aFrd
¥ yrmfr TR AN E

(@) #1 & wIT FAW T W
¥ gaai 1 & a9 o § o afz
A A1 TaF WA E

(w) nx @7 wdEt § T qel
Fur arq @ & gar feaA-fEa
HTE 9T T ; WK
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() @ w= & Fa=wfear  qar
afasrfedt ¥ wox fogl Agr SAETH
F1 TH WETT F qTATT FAFT & T7H
qfe ® faaT ST IAF oG @0 MW
HIT F ATET FT FE GATH A 1@ FL AT
7 W@t & fram-feaa A awn ?

ng-w(d AarAg W I (o Fo gFo
TmrEgis) : (F) A En, A

(=) B war # STe yrarfad /e
# wel ¥ gy ¥ fol FEw Tl
aF 2 afgs <t S 31w e A
degzen & foao o foofr @t @A R

() IdE (&) *1 W gY wEAL
AT el A A A fafr F A ¥
wré  qow T T8 @ 9w g

(=) TS ¥ A&

fafea et &1 feesft amua w
geRmrC

5138, =it JfwTT AW AFW : T
firet & Qwe AL wAY 77 qATA A Fr
o fe "
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(%) 71 feeelt & fafewr = fa
feelt wwmRA  #Y geafa@ fwar ST
q1, ™ T ITVET TWrET F7 &7 27
™

(@) afz =g, @ faoe= & @0 oo
s d we faeelt wwTER F wW aw
g wraw

(w) #ar geFTe Froqam g fF o=
gy ® favim 7 f5d snA & w7
WA ¥ weAE  wAfad €9 F oA
F1d A FT @ @ § wifr ard feafa
et wiaTEE 8 ; W

(a) #a1 qEFHT ¥ T gEATACW
F gt sy ofensat o3 famre #5¢ fomn
2 91T afz gf, oY z9 gy & =T AT
g

fire qav aas Jur Aa@ma | g Falt
(= wwa zaw) : (F) S, T
SfTH |

(@) feoeft gwmra garwr a4 d&fga
srfaqdt & fadi #1 a7 § w&7 gy qargy
1 Al &t sferm w7 faar s w@r 0

() wemrewi  F@EATU A FHedl
1 QU T FIA F(FIE FTLO AL )

(=) <t g, o, foosft  wwmad

qaTES & AT qgHi F1 O ¥ W@ gU
Al

TwEa™ # qiaat F @h

5139. 1 fFIT WM WET
TF-FT WAl qg qATH Y FAN F4G

(%) =ar qoeaq # Aqloar % S4
M F A ¥ 9F avw oW A faered
s g E

(w) afxgh, & @ = ¥ 5w w%

w1 S A § ;AR
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() wr wew Afe-ad F frdg
& 931 7 & fqg I @ 9T FH-
ardt F4ft aife 7 srrorfugt #1 F3aw
gz fagr r &% ?

nE-%iF AT H Tio7 gar (s faar-
WA AW) ¢ (F) THEIW H Afad
F A F AL T g9 77 f@E F@ER
FoeqaF oamE

(') &= (). 799 T T gIAT
uxfad #1 @ W § T4 WA & 9T
93 & AT 979 9T 7@ & FgAr 0w
gYH1T § fedid grea g7 9T S0 J Frd.
argr ax fa=re fear q@ar

Mauintenance of Palace and Memorial
of Shri Nanasaheb Dhondopanth

5140. SHRI1 S. A. AGADI: Will the
Minister of EDUCATION AND
YOUTH SERVICES be pleased to
slate:

(a) whether Government are aware
that the Palace and the Memorial of
Freedom fighter Sri Nanasaheb Dhondo-
panth at Bitur near Kanpur in Uttar
Pradesh is kept in a deserted condi-
tion;

(b) whether Government have any
rroposal to maintain the said Memorial
of the great Freedom fighter;

(c) if so, the details thereof; and

(d) if not, the reasons for not taking

- over the Palace and Memorial spots

under the Ancient and Historical Monu-

ments and Archaeological Sites and
Remains Act, 19517

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH): (a) and
(d). There is no structure at Bitur which
can be indubitably ascribed to Nanasa-
heb. The structure which according to
some is taken to be the palace of
Nanasaheb is a privately owned build-
ing of very modest proportions which
on no account can be considered as the

alace building in question. This build-
ing is in a dilapidated condition. The
memorial was erected in 1957 and is
being looked after by the State Public

7—2 Lok Sabha/70
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Works Department. Being a recent
structure it cannot be protected by the
Archaeological Survey of India as a
monument of national importance,

(c) Does not arise.

Allocation made to Maharashtra from
Central Road Fund

5141. SHRI DEORAO PATIL: Will
the  Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the amount allocated to the
Maharashtra Government from the Cen-
tral Road Fund for the years 1969-70
and 1970-71;

(b) whether it is a fact that the
amount allocated for both the years is
less than the amount allocated to other
States; and

{c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Rs. 33.99
lakhs for 1969-70. The corresponding
figures for 1970-71 will be finalised after
the budget for that year is passed by
the Parliament.

(b) and (¢). The provision in a
financial year for any State is dependent
on the requirements of funds for works
in progress, which are financed from
the Central Road Fund and the amount
available in the Central budget for the
year. In the case of Maharashtra State,
the amount allotted to them during
1969-70 is less than that allotted to five
States but more than the amount ear-
marked for the rest.
Construction of a 200-0dd Room
Building in Chanakyapuri, New Delhi
by New Delhi Mu Committee

5142. SHRI VIRENDRAKUMAR
SHAH :

SHRI MUHAMMED SHE-
RIFF :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the New Delhi Munici-
pal Committee has built a 200-odd room
building in Chanakyapuri, New Dethi,
ideally suited for being used as a hotel;
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(b) whether on an enquiry from
Government, the New Delhi Municipal
Committee has offered to rent it out at
Rs. 20 lakhs per annum;

(c) whether Government have not
finalised their views vet, and pending

that Government have not allowed the
New Delhi Municipal Committee to
conclude the deal with a private party,
who has shown its willingness to pay
that much rent and in that process de-
prived the New Delhi Municipal Com-
mittee of an income of over Rs. 6,000
per day; and

(d) if the replies to parts (b) and
(c) above be in the affirmative, the ex-
tent of loss suffered by the New Delhi
Municipal Committee so far on the
above count and how Government pro-
pose to reimburse the same?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) to (d).

No such enquiries have
been made.

Placing of Orders for Powerful Tugs by
Madras Port Trust for Dock Project at
Madras

5143. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the
Madras Port Trust had visualised the
need for powerful tugs for the proposed
Dock Project at Madras and placed
orders for two towing tugs with a Cal-
cutta firm on the 10th July, 1968;

(b) whether it is also a fact that the
clearance of the order was delayed by
the Central Government and the mattery
received official attention only on the
10th October, 1969, i.e, 15 months from
the date of placing the orders;

(c¢) whether it is further a fact that
the Calcutta firm has informed the
Madras Port Trust that due to delay
in confirmation of the order, it would
not deliver the first of the two tugs
ordered, before September, 1971;

(d) whether the Madras Port Trust
has now approached the Central Gov-
ernment for Rs. 40 lakhs in foreign ex-
change for importing one of the two
tugs; and - 2
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(e) if so, whether as a result of the
administrative inefficiency, the project
would now either be delayed or require
avoidable additional expenditure in
toreign exchange?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND |IN THL
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) and (b). The Madras Port Trust
placed an order on M/s. Andrew Yule
& Co., Culcutta on the 10th July 1968
for two high powered tugs after obtain-
ing the approval of Government. Gov-
crnment had also agreed in principle to
the release of necessary foreign exchange
for import of components and machi-
nery subject to the condition that actual
release of foreign exchange would be
made by Government after the firm had
obtained the necessary clearance from
the Directorate General of Technical
Development for the various items to be
imported and on thal basis, assessed
their firm foreign exchange requirements.
The firm had to enter into correspon-
dence with the various manufacturers in
Woest Germany for the import of various
components and to ascertain their prices.
Simultaneously, the firm sought indi-
genous clearance for import of compo-
nents from the Directorate General of
Technical Development. While clear-
ance was given by the Directorate
General of Technical Development for
certuin items, the firm was asked to con-
tact indigenous suppliers for other items,
The firm had to enter into correspon-
dence with the indigenous suppliers who
finally regretted their inability to sun-
ply the components from indigenous
sources. In order to expedite matters
and resolve outstanding points, a meet-
ing was held on the 10th October 1969
with the Directorate General of Techni-
cal Development, the representatives of
the port authorities and the firm,

(c) Yes.

(d) Yes. The Madras Port Trusl
have approached Government for the
import of one tug, in addition to the
two tugs ordered on the Calcutta firm,
to meet their urgent requirements. The
question whether a tug should be im-
ported or obtained on hire, pending the
availability of the Port’s own tugs, is
under active consideration.

(e) Every effort is being made to
complete the Oil Dock Project expedi-
tiously. The Project is expected to be
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completed by 1971, Meanwhile, faci-
lities have been provided for the Re-
finery to bring in tankers with a draft
upto 36 ft. during the fair weather sea-
son which is for about 8 months in a
year. The question of providing simi-
lar facilities inside the harbour during
the monsoon months is under active
consideration,

Scheme Submitted by Madras Port
Trust for Dock Project at Madras

5144. SHRI  VIRENDRAKUMAR
SHAH: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether his Ministry had approv-
ed a scheme submitted by the Madras
Port Trust for constructing a Dock Pro-
ject at Madras at an estimated cost of
Rs. 4.55 crores including Rs. 1 crore
in foreign exchange;

(b) whether the Finance Ministry
later refused to release foreign exchange
to import sheet piles for fabrication of
caissons, and this forced the port engi-
neers to redesign the cajssons using the
more cxpensive steel sheets made in
India involving an additional expendi-
ture of Rs. 1.19 crores;

(c) whether the caisson technique
was later found to be ineffective and in
need of protective shields requiring
additional expenditure of several lakhs
of rupees;

(d) whether the total cost of the pro-
ject is now estimated at Rs, 15 crores
and the project is not still complete
though the original schedule of comple-
tion was October, 1968; and

(e) if so, the circumstances which led
to the above administrative inefficiency
and the resultant wastage of public
funds?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
'(l'R)A‘l:ISPORT (SHRI IQBAL SINGH);
a) Yes.

(b) The scheme, as originally drawn
up by the Port Trust, envisaged the use
of imported steel sheet piles involving
an expenditure of about Es‘ 1 crore in
foreign currency, Due to the tight
foreign exchange position, the use of
indigenous steel sheet piles, costing
about Rs. 1.19 crores was resorted to.
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(c) During actual execution of the
project, certain technical problems were
cncountered in regard to the construc-
tion of the breakwaters. The sinking of
the caissons was not proceeding satis-
factorily and some of the caisson got
damaged. A special Technical Com-
mittee was, therefore, consituted by the
Port Trust to examine the problems.
The Committee has recommended seve-
ral remedial measures for strengthening
the breakwater., The main recommen-
dations of the Committee relate to the
quick filling up of the caissons already
sunk and extensive toe and heel protec-
tion of the caissons to ensure the stabi-
lity of the breakwater under cyclonic
conditions. The Committee has consi-
dered it advisable to give up the caisson
design for the portion of the break-
water which has yet to be con‘structed‘
The Committee’s recommendations are
under implementation by the Madras
Port Trust,

(d) and (e). When the project was
initially sanctioned in 1966, the cost
was estimated at Rs. 4.55 crores on the
basis that oil tankers with draft upto
39 feet would have to be handled at
the Oil Dock. Subsequently, at the re-
quest of the Oil Refinery, the draft had
to be increased to 42 ft. to cater to
the requirements of the bigger size oil
tankers. Taking this into account and
certain other changes in the project, a
revised estimate amounting to Rs. 8.15
crores was sanctioned in January, 1969,
Due to the remedial measures under-
taken to strengthen the breakwaters,
the estimated cost of the project will
exceed the sanctioned figure. A fresh
revised estimate, taking into account all
factors, is under preparation by the
Madras Port Trust, The Project s
expected to be ready in 1971 except
for the outer arm extension which is
a major item of work to be undertaken

after necessary studies.
Test in Hindi for Central Government

ployees from Non-Hindl aress for
ll:‘::poses of Confirmation and Promo-
tion

5145, SHRI JAI SINGH:
SHRI YAIJNA DATT SHAR-
MA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it "ll: alf;lutdthat tg;
Chief Minister of Tamil Nadu recen|
me:h.im and urged upon him to waive
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the stipulation that the Central Govern-
ment  employees hailing from non-
Hindi areas should pass a test in Hindi

for the purpose of confirmation and
promotion;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether Government intend to
persuade the Tamil Nadu Chief Minis-
ter and others who are of the view to
shed their anti-Hindi bias or whether
Government are going to submit to their
view for political reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). There are no require-
ments of passing a test in Hindi for
purposes of promotion as for confirma-
tion, The departmental examination in
Hind; of middle standard has invariably
been prescribed for recruits to various
All-India Services and Central Civil
Services Class I in place of Urdu or
Hindi examinations conducted even be-
fore independence. The said stipula-
tion is neither a new requirement nor
is it one which has placed non-Hindi
knowing recruits at any disadvaatage in
the past. No change in the existing
rules is therefore contemplated.

faselt qfeags saam s "@a &
e sfafafusien gron gom A&t w
faar mar wraw

5146. St TWMM@AXC wWrA |\
Wreaw aar afcags W&t gg qaTT A FAOU
war fF :

(%) =ragaa § f5 faeeh afcagw
ITF FRATH &9 F1 0% Sfafafe-wes
28 FAALY, 1970 Ft quTA wAY ¥ foreny
o

(w) afe g, & % ag ft #w 5
w shefrfasiea]y 9% (g% maw fear
qr ;

(‘T) ‘Tﬁ'ﬂ', ﬂ’fﬁmmmz;
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(%) == wrad & gt # =T NfA-
o & 7

dwa-wrd faamm slw Shaga aur qfage
wama ¥ gasa (s yem fog) (7)) ¥
(@). feeelt, afcagn 3w ot &9
¥ 7® wfaffa w7adr, 1970 7 wow
et & frdr o ww e fed w7 qF sre-
geAt  Ft wfafafoar 372 &1 =7 avar-
gzt # fooft ofaga soww & waw
& fawg fodrad o o 3a97 wr a@
gra fad I #1 alc e Frfafy
Y o= @ F faF 359 =y wreg qfafy
Fr frafea &1 gama ar 1 9f el T
frma sfufraw, 1957 & sravra a=dg
TLFIT & gmaAs  wfeaar faesm &
37 qsgeE  F1 gt w7 & o §
YATT  HETAIT  ATIIAT FOARET F
fan faset SwTRA #7 war 57 0@ §

Introduction of New System of Exami-
nation in Delhi Schools

5147. SHRI RAMAVTAR SHAS-
TRI: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether it is a fact that the in-
troduction of new courses from the year
1968 under the U.N.E.S.C.O. Project
and the introduction of new system of
examination for the students of 6th to
11th standard in the schools of the
Union Territory of Delhi have resulted
in failure of large number of students
in 1969;

(b) if so, the percentage of the stu-
dents failed in 6th, 7th, 9th and 10th

classes in Delhi, particularly in the
girln Higher Secondary School for
irls;

(¢) how many subjects are taught to
a student of these classes;

(d) whether any survey has been
conducted to know if the students are
overburdened with subjects; and

f'(?e) if so, what is the finding there-
0.
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) :(a) to (e). The
requisite information is being collected
from the Delhi Administration and other
local bodies in Delhi and will be placed
on the Table of the Sabha as soon as
possible.

Revision of Pay of Chowkidars of L.P.
School, ! ur

5148. SHRI M. MEGHACHAN-
DRA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) whether the Manipur Administra-
tion has taken any action for revising the
pay of the L, P, School Chowkidars
whg are paid only Rs. 3 per month:
an

(b) if so, the revision sp far made
and the number of such Chowkidars
who are paid this small pittance?

THE MINISTER OF STATE |IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN) : (a) and (b).
There are 54 Chowkidars of L. P.
Schools, who are paid Rs. 3 per month;
the question of revising their pay is
under the consideration of the Adminis-
tration.

Pay Scales of Graduate Headmasters in
Manipur Schools

5149. SHRI M. MEGHACHAN-
DRA: Will the Minister of EDUCA-
TION AND YOQUTH SERVICES Lc
pleased to refer to the reply given to
Unstarred Question No. 3962 on the
21st March, 1969 regarding the pay
scales for Graduate Headmasters in
M. E, and J. B, Schools in Manipur and
state:

(a) whether the Manipur Adminis-
tration has taken a decision regarding
the giving of Graduate scale to the
Graduate Headmasters in M. E. and
J. B, Schools in Manipur and the Cen-
tral Government have given their ap-
proval to the same; and

(b) if not, the reason for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
‘BHAKT DARSHAN) : (a) and (b).
The matter is still under the considera-
tion of the Manipur Administration.

CHAITRA 13, 1892 (SAKA)

Written Answers 198

Allotment of Land in Imphal to Editor
Prajatantra Patrika

5150. SHRI M, MEGHACHAN-
DRA: Will the Mlnister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question Ng
3961 on the 21st March, 1969 regard-
irl:g the allotment of land in Imphal and
state:

(a) whether Shri Joychandra Singh,
Editor, Prajatantra Patrika, Imphal had
encroached upon the Government land
and constructed some buildings beyond
the big plot of land given to him by the
Government of Manipur for his press
in the year 1961;

. (b) if so, whether eviction proceed-
ings have been taken against him and
the result thereof;

(¢) whether the former Chief Com-
missioner, Manipur had further recom-
mended the grant of loan of Rupees
two lakhs to him; and

(d) whether any action is contem-
plated against the Editor for his using
the allotted land for a different purpose
by selling away portion by portion al-
though an extraordinarily big plot was
given to him for use in setting up his
press?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Govern-
ment of Manipur have informed that
Shri Joychandra Singh, Editor, Prajatan-
tra Patrika, Imphal had encroached
upon the Government land. He is con-
structing one building on it. The evic-
tion orders have been passed by the
Assistant Survey and Settlement Offi-
cer and sent to S. D. C., Imphal west
for execution.

(¢) As already intimated in parts (f)
and (g) of Lok Sabha Question No.
9915, a loan of Rs. 2 lakhs was recom-
mended by the Government of Manipur
for the Prajatantra Daily,

(d) The Government of Manipur are
taking action against the Editor, Praja-
tantra Patrika for violating certain con-
ditions of allotment of land,

Pay Scales of Primary Imvestigators in
Manipur

5151, SHRI M. MEGHACHAN-

‘DRA: Will the Minister of HOME AF-

FAIRS be pleased to state:
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(a) whether the pay scale of Pri-
mary Investigators in the Statistical De-
partment under the Government of
Manipur has been revised with effect
from the 1st April, 1964;

(b) if so, the pay scale before revi-
sion and as revised;

(c) whether this category of em-
ployees has suffered injustice under the
said revision since other employees get-
ting the same pay scale before revision
were given a higher scale;

(d) whether they are alsp given two
advance increments if they are gra-
duates;

(e) if so, whether the Manipur Gov-
ernment have paid two advance incre-
ments to those Primary Investigators
who became graduates after 1st April,
1964; and

(f) if not, the reason for non-pay-
ment of this facility which takes effect
from the Ist April, 19647

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA CHARAN
SHUKLA): (a) Yes, Sir.

(b) The pre-revised scale of pay of
the post of Primary Investigators was
Rs. 100—6—160—EB—8—200, Tt was
revised to Rs. 140—6—170—EB—7—
205—EB—7—275.

(c) No, Sir,

(d) to (f). The advance increments
arc given to thosc graduates who en-
tered service on or after 1-4-1964.
These are not given to those who gra-
duated while in service. This category
of employees arc however allowed the
benefit of equalization of pay with those
drawn by their juniors, on  Assam
pattern.

Scheduled Caste and Scheduled Tribe
Students in Central Schools

5152. SHRI J. H. PATEL: Will th=s
Minister of EDUCATION AND

YOUTH SERVICES be pleased to
states

(a) the er of Central Schools so
far set'up #:she various parfs bf .the
country; and
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(b) the number of Scheduled Caste
and Scheduled Trj i i
fotal eneduled 1 ribe students ia their

THE MINISTER OF STATE
THE MINISTRY OF EDUCATI(%E
AND YOUTH SERVICES (SHRI
BHAKT DARSHAN): (a) 122.

(b) 2,609 out of a tot
of 71837 otal enrolment

WrRw A, 7 fase) & fad samw
=
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o= AN wIET § arfeenH
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(') 9w 7@ Faar |
(7) = = ¥ oAE wAW I

T 2, agifs forem o=l #7 faww
F

#a fafa so-ae o g A fam
& mrdl ¥ gawfan gy
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g7 T2 fme & 71 g fem @ Wi
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TR HAAY H mz; war (s famn
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AT sgar A T fm & Fl
T qTaT T A9aT g T4 a7 fa9ge
FrE T AL 41 |
Arrests made on the Occasion of New
Year Celebrutions in Delhi
5157. SHRI MUHAMMAD SHE-
RIFF :

SHRI B. K. DASCHOW-
DHURY:
Will the Minister of HOME AF-

IFAIRS be pleased to state:

(a) whether uny arrests were made in
the Union Territory of Delhi for rowd-
vism and drunkenness n the occasion
of New Year celebrations this year;
and

(b) if so, the detailyithercof and the
steps taken hy Government against
those persons?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN

APRIL 3, 1970

Written Answers 204

(b) 101 persons were arrested on the
occasion of New Year Celebrations on
grounds of rowdyism, gambling and

SHUKLA): (a) Yes, Sir, drunkenness in public places. Details
of action taken are as follows:—
Persons Challaned Convicted Pund 'ng
arrested trial
1. Under S=c. 34 Police il 11 1 —
Act 1861
2. Under Sec. 110/112/ 79 79 75 4
117 Bombay Police
Act
3. Under Sec. 61 Punjab 11 1 ] 3
Excise Act 1914.
Total . 101 101 94 7

Drain of Historical Records from India

5158. SHRI D. N. PATODIA :
SHRI S. K. TAPURIAH:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
to state:

(a) whether Government have taken
note of the views of the Historical Re-
cord Commission about the drain of his-
torical records from the country; and

(b) if so, what particular step has
been taken by Government to stop the
drain?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JA-
HANARA JAIPAL SINGH) : (a)
Yes, Sir.

b) In the 38th session (1967), the
Indian Historical Records Commission
suggested promulgation of an ordinance
to prevent the migration of'archival and
other materials of historical value to
foreign countries, Subsequently, the
Commission recommended an amend-
ment of the Antiquities (Export Con-
trol) Act, 1947,

Government did not accept the re-
commendation regarding the issue of an
ordinance. recommendation re-
garding amendment of Antiquities (Ex-
port Control) Act, 1947, is, however,
under consideration.

Disparity and Lack of Uniformity in
the Standard of Education Upto Higher

Secondary Stage

5159. SHRI D. N. PATODIA: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that there are
various disparities and lack of unifor-
mity in the standard of education upto
higher sccondury stage in  different
States of India and if so, the details of
such disparitics and lack of uniformity:

(b) whether it is also a fact that
such disparities exist in curriculae and
even in respect of the period for which
a student has to undergo schooling and,
if so, the details;

(c) whether it is further a fact that
various Engineering and Medical insti-
tutions have restricted admission to such
students only who qualify from the uni-
versities recognised by such institutions
and, if so, the particulars and the rca-
sons thereof; and

(d) the steps Government have taken
to introduce uniform education all over
the country and by what time such uni-
formity is expected to be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH -SERVICES -(SHRI
BHAKT DARSHAN) : (a) and (b).

Schoal Education being a state respon-
" sibility, there is some difference in the

school systems of different States. De-
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tails are available on pages 26 and 27
of the Report of the Education Com-
mission (1964-66).

_(c) The engineering and medical in-
stitutions are either affiliated to univer-
sities or are authorised to give their own
deg;ees. Admission to their courses are
available to all those who have passed
a prescribed examination sonducted by
Ehe relevant University or Institution or
1s recognised equivalent to it,

(d) Education being primarily a
State sabject, Government of India does
not consider a rigid uniformity all over
the country a practical proposition.

Moraria Commission’s Recommends-
tions Re: Delhi Municipal Corporation

5160. SHRI B. K, DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Chairman, Standing
Committee,  Municipal Corporation,
Delhi has complained that the Corpora-
tion was receiving step-motherly treat-
ment from the Centre in the enforce-
ment of only those of the Morarka
‘Commission’s  recommendations  that
went against the Civic body and those
th:ll were in its favour were left out:
an

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
‘SHUKLA) : (a) and (b). The Chair-
man, Standing Committee of the Delhi
Municipal Corporation had referred to
the reduced budget provision of
Rs. 64.52 lakhs for Transferred Institu-
tions made on the recommendations of
the Commission of Inquiry, without the
budget provision for rural grant, equally
recommended by the Commission, being
made. The Government have since res-
tored the normal annual grant of
Rs. 96.78 lakhs for Transferred Institu-
tions in the Revised Estimate for
1969-70 and the entire money has been
paid to the Corporation during 1969-70.

Cases of Arson and Murder in the
Country

5161. SHRI B. K. DASCHOW-
DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

¢a), the total numbar of murders and
cases of arsen registered during the year
1970 so far, State-wise; and

CHAITRA 13, 1892 (SAKA)

Written Answers 206

(b) the steps taken by Government
against these barbarous activities in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) The information upto
28th February, 1970 received from the
State Governments/Union Territories
except those of Assam, Bihar, Kerala,
Madhya Pradesh, Maharashtra, Mysore,
Nagaland, Orissa, Rajasthan, Tamil
Nadu, Uttar Pradesh and West Bengai,
is given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT-3090/70.]

The information in respect of the re-
maining States will be laid on the Table
of the Sabha on receipt.

(b) Police is a State subject and the
State Governments/Union  Territories
take necessary steps to prevent and deal
with such cases.

Air Services between Calcutta and
Cooch-Behar

5162. SHRI B. K, DASCHOW-
DHURY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased tp state:

(a) whether he has made a_state-
ment regarding continuation of air ser-
vices hetween Calcutta and Cooch-Behar
and other places by Dakota up to_ 3lst
March, 1970 and that further continua-
tion will be considered later;

(b) whether he has decided to extend
the air service to Calcutta-Cooch-Behar
beyond 31sy March, 1970 on a regular
basis; and

(c) if not, the reasons therelor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION _(DR. KA-
RAN SINGH): (a) Yes, Sir,

(b) The Calcutta-Cooch Behar ser-
vice will continue to be operated by

Indian Airlines beyond 31st March
1970.

(¢) Does not arise,

afere w1 Tewwafedt €t qEay

5163 st g Wem wWw : w
qgmiq‘e&uataﬁﬁwﬁu‘fﬁ:
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(7) F@ & s ¥ aEr
qmH g foray Aeweardt a7

NE-FIE wWama | weq wa (ot frer-
TAAW) (7)) T A/
TS & TATHAT A AT =T F FTATT
T2 # syarf a1 gfew s=nfai
T AR A g2 ey mw
¥ 1968 ® UHY WawEi ¥ =T Igard
AR ST o wrae go qur a9g gfe
FAATH AAA GT | 1969 F 84 ITATEY
W T S 12 9T Y A4 OF g
FHATE | AT HT 14 gfAm FEET
qaE g0 | FAEd #i $TEd, 1970
H AT Imard A g § six uF  "rae
TN & aar oF gfem wAId e g
21 IfETH 11 A, 1970 T FB
Swafeat & of gfewm @ o M s
frerdy o FieZ T o gam 1 12 fmeaw,
1969 F TF (g FieZad F1 AUAT I
9 AT TG IAATIRET T g AT A
T qara HAzwEi H o gfea sfu-
FO AT A TS AET FU R 9w
T gL A gEAT AT

(&) fafamw w1odi ® gaafagi &%
AT FET AR AT A @R

Indian Christian Association, Delhi

5164. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
HOME AFFAIRS be pleased to statc:

(a) whether it is a fact that the
Indian Christian  Association, Delhi
(Regd.) is taking active part in poli-
tics;

(b) whether Government
are also its members; and

servants

(¢) whether Government have de-
clared it a political party?

THE MINISTER OF. STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKLA): (a) No, Sir.
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(b) Some Government servants are
rcported to be members of the Associa-
tion.

(c) No, Sir.
Enquiry Against Sccretary, I. C. C. R.

5165. SHRI BHARAT  SINGH
CHAUHAN: Will the Minister of
EDUCATION AND YOUTH SER-
VICES be pleased to state:

(a) whether the enquiry instituted
against the Secretary. Indian  Council
for Cultural Relations, has beea com-
pleted;

(b) if so, whether the Sccretary has
been found guilty of any of the charges
made against him; and

(c) whether the term of his service
has been extended?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SFRVICES (SHRIMATI JA-
HANARA JATIPAL SINGH): (a) Yes,
Sir.

(h) The President of the 1. C, C, R.
has reported that the Governine Body
considered the repor;  of the Enquirv
Comnmittec and found no cvidence of
malafide or corruption against the Secre-
lary.

(¢) The Governing Body has decid-
ed that the appointment of the Secre.
tary is on a permanent basis.

CORRECTION OF ANSWER TO USQ

NO. 990 DATED 27-2-1970 RE:
SELECTION OF AERODROME
OPERATORS

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (DR, KA-
RAN SINGH): Sir. on the 27th
February, 1970 in reply to part (a) of
the Unstarred Question No. 990 asked
bv Shri Chandrika Prasad regarding
selection of Acrodrome Operators, T
gave information as under :—

No. of applications received in
connection with the interview for
the nosts of Aerodrome Operators
Grade T held in December last.

1750
No. of applicants . called for inte
view, N 169
Numbers selected. 48
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The above figures relate to applications
received from within the Delhj region,
which is one of the four regions into
which the country is divided for ihe
purpose pf administration of aerodromes
and stations under the Civil Aviation
Department. As the hon. Member asking
the question would perhaps also be in-
terested in the figures for the country
as a whole, the following information
is also given:—

Total number of applications
received from all over the
country for the posts of
Acrodrome Operators,

Number of such upplications
received from Uttar Pradesh
(Of these 899 were from the
Eustern Districts of U.P.).

3534

1300

Number of applicants who qualifi-
ed for interview after the written
test (Of these 78 were from Uttar
Pradesh of whom 35 were from the
Eastern  Districts of Uttar Pra-
desh). 812

Total number ol persons who qua-
lified for appointment in the coun-
try as a whole (Of these 14 were

from Uptr Pradesh including 8
from_#he Eastern Districts of Utlar
Pradush). 280

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

HEPORTLED P'LAN OF USA TO SELL TANKS
TO PAKISTAN

SHRI RANJEET SINGH (Khalili-
bud) : I call the attention of the Minister
of External Afluirs to the following mai-
ter of urgen: public importance and re-
quest that he mav make a statement
thereon:

The reporled plan of
American tanks to Pakistan
Turkey.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FFAIRS (SHR1 SURENDRA PAL
SINGH): The House has been kept in-
formed from time to time of the per-
sistent efforts made by Pakistan to
acquire U. S. arms, either directly or
through third countries.

USA to sell
through

According to oun information the
%ueslmn of resumption of supply of
. 8. arms to Pakistan including the
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supply of 100 U, S. made tanks from
Turkey is at present under consideration
of the U. S. Government. It has been
reported that although no decision has
yet been taken in this matter, this par-
ticular request will be one of the fac-
tors in the review of arms supply policy
now under way in the U. S. A,

Government have repeatedly pointed
out to the U. 5. Government, through
diplomatic channels and  also at the
highest level, that the supply of U. 8.
military  equipment to  Pakistan, wiil
have serious repercussions, in regard to
both our own defence responsibilities and
the objective of maintenance of peace
in the sub-continent, This cffort is being
constantly sustained. It has also been
pointed out to them that further arms
supplies of this nature would make
Pakistan even more intransigent in its
attitude towards normalization of rela-
tions with India.

SHRI RANIJEET SINGH: In the
wike ol this arms supplies, there comes
another news which makes it apparent
that another arms supply to Pakistan is
going to be put through from Iran, The
Irantan  Air Chief is in Pakistan and
they are having some negotiations in
camera, Tt is well known that pre-
viously alsp certain arms supplies, espe-
cially planes, were promised to Pakistan
bv Iran and we know that quite a lot
af them reached them.  The tragedy
of it is that when we ask the govern-
ment for information about these mat-
ters the government quote to us what
the spokesmen of other foreign coun-
tries have said; they have no informa-
tin of their own to give, In fact, at
times they hiave denied that any schem-
ing of this tvpe is going on,

Sir, you will remember that when the
first arms deal from Turkey to Pakistan
wias going to he pur through and the
news came thar 200 Patton 1anks were
being promised to Pakistan, this Gov-
ernment said that there was no news
about that. It was known all over the
world and this government said  that
they have no mews, Then the Turkish
Government  spokesmen  denied that
such u deal was going through and the
spokesmen of our External  Affairs
Ministry quoted the Turkish spokesmen
and said that Turkey has denied it and
that they have no further information
about it. Tt all goes to show that most
of our bureaucrats in  the External
AfTairs Ministry are just smoking away
their time in leisure and pleasure,
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AN HON. MEMBER: What about
the Ministers,

SHRI RANIJEET SINGH: The
Ministers do not work anywhere. It
is high time that we take notice of
what our bureaucrats are doing, what
our Ambassadors abroad are doing and
what our embassies are doing. The
countries with which these deals are
coming through are mainly Italy, Bel-
gium, Iran and Turkey. We have come
1o realise that these are the sources
through which the U. S. Government is
supplying arms to Pakistan, So, we have
to create special cells in those areas
for collecting intelligence on arms sup-
plies to Pakistan, It is no use making
protests which are thrown into the
waste paper basket,

I quite remember that on 11th Octo-
ber 1968 the then External Affairs
Minister, Shri Bhagat, lamented that
the United States is taking no notice
of our protests. It is quite true, Why
should they? After all, what have you
to back up your protests? The Exler-
nal Affairs Ministry functions without
the backing of any force from any side.
Therefore, 1 would request, rather I
would ask, the government whether they
would create special cells for gathering
intelligence on arms supplies to Pakis-
tan in all those countries from where
they are trickling into Pakistan, be it
USA or USSR.

. Sir, you will remember that a race
Is going on between these two coun-
tries, One year back when the Sovict
Union started arms supply to Pakistan,
the American Ambassador in Pakistan
said that if America lags behind “we
will lose a friend and ally”. In order
to build up that ally, the arms supplies
are now coming from Russia and from
America and our government is sitting
smugly, Oncc even a statement was
made here that the arms supply to
Pakistan is a mere portion of what wc
are pettidg or what we are purchasing.
Not only thal. Thev went out of their
way to justify the Soviet arms supply
by getting a statement made by the
head of a Government agency. You will
remember, Sir, the satement of Dr.
Hussain Zaheer which created furore in
this House,

My first stion to the Government
is, in views?:f'_.all this. whether they
would creaté ghy intelligence cell or
special cell, specially, in these countries
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to gather information and not to just
stand up here and say, “We have no in-
formation” or to say, “We are still
getting information”.

SHRI SURENDRA PAL SINGH:
In this long statement which the hon.
Member has made, he has not asked
any question whatsoever. He has only
stated his own view points.

SHRI RANIJEET SINGH: Sir, would
you kindly explain him what question
I asked?

SHRI SURENDRA PAL SINGH:
Sir, he only made a suggestion that this
Ministry should set up a cell in order
o collect information from abroad. I
do not know why he presumes that we
do not have any agency or any machi-
nery through which we can collect in-
formation. I may inform the House
that whenever there has been any sug-
gestion or any news coming from any
quarters about such deals, we come to
know of them in time, [ may also in-
form the House that since 1967, no tank
deal from NATO countries has gone
through so far and Pakistan has not
received tanks from NATO countrics
during the last three years.

As regards this particular deal, I have
said in my main reply that America has
not taken a decision yct, This matter
is only being considered. Our views on
the matter have been cxpressed to the
U. S. Government, In view of that,
they are considering the pros and cons
of it before they come to any final deci-
sion,

SHRI RANIJEET SINGH: I can well
appreciate that the Minister does not
understand the question on intelligence
matters. The Minister has made a
statement and I wish to say that he has
tried to mislead us, He has talked of
NATO arms or arms from NATO
countries. We are not bothered whe-
ther they come from NATO, CENTO
or SEATO. We are bothered about
their coming from American region
through any of these countries. He
should, therefore, clarify this point. I
have not mentioned about NATQ. 1am
talking of all the sources trhough which
they get arms. Unless I get a clarifi-
cation, what is the use of asking another
question? Then, Sir, he just now said
that thev come to know in advance .of
the deals that take place. T would like
to know whether it is not a fact that



213 U.S.A.planto
on 19th October, 1968, the External
Affairs Ministry spokesman, in a press
conference, made a statement that the
Government had no knowledge about
any tank deal between Turkey and
Pakistan. Is this a fact or not?

SHRI SURENDRA PAL SINGH:
In my reply, T never said that we get
advance information about it, I merely
said that whenever any news of a deal
comes to our notice or is published in
newspapers . . .

SHRI RANJEET SINGH: Then
only you get information. That is what
1 am saying,

SHRI SURENDRA PAL SINGH:. ..
or comes to the notice of our Embassies
abroad, it is reported to us immediately
and proper action is taken.

SHRI PILOO MODY (Godhra):
What the Minister says is, once the
tanks have arrived in Pakistan, he will
know about it, (Interruption)

it <h Tm (30) A WwEEE A
ot fafaa sax feard ga ¥ |16 wrfge
grar & frgarh fagehr Hifs 1 farfe-
aT9T g9 ®WI & | AT AT {1 |
¥ arT q1T ag gard gq di A gmas
¥ gemr g waw gar & fF oeam-
QF1 F& T TF IR THCHT a0
ifers & i gw wrfes, AT F1 qrey
MY ATHA AW ATATE | HWA § gAU
mifes @tfqaz afma @i g sgo e
q% ®OFd WS AT WY & | w4 A

oA o faw fag & ag Fgr eI

“The US Defence Secretary, Mr.
Melvin Laird, said yesterday that the
United States is considering whether
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to permit the sale of 100 American
tanks from Turkey to Pakistan but
that certain difficulties have arisen.

He did not say what the difficulties
are in his testimoney before the Se-
nate Foreign Relations Committee.

The Indian External Affairs Minis-
ter, Mr. Dinesh Singh, who is current-
ly on an official visit to the USA,
told reporters last week: “It will be
very unfortunate if large amounts of
military equipment are pumped into
Pakistan at concessional rates.”

qare gz ¢ f5 9a ot T H WEaw
g v st uwd ¥ ¥ fr ogw A gfe-
AR FE G | AANET F A T dHET
W AYE FTEAT AT HAGT ATd TR
&1 & s angan § fr war o fewe
TR T TUT 99 A aE @R
FTea 4T § AT T4 g9 fawrs
graFE fadumm faar ar?

@O aaaz & fF S swlter &
JGAIT £, WG qEE TeEw, AT e
¥R AW, wwdET gt ¥ feerw
waEgr d fg 5 9y wa & faws
qiffem #1 9T Y ggEar &9,
SR A @a Ay & & wedy wew
FTEATA TH aCH &raar Mgarg R
s wifem A foofesr qaff & o
Frfr  FAT w7 g & fE vreead
3T wifeea Fgg ¥ 22 fA ¥ arzag
aggar a1 fF 1965 F arx IwlET
qfseam & fFdt et g & afkd
F &F arfe A agmar T I
afrr &F 28 A ¥ arT ™ T ¥,
Fwher ¥ grfee™ ®Y T Y agr-
aar &g & wrar amgar g fF 1965
¥ ofeeT W g7 @ @A &
az fradlt A WA ;T oFOTETA
W g g AR ferly o drat e
¥ oafd ofram 1 ot e m

g’
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afem aae e w1 o =h

W g fr wiffeam & faw goedsm
qE- 40T A1 anly FEY & v arfEeara
& & afed arefrn 3 % g fagr
T AT AR 99 qifeeaE o gA fre
gg gar o= fom 1 gw & agw wfa
ggatg 4, A fder &R e
Ffag o mar 7

& o W@ g fE greifs e
QT ¥ Wrg w1 I faar @ 5 drad
e & Jfd a8 arfewE wr et Y
qEx AR AM qE WY IR T A IR
JAA MEIIGT &, T WRG HETC
ok fgams @ sriard s w e
SR ?

= grrw@m fog: 1967 ¥ swday
yuF qrfedt e AR a5 qrferedy
i fFFa & aw fFdr fFer &1
ww@ www gy A fem ¥ adw
A qfFEE | I F TR ag g fF 39
¥ g agw ANT aF fedEr A ot
N g I TP ITF T
qréw  fed W1 @A § | ATA-erad a9T
fq wrasd g Srawar g fF za feew
T F1E  wAE qfFeaE § o9gEr @1
wgt A% Srad q9A FT FAS & 1967
¥ WX ¥T qF T FNAH HF A
aiffear ®1 fawr gatea g% fer g
G v @ Afr ™ I 99 Ay
QA $X@ &1 WA ag ff awar
mr ur fr fedt @ra a0 & afd @
feer w1 R A s g =
fggem #1 @ s s arfs-
A w5 fogr wrdar) W aw AgEw
ffa & g F@ B &1 AT gATw
gt fr ag w ofedt = g @
g fr ag @ wt a9 a1 99 Hxgw
oy A | 9g o ¥@ FE FA
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T R ot @ ww §oww w
w@ﬁﬁ@wﬁﬁrmnnm
@ a1 T G qwar Ak @ aw
T @ A 9T FLGE § )

T ®AF ¥ WA-HAT BT qg W€y
e amlder Awgt o q@ mram e,
UF §-AQT wfEea # ifm -
99 ¥ fad ¥ wwr ¥ sw ey faare
WNaew & a9 8, fow wd 3 fag a2
v dar @ae & fr 9w % famz
T FUA o R A Wz w|0E
A FRF 47 ok @i Ifm qwa
# fad (smmaw)

o @ F oA wdEg v arAr
ag g & freew aga & wregafa awa
FAR W IT FTGUAT ARA WEA
FT FAATHT A qifeea & @rq ot
e fear mr B0 g way & fe s
afed @ @}, T AR A
A qa it s @

o grmam Fwg: A7 are Far ar
f& 1967 Fr A wrfeehr & ag 2 »it o-
9 WA ¥ I &Y, T 99 qrfedr
F AR @ el e & dqw dow
T F AL aFT § 1 ag faw
WA 9w W Folx W Iwz AW
afew 9T

sl th m: anE i agEar A
gar wE?

MR. SPEAKER: I am sorry. You
have had your second chance also.

st W v gy E waw @
WE) ggwr arg 37

SHRIMATI SUSHILA ROHATGI
(Bilhaur); Mr. Speaker, Sir, Pakistan's
flirtatious but successful dipimnacy has
succeeded so far in bringing many of
the nations of and Asia to vie
and compete with each other to pre-
sent bouquets of arms to Pakistan and
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giviog military aid either directly or in-
direclly through the third powers on
sule or as free gift, In the early Fifties
and Sixties, America was busy arming

Pakistan to the tceth ostensibly against °

the Communist aggression; but later on
it was found that the arms and ammuni-
tions supplied by America to Pakistan
were used neither against Peking nor
against Moscow, but against New Delhi.
In spite of that we find America ope-
1ating its submarine Ghazi in the Indian
ocean as a proxy though it is loaned to
Pakistan, which America is doing, for
maintaining its influence in the Indian
ocean. The U. S. S. R. happens to be
the main supplier of ammunitions and
arms to Pakistan till last year and we
find that the Deputy Chief of Soviet
Navy, Vice-Admiral Smirnov visited
Pakistan and Russia is assisting in mo-
dernising and cquipping the pont of
Gwadur. We find that though Pakistan
is not starved of military equipments,
there are other nations also like Czecho-
slovakia which have entered the fray.
And recently we find that Czechoslova-
kia has supplied plenty of these armour-
ed personnel carriers to Pakistan, In
addition to that also, Sir, West Germany
has also entered into collaboration with
Pakistan producing Anti Tank Cobra
Missiles in complete contravention of
Bonn'’s declared policy of 1967, not to
inject arms inside the areas of tension.
Recently we find that the Defence
Minister gave an answer on the floor
of this House on the 26th of March
that a British ship carrying arms for
Pakistan has left French port, The point
is this, that any assistance given to
Pakistan by anv country is bound to
react on the sovereignty and integrity
of India.

So, since this particular matter is un-
der consideration and is now being
finalised, I would like to know what
prevents the hon. Minister from flying
direct to Washington and in reflecting
the opinion of the Indian people there
and telling them that India no longer
has any faith in its declaration of friend-
ship with America and in finding out
whether Washington is really concerned
with the security and integrity of India
and also telling them that India will
react sharply as it will jeopardise the
realationships between the twg coun-
tries? In addition, it will be a monu-
ment of brinkmanship of American
policy and it will be more or less tanta-
mount to handing over South-East
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Soian cou platter to our
, The second point that 1 would like
! W know from the hon. Minister is that
since the Tashkant Declaration at the
initiation of U, S. S. R, Pakistan hay
taken advantage of it but only India
has been observing the provisions of
the agreement. Pakistan is continuing
to flout this, The Indian security 13
also being ‘threatened by Pakistan's
collusion with China.

_SHRI SURENDRA PAL SINGH:
The main question which the hon, Mem.-
ber posed was whether we took any
special steps to bring this to the notice
of the American Government. The
Foreign Minister conveyed our views
to the U, S. Government., Our view
with regard to the supply of military
cquipments to Pakistan which, we feei,
will endanger our security and also
create instability in the whole of this
region has already been conveyed to the
U. S. Government on a number of occa-
sions, In 1969 alone this matter was
raised with the U, S, authorities four
times and the Foreign Minister, when
he was visiting U, S, A. in connection
with the U, N. General Assembly
meeting also took that occasion to ex-
plain this to Secretary, Rogers and the
same thing has been explained to the
U. S, Govt. through our Embassy, Our
views were noted by them. I am sure
that before they take this particular
decision, they will take our viewpoints
into consideration,

SHRIMATI SUSHILA ROHATGI:

What about China? Our security is now
in jeopardy.

SHRI SURENDRA PAL SINGH:
This is about the supply of tanks from
Turkey to Pakistan.

!A:ian countries on a

12.53 hrs.

QUESTION OF PRIVILEGES RE:
SUPREME COURT NOTICES TO
CERTAIN M.P’s,

MR. SPEAKER: Now this is about
the privilege issue by Shri Madhu
Limaye and Shri S. M, j

sft mg fand (F%) : wsgw wET
a A woT W gEA & by awe
¥ fams A & am g & ¥,
AT LA |, TR QW AT, ar
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[ =g fana]
@t o WM W WHTAR T LA FE
& gra Afew wrd fwar man § weaErd
gy wma H ) ow Afew W oag wwr
wr g

“Notice is hereby given to you that
if you wish to contest the appeal,
you may enter appearance Wwithin
thirty days of the receipt of this
notice before this Court either in
person or by an advocate in the court
to be appointed by you in that be-
half and take such part in the pro-
ceedings as may be advisable and take
further notice that in default of your
appearance within the time prescrib-
ed, the appeal will be proceeded with
and determined in your absence and
no further notice in relation thereto
shall be given to you.”

Tq §aA R AT IBWT A@IE,
i wrew fed g a1 ave faar s
3, wad ax ¥ sfqum F AT 105
(2) & W faegd arw el § FGl
war g fr o & #r€ Fraarg & @
aed § w@ g wmen @ ;. #

aftr ®CX &1 IR
Faxd W ghtw FE F W
s ve¥ FWT A Afew wrd
R

P

woew & fawe srtat so0 38
o ¥ 3T A mERE @R
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T agAr =gl wif eameATg Tife-
Wz ok ot w1 ¥ §ud o Anerd
W FET T wrgar | T arq @19
ot wrs T g e dfam @ g
105 ¥R T gy 2 fasgw
1A g A@gim w9 A gy
Afer ardy @Y w0 afg ar ) A
78 #ifew s foar mar @9 gEd
T it fAuat F1 § agAT A8 w1gar
§1@F @1 I@F Fgar WEAT g |
arEAT SHEH AT IR /) A 9wy
§9 gal 9T F|WT IET gT HgHw w1
BRET F 91 Wreg | 99 ufvaraw uey
FIWMAH EISA ATF FTHA YA afy-
F4 1 afad ST FT 99 F@T T
A1 97 Uge€ FF A UF WIAST A9
frar av 1« wroEr S & Ao oE £
arem F 9gar g1 I ofFT Y ety
g Fgrdr:

“Liberty of speech is granted to
you, but you must knew what privi-
lege you have; not 1o speak everyone
what he listed, or what cometh in his
'l:lralll to utter, but your privilege is
aye” or “no”.
fach FAATT FIT FT ATIHT AfEHTT

2\ 3z 99 @wg Fgrw@r av | Afed
I a5 T AI/MET AT HRX grIW
aE FHI F ArF § et W AR
qifeamiie & @Rl FT AT OWTGO FY
Tagaar &1 qfgFIT & 98 T H gear-
fog Srmar ) ga dfaae § Wy &y
Tadaar & wfas F1 gwT @ @
g1 SEF AW weue Aga A fraa
¥ or seeg d fad gwer & qgAr
IEATE AT TATET FEE A IE aq
& qfdr 1 (fevwiwm) feo @ ¥
e § #y wfwgzd dfew =
gadia gl & gare ¥ we fear
FrATE, I A@A W UG AAE @Y
Y W AT NG I W H
ey W
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. “For his gpeech and action in Par-
liameat a member is subject only to
the discipline of the House itself and
no proceedings, civil or criminal, can
be instituted against him in any court
in respect of the same, Absolute
privilege has been given in respect of
anything said or any vote given in
Parliameat or a committec thereof
so that members may not be afraid
to speak out their minds and freely
express their views, Members are
therefore completely protected from
any proceedings in any court even
though the words uttered by them in
the House may be false and malicious
to their knowledge. Though a speech
delivered in the House by a member
of the House may amount to con-
tempt of court, no action can be taken
against him in a court of law, as
speeches made in the House are
privileged”.

199Y HTTT § qUETLOU FAAT FT WG
F radEm #1 afae @ o IEdF IO
¥y fdT #Y aEAn #X oA
I qFAT & 1 #=7ET Y AT Y FwT
¥ I9T ¥ & | dfgww ¥ wrgg
121 a1 # Fgroar g e ogfy e
Y ATAHAT TG 9T AG wAT A0GT |

SHR1I RANDHIR SINGH: This is
very clear; everybody agrees on this.

st wa foma : ¥fFT araoE @F
®1% FLAT IT 97 fF@aor sAwr FTAT
¢ ™ A B FETE ) FIHA F T
ATFETT F g1 TS A1 A HE Fraarg
T wwh A agAg @ o
ATy @y frdr Y o azmit ar
AAgF W weEd A &%, giw
T A FL, gL AN AT AL a7 AT
st frdaer , d=d v S srpwied
FET &, 98 10 AGFT AT qIG) #7
¥ o z@fem arar 105 ST 37wy
2% ggafase g famrmr g
AT = yfawl w7 ITEET @ s
oftr #¢ a7 g 7 A amHeT qwy
8—2 Lok Sabha/70
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FA A wET A OF T I Em AT
gaeg fadis Y e oo faae s
T HC Q@

T qg W wga s arwgfm A &
faeme #1§ s wEATEr #3)1 dfe
Iy A FLF TA o) gradwT ag
st § fe @itw §12 o1 a0 9 o
faokg g & gwfis #xa1 g fs @i #12
W wAa wY @i FT A, /fEw R
3w A fpdy sroor & Gar 7 fegn, ot
—IF ATAS FT GFC—F qEANY gl
& aeg wl ¥ @l A T @
g—s #1 Zfeg v AN woma et
] 7@ fradr a7 ® g0 gem
faar srdm o
13 hrs.

SHRI S. M, BANERJEE (Kanpur):
I must thank my hon. friend Shri
Limaye for raising this question as a
matter of privilege.

When I got the notice, I also imme-
diately sent a notice of privilege, and
1 must tell you that when we are given
immunity or protection under article
105, there should be no cause for any
court, whether the High Court or the
Supreme Court, to send us a notice or
try to involve us in a case for what
we have done in this House,

You will remember that at that time
Dr. Sanjiva Reddy was the Speaker of
this House, and this thing came up on
a calling attention notice given by Mr.
Salve, When the whole thing was being
discussed about Jagadguru Sankara-
charya and his various statements, I in
my wisdom said he should be brought
and laid on the Table of the House for
circulation. That is exactly what I said.
1 did not say anything else, and Dr.
Sanjiva Reddy in his wisdom said that
he could not be laid on the Table, he
should be put under the Table. These
are the two charges against me and Dr.
Sanjiva Reddy. It was just in joke.

T am afraid that if this House does
not protect the privilege of the Mem-
bers, then there will be a situation ‘of



223 Question of Privileges

{Shri S. M. Banerjee]

a serious confrontation between the two
bodies. Both the Supreme Court and
this House are the creatures of the Con-
stitution, and when we have regard for
the Supreme Court Judges, for the
judiciary; the{eshould have equal regard
for the Members of this House. After
all, we are the law-makers, we are not
subservient to the Supreme Court, let
the Judges realise that, That is why
1 would plead with you that this should
be referred to the Privileges Committee,
because last time when we were asked
to appear before the Court, we were
udvised by the Law Minister and also
by the Chair that they took serious
cxception to such things and we were
asked not to appear, but again the notice
hus come to us. Whether the High
Court is responsible or the Supreme
Court is responsible we do not know, but
the notice has been signed by the Assis-
tant Registrar of the Supreme Court,
and it has been delivered to us. So,
I would request vou in ull faimess to
refer this matter to the Privileges Com-
mittee, so that once for all it may be
decided by u Committee of this House
whether such rights and privileges of
the hon. Members are duly protected by
vou or not. That is why [ appeal to
you and vour sense of impartiality und
justice. As the custodian of this House,
you are upholding the functioning of
parliamentary democracy in this House.
So, this case should be referred to the
Privileges Committee.

I do not want any confrontation bei-
ween this House and the Supreme Court,
but if the Supreme Court bhehaves in
this fashion, with scant regard for the
hon. Members of this House, T am afraid
I will have 10 say that the Supreme
Court is also guilty of contempt of this
House, and it should be referred to the
Privileges Committee,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIN-
DA MENON): T had an opportunity to
refer to this matter on an earlier ncca-
sion when it was raised and I said. 1
repeat it now, that article 105 pives nn-
limited privilege to Members of Parlia-
ment and to Parliament. Whatever is
stated within Parliament shall not he the
subject matter of anv oroceedina< in a
court, that is the position. Parliament
itself has imposed restrictions regarding
speeches They are contained in rules
352, 353 ctc. 1 offered on the earlier
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occasion to request the Attorney-Gene-
ral to point out this matter to the High
Court, and on his doing so, the suit
was dismissed. Now also I think the
better course would be to charge the
Attorney General with the duty of
pointing out to the Supreme Court that
this is a matter which cannot be pro-
ceeded against on account of article 114,

SHRI SONAVANE (Pandharpur):
Are the Supreme Court Judges ignorant?

SHRI GOVINDA MENON: The
guestion was raised when 1 made this
offer with respect to the High Court
also. I do not know whether the sum-
mons which issue is a judicial order or
a ministerial order., Anyhow, 1 shall
ask the Attorney-General to appear in
the Supreme Court and point the provi-
sions of article 105. I suppose the
House will agree to that course and
keep this matter. ... (Interruptions.)

AN HON, MEMBER: In tbe mcun-
time Members will have protection?

SHRI GOVINDA MENON: Mem-
bers need not appear,

MR. SPEAKER: There is not much
need for afy controversy over it. The
position is just the same as was discussed
earlier in the House. 1 very much wish
that the Supreme Court had realised the
powers, privileges and immunities of this
House even before admitting this peti-
tion. The position earlier pointed out
hv the Law Minister should have suftic-
ed. T am really surprised that inspite
of that leave to appeal was granted hy
the High Court. [ do nat go into the
merits of the question. They are wise
persons. But so far as this House is
concerned we have got rights and privi-
leges coming to us for centurics under
the British conventions. As  Mr.
Limaye pointed out, they may not force
us into a repetition here of those ancient
times, You know what a difficult period
that was. About nine Speakers in Bri-
tain were hanced either by the King or
the orders of the house or courts. |
do not think they will muke the tenth

one here. T can never imagine T should
accept the summons, T ask Members
concerned not to appear before the

Supreme Court and T request the Law
Minister to take other stens. T auite
appreciate the position he has rightlv
taken: he should point out to the
Supreme Court that this matter was dis-
cussed and he should arrange to explain
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the corstitutional point to them. There
should have been no need to repeat it.
Still they are the Supreme Court; it does
not matter if he repeats it there also.
If anything comes again, we shall be at
liberty to discuss the matter, Papers
to be laid.

SHRIMAT! SHARDA MUKERJEE
(Ratnagiri) : On a point of order.

MR. SPEAKER: That
agenda is over.

part of the

SHRIMATI SHARDA MUKERIJEE :
We look upon you as the custodian of
our rights in this House. There is «
very important point about which 1 met
you a month ago and it s regarding
the Air Force aircraft in which Group
Capi. Das crashed.

MR. SPEAKER: You must come
through seme regulur motion.

SHRIMATI SHARDA MUKERJEL:
1 am very reluctant to raise this matter
in the House. As 1 mentioned. ...

MR, SPEAKER: I have asked papers
1o be laid.

SHRIMATI SHARDA MUKERIJEE:
What is this? Whom are vou protect-
ing—the Government ? Or the rights of

Members 7. ... (Iiverruptions.)
13.8 hrs.
PAPERS LAID ON THE TABLE

ACCOUNTS OIF 1. 1 T., DELHI AND ANNUAL

REPORTS OF NATIONAL INSTITUTE OF

FOUNDARY & FORGE TECHNOLOGY, AND
INDIAN INSTITUTE OF SCIENCE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V., RAO): I beg to lay on the
Table: —

(1) A copy of the Certified Accounts
of the Indian Institute of Tech-
nology, Delhi for the year
1968-69 along with the Audit
Report, therein, under sub-section
(4) of section 23 of the Institute
of Technology Act, 1961,

A copy of the Annual Report of
the National Institute of Foun-
dry and Forge Technology,
Ranchi, for the year 1968-69.

t
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(3) A copy of the Annual Report of
the Indian Institute of Science,
Bangalore and the Statement of
Accounts for the year 1968-69.
[Placed in Library, See No, LT-
3072/70.]

ANNUAL REPORTS OF DURGAPUR PRO-
JECTS LIMITED AND SINGARENT COLLIE-
RIES COMPANY LTD.

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANNATH
RAOY: T beg to lay on the Table:—

(1t A copy of the Annual Report of
the Durgapur Projects Limited,
Calcutta for the yeur cnded the
31st March, 1969 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (3) of section 619A
of the Companies Act, 1956 read
with clause (¢) (iii) of the Pro-
clamation dated the 19th March,
1970 issued by the President in
relation to the Sate of West Ben-
wal. [Placed in Library. Se¢ No.
LT-3073/70.]

(2) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(i) Review by the Government
on the working of the Singa-
reni Collieries Company Limi-
ted, for the vear 1968-69.

(ii) Annual Report of the Singa-
reni Colleries Company Limi-
ted, for the year 1968-69
along with the Audited Ac-
counts.

[Placed in Library.  See No.

3074/70.]

REPORT ON WORKING OF COMMISSION OF
RAILWAY SAFETY

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table a copy of the Report on the
working of the Commission of R:ulwa_y
Safety for the year 1968-69. [Placed in
Library. See No. LT-3075/70.]
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POSTS AND TELEBGRAPHS AUDIT REPORT

THE MINISTER OF STATE [N
THE MINISTRY OF FINANCE
(SHRI P. C, SETHI): I beg to lay on
the Table:—

(1) A copy of the Audit Report,
Posts and Telegraphs, 1970, un-
der article 151 (1) of the Con-
stitution.

A copy of the Appropriation
Accounts, Posts and Telegraphs,
for the vear 1968-69,

[Placed in Library. See No. LT-
3076/70.]

AMENDMENT TO INDIAN POLICE SERVICE
(PAY) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. §. RAMASWAMY): I beg
to lay on the Table a copy of the First
Amendment of 1970 to the Indian Police
Service (Pay) Rules, 1954 (Hindi and
English versions) published in Notifi-
cation No. G. S. R. 409 in Gazette of
India dated the 7th March, 1970, under
sub-section (2) of section 3 of the All
India Services Act, 1951. [Placed in
Library. See No. LT-3077/70.]

13.9 hours
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following razssage received from the
Secretary of Rajya Sabha:—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform tfle
Lok Sabha that the Rajya Sabha, at its
sitting held on the 1st April, 1970,
agreed without any amendment to the
Haryana and Punjab  Agricultural
Universities Bill, 1970. which was
passed by the Lok Sabha at its sitting
held on the 28th March, 1970.”

13.10 hours
ASSENT TO BILLS

SECRETARY: Sir, I also lay on the
Table following cleven Bills passed by
the Houses of Parliament during the
current ‘Session and assented to since a
report was last made to the House on
the 26th March, 1970:—

(1) The Appropriation (Vote on
Account) Bill, 1970,

APRIL 3, 1970

E. C. Report 228

(2) The Press Oouucll (Amend-
ment) Bill,

(3) The Appropnanon Bill, 1970.

(4) The Manipur A iati
The Man p ppropriation
(5) The Manipur Appropriation
(No. 2) Bill, 1970. prop

The West Bengal Appropria-
t;g;no (Vote on Account) Bill,

The West Bengal Appropria-
tion Bill, 1970.

The Appropriation (Railways
Bill, 1970. ¥

The Appropriation (Railways)
No. 2 Bill, 1970.
The Essential
(Amendment)
Rill, 1970,

The Calcutta Port
ment) Bill. 1970.

(6)

(7
(8)
(9)

(1 Commodities

Continuance

(11) ({Amend-

13.11 hours.
ESTIMATES COMMITTEE

HUNDRED AND ELEVENTH REPORT

SHRI THIRUMALA RAO (Kaklna-
da) : I beg to present the Hundred and
eleventh Report of the Estimates Com-
mittee regarding action taken by Gov-
ernment on the r2commendation con-
tained in their Sixty-ninth Report on the
erstwhilc Ministry of Education—Na-
tional Archives of India.

SHRI CHENGALRAYA NAIDU
(Ch:ttor) : Sir, I raise a point of order.

MR. SPEAKER: Order, order. I re-
quest the Leader of the Opposition to
kindly see that they do not raise any-
thing abruptly in this House.

SHRI CHENGALRAYA NAIDU:
My point of order is this, When a
Member gives a Calling Attention No-
tice and it is not admitted. ...

MR, SPEAKER: I am not going 1o
step in, I am not going to take it up.

SHRI CHENGALRAYA NAIDU:
If it is not admitted, sometimes it is
admitted as a Slarred Question. A
Short Notice Question is sometimes ad-
mitted as a ' Starred Question. (Infer-
ruption.)
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MR. SPEAKER: Order. order.
SHRIMATI SHARDA MUKERIEE:

rose.

MR. SPEAKER: I am sorry. You
always create a difficulty by raising all
such points of order which have nothing
to do with the business of the Huose.
This is the third or fourth time during
the last three or four days that this is
being done. I am not prepared to listen
to you. I am sorry,

The House will now adjourn and meet
again at 2.15 pm. The hon, Mem-
ber, Shri Sheo Narain, will continue his
speech.

13.12 hours

The Lok Sabha adjourned for Lunch till
fifteen mintes past Fourteon of the Clock

The Lok Sabha re-assemoled after Lunch
at Seventeen minutes past Fourteen of
the Clock

[SHRT VASUDEVEN NAIR in the Chair]

DEMANDS FOR GRANTS—contd.
MiNISTRY OF HOME AFFAIRS—contd.

ot fra aema (Fr) : omwnfy
wErEA, & 9 A w@rar fs o aEae
HFfra avg ¥ Wi Y g Fvag,
T wifem, st B f1 W oeE
o1, IFFT gAT FY AL | 4y faFez wm,
s TWier Aefarr rmEer ar el S aer
from qfwg FradEr 9r, IAF goar
M 7d | qrfF ¥z WA F wAT Y amw
# g% war | awfa werEm, 94 fow
& gAT FT OAAAT qGE 9T WY 4T,
e &1z fagr T O, w15 IFAATC
gt a1 1| gfF| & wwaT afase |99 9@r
ASEE, IT F ATAA Ag FeAATH [gAT
WY zEAE AT g A W qw H g
[ FT WA TE 997 a1, A
Gft aF wEeRr arwr qw ad g
| & g fafrex aes ¥ wa
Wawag s WA R oamo g
WA F AF ) WA www w7 R
FAE PRy T §) 22w
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qagw 3 F ;T ¥ AW AT E
W geAT ¥t sifme oAy /e
F@EMW AT A qrEfy arfearady wEES
g, fomy @ wme &Y Wi
& oaw)

T} X 27 IRWE F qAw
A g1 W HEY ACOF AR A,
§ aEy A W wrhed | A
e fegaz & a A wma afew oAl
# WregyH a1, foad amr o |
4| 9= 919 ¥@g Iq fedraw w far
ar sowr 38 fedfraw F AT e

FHAA BET TH W F AW agw
SgTET FEAT FTTE T oTq w1 ITET A
3% 7 w4, 47 F1 | fgrg R qEAATN
Fdta w9 IE wrE wEwE A Eer
aifga | ag T # oArsH I 2 fE
NI IH ACH T qI5HE 2 |

feqrerr 91 A T Rwr H g
awft w1 W@ = femw war
=rfgd, & W &1 awA qATE F AT
gAY Tt A A wifed oww
qarag ¥ WY FHE qTIA FATE of, 3N
# foie s & qrw AT ¥ AW
Framed frza &1 O3 ¥ fod =<
w1, arfF A AW H HTA-TTH AT -
W W N gAw F A g &Y A%
fm fafreey @rgm, ¥ & ¥ way
qgY AET-UW T TT-OR OF W
e frar 9r, fRg o9 3T 9
qz 0% T T @ §...(\aam)
¥ wmmg 5w s T -
n # Awear w1 %A & fAg AT
F® I FIW I |

awafy wgm, gfeadl & waer
AN @ A w3 ww A AY
im fafrex "ga & == ot
R Q’t&i‘g‘mﬂ\'ﬂ%tﬁ"ﬁﬁ
MR FU | FO: A0 T TCAS U
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[t farreraor]
27 m A o g wEt WRaw @

% g, Wi mfaw qIw g A 9§ |
fergema &t dm fafedt 1€ wgR
wary JE &, oy WA ano¥ g

wal ara gfeom as% THo Qo aTH

WL H—IATGATE H—FATL ATF T
Go 91 X & Af#4i ¥ 9w @
g afss wawr w1 oy A faeer
21 % f foem fed s 9T
& TN I gETE T A A

IyAT AW # qwer o e W
¥ wfrrd daor s W & R #
e AW ¥ 'Y H o e
grar =rfed, dfgs =3 frdyox sew
T oFem =ifEd 1 zw aE Ad wEa
fF gt TH FELEEA TEOIA TY A TR
W oqT, 99 A ofedw uweren FRE
FT ¥ 471 FQIIT A § OF 3rEaA}
Far f& & 3¢ o= @war g, fe=h
@ gFar g afFw gwrw HE aw R
¥ ggar =gar g £ ag aww e
U WAT FTATHIA FL G E, A1 50
¥ag aff & f5 ot wewmr #1
TR FLAF | gur a1 § 99 faom
Folt dfeq = o oy s IFR SO
frawwea st ¥ qw 5T, @Y I I
wrere 7 fear I F1 I9w I
qQ¥ | I FAIA F FIH &Y T @y
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AGAAT AW E | I A AT
T @, !ﬁrqwﬁ‘rwﬁaﬁrrﬁ

W oo § A age a@ s W@
Ll i

T K 7T A ogwenr w1 A@TE
wE fag faaw gerd s §
A &1 gm fafree ¥ agr zvearsr
AT E, YA N F qrH TCedTed Word
& afra AN gt & o | aww
HAgt amar, u= frw ¥ TwEre # et
FL1 oA RAWTEG O & qM gan
g TAH TEEW A @ &
ATT T\ WAWIEL  ARd &, oS
arEfer SgA E AT I Ard WA wy
AT AT EAT | AT 9 wER Afra
T ¥ gFaAar ge a1 oig #f,
FT T Al swAr fag wTed

SHRI M. L. SONDHI (New Delhi):
The reorganisation of the Ceniral Secre-
tariay Stenographers’ Scheme is a very
importunt one. | wish the Home Minis-
ter hears it. But he is now busy in con-
versalion with other Ministers.

ot fim aRmw @ s geF F el
I TR swRr ama g, fE
ST o g Fgd & f5 ghafeds
¥ gAfefeas g—aai Afefemm § 7
Jaaw A wgw fafrex ¥ Sfad=
F TAwwe # gAfefeem fFaT— Who s

going to control this indiscipline? This
Home Minister was also a party to
creating that indiscipline. You must
give an example to the coming genera-
tion of this country, the student com-
munity. Why don't you give them the
example of Sardar Patel and Pandit
G. B. Pamt?
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a1 ? w fafrer amga W 3@ e
| AN 4, AR v fag o agr
WE—& gw #r fiEw § A o
AEAE, Afer & wmEw g Fow
FHAY dorf Wy WY EE I ATAR A
FT FL K g fafrees aga ¥ g1
Tgar g f5 o Em wr oquTd

When you are trying to corrupt the
legisiature where will the country be?

=7 Wl & 99 ¥ ™ fewmow v faiy
FWTEN

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, the
Home Ministry is a key ministry and
our Home Minister, Shri Chavan, is a
very able administrator. But my diffi-
culty and the difficulty of the House is
that he is also a very able parliamenta-
rian. Any case it might be he presents
it in such a tactful ingenious manner
that it becomes convincing to every-
hody excepting himself.

Look at the cuse of Governors.
Three or four Governors acling in
different conditions without having any
contact with the Home Minister or the
whispering gallery of the Home Ministry
still come to right conclusions which
are in accord with the Home Minister's
views ! That is how things are going
on.

There has been a lot of talk about
cases against ex-Chief Ministers, What
huppened to all those cases? When
they were initiated, why were they not
pursued ? Is it under political influence
that the delay is taking place or are
they being given up ?

Coming to the report, I take only
one instance to show how the report is
presented to us. About the Admini-
strative Reforms Commission it is said
that all its recommendations are proces-
sed and decision taken on them with
minimum  delay—note the words
“minimum delay”—and the recom-
mendations are the major concern of
the Government. Shri Morarji Desai,
who is more sinned against than sin-
ning, presented an interim report on the
Lokpal. That was in 1966. The Lok-
pal had been discussed many times in
this' House before but the Bill was
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introduced in August 1968. Tt was
passed by the Lok Sabha in November
1969; still, it has to be discussed, debat-
ed and passed by the Rajya Sabha.
It took four long years for a matter
which could have been disposed of in
two month’s time. This is the speed
with  which the Home Ministry
functions.

There has been a lot of insistence on
speed. For the Prime Minister also,
socialism has to be speeded up. But
then, in addition to the 14 banks she
is not ready to nationalise foreign
banks. So, the concept of speed differs
from place to place.

Another matter is of Telengana.
If you read the short account about it
in this report, it would appear that
there was some agreement in 1956 and
in 1968 they discovered some deficien-
cies which were not implemented. So,
the Government concluded that speedy

work should be done for the imple-
mentation of those recommendations
and a eight-point programme was

formulated. Committees were institut-
ed and their recommendations are being
studied and worked out. Finally, they
have given more powers to the regional
committee in the State.

It appears from this as if there was
no mass movement in the State, there
was no demand for a separate Telan-
gana, the students had not been striking
for more than eight months, firings had
not been taking place, people had
not been arrested, their schools were
not converted into prisons; all these
happenings as if they did not exist.

Shri Chavan himself, when he visited
Hyderabad State, at one time said that
separate Telengana will also be a matter
to be discussed. Then he %uietly
forgot about it. He and the Prime
Minister appealed for normalcy. The
moment normalcy arrived, they quitted
the whole Telangana people and the
Telengana problem. This is the way
they have been treating the Telengana
issue.

Nearly 300 people were killed in the
firing but not in a single case a judi-
cial inquiry was instifuted. Only in
one case a magisterial inquiry was
ordered. That inquiry revealed some-
thing which was not to the liking of
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Government; so the man who was the
inquiry officer was transferred the very
next month.

That is how things are conducted in
this country.

Now, after all, what is it that . the
people of Telengana are wanting?
They are not going out of the country.
They are not asking to apply a new
principle on which the State should be
administered. They only want that the
State should be administratively divided
into two parts instead' of one. Is that
a demand which is so difficult to accept
because it will affect some State of
Maharashtra or some State of Mysore
and that is why it should be rejected ?
What has the Government of India
been doing? When there was the
partition of the country, they created
a communal mind. When they formed
linguistic States, they created a linguis-
tic mind. That is how it has heen
going on. But when the demand is
made only for a simple administrative
purpose, that is rejected.

Only today, Mr. Chavan said that the
economic viability and the will of the
people should be taken into account.
About the economic viability, the
States Reorganisation Commission itself
has recommended the formation of the
Telengana State. About the will of the
people, if all that has happencd is not
sufficient to prove that the people are
behind this movement, let there be
some other way of finding it out. Well,
you conduct an opinion poll to find out
whether the people want it or not. If
you are allergic to the question of
plebiscite, then you find out some other
way. I suggest to Mr. Chavan that
either Mr. Brahmananda Reddy or he
himself stand from any part of Telen-

gana on the issue of a separate
Telengana. 1 am a small man. I am
ready to take up the challenge. Money

and power, all count. But still, I am
sure, the people of Telengana have
completely decided that they will have
a separate Telengana. And they will
have it whatever be the policy of the
Government of India. I would plead
with Mr. Chavan to give second
thoughts to it and have some
sympathy for the demand of the people
and some regard for public opinion.
This is not asking too much from a
person of the eminence of Mr. Chavan.
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There are so many problems before
this country which are very serious
ones. The question of the wuse of
foreign money in elections was raised
in Parliament. Then, of course, an
inquiry was made. We do not know
what action has been taken, whether
any protest has been lodged with the
countries who are using their money in
our country or any person receiving
the money has been booked or warned.
We do not know what steps have been
taken.  We cannot allow foreign

countries and foreign money to inter-
fere in our affairs.

As regards the question of defections,
the hon. Home Minister, Mr. Chavan,
was very vociferous when that matter
was discussed in the House. Now, the
defection has taken new dimensions.
It is not necessary only to cross the
floor from one side to another, sit in
another place, you divide and you
become two parties with the same
name, the same symbol and so on. The
fight is only about the symbol. Their
only functions are toppling and coup-
ling. The Central Ministers either go
there to topple the Government of the
State which is not to their liking or to
couple other parties so that a new
Government is formed. If this thing
is continued in this country, the Cen-
tral Ministers will be considered in

the States as infiltrators. They have
created that sort of conditions of
allowing defection to go on without
any hindrance or check. The report

itself says that communalism is grow-
ing and no effective steps are taken.

In Jammu & Kashmir they are
dividing the people region-wise. ~About
Scheduled Castes so many cases were
cited where they were ill-treated. Is
not the Home Minister responsible to
see that all these things are set right ?

Then take the question of Hindi, We
have not been able to create enthusiasm
neither among the Hindi States nor have
they been able to adjust their policy
to the demands of the Southern States.
This policy of having big States is
really a disintegrating force. Tomorrow,
probably, Mr. Chavan will be consider-
ed as a disintegrating factor in the
future of India. If such a contingency
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arises, you should be prepared for the
worst. There is not a single Hindi
State which has an outlet to the sea,
If the non-Hindi States with their huge
coastline ask for separation, then what
is the remedy?

What is the difference between the
DMK which is asking for secession and
Mr. Bal Thackeray asking people to go
out. One says, ‘I will go out’ and the
other says ‘You get out'. Both are
secessionist activities, Therefore, 1 see
before me in this country Lord Shiva
in his death dance spreading death and
destruction with Mr. Chavan as Lord
Vishnu sleeping with his chakra as his
pillow.

SHRIMATI ILA PALCHOU-
DHURI  (Krishnagar): I would just
like 1o bring to the notice of the Minis-
ter that T have spoken on the Bengal
Budget and Bengal discussion and so
I would not go into detail, But there
are one or two things T would like to
bring to the notice of the Hon. Minister.

About gherao, it has to be tackled
with a strong hand so that the economy
of West Bengal is not ruined. The for-
mer Chief Minister of West Bengal said
that during the UF Government regime,
there were as many as 689 and 78
gheraos in the public and private sec-
tors respectively, and another 48 and
29 gheraos respectively in the schools
and colleges. The High Court has
given a judgmeny against the cheraos.
Yet it has not stopped, In a Women's
College. the lady Principal, Smt. Mama-
ta Adhikari, was gheraoed till she faint-
ed, I hope gheraos will be put down
with all the possible expediency and law
and order maintained.

Secondly, T would like to bring to
the notice of the hon. Minister one thing,
When there was hartal in Burdwan, the
telephones therc went off whereas they
functioned in the rest of West Bengal.
This must be looked into. Telephones
and other essential services should not
be dislocated and should be given ade-
quate protection because they are the
last resort for the people to get into
contact with the outside world, and this
they could not do in Burdwan.

T am happy that the allocations for
the Border Security Force, the Indus-
trial Security Force and the Central Re-
werve Police have been increased this

CHAITRA 13, 1892 (SAKA) D. G.(Home Ministry)

238

time a little. But there remains an
anomaly. While the BSF is under the
Home Ministry, the Border Roads Orga-
nization is under the Ministry of Ship-
ping and Transport. Unless the border
roads are maintained in good condition
and are made into all-weather roads, the
security of the borders cannot be en-
sured. Pakistan and China have all-
weather roads to the borders of India
and Pakistan has established so-called
‘Bookshops’ through which arms and
ammunitions are being smuggled into
India.

Lastly, I would like to mention a
word about the freedom fighters.
The freedom fighters have not got their
pensions. Some of their pensions will
come to an end from June-July, 1969.
We have not heard of such a thing
happening anywhere, You have crema-
ted them before they are dead ! Govern-
ment servants enjoy pension all through
their lives. It is never stopped before
they die! Why only pension to the peo-
ple who have served in the Andamans?
Frcedom fighters have fought all cver
India and given their lives, T hope the
hon. Minister will clarify the position.

We are all for Privy Purses going.
But the Constitution will have to be
amended under Article 291, Article 362,
and Article 366, sub-clause (22). But
Article 363 which debars the princes
from going to court about anything is
not going to be abandoned. You are
going to reduce them to the status of
a common man by abolishing Privy
Purses and amending these three Arti-
cles in the Constitution, but you do not
give them the right to go to the court
just like any other ordinary citizen. You
keep Article 363 which debars them
from going to the court. What I sue-
gest is, the Minister may kindly clarify
this point and some fair dealing may be
given to the princes.

Then, Sir, we have heard that the
cellular jail in the Andamans is going
to be converted into a hospital. You
can build hospitals anywhere but the
cellular jail should not be converted in-
to a hospital. Tt should remain as a
place of pilgrimage for the people of
India to get inspiration when they visit
it. People have gone there and the
torch of their lives has been burnt out
in the Andamans. Let their names he
written in letters of gold-on the stones
of the cellular jail, Let the cellular jail
be converted into a national monument
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and be preserved as such. | hope the
Minister will tuke this matter up per-
sonally and do it. Thank you.

ot amen aA ot (FIwwTTe)
g & qAT W, ITF awran d
o @n fafreft w=ddt ¥ smr wrm
dME 0 ol fawdy feAi srew W
Bt g o, faa & A F ot g
WTE SIX AT & T AR gt
AL a7 AR FAT Srfew iy ag
sﬁﬂra’rigimnwa‘rng‘r, @t 22
9 7% Awfrew #r 92 wey @
W qaam o1 ™ F ) b o
AT w1 oww oad g aifgd 1w
T W TS o M ey
TR T wAwAr wifgd fraz fad o
9T Em w3, afw T WrE
THA F wa e g wm gEAA
W @tz gam fqe  savar
LRSI B I e p— T5HTT
feawer mfmi % oarg g g
TIAITIT F [ry BRI F q
%9 AFAE, TR Ay T &, S T8
WA & Saf avfE whe oy g
TF AP o, whE Frew aw,
TCATTTT &Y AT AT 21 A A
T w% ) w o amafg Tha A
HIAT ATAT IR 22 AT X oT aF
W R F am oz oarg @
wfaw w3 s Taa T G

St fm armw: aw oA LI
afear @z o o

ot waw e Wi oaw ¥ qwy
&L oot AT F77 p
A

Q% wdlg  waeq . gIAERrd &
fazz &
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st fim A W aw
awafe wgrea ;. wriv amit

ot maem s Wi T oA A
At & 5 fow fam whal & oo o

e
£

fag™ faat Awme 2amw wifaa #0
AT gAT 9T, IAH Tw Gud fET
W g, afed faw aw £ Ga daw
frd @ § o @ wwam awdr Rl
sy g e wew § wwd qamag, a
FTATIRTA FTHT A= AT FT QT
¢ fogk waidz &1 oA gEA AE
.;13 T HR AT TAT FIA IS AT
TAAHE F W ¥ ATE ¥ SiEEr @A
Tfed &t aTEErd & g7 ¥ 9 We-
T FT A IW AT FAT AW ER v

i RETda & §6 ¥ s e
fra fF qeb § o7 wATETS @%3;3‘
¥ wRARtT 9w SR, dg ST
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fear mn @ o wE qgr fed @
A aifFem #1 ogra &) S gt
AT aIfeeaT ¥ a9 @ )
forgrm gw T wART amy § i arwt
AT gag) & wwwar g fraww
arerRId  E1A A far v arfra
8y Fra T A gward, AL oA aw@
T 2 fs oferma = owimEr AFT )
w7 o A agd 5o g A
7T F§ eyt TH OFMH AT AR R
wr & @ afeear 19T wE@ 9
¢ frag 3w = ®t FL? AR o
#frd offerm &1 g9 & o a1 qw
aEw Al ¥ IW Y & ALY q9FE
% &1 7g gwrd wward & w9
g fafeex aga & womfew @ fF s
arFE Fri IF FAFT W ¢ Al TEIF
F1 FET FA9FT T A W A AH
dqaeAg X FT FIE AAT FTH A I5A |
TifF yas arg g 3@qr ¢ f& a9 &
GHT aMEA & AT ZATT AF H GIETA I
T wFA W

W B wa J fegargdom 1 A1
FrAT wE gaT €1 Fwrfgr @z A
T GUARI ATTA  TIAT 8 R ag
gerar giar ¢ fFag @ e ana
FE AT E AFFT T AT §F ST A
frer o & a8 af wgd g =@
qra AR F fgeew 7 aamn ar ek
g IA FT Adar qg gur fw Tl
Fgfedi M g & w2 Jare faar mm,
aral gt ¥ NG WX g fRie.
T & 91 FT A gy, foam : advn
g gfF wmow dHwd qod &
gz oz HE W ad §
IR @A w1fgd | feaargsion w1
. @M arer few @A wER
g9k ag qwawm W INNE F@
2?7 ¥ owg g SR A fe-
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WA & EAAT OF v A w2
T owow ¥ Al amarfe swq -
e # ywmfaa & S o oF e
T Ao, A §, W afww g,
T4 A & AT worarew, o q@_-
A A7 Iefir o aFd e ag
TF Q97 a7 o9 ¢ ¥y qg qg g
¥ & qagw oF faare qgaR @ ?
o7 g7 fraw S aw ey & o e
& F 98 oA frara oY qere A arar
form # g srar & ot A an ferpeara
How g1 Mq ¥ uw I & wufos
Fgd s e, wow ¥ frad 3w e
wafe § 2Ny 37 &1 aw § qarferw
¥R ag TP A fF @@ nEewa oF
ar QAT §d, @ g W FT arg
g A9 g 1A 1w AR geER
g & newEr § FE  ATIEE
€ F& THrE §1 T wagg a
Fra grar agard o Ase ag e fE
fergears a1 uw wwgw @1, fow 9T
93 fggrma & jafae qra @
qqq FN T I AE A HS AR
87d & unfew &t aws 9 wd agr
I iR @arerd § & AW oF @3r
FI oW €, wE A gEmel #1 AAd
€ %Y A Agarait w5 wrd § 3w ford
ggata oY wAfET @ &) aw R
sifar s & Nta g ifegarsina
F1 AT AT AT ATGAE
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MR. CHAIRMAN: Shri S. M. Joshi.
You wanted to ask questions to the
Home Minister.

st g®o Qe WS (qAT) : wwmfy
WERE, WEA FN uF THawRH
VW 2 I Ao eve FTAT AMRAT
g3 faae &1 & Zmng 5 s
HEAA  FHIEA AT AT w0y @y
famradaw & sad dla e
A oFEy & OfRowaTeer aret A
™ T w1 e fpar 2, w39 6
FRE ) Fox & ¥ ag o
FTLAT wEM g fFug marw aga faw
q A gATR 1 1956 F EATT =Y e
AN 9 A THY HEM O aaerw fear
a1 f5 73 maw el T Er gw A
aifgd | T A 1 FE Zw AW A
& @ frar | w3 gg waw wAT a9
TOTE F AN 3Oy FL wATAT A FY
qT WA gATE S AR Eoam et gt
WA AT g9 T ITAAMIF sroarAa
fear f& gw uar €18 Zfeafom dfrm
AFT T A3 F FgO ARG fE
wErA wtaw frgas s oara

RERCEE T ol A R
agl st wifgd 1 s gErd maiTe
W T W oA fgA fFwrdar &
gl f5 mgroe F @ maTaga A
wqo gt frarar, gw A A A e
a1 1S A AW & rEEm IR Wy
I FAA T fear av 1 oz oAy H
n wanfor fad 7z 8, @ww arad
r adh T fF ag A fawm
Y I FHAT T |

SHRI LOBO PRABHU (Udipi) :
This is not fair. This is no question.
You must give us a chance again. My-
sore must have the right of reply.

oY q@o Qe Wieh : F NE Fave 7Y
W WEI X om@E FA
T A A NG W § A
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dgT T FTEHAT w1iEE | qg gAH
@ agt T@F DA 10 @ FAH A E
JAFT &1 ITE! qECHT AT FATU AT
W AeT F EW §IIW QA FAR
fad & et wgem & wonfon w€w
AT IA R AGSAT FY AT AV AW wE
o @@ & R 7 fedr wv g
=rfed |

ydY GuTA F FILA A @ feT oz
LA EACU A I AR 1
¥ azeqi A gfoew @i &1 FEER
@AY AU FF IAH TR T T
aa WY FEfranwE R I &
gt A% § |WifF Fgi gara sfuse 78
21 7 Fpm frag fafaas gwe s
FymEe AIwd H9H FAH A anfs
negET FEEA W WIgEE ZrE .
A AT W TR AT E T #Y 3R
fPmm @ W% s W F @ A
A F qrav 44T grar gHAmT Y

SHRI M, L. SONDHI: The Home
Minister must throw some light about
the position regarding the Centrar Secre-
tariat  Stenographers’ service. There
should be justice shown to them,

st warem (et A=) ¢
Hrer FEAWIRA FT ¥ AAT WERET ®
MET &) IAF ATy WEWIF B W)
agr gafdesn & wr &1 g fafex
fetds § Tmifm a madt |
g

MR. CHAIRMAN: All these had
been raised during the debate. The hon,

Minister will reply to the points, if he
can,

sit wfaer wen (afwar) : awmfa
T, ¥y ol @ aeE ¥ AT AW )
A9 W AF FTCH HEE T AR
MIT WA AT AF qwA A, K
27 AT {ATH ST AZATE ),
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MR. CHAIRMAN: Because the
Chair should not be misunderstood, 1
want to make it very clear that the Con-
gress Party has exceeded its time, and
that is why I did not call you. Your
name may be here, that does not mean
that everybody should be called. You
may ask a question,

«fr wfrer wga : gare fafaeet amge
Foar agwwr o1 fF g mAw sk
fagre & dya wr argx femgez g ag
grar faarz #1 AwEr § WG <Mi
WIH W @R q@ §T &%l g
oz 1T AF AL Y | T AN L2F AqOE
¥ qrgdta F&F THET AT FL TFAT
i fa3dr warE A Fn AEITE A7
dff 91 ama F q@ W FT FWE |
zw  arey f4adr wae  omar ar ) zEF
AH Sraw FAA A T4 e 0 afew
Iq FOEIX HWE A g1 9T @r §
Fifs qzar grf a1 7 faswrar ard 1
fNE) godo MEAH 7 HrawT o feat
gfe oy fow ity weg ad @A
W FXFT | § S Ggm g fF
F1 7E7 a0 el #Y A FT /9 FO
WE afs I dF a1 AT Wi
fesfy qr & 7 o7 7T a7 M g av
IART AT A ATAT  WILT AL FI
FIAE | WA GIFL FY IAE § FAIL
frar 72 M@ & a7z darxd
&1 amuR fmmr & =g et @il
o | grEeT s, 99§ dusfaar
¥ my oaw 1 I saErE A
T § ) I Auraar fear A wIfEwa
ag  waEen aasr T afzd oo oev
AL IAST A E &

s dvr At (FpEE) 2 @ ®
arasit ¥ garawr fewared | W fAe
qnC FXArET | gl Fer f6d @ 39y
qFTAT |

off wfrwt wwia : gwAdT g gfe
FAt & for adm feir &Y, @ o
afda Iasr e IAwr Ag foar g
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T T & I R ¥ Ay
WE IR frivsr off vax wwe
IRH TRWE N FAAR §, A
HYET qTZ FA AT | a7 O arrdx
gl ggawr & wifgg

¥ qEAT H S e waifr g 93T
w<f, IEAT & fr T g o s oy
T A g W, W g g g
H AT WEATE R WA waTe gaw
Qﬁﬂﬂ*fﬂqﬂl‘ﬂ@al

fr & st a= @ wfd
T, I FTOHIR, 997 a1y § oF
tfrmr(f‘z-"é’rwa'@ﬁwg;

amf«u@w:anitmﬂw;ﬁw
fafaeaT |

SHRI LOBO PRABHU: On a point
of order.

Y

SHRI S. M. KRISHNA

roye—

MR. CHAIRMAN: 1 understand
what Mr. Lobo Prabhu and Mr. Krishna
and others want to say. I can assume
that they want to speak on the Mysore-
Maharashtra border question,

SHRI S. M. KRISHNA: Not that.

MR. CHAIRMAN : Let us hear Mr.
Lobo Prabhu first,

(Mandya)

SHRI SONAVANE (Pandharpur):
He should not be aliowed. He had his
say, If he is allowed, you should give
me a chance also.

SHRI LOBO PRABHU: T would like
to know very clearly from the Minister
whether the Maharashtra Government
did not press for the appointment of
the Mahajan Commission and whether
they did not accept very clearly the
finding of that Commission to be final.
Secondly, I would like to know whether
this new principle which we are en-
unciating was not placed before the
Mahajan Commission and was not re-
jected by it. Thirdly, I would like to:
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know, if Government is going to_apply
this principle to Belgaum in the North,
whether it will apply it to the South
also and give Kasargod to Mysore.

SHRI A. SREEDHARAN (Bada-
gara): You will never get it. Do not
have such dreams,

SHRI LOBO PRABHU: In case they
are not going to apply that principle uni-
formly, why are they making an excep-
tion and apply it to only one part of
Mysore in favour of Muharashtra?

SHR1 SONAVANE: Is that a point
of order?

MR. CHAIRMAN : Hon. Members
would like to ask many questions. Let
us find out what the Home Minister has
to say first and then if some questions
remain after that, definitely they cuin
have an opporlunity of putling ques-
tions. If you ausk questions hefore the
speech, there will be no end to that.

SHR1 CHENGALRAYA NAIDU

(Chittoor) ; Sir, how can he reply when
I have not put my question?

MR. CHAIRMAN: [ promisc you,

Mr, Naidu. Let us first listen to the
hon. Minister and then see what can
be done,

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Chairman, the demands of the Home
Ministry have heen discussed for neurly
ten hours and I am glad that so much
time has been devoted by the hon. Mem-
bers. It shows how concerned they arc
about the problems which are dealt with
by the Home Ministry.

To begin with [ should like to make
one submission. Most of the speeches
dealt with problems which had been dis-
cussed in some depth on_previous occas-
sions and on those occasions I had ex-
plained the Government’s position on
those matters. While dealing with those
problems in my speech, 1 may be for-
given if 1 have to repeat some things
which 1 had said earlier in the House.
Let me make it clear at the outset that
1 do not propose to deal with, minor
points or specific issues raised, hecause
it is not possible to do so within the
short time. I am also noy going to re-
peat the points dealt with by my
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colleague, the Minister of State,
Shuklaji. That represents the division
of work in dealing with problems.
Possibly some Members are exercised
over the border question. 1 have
nothing more to add to what Mr. Shuk-
laji said on this question.

SHRI 5. M. KRISHNA:
agrec with him?

SHRI Y. B_. CHAVAN . He has spo-
ken on_hehalt of Government and 1 am
part of the Government.

Shri

Do you

SHRIMATIL TARKESHWARI
SINHA (Barh) : Whay exactly are you
going to say? The hon. Members pointed
uut how his reply was unsatisfactory.
His reply takes us back 10 the same posi-
iton Irom where it started. If you do not
have anything to add to i, what arc
you going to do about it ? You are fac-
ing the situation to the maximum ex-
tent; we are much concerned about your
State also.

SHRI'Y. B. CHAVAN: It is not &
question of what T say in a particular
case. The Government's attitude in this
matter has been explained and 1 do not
wunt to repeat the same.  Some major
questions were taised, and rightly per-
haps. The law and order situation in
the country was one of them, It is true
that it is a very important question, 1
do not want to mercly repeat what hap-
penpd in one State or another State and
go in multiplying the incidents. I think
in a debate of this type it is much better
o sec the whole problem in its proper
perspective. There was violence for one
cause or the other. It is much better
to see what is the charucter of the situa-
tion which gives rise to the violence that
takes place. Tt is not purely u law and
order situation in that sense. Tt s not
purcly a police situation in that sease,
Basically voilence is an cxpression of
certain social, economic and  political
tensions that exist in the country, that
exist in our system as such, (Interrup-
tion) 1 have heard you for 10 hours
patiently. You may not agree with me
or with whatever [ am saving. But at
1ca‘s( 1 deserve some hearing on  these
points.

" AN HON, MEMBER: Somc sympa-
y.

SHRI1 Y. B. CHAVAN: Certainly, 1
need sympathy, and I am prepared to
give sympathy where it deserves. ™ow,
the question of violence is there. If you
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see from 1967 onwards, this violencc hus
taken different forms. Sometimes it is
a communal situation; sometimes it is
a situation of violence arising out of
land problems; sometimes, it is a situa-
tion arising out of the problems of
youth; sometimes it is an expression of
certain extrem: political philosophy.
These are the different facets. I know
therc arc some purely law and order
problems also, where dacoities or mur-

ders take place, These problems are
there.
A point of view was  expressed,

namely. that when such things are hap-
pening, whut was the Central Govern-
‘ment doing, [ do not want to sl'_{u'k the
responsibility of the Central  Govern-
ment. 1 do accept the general principle
that ultimately for the iategration of
this country, for the sound working ol
the Constitution, the Central Govern-
ment is responsible. | do not want 1o
give up this overall responsibility. But,
at the sume time, whenever we say that
the States have the responsibility of
doing certain things, it is not merely as
a sort of cover for what we are  nol
doing. but it is due to the clear distribu-
tion of work which is indicated in  the
Constitution itself. I say this hecause
in the debate, I saw some contradictory
arguments, Some said, whatcvcr. hap-
pens in cvery State, the Central Govern-
ment must take up the responsibility
and act. Others said. we must not for-
get the distribution of responsibilities
hetween the States and the Centre.
Naturallv, they raised the question of
Centre-State relationship. In a way. T
would sav hoth the approaches are
partly correct. Therefore, these prob-
lems will have to be seen in their proper
perspective,

If you take problem after problem,
1 would suy that the Centre-State rela-
tionship is certainly a very important
issuc. Jts importance is not new. It
has heen so even from the very hegin-
ning. when the Constitution started
functioning. It has become a little more
vocal, after the 1967 election, because
there is a change in the political pattern
of the governments functioning in this
country. But even hc{prc 1967, these
questions were there in one form or
another. On this question of Centre-State
relations, it is not that we suddenly
became aware of the problem. For-
merly. there was one partv ruling both
at the Centre and in the different States.
The mode and tenor of the problems

D. G. (Home Ministry) 250

were different ; but I know from my per-
sonal experience in those days that there
were several problems between the Cen-
tre and States. We had many times raised
this question. There were many views
in different States, because even then
there were the problems of the States;
problems of devel nt, aspirations of
the le; linguistic aspirations or
other apsirations. Sometimes, there was
some sort of contradiction between the
demands and the aspirations of people
in one State and the people of another.
So, the problems were there. They be-
came more pronounced after 1967,
because there ure differen;y parties func-
tioning in different States. So, as a mat-
ter of fuact, the question of Centre-State
refationship needed some consideration;
needed some study.

15.08 bours.

IMR. SPEAKER in the Chair]

Many suggestions have been thrown
up in the lust few years, This ques-
tion was taken up hy the Administri-
tive Retorms Commission, They ap-
pointed a Study Team presided over hy
our eminent jurist, Shri Sctalvad, They
have produced a report. Even the Ad-
ministrative Reforms Commission itself
has  mude certain  recommendations.
Their report reached the Governmet
sometime in June, 1969, and after thai,
the report is being studied, and 1 think
the Government will be in a position to
come to certain conclusions about it
soon. This matter was also raised io the
standing committee of the National Inte-
gration Council. 1t was decided  there
that this problem will be discussed. As «
matter of fact, some persons who parti-
cipated in the debate in the National
Integration Council agreed to give their
points of view about the Centre-State
relations, T think the CPM has sent its
paper. Even the PSP has sent ils own
point of view. But we thought it much
hetter that the problem should be studied
in all its aspects,

One important recommendation of
the ARC was—somebody vesterday read
a4 part of it; 1 do not remember exactly
who it was—that the study  of all the
Centre-State relations  indicates thay #
is not_necessary 10 umend Lhe pre-
sent Constitution. hecause the Consii-
tution is flexible enough to find solutions
to the problems that arise from time 10
time. There is no question of amend-
ing the Constitu}lion or making struclu-
ral changes in the division of powers
between the Centre and in  the States.
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It is not necessary. Really speaking, the
problems are limited to two or three
different areas. One is about the role
of the Governors, which has become a
matter of great controversy and debate.
The other is about the financial aid or
financial contributions that are given in
one form or the other. These two are
the most important spheres, because it is
in these fields that there is a continuous
dialogue, a continuous debate. So, we
w[ill lllwve to go into these problems first
of all.

About Governors, unfortunately it is
said that Governors in different States
observe different standards. The only
question about which the Governor has
got discretion is about two or three spe-
cial problems. Q.e is abouy the appoint-
ment of the Chief Minister. The other
is about the dismissal of the ministers.
The third is about the dissolution of
the Assembly. The fourth controver-
sial matter is about summoning and pro-
rogation of the Assembly, These are
the different issues that arise in the
States. The question first arose in
Rajasthan, If you take the history of
the last three or four years, they are
very rich in experience so far as the
working of the Constitution is concern-
ed. All varieties of circumstances came

up.

SHRI RANGA (Srikakulam): They
coincide with your tenure also.

SHRI Y. B. CHAVAN: That I think
is to my credit,

SHRI RANGA : That is to your dis-
credit.

SHRI Y. B. CHAVAN: What is
happening in the country is not to my
discredit, Possibly some of the discre-
dil goes to you also.

SHRI RANGA : That is true, because
we could not dismiss you.

SHRI Y. B. CHAVAN : You cannot
do that. Now, questions arise about
Governors' powers about selecting the
Chief Minister. What does he do? The
situation arises only when there is no
one single party which is in absolute
majority. This arose in Rajasthan, The
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Rajasthan Governor decided 1o call the
largest party to lead the Government,
That question was raised here and de--
bated. My hon. friend, our senior
colleague, Prof. Ranga, raised it. I
remember to have said then that there:
1s scope for examining this question. I
did not take any particularly inelastic
position. Later on, we went into it.
1 do not want to repeat what I said
the other day. It was found that there
is scope for laying down certain conven-
tions and guidelines, which can be help-
ful to the Governor to decide who
should be called. There is a consensus
among the jurists we consulted in the
matter that the Governor should try to
convince himself by consulting different
political parties whether the man to be
invited commands a stable majority in
the House. This should be really speak-
ing, the criterion in this matter. 1
would like to say that in all the subse-
quent events, the Governors have follow-

c':J‘ this principle. I have no doubt about
this.

st vfa T (gdY) ;e E o D agi
=g wf A1 fawrfor &1 A A
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The other question was about dismis-
sal,  That question arose only in Bengal.
Whether those particular circumstances
were right or wrong is a matlter of
debate, and it can remain a matter of
debate, but the power of the Governor
to dismiss the Ministrv has been con-
ceded. The third question is about the
right of the Governor to dissolve the
House. Fortunately, so far this ques-
tion has not arisen. So, I would not
offer any comments, so far as the appli-
cation of that principle is concerned.

Now the fourth question which has
become a controversial matter is about
proroging and summoning the House.
In that matter some of the parties have
taken the stand that we have changed
the position according to our conveni-
ence. It is not so. On the other hand,
I would submit, some of the parties
have tried to interpret the right of the
Governor in_this matter according to
their convenience. When certain politi-
cal parties in UP wanted the Governor
to call the session and when the then
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Chief Minister of UP, Shri C. B. Gupta
took the stand that he will call the
Assembly the next month, it was pressed
by some people that it is the duty of
the Governor to call the session earlier.

st wg fawd (F7) : wifs ama #
I gga uw fadtaw femr ar, @
far g& Wi &7 N

SHRI Y. B. CHAVAN : It is not so.
Even there in Bengal, I would like to
remind Shri Madhu Limaye, because he
is an expert on the Constitution, ...

ot vy famd : df wrg

SHRI Y. B, CHAVAN: 1f you are
not, then you can take it from me, The
point in Bengal was that the Governor
wanted the Chief Minister to call the
session; he did not himself call the ses-
sion. In Bengal he dismissed the Gov-
ernment. Here the point at issue is
whether the Governor can himself sum-
mon the House, or prorogue the House,
or he can only act upon the advice of
the Chief Minister, In Bengal hc want-
ed the Chief Minister to give him advice
to call the session earlicr, not that he
wanted to do so in his own right.

st g fawd @ 7 arar, @ feferw
it fear?

o\ qyET A SR qg AqGT
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The right of dismissal of the gov-
ernment is there. As far as summon-
ing and prorogation are concerned, lct
us forget the party interests and let us
forget what happened in what State. But
certainly, at the same time, let me make
my position very clear. Sometimes, it
is quite possible that the Chief Minister
may give wrong advice; one cannot say.
It depends upon the circumstances.
Suppose, for instance, there is a no-
confidence motion pending before the
House, if the Chief Minister gives an
advice to prorogue the House, perso-
nally I would feel that it is wrong to
give such advice to prorogue the House.

But it is not the fault of the constitu-
tional position; it is the fault of our poli-
tics. us try to understand this.
9—2 Lok Sabha 70
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Whatever is wrong with politics, let us
not try to attribute it to the wroking of
the Constitution. Unless we show con-
sideration for the working of the Con-
stitution, unless we try to Kkeep the
values of the Constitution above the
interests of the political parties, the
political difficulties are bound to arise
from time to time.

As a matter of fact, some hon. Mem-
bers arc trying to make the Governors
despots by their interpretation of the
Constitution. We are the protec-
tors of the rights of the people. We
must interpret the Constitution in such
a way that the rights of the people are
protected. ... (interruptions) 1 cannot
carry on a dialogue with all of you
simultancously.

SHRIMATI TARKESHWARI SIN-
HA (Barh) : What about the instrument
of instructions to the Governors?

SHRI Y. B. CHAVAN: I am prepar-
ed 1o have a dialogue with her a little
later, not now.

1 was rying to discuss the problem
of Centre-State relations of which the
Governor's power is one aspect, I
would like hon. Members to take care
of one thing, It is the basic respon-
sibility of the Central Government to
see that the Constitution is properly
worked, that we encourage the forces of
integration and that there is the adminis-
tration of peace, At the same time, the
States are also equally responsible so
far as their sphere of activity under the
Constitution is concerned.

SHRI PILOO MODY
Please do not leave it at that.
has to be a little more than that.

SHRI Y. B. CHAVAN : I know.

SHRI RANGA : That
is taken by him,

SHRI Y. B. CHAVAN : Whenever
it was found necessary for the Central
Government to intervene during the
last three years it was not shirked. In
more than five States the Central Gov-
ernment had to intervene and take over
the administration. How can you then
say that we have failed in our duty ? It
had never happened before 1967. No
month of a year had passed without
having some State or the other under

President’s rule.

(Godhra):
There

“little more™
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It is indicative of two things. First
is that there is something basically
wrong with our party politics.

SHRI PILOO MODY : That we
know.

SHRI Y. B. CHAVAN : What is the
use of merely knowing it?  You
know many things and I know many
things. Unless we examine and under-
stand the problem, it will be of no avail.
I am not speaking as a partyman, I
am not merely saying it as a minister,
I would like all serious thinking people
to consider what is wrong with us,

SHRI
listen?

SHRI Y. B, CHAVAN: We¢ had in
1969 mid-term elections in five States
before the five years were out. Un-
fortunately, we find that those very
States are still sick States. 1 do not
mean “Sikh™ States; I mean, “sick”
States—SICK, sick. We find that
only in those five States there is again
a change of government and one of them
has again come back under President’s
rule. So, we have to examine what is
wrong with us. If at all we want to have
some proper solution, it is necessary that
we do so. Merely trying to find some-
body as a scapegoat and beat him—
sometimes angry or confused people try
10 hold up somebody and beat him and
if vou want to make a scapegoat of me,
1 do not mind being one—is not going
to lead you to a solution as such. The
solution, as o matter of fact, is that
all the political parties should go deeper
into the causes of the trouble of the
country today. I woud not merely tell
this to others. It is much better that all
of us sit down and go into it..

SHRI BAL RAJ MADHOK (South
Delhi): The Leader, the Prime Minis-
ter, must set the right example. ... (in-
terruption)

SHRI Y. B. CHAVAN: Extreme poli-
tical ideologies are responsible for the
violence today. There is no doubt about
it. There is a sort of ferment going on
in all the political parties.

Some Members raised the question of
defections. 1 hope, all the leaders of
parties, who were present in_ that dis-
cussion which we had in the Committee
on Defections, will rememhber what we

PILOO MODY: Who will
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discussed and what was our basic con-
clusion. Our basic conclusion at that
time was that it is difficult to define
defection.

SHRI PILOO MODY: On the last
occasion 1 defined it for you, If you
step down from your Home Ministry
and come here, it is not defection : but
if one of us climbed up to the Home
Ministry, that is defection.

_SHRI Y, B. CHAVAN: Then, accor-
ding to your interpretation, there is no
defection in the country because I have
not gone over to that side and you have
not come over to this side,

SHRI PILOO MODY: Nor are you
likely to.

SHRI Y. B, CHAVAN: I must say
that the committee’s examination of the
problem at that time was more realistic
than now. It was said that we were
passing through a phase in our country
when there was a perpetual readjust-
ment of political thinking and loyaities,
At that time it was anticipated that therc
would be a possible splitting and amal-
gamation of parties which later came
true. The only limited part of defec-
tion that was considered necessary to be
dealt with was the tendency of leaving
parties to get office. The Defection
Committee—it was not merely a com-
mittee appointed by Government; it was
a committee representative of all the
political thinking in this country—came
to the conclusion that what we could
cffectively deal with was not the gene-
ral problem of defection, because it was
very difficult to define defection, but the
changing of parties by people from one
side to the other only in order to get
office (Shri Piloo Mody : Or for profit.)
and whether that could be controlled
for one year. They made another sug-
gestion also about the ceiling on the
size of the Cabinet etc. That was also
another important suggestion.

Wragfamd : & ¥ sk giAw
fradt ot & w21 w1 5 Ay 9ff &
aff F dfew @@ T Awd A
ATy . (wwEm) L.

SHRIMATI TARKESHWARI SIN-

HA: May { remind you of your. s
stand? en Shrimati Indira andhi
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was the Congress President, the Work-
ing Commltt_ee had taken a decision—
it was a united party then; I was also
there—that even if a person defects
from another party, he will not be taken
into the Congress unless and until he
is asked to seek an election and that, if
he is elected after seeking an election,
only then he will be taken in. What
happened to those golden promises, tra-
ditions and principles that you laid
down? You have violated them...
(Interruptions)

st it T faw e qrfer v
¥ fao gar ar

SHRI Y. B, CHAVAN: I know
many of the decisions which we had
taken when we were united. What is
the use of saying all that now? (Inter-
ruptions)

st wdl T g wer S Fyooar
saE F40 g3 =fam

SHRI BAL RAJ MADHOK: What
about the unanimous decisions that
were taken? Have you tried to imple-
ment the unanimous decisions even?

=it ry famd : T W TEAT @O
g SaR g W @y owon ?

SHRI Y. B. CHAVAN : I am coming
to that. We had discussed this pro-
blem in a small committee, Then, we
had decided that the Report should be
properly discussed in both the Houses
and that, after assessing the view of
both the Houses, then we could go
ahead in formulating the Bill based on
those discussions. This Report has
been discussed in the other House, The
Report is going to be discussed in this

House. [ had given notice of during
the last session. I am not complaining
about it. I am merely stating a fact.

Unfortunately, we have not been able
to get time to discuss the Report. Let
us discuss it again in a full forum and
then come to conclusions. We are,
in that sense, committed to bring in a
legislation based on the discussion in this
honourable House.

I will now refer briefly to the commu-
nal riots. Communal tension is one
of the saddest things that has h
in our country, I have no doubt about
it. We have many times gone into the
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causes of it. We have never said, as
some Members tried to indicate, that
a Government publication has said, that
many things have happened because
Muslims were taking the initiative. The
Government has never taken that stand.
Some political parties may have taken
that stand.

SHRI OM PRAKASH TYAGI (Mo-
radabad): The Bhagwat Dayal Commis-
sion Report,

SHRI Y. B. CHAVAN : You have not

completely read the Raghubir Dayal
Commission Report.
I must say one thing. I have said

many times before and I would like to
repeat it here that a feeling has been
created which is responsible for com-
munal troubles, that one particular
community. is not loyal to this country,
When such a basis suspicion is created
in the minds of the people, all the diffi-
culties arise, The so-called demand of
Indianisation looks quite an innocent
thing. But when we raise a doubt
aboul one particular community as
such . . . (Inferruption)

SHRI BAL RA] MADHOK: Who
has raised it?

st anaw wAf (Faee) oy e
FEO?ACATT T AT BT AR FTAH
§ ... (wwam), .,
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SHRI Y. B. CHAVAN : So far I have
not mentioned Jana Sangh....(Intcr-
ruptions) Sir, we met in a standing
committec of the Mational Integration
Council and, fortunately, all the politi-
cal parties were there—] am talking only
about the constructive part of it—and
we came to a conclusion, including Jana
Sangh party, that we should create a
joint campaign in the country to see
that no particular community should be
maligned in this way.

SHRI BAL RAJ] MADHOK:
you did not take the initiative.
wanted you to take the initiative.

But
We

SHRI ¥, B. CHAVAN: I am
that at least in that mecting the
Sangh took this position, and I hope
they will keep the promise they have
made in this matter. Let them  join
other partics and create condition of
unity in this country,

olad
Jana

SHRI BAL RAJ MADHOK: Wc¢ are
prepared,  Let the initiative come from
the ruling Party. Let the ruling Purty
give a declaration  that they will not
use this communal question for party
ends, You arc working up eommuna-
lism in the country, You have vested
interests in doing so.

SHRI Y. B. CHAVAN : Mudhokji,
you have forgotten one thing, Only
yesterday somebody made certain obser-
vations. An hon. Member from West
Bengal said the Congress suffered in the
1967 Elections because the Muslims did
not support the Congress anywhere in
the country. I hope I am quoting him
correctly. Therefore, there was no ques-
tion of Congressmen getting the votes
of Muslims. (Interruptionsy There was
no question of Congress trying to .
(Interruptions)

SHRI P, G. SEN (Purnea): I repre-
sent a constitucncy which has  30%
Muslims, . .

SHRI Y. B. CHAVAN: I only quoted
those people. T did not say... (Inter-
rupn‘on_.v)

SHRI P, G. SEN: I do represent
the people. 1 object to this.

SHRI BAL RAJ MADHOK: The
very fact that you have quoted him
means guilty-conscience pricking.
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SHR1 Y. B, CHAVAN: No, No. 1
am trying to prove that there was no
question of Congressmen taking a com-
munal position, Congress consistently

stood by the principle of secularism all
the time. . (Interruptions)

SHRI P. G. SEN : I object to what
he said. Don’t hide yourself.

SHRI Y. B. CHAVAN: Ultimately
coming back to the problem of commu-
nal tension, we will have to take care of
one thing, This one question is going to
be the real test and trial for the political
Parties in this country, Unless we
succeed in creating an atmosphere of
peace and understanding and create
amicable relation between all the com-
munities in the country, nothing is going
to happen. (lnterruptionsy)

Now I would like to touch the other
problems referred to here. I know I
have a very short time at my disposal.
Naturally, qucstions were raised about
statehood for Union Territories.

N wereic  wiedl (2192) : § ag
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SHRI Y, B, CHAVAN: I do not want
to go into all the questions. There are
scores of questions which need to  be
answered.

SHRI PRAKASH VIR SHASTRI:
It is a very very important question.

SHRIMATI TARKESHWARI SIN-
HA : May 1 submit to the hon. Minister
that in the other House the Chairman
of the Rajya Sabha allowed an hon.
Member to raise this issue of Lal Baha-
dur Shastriji's death, I think no satis-
factory reply has been given in that. 1
think it is the duty of the Home Minister
to satisfy the House and the country as
to the exact position in that case. Be-
cause the Chairman of the other House
allowed a debate, it means he was quite
conviaced about the cogency of the
point.. Therefore, I would like you to
reply to that.
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SHRI Y. B. CHAVAN: What hap-
pened in the other House, I won't dis-
cuss it here.

SHRI RANDHIR SINGH (Rohtak):
Sir, if you allow like this, everybody
will put a question,

SHRI PILLO MODY : Anything you
want you ask,

AN WEW : ¥T A qTOA T
75 faar & o7 st gEedr Y
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SHRI Y. B. CHAVAN: I may deal
with some specific problems. They are
not small in themselves but I would
like to deal with them briefly.

The question of conferring statehood
on the Union Territories has been raised
{from time to time and I was referring
to this question when I was answering
some of the questions this moming, A
major demand has come from Himachal.
Pradesh and the other from Manipur,
Tripura and other places. We are aware
that there is a strong feeling in this
matter. But we will have to go by cer-
‘tain criteria and these criteria will have
to be on certain financial considerations,
Naturally political aspirations also can-
not be forgotten. I don’t deny the force
and strength of the political issues. In
this matter we will have tg go in a
more orderly manner and certain objec-
tive criteria will have to be followed.
In this matter our present policy is this
that we must see that at least some
financial stability is likely to be main-
tained after giving them Statchood etc.
Ultimately the problem is of giving them
enough facilities and resources for the
pcorle to develop economically and so-
cially. This is really the problem. It is
not a question of State or their territory.
At the present moment in some of the
States, in some of the Union Territories,
the Central Government has to take a
heavy financial responsibility. We have
started a process in this matter of having
discussions with Himachal Pradesh. A
paper was prepared with the help of the
Planning Commission and on the basis
of that we had some discussion with the
Chief Minister of Himachal Pradesh and
1 hope that the discussions will ultimate-
ly fructify and lead to the solution which
is so much in the minds of the people
of Himachal Pradesh today.
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DR. RAM SUBHAG SINGH:
(Buxar) : What about Manipur?

st ©fa o wfog-fag F @i
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SHRI Y, B. CHAVAN: I do say that
it has got its own problems but at thz
present moment, as I said, this problem
of Himachal Pradesh is being consider-
ed and I cannot say whether the pro-
blem of Manipur is so acute now.

No, Sir, one significant achievement
that 1 must mention is, that only yester-
day the autonomous State of Meghalaya
was inaugurated, This honourable
House has endeavoured for a long time
and ultimately the Bill that we passed
here has resulted in the actual creation
of a new autonomous State. I take this
opportunity to give our greetings to
the people of Meghalaya.

Sir. onc hon. Member mentioned
about pensions tp freedom fighters, I
know the number of freedom-fighters in
the country runs into lakhs. And,
it has been the accepted policy so far
that it is for the States concerned to
look after the problem of the freedom
fighters and some States have prepared
some detailed schemes about it; and
they are being implemented. But we
found that one particular group of free-
dom fighters was not given attention to,
as it should have been. That consists
of some of the leaders or some of our
political sufferers were sent to the Anda-
mans from early twenties. Therefore
we selected this problem for the special
consideration of the Central Govern-
ment and we have now worked out a
scheme whereby a prisoner or political
sufferer who has spent sometime in the
Andamans. . .

SHRI BAKAR ALI MIRZA: 5 years;
not some time ...

SHRI Y. B, CHAVAN: That has
been amended now. Even if he has serv-
ed his t in the Andamans for a
day ultimately his responsibility will be
taken over by the Government if his

.total term of sentence was not less than

5 years. Under that scheme we have
started sanctioning provisional pensions
to those people. I think in some cases
we have given pension of Rs. 200, in
some cases, Rs. 300 and so on. We
have taken this as our responsibility.
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SHRI JAGANNATH RAO JOSHI :
What is the Government of India doing
to get the release of Dr. Masceranhas,
who is suffering in the Lisbon jail 7 1
want to know whether Government is
considering to give some relief 10 his
wife who is here suffering.

SHRI Y. B. CHAVAN : I know that
is one of our most important duties; and
in this matter Government has not for-
gotten Dr, Masceranhas, we are pre-
pared to use every possible means to
secure the release of Dr. Masceranhas.

st WY A AR ;I FY ACH
I 9 T F 5 18 wiE

SHRI Y. B. CHAVAN: T will look
into it and 1 request the hon, Member
1o discuss it with me. This is certainly
a good suggestion which the hon, Mem-
ber is making.

There is one other point, and that is
about the Scheduled Castes and Sche-
duled Tribes and their problems of em-
ployment. 1 think it was our duty to see
that whatever we did in this matter, we
did it in a proper way. 1 would like
to tell the honourable House that in
respect of whatever we have done in
the coursc of the last few months und
the steps that we have taken in this
matter, were directed towards the two
aspects of the problem. One is, a very
vigorous implementation of the policy
of reservation. We found that some
times there was some slackness in the
process. We took certain steps to see
that the policy which is accepted is
rigorously implemented. The other as-
pect of the problem to-day is to increase
the extent of reservation as such. I
would like to say that very recently we
reviewed this question and we found that
the present percentages of reservation
were based on population of 1951. So,
we reviewed the position in the light of
census figures of 1961, We found that
the reservation had to be increased.
I would like to tell the honourable
House that accordingly instructions were
issued. According to them where direct
recruitment is made on All India basis
by open competition, the percentage of
reservation for the scheduled castes has
been raised from 124% to 15%. In the
recruitment made otherwise than through
the open competition, the reservation for
them would continue to be 16.2/3%.
For the scheduled tribes, the percentage
of reservation for direct recruitment
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either by open competition or otherwise
has been raised from 5% to 74%. We
have also decided that the period for
which unfilled reserved wvacancies for
scheduled castes and scheduled tribes
may be carried forward be increased
from two years to three years to ensure
that this quota of reserved vacancies is
not permitted to lapse easily.

oY sfwTT Am q@T (TRT): AW
@/ owd §1 Ty mWH A Fe
gt gmr )

SHRI Y. B. CHAVAN: The honoura-
ble House would be happy to note the
recent decision taken by Govemnment
during last year. (Interruption).

SHRI SHEO NARAIN: You have to
fulfil this obligation that our young boys
are still on the streets in Allahabad.

SHRI Y. B. CHAVAN: Also we have
decided that in matters of promotion
from one category to another, persons
belonging 1o scheduled castes and sche-
duled tribes should be given certain spe-
cial concessions. In case of the schedu-
led castes and scheduled tribes persons
who are senior and are within the num-
ber of posts to be filled, the selection has
to bc made on the basis of fitness and
they will be given onc grading higher for
placement. This is a new decision taken
and 1 hope that the implementation
would improve the situation and more
facilities would now be available.

SHRI BUTA SINGH (Rupar):
Cruelty to the scheduled castes and
scheduled tribes is increasing daily all
over the country. What have you done
about that?

st th oo @t qW H @ §
gfomi T arfaarfedt  av

SHRI Y. B, CHAVAN: 1 was com-
ing to that. This was one of the pro-
blems which Shri Joshi mentioned.

SHRI R. D, BHANDARE (Bombay
Central) : How will you fill in this back-
log? Of course the government's stand
for raising the percentage must be appre-
ciated. But the most important factor
is the question of backlog.
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SHRI Y. B. CHAVAN: I quite agrec
with the hon. Member, But I would
like to have his suggestion, You will
please send it on to me and come and
discuss that with me.

SHRI KARTIK ORAON (Loharda-
ga) : Sir what about the restoration of
illegal alienations of tribal lands?

SHRI Y. B. CHAVAN : The subject
of illegal alienation of the land of the
tribals particularly in Bihar was discus-
sed many times in this honourable
House. The honourable Member raised
this when we discussed this problem in
Bihar Consultative Committee, At that
time the Consultative Committee of
Bihar had passed a legislation for this.
And it is being implemented. It has
also created some new problems which
will have to be considered. And I
think that the present Bihar Govern-
ment will pursue this policy more
vigorously.

Then, Sir, the hon. Member, Shri
Prakash Vir Shastri raised the question
of Pakistani nationals’ overstaying here.

SHRI BALRAJ MADHOK : They
are thousands in number,

SHRI PILOO MODY: They are not
Pakistani nationals but they are Indian
citizens who have not been able to pet
citizenship rights.

SHRI Y, B. CHAVAN: Some of the
cases are of that type. Most of them
are here. They could not be given the
citizenship rights. Therefore, most of
them are allowed to stay from year to
year. There are also certain bad people.

SHRI PILOO MODY: Please look to
their miseries also.

SHRI Y. B. CHAVAN: You have
given rather inflated figures. There are
some Pakistani nationals—minorities in
Pakistan—who have come here. Really
speaking this is a human problem which
has also to be considered. They are
very large in number. Their problem
has to be solved.

SHRI PILOO MODY: What about
the passport and other citizenship faci-
lities to the Muslims?

SHRI Y. B. CHAVAN: That will
have to be gone into, Some hon. Mem-
bers particularly Shri Bakar Ali Mirza,
made a mention of Telengana. I do
understand the importance of the pro-
blem. We have discussed it many times
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in the House, Merely repeating the
same demand for separation 1s not likely
to help either the Eeople ot Telengana
or the country or the State of Andhra.
Really speaking, one has to go into the
problem in a constructive wav, What
are the basic problems? First, the neces-
sity of giving morc opportunities  for
the development of that area. Second,
giving a right sphere for the employ-
ment ot the locul people. The whole
trouble started out of that, After con-
sultations, discussions and deliberations
with all, the question of surplus was
gone into. The report of the committee
presided over by the Supreme Court
Judge appointed for the purpose was
received. They suggested a certain
amount. 45 crores and after toking all
factors into consideration we decided the
surplus to be spent as Rs.

As for employment possibilities, there
are two aspects. One is the problem
of the integration of the different ser-
vices. That has to be expedited. Cer-
tain deficiencies were there. Remedial
steps were taken. Certain committees
were appointed. They went into the
matter and discussion is still being con-
tinued,

The other question was about trying
to get employment for the local peopls,
Mulkis as they were called. The rele-
vant enactment has been struck down by
both the High Court and the Suprcme
Court. So there is no legal way out.
But we appointed a committee of jurists
who went into the matter. They have
suggested a way out, that recruitment
should be decentralised. and if it is done
at the district level in the cases of class
II, I1I and 1V, particularly class 111 and
IV, this will give large scope for em-
ployment of the local people. The
Government of Andhra has accepted that
recommendation.

Then the question was about the
Regional Council contemplated in the
Coanstitution when Andhra was reorga-
nised. We thought it necessary to give
it some more powers. Even the finan-
cial arrangements being made for the
development of Telengana area can now
be discussed in that committee. We have
decided to enlarge some of the powers
of the Committee.

1 think the House should give its
blessing to these proposals—these are
the constructive approaches of the pro-
blem—and see that they are worked
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properly. 1 require keen cooperation
from all sides of the House in this
matter.

SHRI BAKAR ALI MIRZA: Exactly
that is the difference between our
approach and his. He thinks there are
certain things to be remedied. Why
is he taking such a rigid stand? Why
does he not listen to us? Is it because of
Vidarbha?

SHRI Y. B. CHAVAN: Mention was
made about the death of the late Prime
Minister Lal Bahadur Shastri. I do not
know what the hon. member who raised
it wanted to say. This question was
discussed in the House before, imme-
diately after Shastriji's death.

| wEmElT weat :Ig Wy A
deg gAY TEoAmw Y

N MmN AT W TS
F7 e AT §, UAT F AE AqUAAI
WHAY T, A WE T ALATH
gHiTa & W gw KX T@r

The External Affairs Minister at that
time, who is the resent Defence Minister,
made a detailed statement on the floor
of the House. There were questions and
answers on many things. 1 was there.
We are all very sad to have witnessed
one of the worst tragedies in our
national life, The man who led the

nation in a triumphant manner in an
armed conflict when he went to  seck
peace did not, unfortunately return

alive. That was the greatest tragedy in
our national life. But let us not add to
the dimensions of it by creating suspi-
cions about the death. I was there my-
self. 1 had seen Shastriji in good condi-
tion. He was active throughout the day.
From four in the afternoon onwards I
was with him most of the time till about
9.30 or 10 in the night. He was active.

SHRI BAKAR ALI MIRZA: Over-
strain.

SHRI Y, B. CHAVAN: Quite right;
may be one of the causes. He left us
a few minutes before 10 when we were
all in a reception given by Premier
Kosygin there. He was mixing with
people, talking and joking with friends
there. After that they had arranged an
entertainment programme, 1 think we
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sat in the same row two or three places
apart. He was having some interesting
jokes with other people. A little before
10 O'Clock he took leave of all of us
and particularly the leaders of Soviet
Russia, and that was the last time that
1 saw him. After that we know that he
had a talk with some family members
in Delhi. Hc was given milk by his
personal staff. He took the milk and
retired by 12.30 or so. Because the
very next morning we were supposed to
lcave Tashkent for Kabul, we were
going to stop at Kabul. After we went
back at 10 P.M. we were busy packing
as we had to leave early morning. 1 was
awake till 1 O' Clock in the night and
had just gone to bed when suddenly my
assistant who was with me came rushing
to tell me that Shastriji had taken ill.
It was about 1.30. We were staying,
in the Tourist Hotel and the villa lbn
which the Prime Minister was stationed
was about 200 to 250 yards away. It
was mid-night and we had no conve-
yance at that time. Practically in our
night dresses we ran there. When we
went into his bedroom. Dr. Chugh, the
doctor who accompanied us, and one or
two persons were trying to give him
massapge, they were making some efforts.
Then started coming the Russian doctors.
I think, in between, came the Prime
Minister Mr. Kosygin himself.  They
tried to give him more treatment certain
other trcatment. We find that they
have given a medical cerificate for that
matter. Our own doctor who accompa-
nied us specially, a man who was a com-

tent doctor, himself treated Shastriji in
is last minutes. Then, there was the
history of the heart trouble.

Under the circumstances I even now
say we are all sorry and sad, at least
will remain sad till the end of my life,
having gone through this experience but
we cannot say that there was any thing
suspicious about the death of Shri Lal
Bahadur Shastri. This is my personal
conviction. Whether I will be able to
convince some of the Members who are
very concerned about it, is a different
matter, but I feel that there are no rea-
sons for a suspicion about the death of
Shri Lal Bahadur Shastri and as such
there is no necessity of any enquiry.

s mwewEre wredt & fae gEAT

Fga1 agaT § ff R RrEfad @
AAY T g wEw g & wredeh off
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SHRI Y, B. CHAVAN: You have
now said if, but I would say that my
information is that his own personal ser-
vant who had been with him for long
years gave him the milk and he was
with him till 12.30. When Shastriji deci-
ded to go to bed, he asked him to go
away, and it was only afier that that he
went. If you want to raise some suspi-
cions you can do that. I would tell my
story. I do not know what other Mem-
bers have to say.

D. G. (Home Ministry)

. I know it hurts many people if there
is suspicion, but we cannot build a new
story on the basis of suspicion and un-
n_ccessariiy introduce a mystery into the
life of a person who is dear to us,

) wwEE AN o w¥g g
g, TAMT 1T HTAT JFTC |

SHRI Y. B. CHAVAN : What can
be done? Therc is no doubt. Why create
doubts and then start cnquires? It is
not very fair,

SHRI M. V. KRISHNAPPA (Hos-
kote): Why was this not raked up all
these four years?

sit wg fomd : TR aET F FoM@T
a1 1

st T v Tmo wifgar ¥ gemr
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SHRI Y. B. CHAVAN : 1 would just
make mention of a small thing and then
conclude because I know I am taking
a little more time, Some Members
mentioned about the privy purses. 1
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should like to tell them that Govern-
ment’s decision in this matter is to give
some transitional allowances to the
rulers. That scheme is being prepared ;
it is not yet finalised. When the Gov-
ernment comes before this House natu-
rally we shall communicate it to the
House.

st e Tw: Trew @ oETH
frr w1 ®E
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SHRI C. C. DESAI (Sabarkantha):
We had asked for some information..
(Interruptions) whether the amount paid
to the ex-ruler of Jammu and Kashmir
was a privy purse of ex-gratia paymeat
or political pension, whether it was lia-
ble to tax, whether he has paid any tax.
1 asked a specific question. I hope the
hon, Minister would have got the neces-
sary information from the Central Board
of Direct Taxes and would give a reply.

SHRI Y. B, CHAVAN: I know you
are pursuing the matter very energeti-
cally and you have written to me.

SHRI C. C. DESAI: You have had
ample notice.

SHRI Y. B, CHAVAN: I do not pro-
pose to deal with any such specific
matter, You are raising some constitu-
tional points; I cannot %o into them
here. 1 shall write a reply to that ques-
tion. You have already communicated
to the Prime Minister aiso ; 1 shall send
a reply.

SHRI M, L, SONDHI: The Central
Secretariat Stenographers’ Service—who
is holding up the issue of orders on pro-
motions? 1 know that you are a very
efficient Minister. That is why I ask:
who is holding it up?

SHRI Y. B. CHAVAN: The hon.
Member is making wrong assumptioas;
nobody is deliberately holding up any-
thing.

?SHRI M. L. SONDHI : May I read
it -
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SHRI Y. B, CHAVAN: You have
raised a specific question; I invite you
to come and discuss it with me,

SHRI M L. SONDHI: At lunch or
dinner? When?

SHRI Y. B. CHAVAN: Will you
mind breakfast ? . . (Interruptions.)
Shri Indrajit Gupta raised certain mat-
ters yesterday about certain Supreme
Court Judges hearing the case on na-
tionalisation of banks. I am not taking
any particular view in this matter, Cer-
tain facts have been given to me by
the Chief Justice of India and I want
to give these facts for the information
of the House so that the whole thing
can be seen in its proper perspective.
‘The Bench was constituted by the Chief
Justice minus himself because he had
given assent to the Bill as Acting Presi-
dent. The facts are as follows. When
this question came up, Justicc Shah
informed the Counsel that some Judges
had some accounts with these banks and
some Judges had shares and asked
whether there was any objection for
their sitting on the Bench ? On behalf
of the Government the Attorney Gene-
ral replied that there was no objection.

SHRI NAMBIAR (Tiruchirappalli):
Government had np authority to give a
reply like that. What authority have the
Government?

SHRI Y. B. CHAVAN: These are
matters of opinion. You can hold one
opinion and other Members can hold
another opinion. But I think it is my
duty to give these facts because the
Chief Justice wanted me to convey the
facts . . . (Interruptions)

SHRIMATI TARKESHWARI SIN-
HA: The Law Minister should have told
the House these facts, The impression
created by him was that they had done
some very irregular thing. We want to
censure the Law Minister for this serious
lapse, It was deliberately and inten-
tionally done to denigrate the judiciary
and we condemn this act of the Law
Minister.

SHRI NAMBIAR: They should have
been kept out of the panel and the Gov-
ernment were ill advised to give such
wroag advice.

16 hws,

SHRI Y, B. CHAVAN: I am not
going into the merits of the matter. 1
am only giving the facts.
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SHRI PILOO MODY: Government
Why do you
say “Government advised"?

SHRI Y, B. CHAVAN: On behalf of
the Government, the Attorney-General
was there, He gave his view,

SHRI BAL RAJ MADHOK: These
things should have been given earlier.

SEVERAL HON. MEMBERS rose—

SHRI VASUDEVAN NAIR (Peer-
made) : When Shri Indrajit Gupta spoke,
he said that the judges ought to have
voluntarily retired. These facts are not
secret. These are known to everybody.
The hon. Member there need not say
that these facts were not known to us.
These facts were known. So, we rightly
feel that they should have retired vol
untarily. Why should those sitting there
object? (Interruption)

SHRI BAL RAJ MADHOK : Mr.
Speaker, Sir, the way the judges are be-
ing maligned in this House is not pro-
per. It is not good. OQur great judi-
ciary is not interested in  anybody.
Therefore, these facts which the hen.
Home Minister has given should have
been given earlier. (Interruption)

MR. SPEAKER: Do not malign the
judges. That is wrong, That is really
very wrong.

SHRI S. M. BANERIJEE (Kanpur):
Sir, 1 rise to a point of order.

AN HON. MEMBER:
rule.

MR. SPEAKER: Do you want some
jnformation, or is it a point of order?

Quote the

SHRI S. M. BANERIJEE : _lt is a
point of order. If I want any informa-
tion, 1 would have framed a question.
Sir, the point of order is this, The hon.
Home Minister has just now mentioned
about those two judges, and about what
the Attorney-General said. This has
become a controversial matter, because,
Shri Atal Bihari Vajypayee, when he
spoke in Kanpur on the 29th March
last, said—he did mention these things
“Those who ha\:;dlaken the m:%n
Mr. Vajypayee told newsmen c e
aware d}'.‘;’,h, two judges have volun-
teered to keep away from the case, but
were dissuaded from doing ”'R: the

Government counsel himself. Ian'
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Sangh regarded the impeachment talk as
highly mischievous, dangerous and de-
plorable.”

MR. SPEAKER: There is no point
of order.

SEVERAL HON. MEMBERS rose—

SHRI S. M. BANERJEE: I am com-
ing to that. Since the Government
counsel in this case was the Atlorney-
General. . . (Interruption) Sir, T am
raising this point or order. You may
dismiss or reject the point of order. But
kindly hear me.

MR. SPEAKER: There is no point of
order in it.

SHRI S. M. BANERIEE: He has
already mentioned that the Atlorney-
General is the Government counsel in
this case. The Attorney-General has a
right to address this House., Let the
Attorney-General come and address this
House, Let him address the House.*"

MR. SPEAKER: There is no point of
order, I do not treat it as a point of
order.

SHRI PILOO MODY: ** Why not
impeach him?

SEVERAL HON. MEMBERS rose—

MR, SPEAKER: Will all of you sit
down, please?

wiay famd: dqua1 WrEgETen f
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SHRI Y. B. CHAVAN: Shri Indrajit
Gupta has made some point,—(Inter-
ruption)—that those judges should have
voluntarily decided not to sit on the

Bench. That was the point that was
made by him,

MR. SPEAKER: I have already ruled
that it is not a point of order.

SHRI THIRUMALA RAO (Kakina-
da): Sir, on a point of order.

MR. SPEAKER: There is no point
of order on the other point of order. I
have already ruled out that point of
order, N

SHRI THIRUMALA RAO: Just
one minute, The point of order raised
by Shri Banerjee has brought forth one
issue which you have correctly ruled
out.

MR. SPEAKER : Therefore, it is not
a point of order...

SHRI THIRUMALA RAO: I oaly
wish to driW your attention to the very

obgectio:mble remarks regarding the
judiciary, which he made. (/nterrup-
tion)

**Expunged as ordered by the Chair. Please see col. 277.
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SHRI S. M, BANERJEE: ** (Inter-
ruptions)

SHRI BAL RAJ MADHOK: The re-
mark he has made about the judges
should be expunged. (Interruptions).

MR. SPEAKER: 1 have not been
able to hear any remarks due to noise.

SHRI A. K. SEN (Calcutta—North-
West): I want to quote a precedent.
Chief Justice Hidayatulah was presiding
over a bench in a matter in which the
appellant was the Delhi Cotton Mills
Limited, who succeeded in the matter
against the Delhj Municipal Corpora-
tion, which is a public body, The
Attorney  General, Mr. Daphtary,
appeared for the Delhi Municipal Cor-

poration. I appeared for the Delhi
Cotton Mills, Chief Justice Hidaya-
tullah said, “I happen to be a share-

holder of Delhi Cotton Mills. Have you
any objection?” Mr. Daphatary said he
had none and I said 1 had none. The
Chief Justice decided the appeal against
the Delhi Cotton Mills, It is a reported
judgment, So, I hope nothing is said
in this House which brings down the
judiciary. That is thc only pillar on
which our democracy can stand.

SHRI PILOO MODY: On a point of
order, Sir, Article 121 says:

“No discussion shall take place in
Parliament with respect to the con-
duct of any Judge of the Supreme
Court or of a High Court in the dis-
charge of his dutics except upon a
motion for presenting an address to
the President praying for the removal
of the Judge as hereinafter provid-
ed.”

° 1, therefore. suggest that the entire
proceedings regarding the judges, par-
ticularly the wvery offensive remarks
made by Mr. Banerjee, be expunged
from the record,

SHRI SHRI CHAND GOYAL
(Chandigarh): On a point of order, Sir.
When cfforts were being made by hon.
Members of various parties to denigrate
the highest judiciary in the country by
making all sorts of allegations—even
now Mr, Banerjee said that **

SHRI S. M. BANERJEE : No. **
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I never said, they are immaral. I
will say it outside, in the streets. (inter-
ruptions).

SHRI SHRI CHAND GOYAL:
When these charges were being made
under the very nose of the Home Minis-
ter, was it not the duty of the Home
Minister then to bring it to the notice
of the House that it was at the instance
of the Government that the judges were
permitted to sit on the bench? Was it
not their duty to check the hon. Mem-
bers from making irresponsible state-
ments and denigrating the judiciary? Let
us not try to tarnish the image of the
judiciary. . (interruptions) 1 would re-
quest you, Sir, to ask Shri Banerjee 1>
withdraw those words failing which they
should be expunged.

SHRI VASUDEVAN NAIR: Sir. T
should be allowed to clarify one point.

SHRI CHENGALRAYA NAIDU:
But when he is in the Chair he never
allows others to make clarification.

MR. SPEAKER: Do not make any
reflection on what he did while he was
acting as Chairman,

SHRI CHENGALRAYA NAIDU:
1 am only reminding him of the rules.

SHRI PILOO MODY: Sir, before
you allow anybody else to speak, kindly
give a ruling on my point of order.

MR. SPEAKER: But will you allow
me 1o give a ruling?

SHRI VASUDEVAN NAIR: Shri
Goyal said that some parties are trying
to denigrate the Judges. 1 want to make
it very clear on behalf of my party,
because my party hag taken a decision
that we would like, if possible, to im-
peach the judges who sat in judgment
in the bank nationalisation case, and we
took that decision with a full sense of
responsibility, We have not done it
with any intention of denigrating any
judge. We knew that the Attorney-
General knew about it and he had no
objection, Our only point was that_thc
judges themselves ought to have retired
voluntarily, Even today we hold that
it was necessary for the judges to retire
voluntarily, That was our point.

SHRI PILOO MODY: Even those
remarks will have to be expunged.

«*Expunged as ordered by the Chair. Please see col. 277.
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MR. SPEAKER: When the Home
Minister was replying to the debate
some of the hon. Members asked ques-
tions and raised some points, There
was no debate as such allowed by me.
Only a few questions arose out of the
Home Minister’s reply.

SHRI PILOO MODY: There is a dis-
cussion going on, It is part of the
debate. The Home Minister referred to
it. We talked about it.

MR. SPEAKER: Out of the reply of
the Home Minister some hon, Members
passed certain remarks, or asked certain
questions, which I do not treat as a
debate ; nor have 1 allowed any debate.
If any bad remarks, or remarks not in
good taste were made, since there was
a lot of noise, at least I could not hear
them, and when Shri Goyal referred to
them Shri Banerjee has very strongly
denied them by saying that he did not
make any such remarks,

SHRI PILOO MODY: They must not
remain in the records.

SHRI BALRAJ MADHOK: Sir, you
should look into the records and if there
are any such remarks, they should be
expunged.

MR, SPEAKER: If there are any
such remarks, I will expunge them,

SHRI Y. B, CHAVAN: Practically I
was at the last stage of my spcech and
this was the last point to which I wanted
to make a reference. 1 do not want
to take more time of the hon. House.
1 have put the entire question of law
and order in its proper perspective. I
know it is a very difficult task for the
Home Ministry as we are passing through
a very difficult phase of our national
life.

SHRI R. D. BHANDARE rose—

SHRI Y. B. CHAVAN: I am com-
ing to his point. This is a very serious
matter. We have come across man
such cases, The problems of the hari-
jans should be tackled in a humane
manner. The Government of India has
taken up this matter with the State Gov-
ernments and the State Governments
have agreed to immediately undertake
investigations in such cases at very senior
level and in many cases convictions have
been secured. nfortunately, one case:
in Punjab was the worst type of case. I

CHAITRA 13, 1892 (SAKA)  D. G. (Home Ministry) 278

have written myself both to the Gover-
nor and the Chief Minister to take imme-.
diate steps in the matter,

SHRI BUTA SINGH (Rupar): It
was in my constituency, Have you been

able to devise some machinery at the
Centre?

SHRI Y. B, CHAVAN: The first step
I had taken was not merely to write ‘o
the Chief Minister but also to the
Governor because it is his special res-
ponsibility to look after the interests of
the weaker section. If nothing happens,

I will certainly look to other ways. . .
(Interruption)

SHRI CHENGALRAYA NAIDU
rose—

MR. SPEAKER: Shri Vasudevaa
Nair requestcd me that 1 should allow
you an opportunity because he stood
commited to you. Was that the way
to repay him? You are a mature gentle-
man; you must have a certain control
over your emotions.

SHRY CHENGALRAYA NAIDU: I
am sorry.

Just now the Home Minister said
that the Telangana people had asked for
4 scparate State, To satisfy them he has
appointed cight sub-committees presid-
ed over by the Central Government
sccretaries and other people, Thereby
he has tuken away 50 per cent of the
autonomy of the Andhra Pradesh Gov-
ernment. When the Telangana people
say that they have no confidence in the
Andhra people, how can you satisfy
them and give them confidence? There-
fore, arc you going to consider giving
them a separate State? They want &
full meal; what is the use of giving them
pickle? Will you give them a full meal
by giving a full-fledged State? Why do
you divide us and rule like this? Give
them a separate State.

SHRI Y. B. CHAVAN: On the mat-
ter of Telangana I have explained Gov-
ernment's policy and I do not have any-
thing to add to what I said.

SHRI P, G. SEN: Some days ago
there was a taxi and scooter strike in
Delhi and we found that cycle-rickshaw
pullers came to the aid of the travelling
public and even came to the New Delhi
area, Rickshaw pulling is allowed only
in old Delhi which is a con area
but not in New Delhi which is not a
congested area.
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MR. SPEAKER: Now I am putting
cut motion No, 10 by Shri Deven Sen
to the vote of the House,

Cut motion No. 10 was put and nega-
tived,

MR. SPEAKER: Now I am putting
<ut motions No. 11 to 15 by Shri P, G.
Sen to the vote of the House,

Cut motions Nos. 11 to 15 were put
and negatived.,

MR. SPEAKER: Now I am putting
cut motion No. 16 by Shri Deven Sen
to the vote of the House.

Cut motion No. 16 was put and nega-
tived,

MR, SPEAKER: Now I shall Eut cut
motions Nos. 21 to 32 by Shri Chengal-
raya Naidu to the vote of the House.

SHRI CHENGALRAYA NAIDU: 1
want cut motion No, 27 to be put to the
vote separately,

MR. SPEAKER: He is withdrawing
all his cut motions excepting No. 27.
Has he the leave of the House to with-
draw them?

SOME HON. MEMBERS: Yes.

Cut motions Nos. 21 to 26 and 28 (2
32 were, by leave, withdrawn.

MR, SPEAKER: Now I am putting
cut motion No. 27 to the vote of the
‘House.

Cut motion No. 27 was put and nega-
fived.

MR. SPEAKER: I put cut motion
Nos. 33 to 36 in the name of Shri Supa-
kar to vote,

Cut motions Nos. 33 to 36 were put
and negatived.

MR. SPEAKER: I now put cut mo-
tion Nos, 37 to 49 in the name of Shri
Indrajit Gupta to vote,

Cut motions Nos. 37 to 49 were pul
and negatived.

MR. SPEAKER: T now put cut mo-
tions Nos. 59 and 60 in the name of

Shri Supakar to vote.
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Cut motions Nos. 59 and 60 were
put and negatived.

_ MR, SPEAKER: Then I put cut mo-
tion Nos. 61 to 64 in thg name of Shri
J. M. Imam to vote,

Cu{ motions 61 to 64 were put and
negatived,

MR. SPEAKER: I put cut motion
tNo:x ‘65 and 66 of Shri Meghachandra
o vote,

Cut motions Nos. 65 and 66 were put
and negatived.

MR, SPEAKER: Now, I put cut mo-
tion No. 67 of Shri Shiv Chandra Jha
to the vote of the House.

Cut motion No. 67 was put and nega-
fived.

MR. SPEAKER: Then, I put cut
motion Nos. 68 to 77 and 83 to 98 in
the name of Shri Srinibas Misra to vaote.

Cut motions Nos. 68 to 77 and 83
to 98 were put and negatived,

MR. SPEAKER: I put cut motion
Nos, 99 and 100 in the name of Shri
S. N. Dwivedy to the vote of the House,

Cut motions Nos, 99 & 100 were put
and negatived,

MR, SPEAKER: I now put cut mo-
tion Nos, 101 to 103 by Shri Samar
Guha to vote.

Cut motions Nos, 101 to 103 were
put and negatived,

MR. SPEAKER: I now put cut mo-
tion Ngs. 104 to 108 in the name of
Shri S. N, Dwivedy to the vote of the
House.

Cut motions Nos. 104 to 108 were
put and negatived.

MR. SPEAKER: Again, I put cut mo-
tion No. 109 of Shri Samar Guha to
vote,

Cut motion No. 109 was put and ne-
gatived,

MR. SPEAKER: Again, T put cut
motion Nos. 110 to 112 in the name of

‘Shri S, N. Dwivedy to the vote of the

House,



281  D.G. (Home Ministry)

Cut motions Nos. 110 to 112 were
put and negatived,

MR, SPEAKER: Then, I put cut mo-
tion Nos, 117 to 134 in the name of
Shri S. M. Banerjee to the vote of the
House.

Cut motions Nos. 117 to 134 werc
put and negatived.

MR. SPEAKER: I put cut motion
Nos, 135 to 137 in the name of Shri
Indrajit Gupta to vote.

Cut motions Nos. 135 to 137 were
put and negatived.

MR. SPEAKER : I now put cut mo-
tion Nos. 138 to 150 in the name of
Shri Ram Avtar Shastri to the vote of
the House.

Cut motions Nos. 138 to 150 were put
and negatived,

MR. SPEAKER: Now, the question
is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to thc President, to com-
plete the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1971, in respect
of the heads of demands ente in
the second column thereof against De-
mands Nos. 42 to 56, 121 and 122 re-
lating to the Ministry of ‘Home
Affairs’.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.]

Demand No, 42—Ministry of Home
Afairs.

“That a sum not exceeding Rs.
1,54,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of lnymen: during the ;ear
ending the 31st day of March, 1971,
in respect of Ministry of ‘Home
Affairs’”

Demand No. 43—Cabinet

“That a sum not exceeding Rs.
61,38,000 be granted to the Presi-
dent to complete the sum necessary
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fo defray the charges which will come
in course of payment during the year
ending the 31st day of March lgl,
in respect of ‘Cabinet’.”

Demand No, 44—dAdministration of
Justice.

“That a sum not exceeding Rs.
2,12,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Administration of
Justice’.”

Demand No. 45—Police.

“That a sum not exceeding Rs.
57,56,74,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Police’.”

Demand No, 46—Census,

“That a sum not exceeding Rs.
5,23,17,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Census’.”

Demand No, 4T—Statistics,

“That a sum not exceeding Rs.
3,47,83,000 be granted to the Presi-
dent fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, l;;a!,
in respect of ‘Statistics’.”

Demand No. 48—Privy Purses and
Allowances of the Indian Rulers,

“That a sum not exceeding Rs.
1,13,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 197),
in respect of ‘Pri Purses and

Allowances of the Indian Rulers".

Demand No, 49—Territorial and Poli-
tical Pensions.

“That a sum not exceeding Rs.
24,01,000 be nted to the President
to complete rf:a sum necessary fo de-
fray the charges which will come in
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course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Territorial and Political
Pensions”.”

Demand No. 50—Delhi.

“That a sum not exceeding Rs.
42,69,68,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Delbr’.”

Demand No. 51—Chandigarh,

“That a sum not exceeding Rs.
6,02,33,000 be granted to the Presi-
dent 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
eading the 31st day of March, 1971,
in respect of ‘Chandigarh’.”

Demand No, 52—Andaman and Ni-
cobar Islands,

“That a sum not cxceeding Rs.
7,76,15,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course ot payment during the year
ending the 31st day of March, 1971,
in respect of ‘Andaman and Nicobar

Islands’.

Demand No. 53—Tribal Areas.

“That a sum not cxcceding Rs.
23,13,04,000 be granted to the Presi-
dent ro complete the sum necessary
to defray the charges which will come
in course of payment during the year,
ending the 3lst day of March, 1971,
in respecy of ‘Tribal Areas’.”

Demand No. 54—Dadra and Nagar
Havili Area.

“That a sum not exceeding Rs.
5§7,05,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Dadra and Nagar
Haveli Area'.”

Demand No. 55—Laccadive, Minicoy
and Amindivi Islands.

“That a sum not exceeding Rs.
1,11,00,000 be ted to the Presi-
dent to complete the sum necessary
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to defray the charges which will come

In course of payment during the year

E:ndmg the 3ist day of March, 1971,

n respect of ‘Laccadive, Minicoy and

Amindivi Islands’,”

Demand No. 56—Other Revenue Ex-
penditure of the Ministry of Home
Affairs.

“That a sum not exceeding Rs.
10,96,58,000 be granted to theg Presi-
dent to complete the sum necessary
fo defray the charges which will come
In course of payment during the year
ending the 3ist day of March, 1971,
in respect of ‘Othcr Revenue Expen-
diture of the Ministry of Home Af-
fairs’.”

Demand Neo. 121—Capital Outlay in
Union Territories and Tribal Areas.

“That a sum not exceeding Rs.
22,07,56,000 be granted to the Presi-
dent to complete the sumn necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of Murch, 1971,
in respect of ‘Capital Outlay in Union
Territories and Tribal Areas’.”

Demand No. 122—Other Capital Out-
lay of the Ministry of Home Affairs.

“That a sum not exceeding Rs.
1,77,50,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Other Capital Outlay
of the Minlstry of Home Affairs’.”

MR. SPEAKER: We will take up the
Demands of the Ministry of External
Affairs on Monday. We, now take up
the Private Members® Business,

16.22 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI BHALJIBHAI PARMAR (Dc-
had): I beg to move:

“That this House do agree with the
Sixtieth Report of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on the
1st April, 1970.”
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MR. SPEAKER: The question is:

. “That this House do agree with the
Sixtieth Report of the Committee on
Private Members’ Bills and Resolu-
tions presented to the House on the
Ist April, 1970.”

The motion was adopted.

16.24 hours,

RESOLUTION RE: UNEMPLOY-
MENT PROBLEM

DR. RAM SUBHAG SINGH
(Buxar): Mr, Speaker, Sir, I beg to
move:

“This House expresses its grave
concern at the fast deteriorating sm-
ployment situation in the country both
amongst the educated and uneducated
sections of the society and calls upon
the Government to make suitable pro-
vision in the Fourth Five Year Plan
to relieve the grave unempglyment
problem in the country.”

As you know, Sir, the country is fac-
ing one of the most acute problems in
the shape of unemployment and year
after year a large number of people are
bringing out processions, etc, This is
the symptom of uneasiness in the coun-
try, Sir, unempolyment is not confined
to any particular sections, Both the
educated as well as uneducated people
are equal victims of the unemployment
situation, It is also felt both in the
urban and in the rural areas in equal
quantum. As you know, Sir, at the
moment, according to Government sta-
tistics about 4.6 million people need em-
ployment every year. But the employ-
ment available is less than 1 million. If
this situation is allowed to grow, the
situation will become so intense by the
end of the Fourth Five Year Plan that
it would not be possible to control.

In the beginning of the First Five
Year Plan the figure of unemployment
was 3.3 million, With the implementa-
tion of the successive Plans, it went on
increasing. At the end of the First Plan
period it went upto 5.3 million and by
the end of the Second Plan period it
went upto 7.1 million and by the end
of the Third Plan the unempl%ment
figure went upto 9.6 million. is 8
after giving margin to the le who
were employed because this is the back-
log of unemployment.
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16.27 hours.
[Sur: SHRI CHAND GoYAL in the Chair]

During the three years of plan holi-
days the figure went upto 21.8 million.
If this goes on increasing because, ac-
cording to the plans that have been un-
folded now, even after giving margin to
the entire employment opportunities
that will be created during the Fourth
Five Year Plan, the number of unem-
ployed people by the end of the Fourth
Five Year Plan will be about 48.6
million. This figure of about 5 crores
unemployed people by the end of the
Fourth Plan period is going to be such
which will be equal to 50% of the
number of total able-bodied people who
will be in need of employment. There-
fore, it requires such a remedial measure
that the country is salvaged out of this
difficult situation. As you know, Sir,
this figure I got from the Government.
The number of job-seekers on the live
register at the end of 1966 was about
26,22,000. It went upto 34,23,000 in
1969 and everybody does not go to have
registration in the employment ex-
changes and the total number of em-
ployment opportunities that were creat-
ed or the jobs that were advertised both
in the public sector and the private
sector was 5,48,870. But even this
number was not provided because all
the jobs that were advertised were not
offered to the people. Only 59% of
that was offered to the candidates and
about 41% remained without any jobs.
So, this is a situation which must be put
an end to and during the Fourth Five-
year plan period there is virtually no
provision. In the earlier three plans
there was a good deal of mention made
about creation of employment opportu-
nities and how to solve the problem of
unemployment, But in the Fourth Five-
year Plan Document there is little men-
tion about it and the mention that is
there is that this Document hopes for
the creation of conditions wherein the
per capita consumption of Rs. 27 per
month is envisaged and that also, at
a value of 1967-68 prices. And, this
will be attained by 1980-81 but at the
time the value of the rupee will be
Rs. 15 for what is contemplated as Rs.
27 and the ceiling value will come down
to Rs. 15. So, if this is what is con-
templated in the Fourth Five-year Plan,
1 can say, this is not going to answer
the requirements of our able-bodied
youth in the country who are in need

of employment.
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[Dr. Ram Subhag Singh]

The Review of the Labour Ministry
has pointed out that employment offered
in organised sectors has risen from
15.19 million to 16.32 millions in March
1967 meaning thereby an increase of
ontiy 0.8% ; it was 16.33 in March 1968
and this shows an increase of 0.1%.
Employment opportunities for various
grades in the public sector stood at 1.7%
in 1967-68 as against 2.7% in 1966-67.
In the private sector also during the
same period the figures are that there is
a decrease of 2.4% as against 1.9% in
the previous year. So, this points out to
a problem which can be remedied by the
provisions that are there in the Fourth
Five-year Plan and therefore some thing
must be done to arrest this fast deterio-
rating condition, And, as you know,—
1 have already pointed out,—the num-
ber of graduates that are coming out
from our educational institutions, par-
ticularly medical and engineering gra-
duates, requires immediate attention.
There is not much difficulty regarding
medical students, but regarding the
engineering candidates, by the end of
1965 the unemployment figure was to
the tune of 17,000 and that unemployed
engineers figure has increased to 57,000
in 1968. By this time it has further
increased and it has gone up to about
60,000 and according to present basis it
might go up to about 1,00,000 by end
of the Fourth Five-year Plan. Engineer-
ing Institutes were turning out about
40,000 engineers and diploma holders
every year. The Education Commission’s
rfiport says that the figure of unemploy-
ed matriculates will go to about
40,00,000 and of graduates about 15
lakhs and engineers about 1.25 lakhs.
So, we should apply our mind as to how
to end this thing, Otherwise, if we
allow our young people to go frustrated
and paraded the streets of big cities or
rural areas, then the country will go
to dogs.

In the rural areas, in the present bud-
get, there is a provision of Rs, 2 crores
made for dry-farming. You can easily
calculate as to how :mgloyment oppor-
tunity could be created by this little
provision of about Rs, 2 crores, As
regards the rural works programme
there was a lot of tom-toming in the
budget proposal of the Finance Minister
that they are going to set up 45 new
rural works projects. That also will be
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touching only 50,000 families. And if
today five crores of young people are
unemployed, that means this will be
touching 45,000 families under the rural
works programme. That also is left to
the sweet-will of the State Governments,
If they intend doing anything they can
do that. For the rural works programme
as envisaged in the earlier Plans, there
was a provision of only Rs, 25 crores.
This Rs. 25 crores is just a drop in the
ocean. Unless and until this is raised
to about Rs. 200 crores, it won't be able
to create any impact on the employment
situation in rural areas. Day before
yesterday we herad the helplessness of
our Irrigation Minister in regard to tap-
ping or utilising the released water by
Pakistan, We have now stopped the
water that was going to Pakistan. But
we are incapable to utilise the watar.
It is all due to our fault because no
big project is being started at the mo-
ment. Unless and until a large number
of big river valley projects or power
projects etc, are  undertaken, there
won't be any new employment opportu-
nity, The provisions that are made in
the Fourth Plan as well as in the budget
are virtually nothing in regard to fighting
this situation because, during the first
five year plan period we could provide
employment only to seven million peo-
ple whereas the extent of unemployment
was 12.3 millions, Annual requirement
of jobs was 4.6 million to our young
men. This is something which is not
going to be met by the provisions that
are there in the Fourth Five Year Plan.
Alsp in the revised Plan, our Prime
Minister goes on parading and saying
that she had given a new look to the
country, Neither there is any new look
nor is she capable of giving that because
there is nothing in regard to the ending
of the frustration of our young peo-
ple in the country so far as employment
is concerned.

If she feels that by shouting slogans
she is going to meet their job require-
ments, that is not going to happen. The
causes are due to underdevelopment of
our economy, This is the main cause.
There are of course so manv other
causes. There is no national employ-
ment policy. By national employment
policy I do not mean anything either
to Shri Sanjivayya or to Shri Bhagwat
Tha Azad but the government as a whole
is not following any national employ-
ment policy. Nor does it include any
formulated policy, There has been a
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holiday for three years, since 1966,
ven the Fourth Plan is not under im-
ementation, It has been endorsed,
ut not yet okayed by Parliament or
even debated here. The Budget also is
a contributing factor. Cost of living has
increased. Yesterday we were talking
here regarding sugar T%rices. The price
index has gone up. e Prime Minister
goes on trumpeting that she has increas-
ed the duty only on those items which
are costly, on the better varieties. But
it is a fact that prices have gone up by
30 per cent including those of food arti-
cles, despite the fact that we have pro-
duced enough foodgrains,

There is a total dearth of subsidiary
occupations. When Mahatma Gandhi
was alive, as long as the stress was on
cottage industries, larger numbers of
helpless people getting employment
opportunities in the cottage industries.
Now that stress is virtually gone. Of
course, cottage industries are there and
might be increasing in certain areas, but
there is no planned, massive effort on
behalf of Government to expand cottage
industry in every village in the country.

It is the ill-
There are

There is another cause.
suited productive techniques.
big steel plants, The capacity is there,
but the productive capacity has gone
down by 50 per cent. The net result is
that prices have gone up, They might
have increased prices because it suits
their convenience, they might be under
obligation to the steel manufacturers.
But as a result the cost of living index
has gone up,

Then there is wastefulness and dupli-
cation in public expenditure. Everyday
we hear about this through the PAC
about the lacunae, irregularities and
maladministration in our major expendi-
ture, iy

Then there is the failure in our edu-
cational policy. Now they are restrict-
ing education, They do not admit stu-
dents here in Delhi who have not secur-
ed first class, re are no diploma
courses also arranged, They are not
allowing new engineering colleges to be
opened. This means they want to
create enforced idleness in the country.
People are eager to take education.
Government have created an atmosphere
wherein only white-collared jobs are re-
quired, where dignity of labour has com-
pletely gone. Therefore, there was mi-
gration from rural to urban areas, Un-
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less and until the proper type of educa-
tion is imparted and balanced opportuni-
ties for jobs are provided, the situation
will not improve. But it was not done,
and the result is that engineering and
other students are setting up tea shops
or wandering in the streets, They have
to seek even third or fourfh class jobs.
Some of them become school teachers
in primary schools, This is an atmos-
phere which must be ended. A correct
educational policy should be evolved and
a correct planning policy should also be
there. Human material is the biggest
wealth in the country and so if 50,000
young men are unemployed and feeling
frustrated, you can appreciate and cal-
culate the total loss that is suffered by
the nation. Therefore, they are not only
creating a political situation in the coun-
try but also the social conditions are
becoming quite polluted. Therefore, it
is necessary that there should be a na-
tional policy for providing employment
opportunities.

Here I would point out the wage

licy, Whenever there is an effective
increase in the salaries of ICS, IAS,
IPS or IFS people or even of the High
Court and Supreme Court judges, they
should also think what should be the
norm everywhere, because ad-hoc in-
creases are actions which create con-
fusion in this country. If you see the
wages that are given to the rural peo-
ple, there is no relationship between the
wages of youngmen working in the
farms or factories and the wages of
young men working in the private or
public sector or in Government jobs.
Therefore, 1 would like to suggest that
you should first create dignity for labour.
Secondly, you must provide scope for
the proper expansion of small scale in-
dustries and also proper expansion of
employment opportunities in the rural
areas the development of agriculture,
more particularly in the dry farming
areas, Water potential in the country
must be increased by constructing dams
etc,

In the Budget Speech the Prime
Minister made mention about the com-
ing ten years, but she did not give any
idea as to how she is going to get the
economy developed during the coming
ten years, and more particularly no
idea—there is total bankruptcy—regard-
ing the creation of employment opportu-
nities. About five lakhs of people re-
tire each year and naturaily we shall
have to recruit people in their place
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and in all you are going to create only
one million jobs per year when about
4.6 million jobs are needed. Therefore,
1 suggest that there should be a special
ten year plan for tackling unemployment
conditiong in the country.

Secondly, this employment must be
made an integral part of social justice.
Just now, the Home Minister was men-
tioning, it is very good thing, that the
reservation quotas for the Scheduled
Castes and Scheduled Tribes has been
increased to 15 and 74 per cent res-
pectively. Still it is not going to serve
the purpose because what is needed to-
day is the creation of employment
opportunities in such a form that every-
body who is willing to work must get
some work. When I say somework it
does not mean that this employment
should be such where you pay eight
annas or ten annas a day. The wage
structure must be according to the pre-
sent requirements of the able-bodied
persons, On the basis of a positive
policy this employment opportunity must
be created and this idea must be pro-
moted. We must also see that pro-
ductivity of scant resources are raised
in the country. Today I said Rs. 27; it
will go down to Rs, 15 if economy gces
down, The inflationary pressures must
also be removed and all resources in the
country should be mobilised to create
more and more employment opportuni-
ties, We must give topmost priority for
mobilisation of these resources so that
our youngmen who are the real wealth
and asset of the country may not feel
frustrated but are given suitable oppor-
tunities. If that is not done and if a
national emplovment policy is not for-
mulated, we shall be facing a grave
crisis in the countrv. [ warn that if
we do not see the signs on the wall
and see the dangers of the unemploy-
ment conditions in the country, it will
become more and more difficult. We
should formulate a national employment
policy so that whoever wishes to work
is provided with work, We must also
formulate a norm of wage wherein no-
body should feel that he is not being
paid his real wages,

MR. CHAIRMAN: Some hon. Mem-
bers have given notice of amendments.
Are they moving their amendments ? 1
shall place the Resoultion before the
House, Resolution moved:
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“This House expresses its grave
concern at the fast deteriorating em-
ployment situation in the country both
amongst the educated and uneducated
sections of the society and calls upon
the Government to make suitable pro-
vision in the Fourth Five Year Plan
to relieve the grave unempolyment
problem in the country™.

SHRI YASHPAL SINGH (Dehra-
Dun): I beg to move:

That in the resolution,—

for “to make suitable provision”
substitute  “to make provision to
set up rural and small scale industrics
expeditiously™. (1)

SHRI J. MOHAMED IMAM (Chi-
tradurga) : 1 beg to move:

That in the resolution,—

for “to make suitable provision in
the Fourth Five Year Plan to relieve
the grave unemployment problem in
the country.”

substitute “appoint a Committee of
Experts to study the extent and causes
of the growing unemployment, sug-
gest suitable measures, remedies and
opportunities to reduce unemployment
and to incorporate them in the Fourth
Five Year Plan”. (2)

SHRI LOBO PRABHU (Udipi): 1
beg to move:

That in the resolution,—

for “to make suitable provision in
the Fourth Five Year Plan to relieve
the grave unemployment problem in
the country.”

substitute “to reorient the Fourth
Five Year Plan to provide employ-
ment opportunities to all in need of
them, particularly through raising
standards of living in villages to the
same level as in towns.”

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:

That in the resolution,—
add at the end—

“and demands that a phased pro-
gramme of 7 years be chalked out to
guarantee employment to all adults
of the country.”
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MR. CHAIRMAN : Let us see when
your turn comes. I request hon. Mem-
bers to confine their speeches to ten
minutes as there are twenty names; if
they do so it will be possible to accom-
modate them.
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SHRI BEDABRATA BARUA
(Kaliabor) : There can be hardly any
doubt so far as the analysis of the
situation and the conclusion that un-
cmployment is (%rowing are concerned.
The Planning Commission considered
the problem and recently it says that
we are going to have larger and larger
unemployed people. One solution con-
sidered particularly by those who are
concerned with labour is 10 create more
jobs. In a receding economy where
production is not going up, if jobs are
created just to employ more people,
there is no sense in that though it may
be considered a welfarc measure. Un-
less we create more employment oppor-
tunities in the sense of more production
there is no solution. To me, therefore,
all the unnecessary facts that had been
accumulated in our public sector enter-
prises and in our Government depart-
ments also should go. If we are to
treat a heart patient who has become
very fat, the patient has first of all to
lose his fat. Just like that, we should
not overstaff our enterprises or our
Government departments.

So, first and foremost, I think that
should be the main point. Secondly, I
would say that unemployment is also
related, as the Mover has said, to the
larger Plan for which we require the
co-operation of all concerned, because
the Plan can be very large to the extent
that more resources are mobilised, more
taxes are also imposed, not only in
one sector but in all the sectors of the
economy. This is being discussed
several times. It is not possible to
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avoid taxation upon the rich people
whether in the agricultural sector or
in the industrial sector. We have to
increase the taxation in order that we
may be able to encourage the rural
works programme; that would create
a new force in the country. Apart from
creating employment opportunities, it
may create millions and millions ot
jobs provided we can spend a few
crores on the rural works programme
like the supply of drinking water, dig-
ging irrigation canals and  doing
such things—building dams and bridges.
These things are certainly required and
they require huge amounts of money.
These would require an enlargement of
the Plan to a much greater extent and
also it would require a reduction in un-
productive  government  expenditure,
government consumption and the rest.
All these things have been discussed. I
think this is a matter not only for the
Ministry of Labour and Employment
but for the Finance Ministry also ; this
is a matter for the entire Planning
Ministry which is involved in it. The
entire national Plan is involved in it.
The question is not really one of
slogans, as the Mover has said. It is
not that this Government has been
indulging in cheap slogans.  Practical
steps have been taken during the last
few months and more practical steps
need to be taken in order that we have
rcally a national employment policy,
not in terms, necessarily, of big em-
ployment and people having large sala-
ries or big salaries. Anybody who
gets a big salary may have vested inte-
rests in the economy, whereas the com-
mon man may be pgetting Rs. 20 a
month. So, it is not the question of
salaries. It is a question of employ-
ment opportunity. We can get employ-
ment to millions of people if we proceed
on the right lines. We still require
engineers also, technicians also, but
then, all these people are now becoming
more and more u liability for the
country, For, they are going out of
our country. There is certainly a
brain-drain from here, with regard to
availability of technical personnel. Tt
has even been admitted by the West,
They say, they have given us huge
assistance, huge assistance to countries
like India, but at the same time, they
suffer from lack of resources; they say
we are giving these countries large
amount for investment, :and train a lot
of engineers and technicians, but then,
these engineers and technicians are
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taken away from here and they go else-
where, These engineers and technicians
are going away instead of being retained
here in the public enterprises, for man-
ning these enterprises. This is the

sition. Unless we have got a big
lan and alsp a tremendous efficiency.
at all levels, we are not going to solve
this problem. We are only going to
tinker with this problem unless we are

going to be efficient in the public
enterprises.

It has been criticised. It is a
nationally important question. Yet, it
is not that these public sector enter-

prises need to be criticised or attacked.
By attacking always, you do not im-
prove them. We have to find out where
exactly is the mistake. Do we appoint
in the public enterpriscs, the enginecrs
as managers 7 For example, in  the
Tatas, they have their  engineers as
managers and at the top of the manage-
ment. I am told that that has  been
the policy ever since the days of the

British 1l now.  Their management
personnel are all engincers. It may be,
sometimes, that an engineer may not

have been a good manager, or an ad-
ministrator, or an 1CS officer may be
a4 much betler manager in certain mat-
ters. Bul, as has been said, a thousand
mules cannot make the best  General.
When we are taking up the question of
an industry, a public enterprise, we
have to sec first of all that we get the
man in the right placc; put the right
man in the right place.  From what
little study I have made, has convinced
me, and convinced muny like me, that
unless, we have the right men in the
right place, unless we are able to do
that, we are not going to take the pub-
lic enterprises out of the morass into
which they have fallen in the matter
of production. 1 am not ashamed of
saying that many of our public enter-
prises have not been able to function as
efficiently as they ought to. It is often
a challenge to the nation. We do
manage them in such a way; if some-
body is not efficient, he has to go and
he has to be given perhaps some better
job so that he could not damage the
interest of the nation. So, Sir, the
crucial position is this; first of all,
unless we regenerate the economy with
a tremendous, dynamic drive, in all the
public sectors and .gnterprises, we will
not make progress. It should not be
as if just because they are senior, they

APRIL 3, 1970

Unemployment Problem (Res.)! 296

should continue to remain in their jobs.
People who are capable, would b=
able to look after the enterprises, Once
I read the General Manager of a big
company in England saying, “My main
job is to find the right man to do a
particular job. 1 do not bother about
anything else.” So, the main job of
the man who is paid huge salary is to
sit in the room and find out who is the
man to run this particular department
of the cnterprise.  The success or
failure of the department would depend
upon that,

17 hrs.

Now that we have accepted socialism
as our goal, 1 do not think the alter-
native functioning of capitalism can at
all deliver the goods. In  capitalism,
the question of savings is ignored. In
a4 backward economy like ours, the only
solution is mobilisation of resources
under a socialist system which can be
a little more effective than we have
realised till now, more stringent mobi-
lisation of resources, morc useful utili-
sation of those resources and more
cconomy in spending; 1 do not konw
how else we can develop our economy.
I want to say that the public enter-
priscs are the key to the future of
the country. 1 do not think any private
enterprise will build dams, do irriga-
tion works or anything of the kind.
For everything, we would have to  go
in that direction. In that direction we
will have to discover the main norms
of effciecncy. Tt is a ruthlessly hard
task before us, but I do not think we
can go back. There can be no other
linc except that we have to develop
our public enterprise so that in those
arcas of the people’s needs where the
private enterprise is not prepared to go,
we have to build our public enterprise.

MR. CHAIRMAN : Since Mr, Shiva
Chandra Jha's amendment did not come
in time according to the rules, it is not
permited. I am sorry.
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FgTag & fF waw ¥R dfgs
BN F FI7 TH F AIIFEILIIA D
AT H§FA 9 | (mEew)

Wi afewr R Afive AR
m—-—-



297 Unemployment Problem CHAITRA 13, 1892 (SAKA)

Res.)

SHRI VIRENDRAKUMAR SHAH
(Junagadh) : Sir, I want to quote from
a document. It says :

“One of the central objectives of
our development plans is 1o create
more employment and the Plan is also
the main instrument for increasing em-
ployment opportunities. In presenting
the Budget, the Prime Minister has
pointed out that the provision of em-
ployment opportunities is not just a
welfare measure. It is a necessary part
of the strategy of development in a
poor country which can ill-afford to
keep any resources unutilised or un-
der-utilised.”

This is what the document  ['owardy
Growth with Social Justice  which was
distributed along with the budget speech
of the Prime Minister says. These are
very high-sounding and very good words,
undoubtedly. 1 do not think any one
would have a quarrel with that, Bup are
these mere pious words or has the 1e-
sult of the last 20 vears shown anything
commensurate with what is stated here ?
Three and o half plans later, what do
we find 7 What were the objectives of
plunning when we started 7 One of the
principal objectives was to provide lar-
pest possible employment to the people
of this country. What arc the resulis ?
The hon, Dr. Ram Subhag Singh  has
mentioned certain figures and statistics ;
so. I will not repcat them. But 1 would
say that according to a study made hy
the Social and Planning Division of the
Reserve Bank in reality the backlog of
uncmployment, which was 3 million in
1951 has gone up to 34 million people.
Out of the uew entrants of 71 millions
during this period of 25 years, those who
were to be employed or had to be em-
ployed, Oi'll)’ 36 million could get rome
jobs. So, if we include those who are
undcr—cmplo}red and those who are mis-
employed, it would be a staggering figure
of between 60 million to 70 million per-
sons who are totally or partially unem-
ployed in this country of ours.

Only recently we learnt that amongst
the educated unemployed the percentage
went up by 18 per cent in one year, This
was in the year 1967, What does all
this lead to ? 1 think it leads to a very
grave social problem.

We talk of problems which create
slums, about which the late Prime Minis-
ter, Shri Jawaharlal Nehru was so much
agitated that he said that the slums
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should be destroyed or burnt and good
housing facalities created in its place.
But every day there are people pouring
in from the rural areas, which creates
slums in the cities. According to a
very recent report, the Pearson Commuis-
sion Report, in the year 2,000 A.D.
therc would be a situation where there
would be 35 million people in a large
city in India. That will be the popula-
tion of an Indian city according to the
Pearson Commission Report.

Pause for a moment and consider the
social and other implications of a situa-
tion like this. Apart from that, the
whole problem leads to crime, poverty,
misery and so on and it will have its
cflect on our democratic system itself.
Our democratic system itself may be in
danger if we continue to allow a situa-
tion like this not only to remain but to
develop and grow, as we ar¢ doing.

Now, what tis the reason for that?
As per my thinking, the whole orienta-
tion of these plans have been faulty and
defective.  Our plans have been heavy
cnginecring, heavy industry, basic in-
dustry oriented, which we have 1aken
from the Russiun model. It may have
been all right in a particular system of
povernment, which one has seen in the
Soviet Union.  But whether this is sui-
table in a system of government which
we have adopted, whether the economic
and political  system  which we have
adopted could ever qualify to have a
system like this where the entire plan-
ning is heavy-industry-oriented is the
auestion that we have to consider.

We have seen that the First Plan was
hardly a plan. In the Second and Third
Plans also we have continued this me-
thod. Even in the Soviet Union, over
the last fifty vears they have not heen
able to give ful employment. And the
result of all this is tha we find that the
investment-employment ratio is a very
poor one. We talk of scarce resources
and the Prime Minister says not only
in her speech, but also in the documents
that go along with it, that there should
be full utilisation of resources, Here
we have proved in the last fifteen years
that the investment made by us, the
scarce resources utilized by us do not
bring a return, not only in terms of To-
fit—in fact, they have' been making
losses rather than contributing to the
national exchequer—but also in terms
of employment, These industries are
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such that they could not generate em-
ployment to the extent necessary to feed
the people of this country.

We also see that the job opportunities
for the last twenty years have not kept
race with the population growth or the
growth of educated persons that are
turned out of the universities and
colleges. MNow, what is the reason for
that? 1 believe the main reason is our
faulty economic policies, the policies
which we have so tar adopted, the statist
approach, the consequent centralised
control which leads 1o delay in decision-
making in every sphere of activity, The
result of this is, apart from not creating
new employment opportunities, even the
opportunities which are there are res-

tricted, Today because of centralised
controls and statist policies no new
factories or companies are allowed to

come up. Even for those which are in
existence, it would take months before
a file moves from the table of one Joint
Secretary to that of the Secretary and
even if they clear it, it takes weeks or
months at the ministers’ desks, On very
flimsy grounds decisions are either delay-
ed or any request made is disallowed.

SHRI KAMALNAYAN BAIJAI
{Wardha) : There should be more minis-
ters so that files move.

SHRI VIRENDRAKUMAR SHAH:
1 will give vou a concrete case about
which 1 learnt this morning only about
a starving existing industry in Kota. A
telegram was sent by the Chief Minis-
ter of Rajasthan, to Shri Fakhruddin Ali
Ahmed and Shri B. R. Bhagat about two
days back about a factory employing
1,000 persons and making power
cables closing down rendering them
unemployed. They will be out of
their jobs in a day or two merely
because there was tremendous delay in
making the decision to provide the raw
material, lead or some such product,
which was needed. This is what we have
heen creating all these years. It seems
to me that in the last six or eight
months they are moving much more
rapidly towards creating more such situa-
tions, graver situations, of unemploy-
ment, They are saying in words that
the unemployment situation should be
tackled but in action it is precisely the
opposit of that they are doing.

The solution. T think, is that we must
change the orientation completely. The
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plans will have to be employmnel ori-
ented plans. We have talked about the
development of rural housing in this
document. The most important thing is
that a much larger amount of money
has to be spent in the rural area and
the rural sector in various aspects, For
example, even if we use Rs. 100 crores
in road building alone, it will provide
not only the infra-structure in the rural
areas which itself will generate wealth
and create a situation by which instead
of people migrating from the rural areas
to the cities and creating problems,
there will be opportunities for them to
remain there. but apart from direct em-
ployment of those people who are work-
ing in the road building programme there
will be indirect employment for others.

Then, we must provide for a much
larger amount of money for minor irri-
gation which will lead not only to em-
ployment but also to more production
of foodgrains. Today we talk of dry
farming, With droughts, depending on
other countries and monsoon for foued-
grains, minor irrigation would lead to
more production of foodgrains.

The third suggestion is about rural
clectrification, 1f we do these things, as
I mentioned ecarlier, apart from dircct
employment, the multiplier theory of
Keynas also comes into operation which
sets intp motion a much larger cycle
of employment.

Lastly, T would submit that it is in
the Directive Principles of our Constitu-
tion that there should be full job oppor-
tunity to every citizen of India. [ am
very sorry to say that so far in 20 years
we have failed to do that. Now it 1s
necessary for us to make up and to res-
pond to this particular Directive Princi-
ple. We have had fads about prohibi-
tion ctc. but we have neglected a much
more important part of the Directive
Principles. 1 will request the House to
consider this and the Government to
change their policies so that it will lead
to much larger and fuller employment,

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): Sir, the problem of
unemployment has reached a menacing
proportion in this country and unless
the problem is solved quickly by the
Government, the country will have to
face the danger of such an outburst cf
tension and violence that probably all
the progress that we have made in the
country would be nullified.
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It is very interesting to note what has
hc-."} plrsblished by the Hindustan Stan-
da.! of the 25th March. They have
given certain figures which are telling.
It reads :—

“West Bengal has the largest nura-
ber of educated unemployed in the
country, the number of job-seekers on
the live register of employment cx-
changes going up to 182,000 by the
cnd of December last year,

Next came Uttar Pradesh with the
total number of job-seekers on the
live register being 154,000, in Kerala
it was 143,000, in Maharashira
125,000, in Bihar 124,000, in Tamil
Nadu 118,000, in Mysore 116,000
and in Andhra Pradesh 100,000.

The total number of educated job-
seckers on the live register of employ-
ment  exchanges on  December 31
was 1,526,000

Tij-is is only a small portion because
many of the job seekers do not regis-
ter themselves with the employment
exchanges.

West Bengal has also the largest
number of uncmployed craftsmen and
production process workers, their
number according to the register
being 43,4]8 on December 31. Next
came Bihar with a total number of
38,989, The total number of enginecr-
ing graduates and diploma holders
seeking jobs in West Bengal on that
day was 6,422, The highest number
pf ]qb-seekers among this clause was
in Bihar, the number being 100,({10."

This is only a little description of the
position given by the newspaper. We all
know that most of the job-seekers have
lost confidence in the employment cx-
changes. I would remind the hon.
Labour Minister that these employment
exchanges are functioning in such a
way that they do not produce confidence
in the unemployed youth of the country.
They even refuse to register themselves
as job-seekers.

As we all know, unemployment leads
to poverty and poverty brings a situation
in the country the consequences of
which are dangerous to foresee. We have
to fight poverty if we really want to
save the integrity and the security of
India, According to the standard of
democratic welfare State as envisaged in

the Constitution, particularly, in the
Chapter on Directive Principles of State
Policy, poverty is an ‘economic’ pheno-
menon that can, must and should be
abolished. The State is the sole social
institution capable of dealing with the
economic forces which give rise 10
that phenomenon of poverty; and hence
the chief responsibility for abolishing
poverty rests upon the State and the
State must, in turn, exert its faculties
towards that end. Thus poverty is incom-
patible with the noble principles of our
Constitution. As George Bernard Shaw
said in his famous drama, Major Bar-
bara,—*Only fools fear crimes, we all

fear poverty”,

Sir, if we want to eradicate poverty,
the employment has to be found for the
people of our country. During the st
three Five Year Plans and the Fourti
Five Year Plun that we are going to
just take up, we have pursued a policy
as a result of which this unemployment
problem has taken to this menacing pro-
portion.

Ours is an agricultural country. India
lives in villages. Most of the peasantry
do not get employment; they are half-
employed or even quarter-employed, We
have not tried 1o improve the agricul-
tural sphere by taking up minor irriga-
gation projects and other projects, not
hig dams and big irrigation projects. 1f
we had taken up minor irrigation pro-
jects and other small projects, then, pro-
bably, we could have solved this pro-
blem of unemployment in the rural
arcas. Because of unemployment in the
rural areas, millions of people come 10
the cities to find employment. They
create social and economic conditinns
which are not healthy for the entire
country. Therefore, we have to think
about what process to be evolved <o
that we can create more and more c¢in-
ployment opportunities quickly. If we
go on with these big industrial venturs,
either in the private sector or in the pub-
lic sector, it will not solve our problem.
We have seen, in industries and in fuc-
tories, in the name of modernisation,
they have taken to automation, thus re-
ducing the employment opportunitics
for the people, So. we must depend on
medium and small-scale industries so
that we can cope with the problem of
unemployment,

Moreover, our educational system has
to be re-oriented in such a fashion that
we create more employment opportuni-
ties for the educated people, not in the
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sense that they will hold only white-
collar jobs. We are only preparing our
vouth for white-collar jobs. That is a
dangerous thing. We' should re-orient
youth for white-collar jobs. That is a
way that, after education, they get prac-
tical training to accept jobs in factories
and other institutions, and commercial
houses. We feel, we have neglected our
cottage industries. If we have develop-
ed our cottage industries in the past in
the country, probably we could have
provided jobs for miilions, We have
neglected that sector also, Then there
are other problems alsp because of the
relation between the capital and labour
being very unhealthy due to the policy
which is based rather on capitalist ¢x-
Ploitation. Many of the factories are
closed due to strikes and cheraos and
other factors. Therefore, with the addi-
tions of unemployed people every ycar,
their number has increased. In ny
State of West Bengal, the problem is so
acute that unless our Labour Ministry
goes into the problem and brings in a
situation so that the relation between the
labour and the capital are put in a
healthy position, probably it will not bhe
possible 1o create employment opportu-
nities any more in mv State. That will
create another trouble also for my State
which is already facing so many pro-
blems,

One other point I, want 1o impress
upon the Labour Minister is that cven
where employment  exists, the wage
rolicy is such that we are denying the
minimum wage. Unless a needbased
minimum wage is fixed and unless that
policy is adopted by the Labour Minis-
try, even if there are employed people,
there will be discontent to such an ex-
tent that they will feel that they are
mostly holding employments, which do

not enable them to enjoy the bare
necessities of life. That is a
position which is not very healthy.

I would request the Labour Ministry to
look into this so that there may be
evolved a remedial measure by which
we can really give the needbased wages
for our employed youth. The resolu-
tion has done something good, It has
focussed attention to a big problem
which needs attention. I thank you for
giving me an opportunity to speak.
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MR, CHAIRMAN: The quorum bell
is being rung, Now there is quorum.
Mr. O. P, Tyagi.
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¥A9T WITH &1 AT F AVEIT QAT A
FT 7%, § @wmar § f§ ag wA g
CEI

¥ ag fag #varaarg 5 az gvae
wa A% FEET AN GEEAT &1 FHTLA
FAH AMET @V E | HIT ag A
T AU FT gF & A, WA
A gRE d ) § FE AES AT AT
g

Gl GE-auty  AEAT F oWOW ¥
AR MK 3.3 fafagw afw asw g
W1 99 GEATHF AT H I FL 5.3
faafgs g1 @ 1 gEQ gw-adig AT
F o ¥ Tw qIWH FFTU T Fewr 7,1
fafeas df st il aTo-a€ta AT F
gy ¥ ag wear 9.6 fufwaw 4t |
7 Fifes g & oFa § aET0 #Y
geqr 22 & 23 fafemw @ o)

g o 94 =fawl . §\ F5TIW
3 tgelt g9l FeEr¥ ERM 6.5
faferam, qolt d-adfa aom & de
11.3 fufags, @red dw-adfay grmr
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Fahg 17 fafmas sk dw arfes
gt & dm 13,8 fafamw 4@
mfig wilf gu

THT SO #TETT ¥ AW &1 A1
atsfar &, s a1 fgga g =R
Tzt q9-adtg qieET & & 7.5
faf7aa, @@ AT & WA 9.5
fafrma, @ AT F 0T 14,5
fafara ¥R &7 arfes deEmet § SeE
0.5% 1.4 fafdas dtwfar &y v

THAT AW ag g fF o d9-adiy
araAist & & afgwi 3 @Ear 37,8
fafeaa g @ aww1T &7 31, 5 fafamm
aFfrar 9319 a1 1 1951 § #%¢, w9
fx g9-adfa gr@E wE FraE, 1966
7 9.6 fafaga aedr sfuw as &
™SI 1966 F 1969 aF SAH 6
fafaa aresdt s @z ™) 3z s
AT A g fF 1966 7 1971 %
ar aFrd F #e=gr 23 fufam, 1991
71976 aF 30 fafagw atv Sy 99-
ity aeETF aa F 47 7 48 fofam
Zrft 1 ag feafs aw & fau aga @av-
qAME EA |

FFgaT AeT g & o 6w
F1 IaA1 I A & Foder & 3w FY
FrAAIl FT & | TEMAE A qftaw #Y
At & semTEewr  fdar & 1 =gt
s agt Y ofefeafadt § g saars
FIHATL 1 T FAE FW O A
FH A 315w faw IR & we-
T & &gra famr ) afew wreEw
HEW FHE AR HAEK IET § 1T
feafa & ofmw g W@y )
gz A FEE | IR & g i
A I A AAd gz F £ 1w
A A SRTATNE AT g IEW 9
a ¥ aufgu ar, afFw ag A g !

Tz d oF gE0 ww w A fF
a7z aré drx Ay foen wgfy #enw
= w7 F S @, faw & gru e
Fras ow dar @ S g F W H
maﬂglwiiméﬁrﬁlﬁrrm%
=% Frt @ @ A< fEeA g T®
miFeATT FES g1 AT & g FTAA,
3 &tz T wa ¥ & F fau dare
TE

HIFTT F S94T  ATATEl & ATHIT
wgT &1 FAar g, (5 & qfrom 78 &
fiF 2o &1 awrw e qEEY WI AEd A
q17E &1 TH AW F AgEeAF AN Al
T o#Yefedi § 9¥ gg o HTH
gA WAl oA AeA g, 7 fawer @ A
Qi & A AT & Fr fEd g A
gfquar 7@ 2| o 79 MEL H w14, ar
i ATTH =mr%aﬁmqmqrm
;"I’?‘I'r%fff o wnEA AN A w® ®
2\ sw oy Tw gmE oD am g, e
Atz A9 AT E 1 TAE AA9E AT
g wEt #r @ eard A9 faar &)

vF @g A I YA U AT G e %
fafrefta sim warfan FHwA § AT
Fr-qisHom A0 2 | AT WTE R0
g g fardaiesg wsEr
wafa" | @ frar qa-faa s &
FTH A fod, ar ag Efavw  adwna &1
STTAT & | 3T gAY 3 H AT g, Afda
qi-fg  aFTT T g, a1 awEr Sgia
gaeTE AE dr ) afew feafe i fa
qi-fg srEHt aET &1 @ E | TS a9
TN FAUE T gUT F G| AW FIEF
gzt fr aw arf 3z g AT
gi-frg @ oS FEI @ & A
Y WFTE 3 Al AT 9| AT
t foafa =1 &7 579 w40 7

agi a% w3 forg SnN FT aE
ST, 1966 H 9.2 W™, 1967 ¥
10.9 =m& ¥R 1968 ¥ 13.1 aAr@
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[t stw s @]
gi-fag @ dwc w, A ¥ ¥ 8.75
wra Afgde o 1.86 w@ dqEw
9 1 W ¥ o afaw 130 7 @A
Ffaq gt sTEM g1 § AW WA
T A3T; & A oAre-ge w35, g
FaT dqr w4 )

ag AW AreEa H aEr aWm §, forg ®
70,000 ESfrerd IFFTT 1 TW AT
aw # 23,315 fef-gwex @il 43,984
fedmrdrs  afmad e @ & R
1973-74 § 73 §&q1 @ 7Y OF M@
g omadt | e § ar-wTei # fave
fagras gar e g8 FHw fafmd
3 faw # fawfaaea & sy o
T AT GEIA @IS | TH AW H gt
R ag feufa

tq fau a7 AT FATEHT §
qftadn s wifge | T AT gEl
AN I@ T FT WAT gAAU  AH
anmr, Afew srawgEar wae M e
FreATat & afeqd @ey 7 927 T 39w
‘gfemmeom,  wremE, fRar 9w
I W YIATE  HIAOA F ATHIT 9T
g, afeF W@ FEWT F AAT I
warar W, arfe afas & sfas &
#Fram  faar @1 8%

FEOEET § qg T@AT Angar g
f& afrg § g X ¥ aren A &
FITRAT T T | AHTT THY ATHTT
‘g i At w1 fawdtwTor W Sy
&1 fEgETET § §R O E-IeE
9T HX 2, aife afew & sfew o
=t w7

RO W T S e [ W i
o ug B W e g & W fweer
-fame wT gl ¥ omr Y @ § | Aew A
gd & WriEr W A W A
Cafe | A A e Y, i
w1 fagieor w2, (X TN qE R
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A T AHIC AE A @A A Fy e
¥ sv gywew F¥ wifs g ww
¥ fim-atarf  sredt dw B

oF I @™ a1 & FgAT ATEAT f—
g o7 f5 fem #1 gumor o
st AFQETd fer ww @ R, W oA
& 3 el forer g T wer fem
g AT oar g & fEar sy
fF FT F7A qTH FT AT &Y, FIEOC SR
ZTE 9gAT qTH FT ATET AG 1 TW T
#r foAragfa &1 e fmio ifew

CHfT FA T AT TTH I AT
qT FEAT ATEAT E—H FY AL
gr 7 fodr, AT o9 RMH mEE TR
T 1 A afwg, f59F o agAr
A e, fmEd am G FY o T
2 fm & om e A g STt
A ¥R NEgEE FTEEF AiA ww A
gy & dfed | weemEEe  oRREl
qUSA W AW wAHE, Fw TR
qfed—grIt 1@ 9T} AT A, T
ggr adi? faA & qra v W) G, T
T g sATw wfed fFogw s
Fm g fom, &R F i e gy
g ® aw Fo W A B T A
g Fm &

¥ afaw, ot mEwl @ ST §, AN
Fefa §, o § & felt wr dmr Al

woprc B A gowm wwd, foe
FoTc areha. @ fon mm, @ @
fufirs feqr omw, S & AR wATAT
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g @ wx & wrerefen afgw 9T I
£ ST TG g AT IET ATECAGY
1 W Y w1 wfew @ fifed | afe
AT TE AT AT @, @ &
sS4 @R &1 & faw g A Ew
g3 91 FT AW FST THA | A7GGT I
Fog femifer 78 8 fmat aog A
ITH a1 ¥ dgr Aaf faw ¥ AR
§ A F aF @ wdw sz a
FFIT @A 3@ I A guw Hifed v
AT FT FATRE, STeEr Afawar srg A
gepfa a9 g@ & faw smaMr @
T qUFFAT G ATEAT | S g
srAdmE A | oARA WH &
s s fog & wEAr AEAig F
AT TH @AC T TCH SATA | HTOT @
qCETT 3W A eArT &

st wodie fag  (Ogaw) YOO
qErEd, sTo TwEWa fag F @ -
cgo dw fran &, wAe oA faw S
mT AImwET AT FY § afew v T
TIFETE, AW AR A WAl F @A
FaE FY agy T WaT I Ao
g9 g fggam & [ ¥ ag v
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Famarad forgara a7 amawr
Ty oo W f—ay i fe
gL AT amefadi § & oF areft g7 aT
AT IFR 1 TS W s § e
g fema awm i Qrmrd, «F
g femrrAddy ard frwerlt &) oy
OF 9Rd FHAFT ¥ MG G—FwATHICT
qEd, & WA e § 19§ o
X T 5 W AnH e oawr Wi
FHAR B Er §, I G EF TR, G
T & g ArEM | g gew, #
W TFH g 5o afic feam g, Sw
U3 TE EAR AL, 131§ FqIRT AT
wmreg, AfeT 99 9%, o 9w AE
g afew agiar giem g fF 100
¥ 70 foare, afer v o sgmar
oy d, % o fA% o owy T
g1 fos o Sredr areft G & fwr
FIE 5 FT ¥ 30 THT qF HA
21 Il smEETheE difeew &1 amer
FTHTT F1 TTF A A qEw frar @y,
@ TOF T T A g W E
fod smm & w3 o1 @ &, ¥ o w
ATEATE A TH T ¥ aE 41T
fogr smm &t A ARG N aw Oy
g, wady ¥ gewr FAAAT I AE
aTeq @ AW H AT ag @t &) wwex
arge ¥ frat am & anfav av sEOw
srefrdt & fox far, & sgarg fr
o = F arfar a qd Seg oy
arefy g ararg ar fagrd dw @
FOAF | ofT 3 AT A A anw &
feesft #§ ox AT gam e, A aeE
¥ ORTER IEE AT 9 | I gftEead
FT @t ©F awlFT wHFE 97, IEA
TamaT fF awdwT o foeelt smardy }
oAt srardy @y fgegear ¥ awr) 7 8,
Mg TG AFTT G AT qg Iw P )
g * wgTIE AT §, A wAETE
mad wa fad oF f arfagr A
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[»fr Tonfi feg)

gﬁﬁ:aamﬂahm%d’tm@
g..&aﬁm—-mﬁﬁmm
s faw T TEER @ W §
F@AT T AW E gAY TERETR ST |
AMy ag @A T RIE Aw
g UF wedTE § )

W uF wiE ¥ Fgr fr S g A
oz 7% WEd # A wad & Tg I
g w w A g Tfa R
Hear &, o & waw, Fdwae g, e
g, wrewd 3, wfas  woE €, AT T
& afer @y TwEEw ¥ |El # @@
p—siefeat & & AR &) @™ @
Fqy ¥ AW o & R i E, ad
wafi &1 W@ dmn g, A & A9
§ ard ¥ Hg A W WA @ @
v wafe ¥ §g A W9 AT an
F\ M W TEL FT AW, FAIA
gy fredft w1 qTd AR WA A HIGE
& qix fame W& W@, @ SfEE
froma, gaE [ oAW@ E Fer A
et grew A gl TR E | qaT
dn, T, T A E @G, A
€ §E amdl FTIET §, A AT A T
ﬁlﬁaﬂﬂ'ﬂma:iﬁ
sedr = g afwm, we W ATEER
T8 @ 15 TR Al W @ AE
£ RNA FT WA F O

w A% 28 FOF AT THE
fody WATHEAY 20 Fo  ATEATT o Y
g1 & T gw F wT@T FWIE—

7 amx qfeme wr
mmmzlaﬁa'tﬁarmﬁasﬁ
40% "R § P awQ

TN FTAAT FEN § &0 ¥ W a7
CAGCII. o o A L
WHE 20T AEAX WA, wwWE
fefra fasdt ¥ & o =, amr
Tg v woeET T R 1 T waTE
Tad e dw A @), SEwT #% wargEm
d @ o s g

dO0iT ®EE, 30 NI s WA
frewr @i & Fgfddr dewe sk
FFOHT O AT fRAT | aE W B
A R AEH g, 97 A9 A & 13
@9 ¥ 20 FOT gfemi ¥ fod www
aHIF AT awT g afEw g@ og & fw i
¥ T §TF &l g a1 I T -
g A gur, oAt awg ¥ T
wf, faoeft wrawf @, Afe &= & W &,
A #r fafesn ot ¥ o w3 A&
4 @R FOT AT fed aFEEiET
qT e, ag  wewT arefear &, AfEA sex
g wErer Y S &Y geg #1 o§IT
FT O o1 AN w9 [t F @
frew 69 gEw ¥ fed w1 oAEw
FT TF G AT IFTO A @A IH
TEY @R amA T @ § gfmay
# T FRE, dwad AP0 A oad
F @E O framl & aw s @
g ¥ am fad oF a1 A oFT wim
g wEm w@mt f} Fw foar war ar
FFTA FT o A T ERT AT ITE[
wwg aw fafanr st @€ &ar)
Wi & o s Agm g 57 oww
W AT AT, ATTo To THo IT AT o
o oHo & fmEgm § A ¥ g¥
a Graedr) dFO R W AW &
fog dgearit #CF W & o w
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Fer gty fear 1@ | 9@ TWo TW-
g fag Y W3 fafre & @@ @
AW sEram s A 5 oFwd WA
TR HA qom TaFE w afa
AT AT & S AR q€ ¥ ARGE
#T 1o go & AR FE quar & @)
wF awg ¥ ag WY AW sedfaew @
Tu g gemg Afte F T A JTATE
Fa wE aefmi ¥ 9% Afe ¥
Fu yrwwa § 7 afw ¥ @ aft =
FraFy § faiy ofms == & s
agaE aré g1 TAfAn & anww T
et g 5 918 g ST W AT 19wy
faw #@ A gE= frar g fF R
¥ adi-3grd § fawdl, |ra § oqrA,
T # wTw, WJA A A, a9 9
T B g0 w1 wUT I|A A
FMIHT | FHY ¥ SlEswA @gar | dgra

H FrEw sEE g1, e TR

gt mETEr S AwEr s wEe g
71 F9 9 9 fmrd mdw | F

d a¥ ) }WEF 1T G F ae.
Bt e & fou agr gugme Aane
mEar fey ¥ ) TH qraR THE F
g1 ¥R Fo g@d s § 0 i
I H FUIAry g & wwA g1 Ao
To, THo To R #feF qra ot 3%
zVag Tvmarges a9 ¥ @ =T g
AT AT g A A W agi
FEH EAEY W@ | T aga &
FHE gL g |wdr )

SHRI S. KANDAPPAN (Mettur): I
should like to thank Dr. Ram Subhag
Singh for raising this timely discussion
on a vital matter. 1 agree with every
word he has put in this resolution and
T am even prepared to support it if he
is prepared to demand a division. In
our country various statistics show the
alarming proportions of the unemploy-
ment problem, and how acute and
serious the problem is had been shown
by various speakers who preceded me.

If we consider the incidence of beg-
gary in this country especially in urban

.
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centres, that alone is enough to prove
the seriousness of the problem. The
problem admits of no easy solution. We
still believe in giving alms to beggars and
think it is a sacred dharma. It is not
easy to change the outlook of people
and make them up from their sluggish-
ness and slovenliness. Still I charge this
Government that it has not done any-
thing in the last 25 years which deserves
our support or sympathy towards miti-
gating this evil. Even the presence of
the mere Labour, Employment and Re-
habilitation Minister to reply to the de-
bate goes to prove the casual manner
with which the subject is treated. What
has the word ‘employment’ attached 1o
this ministry got 10 do with employment
at all? At best it is their effort to sce
that those who were thrown out of em-
ployment are accommodated; sometimes
they pass on the buck to he State Labour
Ministers and if there is the President’s
rule they try to mitigate the hardships in
areas which are directly under them. I
do not think this Ministry is at all con-
cerned with providing people with em-
ployment, We all know that this is the
responsibility of the Ministries concern-
ed with development, industries, etc.
Unless we develop industries to absurb
unemployed people in our country, we
are not going to solve this problem at
all,  So, this is the way they are treat-
ing this major issue, Even the Plan-
ning Commission and the National Deve-
lopment Council, and the various re-
ports of the Government and the Plan-
ning Commission go to show that they
did not pay much attention to this im-
portant aspect.

When I had occasion to talk to some
of the Members connected with the
planning work, I was given to under-
stand that there is a reason for this
absence of any deliberations on this
particular issue of unemployment, be-
cause they seem to think that if we
emphasise and focus our attention on
the development of industries, the pro-
blem will automatically get solved, There
is some truth in that, I do concede that.
But have you done anything in having
your industrial policy resolution or your
licensing policy or the diversification of
industries? Have you done anything in
these aspects to focus your attention so
as to see that maximum number of peo-
ple are absorbed?

My first and foremost question is
whether the Government of India can
say here and now that in the past at
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any time not ecven in the proposed
fourth Plan draft, but even in the earlier
years they have even given some pre-
ferential treatment for a labour-inten-
sive industry? Do you claim that in the
clearance of application for licences,
where there is maximum labour intensive
potential you cleared it outright? They
cannot claim it. Everywhere, there has
been this red-tape in the licensing
policy and diversion and then the cen-
tralising process: even some of their
policies with regard to finding out the
pockets, the local areas, to give en-
couragement and to create infra-struc-
ture for the necessary industrialisation
and then encouraging the rural industry
and its development and encouraging the
industrial estates all these schemes that
the Government of India themselves
have formulated at the earlier stages,
according to their own record of per-
formance, have shown very meagre

achievement.

1 would like to give some examples.
Take this question of industrial estates.
There was a policy of the Government
of India that the LIC should advance
loans for the development of industrial
estates. But the policy was so framed
that for each and every thing, the State
Government has to forward their propo-
sal to the Central Government and they
have to wait for a long time, and they
are so discouraged and frustrated that
they lost their initiative. Likewise, in
the rural industrialisatjon also, it is not
very easy. After all, the industries are
always attracted to places where there
are skilled and semi-skilled labour avail-
able, where there is already the neces-
sary infra-structure created, where there
is already electricity and other ameni-
ties available, It is but natural. So,
they always tend to go to areas which
are already industrially concentrated.
So. in order to discourage this and
attaract them to the rural ateas, it 15 Very
necessary that we have got to creale
the infra-structure and we have got to
assure them that they will have a gond
market and the industry will not suffer
because of the location, For these
things, the Government of India has
done nothing. You have only issued
some pamphlets and sometiems when the
question was raised in Parliament they
gave some off-hand replies, Nothing
materialised.

1 turn to the broader quesiton of re-
moving beggary from this country. It
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is a slur on the nation. When I put a
question here about the removal of
beggary, the reply was that this was
connected with unemployment and they
cannot do anything about it. I dp not
think in any country in the rest of the
world, the incidence of beggary is so
much as we see here. I am here re-
minded of one couplet by our great poet
Subramania Bharathi, who said that if
any one has decreed or ordered that it
is the nature of the world to go without
food, I will burn the entire world, That
was his emotional upsurge in which he
sa’|d it. ' We do not have that feeling.
We do not have even that upsurge. Two
thousand years ago, our national poet,
Thiruvalluvar, said in one place that if
it is decreed that it is the nature of
some to have to beg and make his
livelihood by begging, then the Creater
would go wandering and perish, begging
himself. That was the sort of feeling
we had, but unfortunately, probably it
is & paradox or an irony of fate and
it is my general impression that in-
stances of beggary are greater in my
State than I could see in other States.
There is no excuse for the Government
of India whatsoever; in the plan formu-
lations, there is no place, let alone @n
important place, for eradication of beg-
gary or mitigating the acuteness of un-
employment or under-employment. This
is a very serious problem. I will give
a few suggestions, which are not new.
I would only repeat the thinking that
has been going on in the Government
of India on former occasions, If the
Government of India could only formu-
late certain proposals in all seriousness
and make some move or even a begin-
ning in that direction, we can do some-
thing with regard to this unemployment
problem. I do not know whether the
Employment Minister would be in a
position to say anything about it. This
should have been answered by the In-
dustries Minister. But since we cannot
compel the other minister to come or
this minister to go, I would make these
suggestions, Firstly, they should make
some allocation for rural industrialisa-
tion. It should cover the entire coun-
try. all the regions within the available
resources or they have to find some more
resources, In my State you cannot cross
a stretch of five miles without coming
into contact with some electric poles.
There it is more opportune for industries
to come up in rural areas. Like that,
you should see and select other areas
also, Industrial estates is the answer.
Where unemployment is more acute in
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certain regions of a State, we should see
that more industrial estates are establish-
ed in those regions. It is mo use hav-
ing old cottage industries. Of course,
some industries by modernisation may
be able to absorb good labour and also
give good income. But we have to
think ahead and learn from other coun-
tries like Japan and Thailand where
sophisticated modern technology is
brought to the households and applies
even in small units, giving employment
to all the people.

I would like to emphasise that this is
a very serious problem and the Govern-
ment of India should tackle it as such.

MR. CHAIRMAN: 1 find from the
report of the Business Advisory Com-
mittee adopted today that only 2 hours
are fixed for this resolution. There are
a number of important speakers yet to
speak. I will therefore request them
either to ask a few questions, so that.. .

SHRI K. NARAYANA RAO (Bob-
bili): The time should be extended.

SHRI S. KANDAPPAN: I would
appeul to the Hou.: that this resolution
may be carried over to the next occa-
sion and voted upon.

a

st of¢ v & IJF aw wQA
g fF s zEEr @ e @i T
#ifara

st fne wxr Wy : d @O F@T g
AfFT arrer o gag Tar faw

SHRI SAMAR GUHA (Contai): I
also support it,

MR. CHAIRMAN: Mr, Bedabrata
Barua, whose resolution comes next, has
some cobjection. Let us hear him,

SHRI BEDABRATA BARUA (Kalia-
bor): My resolution has been put as the
second one in the list. This resolution
on unemployment has been originally
allotted two hours. I have np objection
if it is extended to two and a half
hours. But 1 should be given vne
minute to introduce my resolution. In
addition to that, I want to sav, not to
strengthen my case but to state a fact,
that this question of unemployment was
discussed in another resolution a few
months ago. That was also a Private
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Members' Resolution. Then, this matter
could also be debated during the De-
mands for Grants of the Ministry of
Labour and Employment, It has also
been referred to in the discussion on
the President's Address. I am no doubt
in a minority but I want to place this
before the House,

SHRI S. M. BANERIJEE (Kanpur):
This resolution of Dr, Ram Subhag
Singh is absolutely non-controversial.
Moreover, it has no operative clause. So,
there is no risk for the government in
accepting it, They can accept it straight-
way. It only says: -

“calls upon the government to make
suitable provision in the Fourth Five
Yeur Plan to relieve the grave unem-
ployment problem in the country.”

1t should have been accepted long ago.
Further, the next resolution by Shri
Bedabrata Barua is on the prevenlion of
smuggling of gold. I do not know whe-
ther we will be able to stop smuggling
of gold by this resolution, So, we can
take it up the next day. After all, we
will not be able to discuss the Fourth
Plan in this scssion,

SHRI K. NARAYANA RAO:
Sir, you said in the beginning that
ten minutes will be given to each mem-
ber. That should not be curtailed.
Secondly, considering the urgency of the
problem of unemployment, the time for
its discussion should be extended.
Thirdly, the subject of the resolution of
Shri Bedabrata Barua is one which we
have discussed during the Gold Control
Bill. Therefore. as Shri Kandappan has
rightly brought to the notice of the
House, the discussion of this Resolution
may be carried over to the next day.

MR. CHAIRMAN: 1 find that the
consensus of the House is for extending
this resolution to the next day.

st smww awt (gfigy) : awmefa
AgIET, T A @I § HIT § geAR
3T E fF Mmad AR T & Ay o
¢ @ froR wgagd werm 9 ag;
Tz fanTsT @I E 1 F TR amy A
9T STo TR AT fag &1 ot qaTORATR
T g wife SEiT AT agay ad
qHT Y I F qTRA AT &) I
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Y wiwE ¥ &X qg Avfew fFaT
feaw & asrd & awar 7@ mic
g W A ¥ Al ¥ gg R
i @ i FAW wiwE @
FF W G, AT & wwwwn § o
TN fAg ¥ wiwdi A 1T AR aiwE
v wyaq G @ iy wifF ag
W Tl wwe ¥ &

e gam wgify ew o wRElE
g o i g g st ¥
qfeorry g, ¥fFw e g9 Faw @
TFT FT qH @ oY IEA I qHAT
g Erft aT A, gurt §rEY "4 9g
21 % gwwm § f7 sy wiwE gw
Ay o wadiaR e gy s
wmar fraw & TEEE # fEam AwIT
s g

o WAt weew : agT IR )

=it smaer awt: gard HeEr wEtaw wEt

# €1 9T aF I g A gI
o @t @R[ frow
mqw TR gEE IJ|T SRR R
1971 & @Y 9 AGAT A AT F 9w
% ug qar smman wic fRin ¥ fem fem
g q A wEi w@r 9 fwaw  wwr
w1t & gg feaw g, 97 fag feam
1 TAY ATORr dET ¥ AEqT w6
st A QAT WW SraAT )

¥ gat # wW T wr? wEvag
FTRO W FwTh e w7 & ¥
wq &1 afeq feara i T wrfgg
& gqeew AT ¥ I ol wifgd
T qrEY g A agh Jeere o
wgt ey, W T ogew 31 ™
ot gw 2 Y fex & awwar g froar
AW T I REAT Y TIETT W
fawg & Wi g7 T IR W Y
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gt B ol ] A TI@ A e,
wiEl § i v fag ot ¥ ad
gww drg g @E it AR A
T AU Y T ® g wAT
gy §ar W ¥ H} sy AT ge
fi wial & framit #1 @t 3 & fog el
%, faoct & ST A @F Al TR
TiEY aF G A4, 7@ TF g AS AGY
T E a9 aF TU9TL FT L FA F
fa 7€ ¥t 3t Faw sma AEY FaT WA |

g1 99 qel ¥ g @=IearT @ATEmm |
g aiq ¥ g, wmgd ¥ &, sreami A
g, T B A gard mEw H
SreaT #1 agiA & QAT 1gd €, S
Tead dTr FIAT ATRA €, I § g
GAER @AT A AT wwgdd # AR
QAT FT g AW FTAT gnm R I
fetw few @ #E

sTa: avlt awaral ¥ 5@ & fF wwaTe
ks fag frded, swer o A
wd fag Fedme ¢ & aawn g fe
f& ss e v faww dw ¥ =
qIETC - &1 fasdere sgOET, AR #
ara g gt ) et it @ 3w wY s
W, aLE AL AT K oFW, G
art gufa & &7 woed T s &
aw kW 0 ol AMEF AW vy
® I o+ & faw Hfim e §, ww
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¥ Y A FE T AN FTAAT W
INT FAE, AT ST W W@
TEaz &RT w1 e i FeET A
far o awar g e fFara oF av st
qar W fF oew awde ¥ e,
F0ha 56 qede  §ATT ArEE §T-
MATN FT M gAT § 1 AfET 73 Jw@T
Tar & F SEFoa &1 a3y F fom aea
Fr fomere sgar AT § |
faorderd oft aw & wal aF f5 9ad
qqy Fre@m g, oA AT & 4 W
dar Wreez 9T AT AW gHT R4 H
FAy € v ug & fF @3 9@ oivefa
steFmT &1 w9 F@ § afF I8 e
sfas fa¥ AT faaar 7 sreFoa grm
A VAT F EET FW W, 7
TF IIE AT AT F 1 aTq 3G e dar
it 120 w9F % fawar a1 sa 280 FT
fam @ 1 #7 Tt g wrax ? dfy
HIT WA FIE AT T SHET NrIHUT
g FAT wgY § T wwmd & fE
faady steqwrd &7 ®LT I4AT & ITF0
ATH FART O | Iq oqedr § TqamT
¥ yawe IqT Y ¥9 g, g OF T
Iqq & 1 ey fafmer a4t g # #01
FT Asy &) AfFEAF grdAT FXAE
FEETG & X ¥ A @y T A
qFEHT TF TG0 & PR FRET T A
F am@ wr A ¥ fao wET FEw
I |

TET # EET TG AT § ) Tgi 97
W WY ¥ FT @AW g wid § wigh aF

wiat w1 ogrEe & ad qdrard araY ¥

art ¥ ¥g T 99 ST WA & 1 HfwT o

& agl & wwgr aifwaidiz 9w & ama

T ¥R, FA4 gag NG Ay F gvarr

F wraq, g1 fafaret ot 33T fafqeer

F Aty ¥ awd gvar ¥ @O

AT & gyl AT el # g ag
12--2 Lok S1bha'70

Um!omr Problem CHAITRA 13, 1892 (SAKA) Uhcw!oymfu Problem,
(

322
(Res

g s gl mg,a’tﬁm
N ogar T T R W d awa
Hogd § oY gy avdi 7 & FT arR)-
w1 fFd oM ¢, sEE AR Sifafwa
qiEfe e & Wl & faw smaTw 9@
g1 wa glawd  wgT & & & farg
& ot wigi & ada S A qew fedh
F AN AGE | F wwwar g R war
AgEa WEE WAl § 38 arfEw
g8 WAl F TF TP qa99E & AR
AT AW G w & fa e
F¥) AT gAA | WAl ¥ gHTAATE
FART oA ], A gH wral F A,
framt s gfeaal #t graa Y agemm
Gl

gATL 3w H wewre #Y e q@y ad
ag @ A T Fwc @ g §
affd FTFT 3T vdq S A7 oag
I I A g &) R EwT
AUAME & AGH FT gA FCAT gAY
g ar wiE St ST 9gig ¥ avere
F AT AT AW W AT T wrEg
odt g}, a8 wa W gRedl
@ fradt #1 @@ 9T g1 el g
aez & g, mify § & 399 deraT
FTGH | IT FHATH o dar ad
Ffam oft Fidy 5 waarw fear
g |

aTA FHE OWEANZ  oFafEg
g ag @ fF 9T R AmrwiwaE
SIEWE | AT HT A SHIAT FCUA T
mauite Trdfen §ad bR W
za dty wd A @ &, I Er wrE
gt faar ward ) Srer @ s
g1 mfar & sm s g fFawsa
FEATT &7 AT ?rrﬁ,ﬁ THA F CARH
F41 17 S RS AEA F0F &
aF W ®¥ A faea &, wa fe oeoA
dmt w1 gae fad il faw s g

&
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[+ f7awz a=i]

WHITR AW F EgE FAF
fag T F IF FFQ AT
g faar sear wifge | geE G fw
W @A fee gee A qw A AT
fear srEsar gty fem &M
agq fear wrar =ifge & wweA g
5 3w & q@-fa@ o< ar9g Fre A F
Iwd  gwrdw I fagraa QR
arfs & s e &Y #¢ @arer #
EAFATT A AT Frfww A+, faw ¥
gArd argfeaas & fadt wvv F1A%-
/A GEY | owTT gAY WA wa-fae
a1 HA9g WA FY qrEE agd@ 9@
ardr g, At gk weEd faarw £ g
qar ) avar @ 1@ faw T fadg @
f& axare FFTC AW ETEAFEO wET-
39 AT uF @y aAM, fam yawmd
1 7o wgfe 21

st wo fwo wawe (Fafwar) : awr-
aft #EEw, ag AT M F@ gu
mafla  @Ied, €o” W gan fag, 7
g IH JFd AN fafgor a@h
farai wee #r g o FHO F wfe a3
gradl fray gu adr afemht faeh
§ g 9@rd § 1 97 Tg Heft o a7 IANY
FErO A gaen fegd Ad qedt ot
WA IA F FFGE A mawar faand
gff gl d&d F ofx gaF fawd
zd G@r gATR GO weH A
afer wor fdem ¢ fs wafia weew
# ag W aifge frm awg i fe
frexr dta arzw Wi ¥, wa frag
WAL FT I G, TR Ty WY A
waT M AT AT N TE = T
fem mar ) & gwwar g & awAE
frm =g feahr & sfeaeh feefr &
Fig s wid T feaw & T
iz s fe& ad, afsd s ol
aft  wiAa ® awTh & quiedw gx

APRIL 3, 1970
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T fom srasar g Al s,
oo, W ®R gedt anfz o gfman
¥ qoftardy w g, s AWM F off ot aw
FFTd g A @ of § 1 gE wdia
¥, oY goftat = @F & spam 3w , Agl
& qga & = forg & fgomadt §, 34w
FFc ¢ @ fog swag & gofrardy
Sawar #§ FHA g AT EwE AT
g o=@ feam frdm =S A,
frad & waru Rfyg, &M gTAdt
& gsdy | @ sggEar WY, fag &y
sgy @ fewr &, faw w1 oA
qreA-gaw fFar g, @ma, fawen ek
gz zarnfal 1 afes g, faa
i ot #Ewer s € faw
¥ owrgd § wagdt A g
g g o F@E T 9w fw
zq wwEre & fafred o @aw #
o 78 wAw gk IA AT FE TS
agt famg asar @gh gz S A -
7d ¥ gud——wa = F gaand g
T I F GOEAET AT FARAT  gAT
wrar ot ZTET I® FT AR ATA T ]
foag wTHR F WAY & avg FY IIWU
ofy 7 A AT IF 9T TH GEC FY AL
¥ FE FqmET W AT T g AT,
A Fargd agt awId F7 T & awd
¥ g o & oA WAETT FT qHT g
I Idr A e Ty g faw 39
* qATH &, AT AFT FA G E A
tigw g ¥ o W TR
gefrafadt w1 wfewre @, swed s
ArFTOTE T arearer §, QHY  arEet
¥ awrh ¥ g0 eel, T AT oF @
@y & @A gvm, fod & weaw &
FrE  adfvar @ fwam

TR

gwafy wgea, 99 gW RS F AT
g @ gard W gwE AFQF fag
o g sl & fed Gt w & o
FEx &1 g 9Tl w ¥ gfe fed
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fafrezr  ar dfuwrdt &t s & w7
AR TaFT FAG w@, A EF Y, JfwT
afasiw F Faadt QT WHF WO
19 ARY §—z@ W H 500 wwo A7
W gEd THo UFo W §, 8T FY AT
Hq &q ¥ qqf qAar A YA FE
qzdt & | w9 Af9F 5 wg aret
¢ sog ¥ fad 25 sxeared ardt §
it g SR & fad At A few
g3g fiafa § d<fadi H z=mwa ¥
Faar &, fra &Y ddfr wagg § AR
fra @ @ &) fag A G Aogm
g3 37 &1 w7 faq war, agar 197G
fagar ) oY gwa § sw AT fF
THEY g1 @ a@dr——ag 7w ardt
Tt g

gogfy wEw, TETEE WERd A
Y WEAH TH RAA X @AY @1 &, 94
¥ ¥ gmra @ frar @ fE FE0h B
dg ey AFAgw fRarar aFar o
FIFE T FWAF AT A7 gaTEl
wAT wgd Iy o7 afy g galams-
it Wi % 3, faa Wewd, <
dfag Fafa adt AR AMH w\wEr
g—3fFr fer st Tw TT@ F mA
qfar f& A ¥ faadt o=f T
ot FE A gwear w1 gF feard,
cq e ¥ oo W wiwd gn =
F1 faad §—gf-gard amai & amare 9T
ar feaEl #Y 9@ §—IT § 9 Il
Ry % ol o adH y el
# waear #1 gL fHar §-ag UF IETR@W
g ot fedy wTAIg waEm A FA-18
55 FAT 1 3w §, TG FF IHTA T
& gEft §, AU FIA GETT HY FC
AR g ? A qwer wgar § fw afa
wrerc o wfesr s g ? o 4TS
a1 s ¥ AW A W@l A HTHT AT
afesr w1 St ¥ 7 warwErdr  &@d
ey % qofyafal sitv gdwrafaal £

Unemployment Problem CHAITRA 13,
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@ AN afaw A W d fR
foaat ar€ & srm 1 gETeETdY ad
eyt ¥ =X qg I€Q Far g e
auTr #Y IR W gw wA ¥
gna & faww ®  dee@Eg
ThF ¥ swmm s | e g
agh a gard WA ar Wy gEe Rt
q@ar g, wshta gAM ox g fear
qraT g W ¥ o fRF 9 @ faw
¥ & gavw A8 gAY AW A ATy
fawre & ot Frdww wwd 0@ oY AF
7 VT uE qWd 91 @ §, 39 W o
Wt AlFTmE w7 gaw wwar g 1S H
¥ AU FT AMAT FAE@TE AT IAEF
IIE A A A o} AT #
qeAT ® ¥ Afad 1 ow oA F R
g0 ATTF T IART ART AL G ATEH |
FMTF I wedi  FTIFTS A FHEAT .
¥ qE AU g gaT | W T
g &t gAY Afadt & ofeads w@r
Cauil|

faT gofrardy 2w & awed v iy
T @& mf t—Fdfa =mae ¥ o
wF ¥ Afad-maa # fawe
Frafa #ar Wyg? A « faww
Frafs aga @ @y, afrdh awh
# favg Nafs ag@av g, fm
# awg ¥ I AW wrIHA # gAEW
aga g7 awg & of ¢ ew fad
sy fawrg S afa &1 dw sTA & fag
g &1 gw Afeat aa s
Fox HHATT F ST FT AN F}E FE
# ufy FT¥T FTAT QM AR EE H
a7 GHTHATEY I WGEEYT & AT AATR-
Yy uagw s A I§ ¥ miww s
#rm, a= d gw awmd W W B g
FTAH AT g wET | FW §B AAAT
gl ¥ wvr wgl gl w1 faeeh-
wzo feqr s ofgd-ag . faegw
agt ara ¥ wgara adr @ e fawdt ot
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[ %o firo wgwz]
fakre s A H SR 8 IAW-
98 oA auT @t g ¥ Wi fawra
g v we§ @i faard o ag-
faa syaer WY P § Fo aga wwd
2 WYER ¥9T W H ITN-EGT
wrfawra i, way T=drd w1 fawrg
ger AT dwd & gEwr w1 ogEHE
frsamr | A% @9 @19 WA gy Wt
g ¥ fE W@ A S oweE § AN
g FTFE oY F@ arar Ad & e
¥ wewi &1 fawra w27 @ga & ama-
W% ¢ | I9%F v oF faww d@rFaranA
FrasTa g1 FIFi & fAATT F gAR
qwwr Fgg ar fepes dlT yAfense
AA FHH AT AT FEIAT | TA AL
FHI BT FE ¥ fAQ Tga smamms
g fEs wmad S NG quwadfz  grae
ant g ag T TR af amd WA
ART | AT 58 WA F =T INT ;A
¢ f& @ T AW w7 FH Iy
FO4( AT qF A 98 AF0T AF T AFATE |

W A WY A ATFT KT N
TH qA FI a<k Wt faarar @ fF FH0
Faray HATHT FAT A6 § ag
e AR & A w@rat ¥ osee o
dFITT AT dwAr § IAFT  S9F0 wE
T AR R AT A W F qE 9w
W1 &R F qiee Ifeaa feg mi d
ag fwed awN ¥ wiwd @A &
# wd amm g fa el & @ga ¥ o
foa o & & faRiy f smd oy e
adt & ) wafan W@t siweE fag
N 9 Wi AT E ) T g
qEEq TAT wawe g R il 6 a9
A g faasy arwr wr ¥ fag 15 fo
20 fa7 ar 25 few wra war & oW
TqHT AT F IFT q¥ w@AE  AIMEY
AMeA ey srady g8 & famwr fx
T owm af fama
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Ha sfafem g, #T W7 =Wy
Afr gag g ™A W wTC
#hit St oF JEaw wegd fawer
aifgr ag WY faw @y &0 oY
oft aga A famdt W § IEE
e mi‘axéiﬁvﬁvn{mm

g faacdt ¥ @Y et Qoo Taww T
gt a2 zafeu fawe Hifs § ofc
FaA TN qT ArART AT g
qaToETdet 99 aw § AArEe faww
T qEATR L TWH gH  fawdt &
fawra &Y diwarsii &7 ¥WT g oAl
27 SFemETES FTH FIA O | &Y
grarg feaid ) smarar A qve famie
1T EAT SR | EEE aeTE( fadig w9
# afa qu # FraATEt F AL FEAN
W FE #1 R faar gml
At yfadrr @@ @ Fw & G
I AT w157 FTAF AT FEAT
TZA WTAT B

HE A WG T AT FT AT Az
werd & f5 grzde FRT 1 eha
a7 grer wig | IA9T fAger
frar A =rfgw | w9 SwT F waEar
gh At qEfr R 34 cendta ¥ el
Fr gz FAFA X qUT 3 qTATAARS
T OFTA qUF : ATG & TG GIFTT F¥ AT
Wy arfa & IaE &5 awg @ &y frar
a1 gfe g Gur A w1 & A fee
u1q uaATd W1g fRad & F @, mAw
FawFiT gy @17 ;AT At swfao
FeAEfF g «FfT FT FAF fAQ
FAIaAd mAwar AT A, AAGAT F
YT ggaT & TR FEd ) aWr FErd
3T & wHdr & AW TW AW H IErd &
I wAwTAT § IANT ATH ¥H A ¥ &
FEedt ¥ ewTeT feAT R | ST AwTI &
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woE gw Ag & gAY wmAm A
wifer M A AF T adar ) el
seh g fs W Wy R WA AR
FFA AT T F Ay s §370
33 1

gamafa q@(ﬂ:’!ﬂ"{fﬁ' Tq |
sit Yo arfem : wwfy W@

amafeagea : Car g fe smod @
& gy fadedy g9t & www & g
Fatersa g | o aF @1 & TOIC AT
wi ¥ @ afcads L 930
sft st am Agu ;. gwEfa
Wy, faad AWM gy §  SAEr
oA gEw AgY faar | AToEY ag wawm-
i #Aifr g5 @ i A ard)
amafe wgnw : T W TRAES
FEA FE TEw@ A § 1@ fawe
ft Ift & fema & 47 qwar ¢
*ft WieTT oW WE ;WA F G AT
gq ®rg st fode W €
amafr agng: faw s & & A
T &, v ¥ &Y amwAr
¢

st fa Tz

st vfa ww (78) : g, oY

AT 9gT 7 9¢ & fe 5w e A
fre¥ 20,22 "9 ¥ w1 3w o Fwrd
N TN & oA ¥ 7 Y gemar
&1 FE WHET TAAT WEET B v
WA 25 W wed @f oW g
FIH AT O AT T FTAA ¥ Fre-
qAE WEF T A § A IT ¥ e
1§ wfgsy 7f &, o wor av s

& faer w21 o gy A gt A g
70,000 Efafrat %t & 1w wwenr
a1 &Y gw fFaroma | wATE amw ¥
mg g fr fre¥ 22 @19 ¥ e WY
aifas Aifs @it a@ ot o fr om
T arae gfew & wfr oW g
Ggomft 27 & wAa g s owaw g
qEFT d ™ A afasw Aifeat ¢
qq T% TFT & TOHA S g FA ¥ G
€ it o1 g FOETT T I3 e

A A fF oF aTw A Ewrw-
At AT AR e avw
Tu WA F fqd OF FO¥ Fo w7 wwY
T, scag W TE At weredy ¥ )
T 9T g At wFM fe & o) wmrr-
az ¥ oW HeH s Wt f oo
% I ¥ sfema Suwm & FAT, WA

AWM A N aw kW g

¥ faw i sar welr ofte sl

g, shtgel awrd ¥ P o
afy

X
#x fwar arr § 1 oot Al
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[ <fx 7]

aYF AT A STy ¥ w7 forw fiwar
# 37 § wgm wearg fx Al wdfw
gl 20,25 AT %o AT § 1 WA
Tt | T F AR dfgaw & ofa w9
o FT ¥ I F1 IoAuT F9 & | wEwr
o fdwmenrs grad e ¥ fawmw
T3 &1 afad gz smord WY
W waFK 1 T AT Fr At
Tuw §, AT X fwawg W
mfs & W A ¥ faw we AW
Y e T Fg9 Agw FT fgaT &
i FL@ § AR AR 9w FAT aF
1T F0E 4

ﬁl

3

Afli} s
el

& Aty WEEE BT TR WIET §
FgA wgaT §, wAdg ehvdar Ag
HW AT 44§, w9 qg w9 ST G Ay
wEd wEr fax yag feerar fs
FHT ¥ F@ a¢ AGT W 20,22 AH
Ara s are ¥ @A & fF Ak fowmal
T g aE F oW E fad &
avft ww et § R A drwan a1 fF o7
qy AAT A F qig om q@d ¥ A
g3t FEH A AR, TEH
gt £ % fad §9 @96 1 5w Ay
TR WG AT CF THAT, TF AT
FFrdr B guen ¥ gmaE & fag faan

g11434

EEE!
gﬂ’
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7, AFT Y O AN wEw qe
RRUBEUE L I LI S
R egn wmy o fm e

T F qEE EAwA R gw I
Ty "gwT AE g, AfwT 9w faadt
8 ¥ Fawar Favafeamom & T f
dR favafaara § 03 WE T
wwy #rf wfesr w4 wwlAg ver-
T il fraT #Y avw 9A ST e v
ST g | fad AT Fg 3 ¥ AR
I Freml T swwt @ fawr
FAY FH AL 99 g @ aa A
A wfge fs @ awg %1 99 # femin
I AT F | H OATAR TEA ¥ FEAT
agaT § fF omfewr & 36 A amaAy
FFT § AR A I IR ATEAAATAT,
g I sTEwAMET T E NfF 4w &
ey 4, afew oF  faview & ¥ A
HoF i domn T ar Ag @A
Ffou feawdar # qad +4€ Az
& arg T Fw g ol fgmr St
gl WwT FTEIATE W T &
AT IFA a8 Jaran & § FF aorleT,
st fr qfrafil s1gd ot w@ioOx
36 W™ Tt AW &, T AN TAFT
gX WRY, qxuT Fiy Al & fgewi
¥ ST oW | 9 TR ATIWANTAL Fi
JaTelr & 3 ¥w Yol w3 U
R frax oo e fear gar  SEw
ZEY gu g AuW ST wifge fw gl
WA\ g &) gl gEra
wgm ¢ fF W Gwenm W ogw g
wifgg Y droFr oy AT § A T
=nfge

gwfa ft, o7 are faq fs Fve
X I F qo frare F g Fo Ao
T qrgw ¥ty gy ff At @
o ¥ qAfRfetye st s
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AHE E IR gar ST ¢ fF s ]
e M afefFEw F g #§
fre? grd & gord atwe §, 3w
# 9 FI AT AEATE (—

“Out of a total number of 46,466
villages in Orissa, only 847 villages
have been electrified upto 31 Decem-
ber, 1969, the percentage being 1.8.
In West Bengal, out of a total num-
ber of 38,454 villages, only 2,562
have been electrified upto 31 Decem-
ber, 1969, the rercentage being 7. The
progress of villages electrified in the
country is given in the statement at
annexure, The all-India average per-
rl:esn‘tage of villages electrified is about

mer sfear gt § 13, AT w1
1.8 X &me FE 71 98 o
frdm T & & A a1 qreed gran
tfs frew 22 9 a% WG GGFT
T AT T X IFAT A AER
T G T G| SHATH 46
g WA A Y 847 WAl #T qAfR-
fR¥w gom | THaTg § AT FTEATR-
frw & g qoar 1 sEfeg gET
Fg1 ¢ fo qfmardy sargm@ & g@ ok
FFAF @I F T FAF AU
wr§ wifrwrd T Iawt | A A FgAw
t fr afm¥ed v faaw s
1500 ®9F ¥ 2000 =7 wTfas & Afgs
A §F TF Y AE T OO,
Awumg grar s ¥ & sy
A 2 g FAT TG 990, & THYOH
AT YT JAMG, 10 AT ¥ CF AT
¥ Y a9F fwam fafed @
BWEl SHagy am vfy ¥ o
TR AT oY 17 FOT gwT THrA et
qfr g, I/ IT I ¢ | £F fag oY
afew A & TN AR g | e
6 arfra ¥ gard oY arErg H Aty
FFTC qa%, fFam s faardt o o
¢ dgw amfaee ardl oY T ¥ g
T wE F foad i awO ¥ s
T §WE FO, a1 F FTH rar
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0T 144 T AT IAW TG AN Y|
g Agl SeTE g A gmit afrare
Hew Y wmaear g0 w9 qwvaty o
T 9T 43 &, A A fr o6
T @ 9T 144 TR @ife gl
A aEre Hdw gaw, frma guw
faarfl #ITh =7 ¥ FAe ® A
W AW A F AT aREIT IFT Y
HHEAT W7 AN FA ¥ foF s oqn
A AT @ T A I qqwd

T WK & 919 & 1w gy srauda
F@IE

ot taem wifem (FAEETE) : oawr-
qft wEwE, ¥Mo Tw gww fag ¥ @
v qw e RS ¥ fm F o
g ¥ OE | ATH A e o
wreiie gRenT § A AW I w9 9TOr %
o 17 X AT e ooy
ey fd 3% W A w wwd ) oW

s fom ® s afr frwar g7 8y e
A, arr WE ol A oA gem
arcaw € Tl A ¥y my A
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[5it gazra qrfew]

g F1 997 HTHAw FTAl § FwaT @ |
TG ARAT  TEAW T AT WA
g st der & e feem g Tl
&1 ofyaw faaqrar &1 faed dra adt it
A anfus swfa & araez ag fewmm
arfter gei § wfr wfgar 15 T AR
wedr el ¥ wfa 7T 24 TG ATHSAT
qroftar &1 s wme € fe wfa fm
1%c ¥ FHET F qra A1 BT F&AT
dy 1952 F woww 81 wWiqwa o &%
Do W A7 F) @ FoA TWATL
fr 2w Y 70N fel w4{r 4)

aqa & fF st asdr A
aE maw ¥ & &
qors ¥ § &, T aE W AT
Fral & 9@ =E@r
FoaAd W e H
g1 &f N
gdw warEr gu g & el
Faerar T1gd g 6 o gara
o TR ST @ E A
7= 29t s H e
) ar Y &) g HoF w@iw
¥ g fr admT anfawm ad §

Ll qTH TR W 4 A

¢
fe 2w ¥
fa

stma o Iefieat & | 1966 F a8
e A g g Afer fafe -
g #§ aowarh & der afaw g
gral & gfefea a3, #fgF T vw@
afas fen o ar safwl # arfes
e gfg T 1961-66 F T AE
qfred @ o f6 1966-67 ¥ ¥ &
gag SR fraf 1961 % AwQ
qamw wx Ay dfew o gefafege
qrq safwadl % &eaT wgt 50,974 4
agt 1967 A Tg 97,775 fRi AR
mmmt&!‘tﬁm‘&
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safe & FTA A GWOH Q@A wqrar

T gEEew WY A8 E9 ) fefigwe
H o TR AT § 1 Y A agr o @
FAF A A s fag T g =
W[ FH aHTd AT ST FT WA AT EY
WEAT T 9AT AL IA GHAT & |

giftgT . Aagd A" w1 AwT AR
aft 7% oFfaa  faeor o s gar @
gy o W g R Ffa wegr &
dem AT @1 W FAT &0 9
¥ f9 g2 a% I AT § THET ATHTR
Wy Wt faw osar ¢ fr faes snfas
g9 § oY AiwE vFA 5G4 &, IAH
Famar a1 fF 3 F0T 62 @@ wwr
FFe & | OF frua A & aw ow e
e wfa g § W 7@ wdm, sz WA
e WA AT OE AEA At F FHe
& o &1 onfaw amat #7adt frewd
¢ fr 2w ¥ Iqwmd A dem # A
afz &t o & ...

s\ wmg wan (FwE) o a e
e FAER TWE@ &1 RS
T WA EE Fy At Y FAT AT

awafe wivee @ gEET qEE W
o oy ww ook 2 [
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2 R A s i o=
w faar o

st fama mifem @ FOETTR T
FHFW g ¢ fF dwadfa giwar oy
T IER o wgd @, e A
17 oA A A ewar qar
FAH a@ET W OE

U Helt st e it & g
TG H 12-4-1969 FTUF Wy feay
ar AR Im 7 four vgfs &1 fam weq
g Farar f5 faeit o wrer & =
1 WA IEAT T AT @A
s fmem ggfa & 1% afada 7w,
@ Fw g fE w A fmem gy
AT @ @

FAAFE guTT [T Qg o ax
aad FW ¥ FATA Y qwer w7
a8 /FAr 2 | 3gr § O
T [AEAT YA IA T ATOT FAT AT G
) A3 aw 5o = g, ot qfn-
7 & 7% o whaad &, axmz
" g e forg™ dar wd & i falt
TR A T fmr g A A A
HAAIFT § ITH TGy A & oy
aifgd | AR Awd feex & fom
g R ¥ 9 A faem
¥ fram § I3 ¥ g9 afedT s
g | araEian-Afe @1 fogre 9w aw
AT A AN F AL a7 Y F G q aw
I WA FATA A AT g AG
& a¥f | QY Iufrgarc s § o Al
Hax s 9 & A oE d am
% wfT g, o dwrd, sEd e H
o aer € S gl Fowge WY
e aw fradam ¥ T § IEer
AF0 J|AF T A T aw fade g
7w ared AT geTy & fr araedf
FT AW &I & ATY F AG IF TREh
ww &fez w1 Iga T ATATGT WM A
% wha amt A Aed T fra
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T A S & wgr war g frow
¥ giftwea<e Fwadz ¥ fag age wae
fear g gy Irar fewr amar §fEew
Fgh wfw gt g onfuaw wdewr &
AT g AW A ATAE TR
g1 3T o g & fw fem aY s
Y a@ e framl AR wERS
1 | gfigr wogdl T e feam &Y
WA g & afer FTATIHIG AW
T & W ¥ qifaw, FRAIISY
#1799 @18, frg ¥ sara &t & fag
fFdl o TefRs o &1 s et
FM7ErE, 99 F i & oy fefeae
g ¥ ART AT §, a7 I ¥ for el
#t fefieas om & wran wzar &1 AT
geT ag g fr g ¥ i fead
wx atfen, aifs ¥ & qagas T@l
o FWAC W W WA
| IFTH NgT gEaw 3 fearay
aFAT & 1

7% 2w i fafrm afaw owe A
frarmar &, ¥fer gw fafedt & ofa-
AT ¥ FTATT A FIT TR, g
¢ o w9 3w T awe A T arar
g agi T Arede 9 ¥ ama wE
AT &, AfFa T F wh@a AW AR
Feom e i fafaa aw ot i !
wdr g, @ & ITHT q2 AT wT EF)
tu fa From dacd A awTO AR )
g ¥ fag Fe frmred 5 7wl & a7y
a1 FAT Tifge AR TR I ST
y @ A W@ wmran ¥ fag
¥ arfew

qATAAZ  FY qI@ qgT ¥ A &
¥femr waroaTs ok aal & A oy
arFard | ot @ T el £ arE
af qurE o7 @t & 1 & grafaw staww
w1 ITE B W | wed @
W srear wTx ¥ faw  grawfenw ox
w@A Tl e ¥ Fqar W
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[+ Zazra qifea)

g FwcHIw F fag St 99
ufg deAT # 200 FUT WH F|TAA
fear mar @ ok M A I T SAw
qF w1 AT fFar & Fraw diar fom
F aw AW sw ¥ faw dur fear
I | FfET g AT AqTEE wEET
FI T FEF ARH UF A9 W AL
FE WY1 Aeww F9w, foggee
Freew o fogges gweEw & T &
faq dar 3% & an i ST OF qRIAT F
g SEF yEET FER AT s
= T o s 2

a7 Fr afas i ag € fFoag
Wi H AR aA & fag darIEr @
afFr el N oawe facgw A A
TN Zw @A d fF We § @AW
foa aufsg s1ama & 7917 g@TR,
ag et WEX H W FT WFA FATAT B
WT ¥ FIHIT MG H AFA AR F
fow qur 37 A= AEY FON AT FFAF
WeT § WEIA a9 T F1H a=  Adl
gIMI, a9 a% 2gral H A AG0 a9 |
Al & fom onii & ward Aifaq wF
F fau Wt oufe ad0 &, § &fan &7
FU o AFE FH FET

rEa ¥ A FT O g1 I
213 F g0 WAz AW W H ®AS
¥ FAA 20 M@z WA ¥Hi13@ fau
FUFIT G AIT KW AKIALT g4l
#dY feq o wefge ) A e feafar
gy fr v & 20 wfowmw Wi
fava & fog areer & mweOH fea
quag FY swaear My af §, 99 fr e
¥ fafeer gfaar Sweew =l &
ot q@ i w|id T FE qe T AT
EH AATAT &Y, A A s 5w1ioaT

HFd FEQUT W ART F 30T

g ) ¥few g # Y dQEw
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TEE, W qEr Fgwamw fE Smar
g o1 Free @™ wWia g, s F fAu
HLFTY WEdl ® Fie Figregud 41 A4-
T AE AT 2 )

a9 ¥ Fag FEAr Agarg fRoeee
a1 g7 T AT A e w56
g SWEr war @r, ar asry &
qIEaEH g qEl g ATl g | MATERar
g ard #r § fF e ael gede §
afagrdy afwmw &3 o7 3ga & fau
38 FC H GAAT FT | THI AAGAAT
T HIT AT T EAT )

SHRI K. M. ABRAHAM (Kotta-
yam): Sir, last year when I was speak-
ing on the demands for grants of the
Labour and Employment and Rchabili-
tation Ministry, 1 happened to refer to
the then Labour Minister as Minis-
ter of Unemployment, but he reacted
sharply. But he is not to be seen now
in the treasury benches; he has bheen
thrown out and he is unemployed, Un-
employment quecstion is very scrious, It
is a burning issue, It is a velcano that
may burst at any time. In our coun-
try, almost in every house or place
except a few well-to-do houses, the un-
cmployment question is sharply reacting.
These few houses which I mentioned are
taking away the wealth of our country.
But the Congress rule of the last 23
years was not able to find any remedy
to this unemployment question. Mot
only that; it helped even the existing
labour potentialities to be reduced at
least partially. During the last three
plans, plan after plan, the number of
unemployed persons are becoming
higher., Certain hon. members have
given some figures. T will give a few
statistics as taken from the various zm-
ployment exchanges in the States. In
1961, it was 15.6 lakhs. In December,
1967. it '‘vas 27.4 lakhs. As per an
answer given on 3rd April, the figure is
40.39 lakhs. This itself is not correct.
Proper surveying is not done. The csti-
mate is not correct,

In Kerala, completely unemployed
persons are 8 lakhs. Partially unem-
ployed persons are 12 to 14 lakhs, to-
tallmg virtually 22 lakhs out of a popu-
lation of nearly 2 crores. During the
last 23 years of Congress rule, let us
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see what has happened in some indus-
tries. Take, for example, the plantation
industry, Tea and rubber plantations
threw out more than 50 per cent of the
workers in that industry. In jute indus-
try 50 per cent of the workers haye been
thrown out. At the same time, the in-
dustrialists have doubled their income
from those industries. In the coir indus-
try and textile industry the workers are
being thrown out. My first charge
against the Government is that they have
not safeguarded the employment posi-
tion of the workers.

MR. CHAIRMAN: He might con-
tinue his speech the next day when this
Resolution is taken up. Now, we will
take up the Half an Hour Discussion.

Wi fim W wr: gwmfy o, F9
@ fF arg o2 & ==f qF g1, i
w1 ox afewww &0 |fF e T
¥ T famrmar ¢ oswfee & gwfe
F@T g 6 AT dvigm wr ol s & o
STAAT |

amafa #gna : gewr fraw T
f& s ogER ® weTE wEr & IET AWy
datud g7 AT =rfew

ot fim & m: SfF @ T A
T TRiAU A7 W@ g aFT g

gmafa wgRa : o A&
18.56 Hrs.
* HALF AN HOUR DISCUSSION

AMENDMENT OF CONVENTION OF INTER-
NATIONAL LABOUR ORGANISATION

MR. CHAIRMAN: The House will
now take up the half an hour discus-
sion.

ot Weg wen (TiEwE) o ek
wgeg, & Arowr geare ATE fE ey

CHAITRA 13, 1892 (SAKA)

of ILO (HAH Dis) 342

4371, feAi® 21 3T, 1969 I WHTT
§e:

“(#) wT g ® faETe N
ITITHT AT T AN FHWT
F @i o @y § I fAg
g afEd sWETE fFa At
sgarsi @ar arfa gwEed gwTo-
i % yfafem o fawmr &
frdr afes afusr& & o= wfw-
wrasi & arfaw sqar qifes wm@
T yHIgE Wt gRE  FY,

(&) 7ar axwe &7 fawe Wl &
et & 39 wifent Y srafasar
3 Fr vt g fome sfwvmas gaaw
am & §, AR
() afz 7, o %0 @1 FO
g ot afy gf, o ;T I@ gy
i fafow wow g@Td & faEie
arifgs  f&x srEd P
s I AT ATAE A IUOET AW
&1 gux frafafas =o § foar:

(%) s (=) S

() ez Fratem IwiEATd A
IAFY GrEar & qTeTT 9T a9T 9% #Y
aqerei ¥ AT Wit fterei & qT
W g1

tHaRg § A o gEar W e’
718 (feats 21 TamaT, 1969) faar
T FHFT AT IAC ATAT A €F TR
g

“(%) w1 WHT TR ¥ XY & fag

Qo I JIRT T ;T
F el & agard A ofemt
fearr A sATGE g s
waTorqw ¥t wet & e e
ary gl s
wmandr gy & A & faey .
gr, &R
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[ wtag wma)

(@) afx &, ot frmw s s =z
Y @M gEwaET @iy ¥
o &t Aifg w1 eRA #+
v g ?

(i wrraa 7 wR) (%) AR
(&) 78 qome sgragfer 7@ g T
TR I sHifed s =99
HIET ATHATF Ho 88 FY WIAAT A A
FE @ T FEieET g IEE-
ad F1 fraeET @ oFwew @A
AR guFari F @ § Frew
ArFEEAH ¥ wew & wwr ggAn )’

T At faw wW gBr ™I, To Ho
716, 26 TLEY, 1970 FT ag TH WFIT
e

“(%) 7 7 w9 & 5 Wrew s
# faare @ guE F A
T I AN oyl g9 Hw
A FA FigEi w 9TY-
fewar & wma, s aw
qmeA & wfemsm  wwar ss &
el H AweT wA F are |
TW®E A FE, WK

(=) afz g, @ s« o= afz &,

armF agr s g 7

off W |7 Tz ¥ @ 39 faar
ag IWAFITLH §:

“(%) ot 7Y

(@) sefimrd =1 frdest g
fuffe drFasi o o
Fo-gEARN ¥ atage 9x WeT

SmaT g

sw fow sl ow d@mew &
wfweg g1 88 ®T wATR §, AW Y
W wQ SRR ¢ ST st o
wez ¥ & gEET AT g WU
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“(a)ddemmd @A SR wgEEr
FqT  FQAWTA 3T GEEAT &
w IqTal ¥ g, st

(%) X o 43 @ fw
1 Jwe & wEw  feafa gfa-
fraq s ¥ fau fsd nF T
fos awr wafas  smEew ¥

i

ATTIEHATTATL FZIGAT |

A forer sfammg s=a1 &1 FF gaTal
X fem g, 3w wmr I@ @A ¥
fagtia FwgAm 98 T g 47 ag
W T SUIIT THAET  od §HES B0 |
arfas, annfas =1 Teel § dad-
o geTd ™ & 9 Fws @ oS
¥l | gg senm gfwr & sfage ¥
1918 % w7 Wggg F @@ fF W
FT S EAT| TATH AT TW FTE A |
T HMET 9 F=OUET W § FE a1
™WF gy Tdsw gk #)
19 Hrs.

FAUENT MW WA A HT aT Y
52 srfedw=t % 128 wfwsww @ar 131
fawrfedl w17 1 T H F W 29
sfvwew & gfee s7 a%1 & stoafe
gfesnr ¥ wfafea s s ufe-
wwgi qur fewfari &Y qeq spaeqmel
1 Taraewa wratfag fran s w@ri

7 1968 H AT ¥ gU sy
W gFad & 528 sfudwm ¥ W &
s fawfty sfaffemeea ¥ wor fomr
famefts  sfafrfimoest | fagesi ¥
gt g afafa ¥  wed  afudem,
weT wEl & sfafea s &A1 93
wh fawefrs  awiet do%  snaTawi
W & e ¥ Ay o fawfon &
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wrg @ wfmwwr deETEl ST
. FAF fag  fawewi & dow
Wagd quT FHEEl Y AT F i
¥ grafraa faviaw & S55  qur I=-
quftg ofgr gam & w17 & frafy
9T gf d5 # ww faar)

yodE 9w FEfem #7 oS
afaft ¥ 1968 & @7 a7 Jow gl
T d3i # wiea & wfafafuay & wor
frar | sl s wew w1 s
vfrarg & sfiaws Sl § 2 faas
=T & 13 fagmaw, 1968 A% AT |

aofmar & s afedi 7 dzw 7% faelt
¥ 28 sad & 31 9wad, 1969w g€
|r@ wr faerr # Swg gfwa g A
@R W fern

5094 ¥ gfagre # @ urTr T 9T
T gk Aw ¥ Aifr fate & @
fadw Afa frute Wi &1 s
f& ot | ¥ ==t &1 aed grgET, 08
g f& oy At ag g f5 mEIH o=
sragifr war av 7€ ¢ fF arer A
N Angar @ @, veaiw | gy foEa,
fomrz 1l e 7 armEr aw g ek
foreft onfaw  frafa sromdy & g ardr
yedt ff, d¥ ™, Wi Al e *
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fearé 2T & 3 @@ AT BT AP
fearé 2ar &1 wh a@ ¥ FHw
Yga i e ¥ e @ EwrETE
fears 27 3, Sux ¥ AEF & gofrardr
fear v 8, @y, wfafFamaig
#IT qrEreqTE, THY FT AT qCH qE-
FEATEI  FET 9@T §6 TGN W
w1 #Y Afadat & & sy Ay
JET fAww T & AR wEEw E
FACIT a9 T & 13w ¥ ey Aifvwr
fadw =% feard 2T 3 TW@ WA
el ¥ fgg & A F oremw A
Far A8, AT T W gar 5| 9%
Fme FE g|r 1 Fwr @% g froa
¥AE FTA N E ITAFT A9 &Y Afeav
# farmaadl 2119 fagmar Y @
geaw g€ at @gt wfeariT & e
AE I g7 97 % I g ATIA
Fiat  # 9E gsAT wrfEd, T 99 A
el & afawl A gwET F1 W @A
arfed | @faw 22 o AT Ad F Az
W 3T FT @ FAT FE K AT A A1
Wt agt fear m@n) gEew wagd
ufufraw, 1948 ¥ 17 gatr AfeT 1956
% ag afusre Ty aETA w ATy faar
&1 oam wefr ® oAt R A Aol
T g wmfew & gwaew & s w1
foae & @t smd fowTr s W
frd w7 oW & el W, ga o
arfas & fafy o F17 ¥ £1¢ sfawrdy
frge fer & oY @@ magT WREE
arfes & drv gu faarg & avd & s
frig 2 s ? ¥ s % frd @& ot
afem®t feft g3 # fgea gor £
aftere ag & 5 wogel A g @
gft ot ¥ wrw e ag d fa @
AR W & wifaw & @A Hoaw
Harew vt a% Frf oA gfew wE
o ¥ T T = & famw ek s
qqAT HET |



347 Amndt. of Convention

[ #Yerg warz)

22 /T Y AT ¥ AT Y o1 AR
W Aagl & av9 a8 o7 Qe &
A AT g, A e ot aga Fa¥
R g ¥ owEew F o Aegd ®)
oF WE Aagd faedt § s o wee
%1 WAY @ WA, @ 99" 9% W
figez 4F Augd ¥ fadr &) 22 W
# Aot F qIE WY At IAF AIE
qaaw for Al swfras fawm o
gifem 7Y 7 a0 § 1 wwfan @y fray
ot o F AT aEr §, I [
wT ®M O® O EmEr gmr g, 9y
yTIF AWM Fegror o a=r gar 8,
THY FPA G AR T GEI g !
AT & ggA T GAT F AET 4 A}
safaa wrfagi ot smaw arfagt &
S WM oadt 9% arafa A9 g afer
@ 4w 9T atuTiia @, SAF W &
9I¥ qgT TAM 93 gn N | E, ATH-
w1 & fag & F o @@ § | gHlAT gAY
T Wy @ fF W ¥ w gg @Y gwer
TR ¢, MW "Eawy s gw 97 fa=re
Y ¥ @ g # & awEwEw
Hify fraffa  *3, ad &Y Foveang w7
THAT FIAY AT ATNTIA F AN F=QATT
BN ¥ AT F1 g 7L gAT F@IE
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M wE G FETE, IWETEH
QT oY Arfge | I A AT arel are
AT WEAT § AT ? T WL FIHTTEH 9T
fror Tt ar=eft off, & wFar & a9
A ¥ 3 T § & @ drmar sTen
IAT grAFE |

Wzt a% wafew wfadi wr Fmo
] A A, wd M ¥ o
HMO T TFEAT F AT 9T AT ATCH,
@t foados FTHE waeT T8 &1 T
fodwa &A1 §, & gaw araaT o Ay
arfer, &few o0 adF ¥ 22 G FaEw
a @1 § fomwr # wmer @ E @
g1 Vo A A o S A &
Tt faw wr, fAF qead Ear
AFD Ear g AT EE wwr )
oz =) #1 foa vgr g s o
foam & s foAd a1 fomrd g

gfra wdy A w@ st w0, Ay
g e ¥ agr R aEd ® gg ard
am B “sfear Y s §, 7% QY /g
@ g i e e 7 fege &
&l T IET W AT § o9wE @
a1 7@ gww A e ag Qe e
¥t arg &, @ T § AT et
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@ g Foamar & R faoelt § off g
Ty ag wm @fae 5 A
qréf &, &feT agi ar swmg ardl @ amr
ot g @ Tw@r ) et sEEw ghm,
R FP AFS GUT AT AT D AT IH
Q& AL @1 GFAT AT GALT FT TEY
AT TG g@ T

darod S qF I9i w1 gAq fear §
IR gFEy H, § 19 FT g9972 39 g0
w9 wE & [Ea 5 e gfe
q1z FY |

amafa agra : fg araifas fafaseg !

st fnir = owm o
w® 77

aaafa agag  qa@ @iz H) FA N
frrrdaog fAag & w1 mam a ®
0% 7|

W, TAMT an  gaaim qaeg |
ey wei (W woam Wi swia)
awrafs Az, ww AW (3Ewr sew
wradry AEe A fEar B, 3EFT g
quimat faw of faar 73 T 3E R
f& oe TomT T A AP owAEEl &
arFgEA geA  fER Sra 2, 3 ) AT
AT 3T E FF Y AT IW ATHIT T AqH
FT IEF 17 1 qfoamar e Ao
w3 mAdig @eem 7 faA s e @
garar faar & & ST H it Ad @y
qFAT | TR AT T oT=i w1 IR
go Fgrdfe areary s foar A &
FEAE W AT I FT ITF IJAAN
¥ gu wwhw & gET 3w wgr fE
9t FHEAr M 9 O ATHAE
qawi ® froom s swety & e
qAqn A A4 gEEI ¥ ag fageai
s A 3

| Wi TWIT : 22 I A AR &
qrg Wy W sl TT A SWET SR
£ 7z 919 7 741 o famr ?
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2§ [aA

CHAITRA 13,
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ot mimaa W T I9 § AT E
W oam g ww A fewr g
AENAT: qZ FT TATENT | AT AT A
Fo 716 AR A FW & IAL B AW
3w ¥ g4z gm fr I fow ana
s gwrer frar A WA AL
#ifs wval ¥ gar? g7 aF FIE AR
gafees 91 #% Frf owr gAw Ag
frar fF 99 F 9w & IO T NI AT
whifs Tty fagem farar frw
gas # faes & 9| ?cq’mrm
F oWk A H frevw @ W E
AR F ¥ I H Towm A H fEATE
ae fagr= a2 §

“ariqw & fag qATa &g fr
wF gr  fAaffer  graanst &
s IRYEaTd &Y AUt Fradr
T ImiEEAr ATy @A TfEm 0

zafar gw 7 ¥ ot qra @ A fw
¥ uTye 9T ag TR A fE g e
arar wromre frar @

gy & gwrt a@g fAaem
qar fagal § g7 erer foam @ WX
3 & genta & od gw faar fEE
gng 7 fra® foqg = FeTgfE
a1 qATT TAT T TAA I, FEA T
i a'ra 7 fpqr @rAT &, WA FR
g1 arprrfa-mw%t%wm
Trrar gﬁg WTaTHl F AFET 9F
WA & J A g g =g famr fdt
by ¥ T fam fedr fogmar & @R
aifed fom & framm ¥ & frovaar
ut Awgfe ad @A & 9 frewa w1
mamlaﬁﬁﬁﬁmmmﬁ
ffrat s 3w A sfead T awETd
¥ w1z ®TF  wreA g g faet
Far Rrondr &1 gWA TA AATH &
St o PAR A fag
wmr g fegrr gfe Tow o
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[t wrraa &1 ]

N gwfa FaR ¥ fawiefamd o2
Fa § wig gard oy Afasic
s 3w & @a Qe T oam § )
W oA ¥ § A9 F7 e dfaue #iy
g1 16 & IR femmr wwEarg, o
Hug sgrmav g v

(1) =7 F o ffr ft wwo=
rgem @R ffe & @
# adfy awfi 1 gEA sEge
ITere g =TfEm )

(2) ud, ai, wfa, fowr, qo, 9=
o, frare W wgar T R
¥ faft oF wra av @ fet
Wt wren fagfe s faed
=% fag #1E W Fmier sara
g g st T F1 YEwE
aat  Srw

I T¥AX WA aawAr swiwwnd site
sox fagr Tew weeTa & fasre-famor
W& TE § afw @aq @@ faer=
dfay #rga 16 & wrox e
FRE I § ¥ ow wy fomr
AT & fo7 w1 47 Iewe frgr | w0
A § sraeiedta spsas sfwawg . 88
g ¥ ¢ ? afwawg g8, form @t zmdd
FLHFTT T "147 § Fgai & fF .

"frarem far &1 EweT Tw e feag
st wifge o d sromEger we
7 fgfee wgraar @wa & @ )
wF fau gme  grgar ek
arlfes  awar AT 99w 99
I w1 oFEwe fET e
wifgg s faafe @grmar @A
g

seg agi a7 Wy aTdl A adwr IedR-
AR A I9qHAAT 9T A qw famr @
zl S

wfrmm W s ) W &
WY g N FER @O SR
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oY #WeA & yfeEAT HEAT 88 FY
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St It gAT e TR F oy
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[t wrra a7 R ]
fFea® fag ot Sorg aft § feawew
31 e feam & fod w7 &Y g
grage &t Aifs § ofads &7 & T,
afed iR a® T+ A&

A R S ST WEE gEr

=t sfm swEw @mER gl wEET
74t 7dtam ¥ AL 9W F1 IAT WY 7w
g1 FAqerar, ...

GIPN—S5—2 Lok Sabha/70—3-8-70- 1010,

APRIL 3, 1970

of ILO (HAH Dis) 360

wtwrer m oareme ;¥ magh
g1 Fagex g frar g

MR. CHAIRMAN: The House
stands adjourned till 11 A.M, on Mon-
day.
19.31 Hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,
April 6, 1970/ Chaitra 16, 1892 (Suka).

—
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